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LOK SABHA DEBATES

LOK SABHA

Wadnesday, August 19, 1981/Sravana
28, 1903 (Sakas.

The Lok Sabha met at Eleven of the
Clock.

(MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Massive military build up by Pakistan
along Indian borders

+
*+42. SHRI S M. KRISHNA:

SHRI CHIRANJI LAL
SHARMA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether raising the bogey of
‘an imminent threat’ from Afghanistan
side, Pakistan has been engaged in a
programme of gradual inciease i its
defence ‘orces all along the Indian
border;

(b) whether this ‘massive military
build up’ has escalated tension and has
resulted in unprovoked firing from the
Pakistani side leading to the casualties
among Indian Officers and men: and

(¢) if so, the steps which Govern-~
ment have taken or propose to take
to meet the situation arising from
amassing of arms and display of belli-
gerent posture by Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There are
indications that Pakistan is strengthen~
ing its Defence Forces along its borders,

1339 L83

(b) Whist stray incidents of firing
across the Line of Actual Control in
the Jammu and Kashmir sector have
increased and have caused the death
of an Indian Officer in July 1981, there
is no other visible indication of in-
crease in tension. Sporadic incidents
have, however, been taking place over
the years.

(c) Government keep a close watch
on all developments across our borders
having a bearing on our security and
take all necessary steps to maintain
full defence preparedness.

SHRI S. M KRISHNA: There is an
ominous and threatening development
added and provoked by the recent
understanding between the United
States of America and Pakistan re-
garding a massive supply of the most
sophisticated arms including F-16s and
the NATO tank. What makes the pre-
sent crisis much more ominous 1s the
fact that the Secretary of State of the
USA, Mr. Alexander Haig conceded in

a television programme facing the na-
tion he has gone on record to say—
that there 1s a perceivable threat to
Pakistan from Russia as well as from
India. Is this not a major departure
in America’s policy towards thé sub-
continent and if so, what is the Gov-
ernment’s reaction to it?

SHR] SHIVRAJ V. PATIL: It has
come to the notice of the Government
of India as to what has been the policy
of the United States of America to-
wards India and we have taken note
of it. We shall have to be alert and
active and do all those things neces-
sary to safeguard our sovereignty and
integrity of the nation.

SHRI S M. KRISHNA: Has it come
to the notice of the Government that
apart from the F-16s, USA is supplying
to Pakistan an integrated air defence
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system, anti-tank guided missiles, self-
propeiled guns, helicopters with anti-
tank capability, night viglon equip-
ment and also NATO tank M-60, the
most powerful and sophisticated battle
tank. which has been described as the
battle tank of the eighties? In the face
of this development, I would like t0
know from the Government ot Incia,
so that the world could take note
of it. ... .

MR. SPEAKER: Please put a ques-
tion.

SHRI S. M. KRISHNA: I would like
to know from the Government of
Indig if they have verified f£from
Pakistan whether the Simla spint is
dead and gone with Mr. Bhutto or dn
they still subscribe to the Simla spirit?

SHRI SHIVRAJ V. PATIL: A ques-
tion of this nature if put to ithe Gov-
ernment in Pakistan, we can very well
reaiise what can be the amswer. But
the realities that are existing between
our two countries have to be taken into
account and we do take that into ac-
count.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): When we
last had a meeting, fhey assured us
that they did want to keep to the
Simla Agreement. I support the second
part of the reply of my colleague.

MR. SPEAKER: Mr. Swamy,
Y {AAVE AR < TR AT RATE |

UtAE RET : A1y F 4§ fAwrr
wgr FraT &

DR. SUBRAMANIAM SWAMY: I
you are looking for me there, after
the next election I shall be there

MR. SPEAKER: This is a world of
fantasies. We cannot help it. There
gre dreamjands also. You just cannot
deny that.

DR, SUBRAMANIAM SWAMY: I
would like the Government to speak
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with one voice on this subject. The
External Affairs Minister goes to
Pakistan and say that Pakistan has
the right to acquire arms; it is within
their sovereignty. Yet at the same
time, the Prime Minister goes on say-
ing when Pakistan gets a little odd
gun. ... (Interruptions)

MR. SPEAKER: You see it from a
different angie.

DR. SUBRAMANIAM SWAMY: I
would ULke to know from the Govern-
ment whether they recognise the right
of a sovereign nation to acquire arms
for its defence. If they feel that the
limits of their de.ence are being ex-
ceeded, is the Government prepared to
sit with the Government of Pakistan to
talk out as to what is the legitimate
amount ol weapons they should get,
otherwise, how Pakistan is going to
know” Whal is the stand of the Gov-
ernment on this? Nobody should be
kept c(ontused on this by  speakdag
with tvo ioices.

SHRIMATI INDIRA GANDHI- The
only person who seems {o be confused
is the hon. Member opposite. Nobody
else 1s confused at all; neither we nor
the people in Pakistan. We have made
our staad very clear. There is abso-~
lutely no contradiction in what the
Mia:ste~ for External Affairs has said
then or Iater, or what I have said, It is
obvious that every country must have
the right to defend itself. Pakistan’s
border now is very much smailer than
it used to be. But what they are now
getting by way of sophisticated gvea-
ponary 1s very much more than they
had then. And what I have said on
numerous occasions is that we are
worried not just regarding the fact of
the” weaponry; that acquisition ig itself
is unnecessary. But it seems to us
that there is a very deliberate attempt
to create tension on the sub-continent,
and that Pakistan is becoming involved
in a much wider struggle.

SHRI INDRAJIT GUPTA: Has the
Gevernment’s aftantion been drawn
and if so what is its reaction, to the
statement made in Washington hy the
Uniteq States’ Under Secretpay, of



[ Oral Mnit0éry

State, Mr. James Buckley. This whole
text has been circulated by the Ameri-
can Centire here in Delhi. So I take
it as authentic. If you just permit me
I will guote one paragraph. This was
the interview in which Mr. Buckley
was asked:

“What do you say to those people
who argue that providing very
sophisticated weapons, like the F-16
to Pakistan, will, as reports from
India already indicate, stimulate the
Indians, who already have superior
forces to the Pakistanis, to go out
and buy more sophisticated MIGs
from the Soviet Union.”

To this Mr. Buckley replied:

“You have got to look at the
context, What is the threat? What
is the nature of the forces in place?

India, incidentally, has an infinitely
superior force over the Pakistanis, and
it's a modern force. In the last four
or five years, India has purchased or
has on the way over 5,500 million dol-
lars worth of armament. In that period
Pakistan had abeut 1000 million dollars
The Pakistan: air force is equipped
primarily by Korean-vintage planes.
They are nmot a match for the MIGs
that the Soviets have inserted into
Afghamistan, MIGs which, in fact, fly
over Pakistam1 airspace and strafe
Pakistani bases. This is a real threat.

Now, introducing an ¥-16'.. ..
—which Mr. Swamy calls on odd gun,

“Now, introducing an ¥-16, which,
incidentally, is the only up-to-date
option available out of our inventory,
is not going to increase a threat, in
any meaningful sense, to India. India
has got Jaguars from England, has
got modern MIGs that can outper-
form many of our alrcraft.

We are rushing into a real void in
order to meet a .real threat.”

This is Mr. Buckley’s official state-
Mment. 1 waat to know the reaction of
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Gavernment to this kind of statement.
It is no use blaming only Pakistan.
There is somebody behind Pakistan.-
Pakistan is not gutonomous in what is

going on.

SHRIMATI INDIRA GANDHI: 1
have not sean ih.s particular state-
ment, but other similar statements
have been made in the United States,
Our reaction is known because every-
body knows what we have and in what
areas Pakistan has enedge over us.
But, whatever may be said [or pur-
poses of propaganda, I doubt that the
Pakistan Government has any inten-
tion of engaging in confrontation with
the Soviet Union, nor do I think
it has any intention of using these
arms against Afghanistan. Given that
situation, I think hon. Members can
judge the present situation.

I should like to draw the hon, Mem-
ber's attent.on also to another state-
ment that was made unfortunately, I
do not remember the name of the per-
son but he also was a US official, and
it was also prinied in foreign news-
Papers, probably American, although
I cannot swear to that—whers, when
he was asked, he replied:

“Well, these could well be used
againgt India.”

T W WA gwwr @ ¥\ & Wy
AR St ¥ o wmat =g §
W OWM AN T s §ouw
e T 9T WX s W
W @i O safee § o & -
wg ¥ fraawr ac agt 9y L.

MR. SPEAKER: Don't call it.

—

** Bxpunged as ordered by the Chair,
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MR, SPEAKER: That word should
be expunged,

* qrard w4 W Al
fafgdi & T W @AY TEERET D
wqyeqT TAT Had g w0 g gar
g, ag & qarTEar g
MR. SPEAKER: Not allowed,

wrard wram X ;. wETE W,
e oY% qAT F 377 fm & wRda
¥ro FIOIT TAH(F AT F @ fF
dfas amTarg # WK A I | F
wigar § fr QF acdi & ¥
Fegeqt A€ s7ATGT W A |

MR. SPEAKER: Not allowed.

SHRI MADHAVRAO SCINDIA: In
the context of Pakistan’s arms build-
up in the sub-continent, (a) have pro-
posals been received from the Pakistan
Government for a mutualy balanced
force reduction negotiations, which
envisages, not necessarily parity but
a lower level of military balance, at
least on the Western front and, if so,
what is the attitude of the Govern-
ment of India to such a proposal and
(b) was there any discussion on this
subject during the External Affairs
Minister’s visit to Pakistan in June?

SHRIMATI INDIRA GANDHI: So
far as the External Affairs Minister is
concerned, it is Detier to ask him
about the matter. Some such proposal
not exactly in these words or no speci-
fically perhaps, was mooted, but we
have to look at these issues very care-
fully and not get caugbt in any trap.
We are willing to look at any proposal
that would genuinely lower tensions
and help us to step forward towards
peace. However, simultaneously with
such an offer there 18 propaganda
within Pakistan and in comments
international forums and anti-Indian
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are made various issues. All this points
in the other direction, so we bave to
be extremely careful.

DR. KARAN SINGH: It is now quite
clear that the curremt re-armament of
Pakistan goes very far beyond their
legitimate defence needs. Howsoever
generous the interpretation that we
make of their defence needs, the pre-
sent massive armament of offensive
weapons is really a matter of great
danger, particularly when they are also
planning their nuclear programmes.
Now, before I ask the question, I
want to say that the odd guns that
my friend, Shri Subramaniam Swamy,
has mentioned have landed bullets
upon the heads of Indian citizens liv-
ing in Jammu and Kashmir. It is not
an odd gun; for the last 30 years,
thousands of buildings have been dis-
rupted, homes have been levelled and
bhundreds of people have been killed.
So, it is not only a dilettante statement
that we are making in this House, we
are living at the mouth of a volcano.
So, I would like to ask the Prime
Minister that in view of the fact of
this massive rearmament and also the
unfortunate experience that we have
had with the military regimes iDv
Pakistan which started off with Gen.
Ayub apfl Gen. Yahya, is the Govern-
ment of India fully cognizant of the
threat involved ang its dimension? The
hon. Minister in his statement said
that there was “no visible increase in
tension”. That may be true technically.
I was at the line of actual control two
weeks ago, but there are reports of
offensive capacity being Luilt up within
Pakistan and Pakistan’s nuclear pro-
gramme. Will the Prime Minister be
good enough to assure the House, and
through the House assure the country,
that while we do not get panicky we
are fully cognizant of the threat and
wil]l take whatever steps are necessary
to meet it.

SHRIMATI INDIRA GANDHI: There
is no doubt that there iz a threat. We
have also stated that we are well aware
of it and that Pakistan is strengthen-
ing its offensive and defensive capacity.
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Non-availability of Cemeat to Small
Scale Unfts

44, SHRI A, C. DAS: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether Government are aware
that the various small units set up in
difterent States are facing serious set
back due to non-availability of cement;

(b) if so, whether Government have
a proposal to reserve certain percent-
age of cement exclusively for the small
units of various States out of the allo-
cation of cement to fHiose States;

(c) if so, when this proposal is likely
to be implemented; and

(d) the details about the progress
made so far in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA). (a) There is a gener-
al scarcity of cement in the country
and to this extent it is possible that
some of the small scale industrial units
might have been affected adversely.

(b) to (d). Government had recent-
ly decided to reserve 10 per cent of
cement allotted fo State Governments
?or exclusive use of the small scale
induystrial sector with effect from the
quarter beginning Ist July, 1981. Allo-
gat:ou of cement to the small scale
induystrial units is made by the State
Governments concerned ifrom the quar-
terly allocations placed at their dis-
Posal by the Cement Controller.

SHRI A. C. DAS: Sir, there are
some backward States gnd specially,
our Orissa State is very much back-
ward industrially and at present we
have gained momentum due to the
co'nstant efforts of our beloved Prime
Minister and our hon. Chief Minister.
In view of this, I would ke to know
whether the Government proposes to
give a special quota for the backward
States like our Orissa State.

THE MINISTER OF STATE IN THE
mny OF INDUSTRY (SHRI
NJIT CHANANA): Sir, the

of coment, in fact, iz done
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unfortunately on the basis of the last
quarter, Because of the infrastruce
tural inputs there has been shortage of
cement, but the small-scale sector hms
been put into the prifority sector only
promote industrial development in all
the States in the country and we do
emphasise and we do put pressure on
the State Governments to give priority
even within the State to the industrial-
ly backward areas as far as the alloca-
tion of cement is concerned. So,
within the 10 per cent allocation in
the priority sector, we also have left
it free to the State Governments to
give even more than 10 per cent |if
they can afford to give it for the in-
dustrially backward areas.

SHRI A. C. DAS: Mr. Speaker, Sir,
I would like to know whether it has
been brought to the notice of the Gov-
ernment that there is huge pilferage
in the cement allocated for industriak
development. I would also like ¢to
know whether the enforcement de-
partment has been asked to look into
it.

SHRy CHARANJIT CHANANA: Sir,
as far as the distribullon’ of cérhent is
concerned, the distribution is, in fact,
left to the State Governments.

As far as the pilferage is concerned,
we have initiateq a monitoring system
of cement distribution in the field of
industry recently on receiving some
compiaints. That monitoring system
is being worked out in collaboration
with the State Governments. But
there is no direét thing. This has
to be under the Act. It will be a
crime and the State Government has
to deal with it.

SHRI RATANSINH RAJDA: The
distribution of cement has been left
to the State. In the State of Maha-
rashtra there is 5 cefnent muddle and
on money is being charged over there.
I would like to ask specifically whether
You are fixing the price. At pre-
sent the Government of Maharashtra
has fixeq the price at Rs. 34/~ per bag
as refention price of cement. M-But it
is not available at Rs. 34/-to anybody.
The Municipal Corporation of Greater
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Bombay has passed a special Resolu-
tion demanding more cement from the
Government. The Minister, Govern-
ment of Maharashtra, has charged
that the Central Government is ren-
dering injustice to Maharashtra and
is giving less guantity than what is
required, Please enlighten us on these
Ppoints. What is the amount being
rvequired. Please enlighten us on these
points. What is the amouht being
per beg. That is going into the coff-
ers of the builders.

SHRI CHARANJIT CHANANA: I
do mnot know the hon. Member's
source of information when he is
quoting the Minister of Maharashtra.
We have a direct communication with
the State Government of Maharashira
as also the Cement Controller. I
have straight communication with the
Chief Minister as well as with the
State Government. The sale price
of cement cannol be different as sub-
mitted by the hon. Member. The
prices of cement are fixed and notified
for the whole country. There is no
difference at all. The norm is there.
I would request the hon. Member to
report it to the State Government.
That is considered to be a crime and
tniecessary action will be taken by the
State Government.

SHRI K RAMAMURTHY: Cement
has become a very rare commodity in
this country. We are facing this pro-
hlem. If you go to the cement sel-
ler shop, cement is not available. But
if you go to some biack marketecr and
if you pay more, the cement is availa-
ble. It is not available because of
the scarcity. Please enlighten us on
this point. W.ll the Government
come forward and check this black
marketing and relax this control? Will
the Government have some study team
sent to al} the States where this dis-
tribution gystem is very bad?

SHRI CHARANJIT CHANANA: 1
repeal and to inform the House that
the distribution system of cement, in
fact, 19 #wo fold. The one is done
by the Central Government through
the Cemeni Coatroller for the priority
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sectors of the Qeniral projects. The
second one is DG.T.D. registered ia-
dustrial units. As far as this dis-
tribution is concerned, I shall be
glad it the Mentbers inform us of any
atomaly in this. We will take action.
But where the State Governments are
concerned, I would like the hon.
Members to draw the attention of the
State Governments to that anomaly.

So far as shortage of cement is con-
cerned, the produtfion ot cement has
been short. But now infra-structural
bottlenecks have been removed. In
fact the capacity utilisation which had
gone down to 69 per cent in June has
now in the month of July gone upto
78 per cent., In August, the latest re-
ports are that the capacity utilisation
is improving. In view of this I would
only assure the House that we are
hopeful fhat the scarcity of cement
wiill go down and with 80 per cent
normal capacity utihsation the posi-
tion will definitely improve.

SHRI XK. RAMAMURTHY: I have
asked a specific guestion about the
removal of control h

SHRI CHARANJIT CHANANA: That
is not under the consideration of the
Government.

SHRI BHERAVADAN K. GADHAVI:
So far as cement is concerned every-
body feels that it is a vital commodity
for construction. Government has
announced that they are liberal in so
far as mini-cement factories are con-
cerned. But difficulty is faced by those
people who want to go in for mini-
cement f{actory with regard to licence
because of our amended forest Act and
other things. Therefore, -the leases
could not be granted and the cement
factories are not coming up. The big
factories are making huge profits. They
indulge in mal practices and bHlack~
marketing also With a view to create
more Imini cement factories to ¢ase the
cement situation, may I know whether
the Government propose to bring about
coomiinatibn between the Industry
Department and the Fovest ' bepfﬁ-
ment in this regard as well as-'co~
cordination betwien e cohcerned iée
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departments of the Government of India
16 find out some way to see that leases
are granted for minl cement factories?

SHRI CHARANJIT CHANANA: As
far as the coordination between the
Forest Department and the Industry
Department is concerned®™ tn view of
the Prime Mitister's directive to main-
tain forests in the interest of xeeping
ecological balance, deforestation will
not be allowed at all. There might
only be a few cases where there are
locational problems. The applicant
will be advised to shift the iocation.
But deforestation wil] not be allowed
at all.

Secondly, as far as mmi cement
plants are corcerned, there are only
53 umts of a capacity of 18.99 lakh
tonnes. It is a very small figure. I
would hike the House ta be informed
that, as on 1-8-195T, 1he eifing capa-
city and schemes approved Ly the
Government ace of the capacity of
85325 milion tonnes 1n pubtlic sector
and private secter. In view of this, we
are sure that by tfie end of the 6th Five
Year Flan, we will in fact be heading
towards surplus cement economy rather
than shortage economv. Unfortunately
the setting up of a cement plant has a
question period

SHRI A. NERLALOHITHADASAN
NADAR: Is it not a fdct that step-
motherly attitude is shown towards
Kerala in the allotment ot cement?
Taking into consideration the needs ot
Kerala, a little percentage of cement
is being allofted to Kerala. If that is
30, may I know whether the Govern-
meni would be pleased o take special
interest in alloting more cement to
Kerala?

SHRI CHARANJIT CHANANA: I
would advise the hon, Member fo
arient his dguestion in collaboration
with the Minister concerned in the
Kerala State Government because we
do not disecriminate against anv State
Government ag far as allocation of
cemant is concerned. The cement is
allagcated on a common formula evolv.
ed ynder the Cement trol Order
Zop all the States in fhe country.

-
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Ray Commission on spirit scandal

) +
*45, SHRY HARINATH MISRA:
SHRI A. T, PATIL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Union
Government have appeinted the Ray
Commission to enquire into the ‘Spirit
Scandal’ involving movement of recti-~
fied spirit between the Stateg of Tamil
Nadu and Kerala;

(b) if so, the terms of referenceé of
the Commission; and

(c) whether any time-limit has been
set for the Commission to submit its
report, if so, what?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (ay Yes, 8ir,

(b) The terms of reference of the
Commission are contained in the Noti.
fication No. S.0, 488(E) dated the 18th
June, 1981, copy of which is placeg on
the Table.

(c) Yes Sir. Six months,
MINISTRY OF HOME AFFAIRS

(Department of Personnel and Admi-
nistrative Reforms)

NOTIFICATION
New Delli, the 18th June, 1981

S.0. 488(E).—Whereas the Central
Government is of opinion that it is
necessary to appoirt & Commission of
Inquiry for the purpose of making
an inquiry into a definite matter of
public importance, namely, diversion
of large (tantities of sugaredne mo-
lasses from sugar factories in Tamil
Nadu for conversion into rectified spi-
rit and potable alochol, resulting in
hugre losd of revenue to the State ex-
chequer, the illegal movement, during
the petriod from June, 1979 onwards,
of huge quantities of rectified spitit,
anfl in eXcess of the pertiittedl quan-
tities, ia and from the State of Tamil
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Nadu to and in the State of Kerala,
and the alleged corrupt practices ve-
lating thereto:

Now, therefore, in exercise of the
powers conferred by section 3 of the
Commissions of Inquiry Act, 1952
{60 of 1952), the Central Government
hereby appoints a Commission of In-
quiry consisting of a single member,
namely, Shri S. K. Ray, retired Chief
Justice of the Orissa High Court.

2. The terms of reference of the
Commission shall be ag follows:—

(a) to inquire into the matters
indicated in the Annexure to this
Notification arising out of the alle-
gationg contained in the Memoran-
dum signed by 21 Members of Par-
liament and the Memorandum dated
the 6th February, 1981, received
from some Members of the Kerala
State Legislative Assembly and
others, addressed to the Prime
Minister;

(b) to inquire into any irregu-
larty, impropriety, misconduct or
contravention of law, on the part
of any person in relation to any
matter referred to in the allegations
aforesaid;

(¢) to inquire into any other
matter, which arises from, or is
connected with or incidental fto,
any act, omission or transaction re-
ferred to in the allegations afore-
said,

3. The headquarters of the Com-
mission will be at New Delhi.

4, The Commission, will complete
t#ts inquiries and report to the Central
Government within a period of siy
months. p

5. And whereas the Central Gov-
ernment is of opinion that, having
regard to the nature of the inquiry
to be made by the Commission and
other circumstances of the case, all
the provisions of sub-section (2),
sub-section (3), sub-section (4) and
sub-sectlon (6) of section 5 of the
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Commissions of Inquiry Act 1652
(60 of 1952), should “be made appli-
cable to the Commission, The Central
Government hereby directs, in exer-
cise of the powers conferred by sub-
section (1) of the said section 5, that
all the provisiong of the said sub-
sections (2), 3), (4) and (5) of that
section shall apply to the Commis-
sion.

F. No. 375/11/81-AVD, IV)
A.C. BANDOPADHYAY, Secy.

ANNEXURE

MEMORANDUM FROM 21 MEMBERS
OF PARLIAMENT

(1) Whethey large quantitieg of
sugarcane molasses were diverted un
authorisedly by the sugar factories in
Tamil Nadu, in collusion with dis~
tilleries, for the illegal manufacture
and sale of rectified spirit, resulting
in loss of revenue to the Central or
State exchequer, amounting to over
a crore of rupees.

(2) Whether the Chief Minister of
Tamil Nadu has misused his power
as Minister in charge of Excise in
the collection of bhuge funds through
the disposal of such illicit spirit,

(3) Whether thousands of tons of
sugarcane molasses were written off
under one pretext or the other and
whether the Chief Minister of Tamil
Nadu was instrumental in facilitating
the distilleries to commit the illegal
disposal of rectified gpirit to enrich
himself,

(4) Whether Govermment officials,
posted as Distillery Officers, helped
distillerieg in Tamil Nzdu to carry
on the clandestine production and dis.
posal of rectifled spirit.

(5) Whether order dated 26th June
1979 of the Government of Tamil
Nadu allowing the distilleries, to 1ift
rectified spirit without the ascort of
revenue officials and disbanding the
check-posty created.for the , putrpose
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was issued with a view to enabling-

the distilleries to move illegally more
than the permitted quantities of re-
cetified spirit to other States,

(6) Whether the Chief Ministeyr of
Tamil Nadu did not take any action
against the persons, who were per-
mitted to export 10 lakh litres of ie-
ctified spirit to othep States, but had
actually lifted 15 lakh liters as alle-
gedly admitted by him while spea-
king in the Chamber of Commerce at
Madras, in October, 1980.

(7) Whether the imposition of a
ban on export of rectified gpirit and
relaxation of the same on several

occasiong by the Government of
Tamil Nadu were done with a view
to enabling any person to make huge
illegal gain,

(8) Whether many industries in
Tamil Nadu were not getting recti-
fied spirit, which is a raw material
needed by them and as such therve
was no groung for exporting recti-
fied spirit out of Tamil Nadu,

(9) Whether export of 9.96 lakh
Iitreg of rectified spirit from Messrs
Arvind Distillery and Chemicals’
Lunited, South Arcol District to
Messrs Mannam Sugar Mills Co-ope-
rative Limited in Kerala by Shri
Ahmed Khan, a private contractor,
who wag not authorised by the Gov-
ernment of Kerala, was hurriedly
permitted by the Chief Ministey of
Tamil Nadu.

(10) Whether the Chief Minister of
Tamil Nadu accepted the same “No
Objection Certificate” to export re-
ctified spirit from Messrs Arvind
Distilleries in South Arcot to Messrs
Mannam Sugar Mills Co-operative
Limited, for the export of rettified
spirit from Messrs Vorion Chemicals
and Distilleries Limited, Chengalpattu
District and whether the Chief Minis-
ter of Tamil Nadu had misused his
office’ in allowing these exports after
colletting several lakhs of rupees
from the parties ang alloweq them
free trade of alcohol out of Tamil
Nada, .
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(11) Whether the Chief Minister
of Tamil Nadu exerted hig influence
to expunge, from the proceedings of
the Legislative Assembly the names
of his close friends, allegedly involved
in the matter, referred to by the
Leader of the Opposition in the Le-
gislative Assembly of Tamil Nadu,

MEMORANDUM RECEIVED FROM

SOME MEMBERS OF THE KERALA

LEGISLATIVE ASSEMBLY AND
OTHERS

(1) Whethey it was disclosed in
a conference of excise contractors,
conveneq by the Excise Minister of
Kerala, that jf huge amounts were
paid as bribes rectified spirit re-
quired tp manufacture arrack would
be available outside Kerala to meet
the demands for the Onam festi-
val in August, 1980 and the Excise
Minister of Kerala gave them the
green signal to arrange to procure
the requireq quantity of rectified
spirit by any means,

(2) Whether following the said
conference, several discussiong and
negotiationg were helg by the Ex-
cise Ministey of Kerala with Shri
Ahmed Khan and, contrary to the
normal procedure followed by the
Excise Department and the long-
standing decision of the KXerala
Cabinet, the said Shri Ahmed
Khan who is neither an excise
contractor nor a person of gubstan-
tial financial stability, was autho-
rised, on the gpecial instructions of
the Excise Minister of Xerala, to
procure 10 lakh litreg of rectified
spirit from Messrs Arving Distille-
ries and Chemicalg Limiteq South
Arcot District requiring a minimum
investment of about Rs. 50 lakhs,
and supply the same to the autho-
rised arrack distilling units of Mes-
srs Mannam Sugar Milly Co-opera-
tive Limited in Kerala at Rs. 3 per
litre.

(3) Whether' shortly before the
negotiations with the said Shri
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Ahmed Khan started, the practice
of submission of papers to the Ex-
cise Minister of Kerala through the
Private Secretary, who is of the
rank of a Joint Secretary, was
‘changed and all the excise files
were routed to the Minister through
the Additional Private Secretary,
who is only of the rank of an Under
Secretary and is related to the said
Shri Ahmed Khan,

(4) Whether contrary to the
policy hitherto  tollowed, a pro-
vision was ddliberately made in
the contract to give the right of
ownership of the gpirit to the said
Shri Ahmed Khan until it was
delivered to Messrg Mannam Sugar
Mills Co-operative Limited and his
Payment obtained from them,

(5) Whether the request of Shri
Ahmed Khan for a change of route
through a circuitous route, via
Palghat and Trichur wa; granted
b the Governmeni of Kerala with-
out anv justification, with a view
to facjlitating jllegal transportation
and sale of unaccounted quantity
of spirit in the black market where
it would fetch Rs. 30 per litra as
against the price of Rs, 3 per ltre,
at which the said Shri Ahmed Khan
war authorised to supp'v rectified
srint to Messrs Manram  Sugar
Mills Co-operative Limited‘ there-
by causing uadue pecuniary gain
to the saig Shri Ahmed Khan and
others,

(8) Whether the said Shri Ahmed
Khan forged documents to procure
rectified gpirit from another dis-
tillery in Tamil Nady by name
Messrs Vorion Chemicals and Dis-
tilleries Limited, Chengalpattu
District, whereas the auvthorisation
glven to him through Messrs Man-
nam Sugar Mills Co-operative
Limiteq was to procure it only
from Mesarg Arvind Distillery and
Chemicals Limited of Tamil Nadu.

(7) Whether, making usa of the
authorisation ag well as forging do-
~cuments, the said Shri Ahried Khan
.ahd His asméciatés procured huge
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uneccounted gquantities of rectiffed
¢pirit from Tamil Nadu and diver-
ted the same to unauthorised quar-
ters in Kerala, causing loss of re-
venue to the tunme of Rs. 10 crores
to the State Exchequer.

(8) Whether no action was taken
when the malpractice was brought
to the notice of the Industries
Minister, Excise Commissioner,
Chairman of Mannam Sugar Mills
Cooperative Limited and Special
Sceretary to  the Government of
Keralag in the Industiries Depart-
ment by the General Manager of
the Mannam Sugar Mills Co-opera-
tive Limited.

(9) Whether no action was taken
to recover the huge quantity of
spirit smuggled into the State of
Kerala through six lorry loads,
when they were interceptegd by the
State Excise Authorities on 26th
November, 1880 and 27th Novem-
ber 1880,

SHRI HARINATH MISRA: There
are three different Commission which
are supported to be functioning name-
1y, the Ray Commission appoint=d by
the Government of India and two
other commissions, one appointed by
the Government of Tamil] Nadu and
other appointeq by the Govern-
ment of Kerala, What I would like to
know is, how far the terms of refer-
ence of the Central Commiszion over-
lap with the terms of reference of
the two other Commissjons and whe-
ther the Governments of Tamil Nadu
ang Kerala are extending full sup-
port for the functioning of the Ray
Commission appointed by the Union
Government.

SHRI P. VENKATASUBBAIAH: In
regard to the three Cammissions that
have been appointed, ome by the
Government of Kerala and one by
the Government of Tamil Nadu and
the one appointed by the Central
Government under the Commissions
of Ingquiry Act there have been cer-
tain variations in the terms of refer-

eace of these three Commissionm
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4ye terms of reference of the Cen-
4ral Government are with regard to
the allegationg made from June, 1879
onwards.

But Tamilnedu Enquiry Commis-
sion's terms of reference extend to
February, 1969, January, 1878, and
October-November 1980.

(2) Allegations against the present
Chief Ministey of Tamilnadu ag Minis-
ter-in-charge of Excise:——The Central
Government terms of reference con-
tain six allegations whereas in the
Tamilnadu Commission of Enquiry,
no mention has been made about this
specific allegation. So is the case
with the Kerala Commission.

{8) Allegations against the former
Chief Minister of Tamijlnadu Shri
Karunanidhi:—There ig no such al-
legation in the terms of reference re-
ferred to the Ray Commission where-
as Tamilnadu Government have
made two specific allegations and
Kerala Commijssion has nothing to do
with this,

(4) Allegation against Excise Mi-
nister of Kerala:—The Central Com-
mission’s jurisdiction covers three
allegations against thig particular
Minister whereag no mention has been
made by the Tamilnadu Commission.

(6) Allegations against Shri Ahmed
Khan, a private person:—There are
two aliegatjons. No mention has
been made either in the Tami'nadu
Sommission or the Kerala Commis-

on.

(8) Large-scale diversion of molas.
ses  for illegal manufacture and
sale of jectified spirit:—Thjs is one
of the terms of reference for enquiry
but no mention has been made
eithey in the Kerala or the Tamil-
nadu Commission,

Other termg cover transactions of
an inter-State nature,

About the Tamilnadu' Commission,
the terms generally cover transactiong
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in the State of Tamilnadu except for
the export of rectified spirit from
Tamilnadu to Kerala. ‘

Kerala Commission termg general-
ly cover transaction in the State of
Kexala except for the transpori of
rectifieg spirit from Tamilnadu ‘o
Kerala,

These are the differences that are
in the three Commissiong and so far
as the cooperation that ig to be ¢x-
tended, is concerned it is reported in
the Press that the Tamilnadu Chief
Minister has said that he would ax-
tend the necessary cooperation to the
Central Enquiry Commission.

With regard to Kerala, the Gov-
ernment of Kerala seems to take the
Press more into confidence than the
Government of India.

SHRI HARINATH MISRA: Apart
from the constitutional aspect ac-
cording to which only the Central
Commission of Enquiry can be allowed
to function, is it a fact that the find-
ings of the two Commissions appoint-
ed by the two quarrelhng States, are
most likely to be contradictory and
hence a single Commission vested
with authority to coordinate investi-
gations from both sides will be able
te tackle the job more effectively
and €xpose all those involved in this
murky business?

SHRI P. VENKATASUBBAIAH:
Commissions appointed under the
Commission of Enquiry Act, 1952, are
only fact-finding bodies. The Act it-
sell does not contain any specific
provision as to what would happen
if the findings of the three Commis-
Smnf differ frem one another. The
matler will have to be considered at
the appropriate time keeping in view
the desirability of follow-up action
and the competence of the respective
Governments in respect of the wari-
ous findings of the Commission.
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SHRI A. T. PATIL: May I know
the extent to which breach of the
rules, governing use of molasses for
conversion into rectified spirit, pota-
ble alcohol and industrial alcohol as
raw material, has been committed by
the Tamil Nadu and Kerala Govern-
ments in terms of percentage of mo-
lasses produced and quantities of mo-
lagses and rectified spirit diverted?
(b) Is there any illegal export of
these materials, whether molasses,
rectified spirit or industrial alcohol,
outside India, and if so, from where
and to which places? (c) what is the
estimated loss to the State exchequer
as estimated by the Government of
India?

SHRI P. VENKATASUBBAIAH:
All thesc matters will be brought
before the Inquiry Commission. Mem-
bers of Parliament made a represen-
tation to the Government of India
with regard to financial irregularities
and also the financial loss that will
accrue on  account of this so-called
spirit scandal, They have said that
several crores of rupees have been
involved in this scandal and they
have listed various allegations against
the Chief Minister who is in charge
of excise also and also the Kerala
Government. With regard to the ex-
port of this spirit outside India, so
far as Government of India is con-
cerned, we have no such information.

SHRI E. BALANANDAN: Accord-
ing to the reply given by the Minister
here, the Commission by the Centre
has been appoirited on the request of
21 M.Ps. May I know the political
affiliations of these MPs? (Interrup-
tions) Secondly, I want to know the
date of appointment of the Central
Commission. Is it not a fact that the
Central Commission has been appoin-
ted after the appointment of the Com-
missions by the Kerala State and the
Government of Tamil Nady, and if so,
has this not been done with a politi-
cal, ulterior motive?

SHRI P. VENKATASUBBAIAH:
Members of Parliament are Members
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of Parliameni irrespective of their
political affiliations, They are people’s
representatives and they have got
every right to bring these allegations
to the notice of the Central Govern-
ment if such irvegularities have taken
place. I will put it the other way.
Anticipating that an Inquiry Com-
mission will be constituted by the
Central Government, the Kerala Gov-
ernment might have thought it fit to
appoint their own Inquiry Commise
sion to cover up all these irregulari-
ties. There is no political motive at-
tached to this.

SHRI C. T DHANDAPANI: I am
one of the signatories to the Memo-
randum. ..

MR. SPEAKER: Even in neigh-
bourhood you could not tell him?

SHRI C. T. DHANDAPANI: Mr.
Balanandan has not signed that Me-~
morandum because he belongs to the
Party 1s involved in this matter. ..
scandal.

SHRI JYOTIRMOY BOSU:
be more loyal than the King.

Don’t

SHRI C. T. DHANDAPANTI: Mr.
Jyotirmoy Bosu also might not have
signed this Memorandum because his
Party ig involved in this matter.. . ...

SHRI KRISHNA CHANDRA HAL-
DER: It is not true. The CPM is
not involved in this. .. (Interruptions)

SHRI C. T. DHANDAPANI: I am
thankful to the Central Government
for having constituted the Commission:
of Inquiry against both the Govern-
ments, namely, the AIADMK and
the United Front Government—I
should call it CPM—Government if it
is  correct (Interruptions), The
amount involved is more than Rs. 35
crores. A lady was playing an im-
portant role; that lady is called ‘Par-
rot’: that ‘Parrot’ does not live in a
forest or in a house; it was living on
the shoulders of the Chief Minister

(Interruptionss
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SHRI C. T. DHANDAPANI: A
murder also took place in thizs re-
gard. ..

SHRI JYOTIRMOY BOSU: On a
point of order, Sir..
(Interruptions).

MR. SPEAKER: Mr. Bosu, no point
of order during Question Hour.

SHRI JYOTIRMOY BOSU: He can-
not bring in the name of a Chief Mi-
nister here.

SHRI C. T. DHANDAPANI: Just I
have said ‘Chief Minister’. I have not
saig Mr. M. G. Ramachandran or Mr.
Nayanar. —

The Minister has just stated that
Tamil Nadu is ready to co-operate
with the Ray Commission. But, Sir,
things are different in Tamil Nadu.
The Tamil Nadu government and
the entire Cabinet are making scath-
ing attacks on the Central Govern-
ment. ..

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR: Is it a question, Sir?

SHRI KRISHNA CHANDRA HAL-
DER: Sir, are you allowing him to
make a speech here?

MR. SPEAKER: You cannot go
on a wild-goose chase here. Please
but your question.

SOME HON. MEMBERS: Back-

ground.

SHRI C. T. DHANDAPANI: My
speech is very much inconvenient to
my friend...

(Interruptions)

MR. SPEAKER: Reserve your speech
for some other time, now put your
Question,

SHRI C. T. DHANDAPANI: Both
the State Governments of Kerala and
Tamfl Nadu have appointed two Com-
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missions without jurisdiction. Beyond
the jurisdiction and constitutional pro-
visions they have appointed two Com-~
missions according to the Industries
Development and regulation Act. ..

(Interruptions)

SHRI C. T. DHANDAPANIL .....
with regard to g commodity which
comeg under the Industries Develop-
ment and Regulation Act. Therefore,
just out of political motive they have
constituted a Commission of Inquiry.
Just to divert the attention of the peo-
ple they have constituted two Com-
missions—one in Kerala and one in
Tamil Nadu....

(Interruptions)

SHRI C. T. DHANDAPANI: They
are not allowing me to put the ques-
tion.

MR. SPEAKER: You have taken
five minutes already. 1 cannot allow
you. Put the question..... You are a
leader.

SHRI C., T. THANDAPANI: My
specific question is: following my pre-
vious memorandum, three Members of
Parliament gave another memorandum
to the Prime Minister as well as the
Home Minister. ...

MR. SPEAKER: What is the ques-
tion, Sir?

SHRI C.T. DHANDAPANEL: My
question is: another scandal has al-
ready taken place, namely, the bottling
and blending scandal. Rs. 12 crores is
involved in this matter. I would like
to ask the Minister., Since the persons
involved in this matter. I would like
and blending, are the very same per-
sons as are involveqd in the spirit scan-
dal and they have already been
arrested....

(Interruptions)
MR. SPEAKER: He has put the
question. ... '
(Interruptions)
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MR, SPEAKER: I have told bim so
many ¢times....Yes, I have already
told him.

SHRI C.T. DHANDAPANI: They
have been arrested in the previous
case, Therefore the direct involve-
ment of the persons in this case is
there, ....

MR. SPEAKER: What is the ques-
tion then?

SHRI C. T. DHANDAPANI: Tae
direct involvement of the persons in
this case is there. Therefore, I would
like to ask the Minister whether the
terms of reference of the Ray Commis-
sion will be expanded to cover also
the scandal with regard to bottling and
blending of rectified spirif in Tamil-
nadu and Kerala. Thatl is (a). As far
as part (b) is concerned.

MR SPEAKER: No, no. You are
not putting a specific question. You are
misusing Too much now. You could
have straightaway put the question
before, You are taking unnecessary
time .No, no.

SHRI ¢ T. DHANDAPANI: This is
the practice of the House, Sir.
In view of all this

MR, SPEAKER: No. no.
down now

Please sit

How can I check this?....If the
leaders behave like this, how can 1 con-
trul this House?

SHRI INDRAJIT GUPTA: Defying
the Chair.

SHRI C. T. DHANDAPANI: In
view of the Supreme Court judgment,
any allegation made against a parti-
cular Ministry....

MR. SPEAKER: I do not know why
you are not putting the question.

SHRI KRISHNA CHANDRA HAL-
DER: No question at all.

MR. SPEAKER: He is haranguing
all the time without putting the ques-
tions,
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SHRI C. T. DHANDAPANI: How can
I put the questions? Sir, the Supreme
Court gave a categorical judgment. Be~
cause the allegationg have been level-
led, this Commission has been cousti-
tuted. So, it is a moral obligation on
the part of the concerned State Minis-
tries to resign till the Central Govern~
ment comes to a decision on the find-
ings of the Commission.

MR. SPBAKER: You could have put
the simple question within two minu-
tes. You have take more than five
minutes. I would like the Members to
cooperate with me.

SHRI P. VENKATASUBBAIAH:
Mr. Speaker, I had expected that the
hon. Members hailing from and be-
longing to the C.P.M. Party would have
welcomed the Commission that has
been set up by the Central Govern-
ment.

MR. SPEAKER: You reply to Mr,
Dhandapani’s question.

SHRI P. VENKATASUBBAIAH:
Sir, Shri Dhandapani has requested
that the Ray Commission may also be
asked to enquire into g matter relating
to the deal allegedly entered into by
the Chief Minister of Tamilnadu re-
garding grant of monopoly licences for
bottling of arrack. He has also re-
quested the Central] Government to
have a CBI, probe into the blending
and bottling of arrack allegations.

We had asked for the comments from
the Tamilnadu Government also, Shri
Dhandapani hag made certain observa-
tions regarding Grover Commission,
All thege facts will be borne in mind
by the Government at the appropriate
time. (Interruptions)

SHRI ERA ANBARASU: Mr.
Speaker, Sir, why not the Ray Com-
mision be asked to go into the allega-
tiong of the bottling and blending alle-
?ti.On also? This invokved nearly
welve croreg of rupees. After all,
the terms of reference has not yet been
finalised.
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In view of this Jhe Ray Commission
may ‘be asked to*;:quire into this
allegativn also.

gHRI P. VENKATASUBBAIAH:
Sir, this bas been brought out in a
memorandum by Shri Dhandapani and
others. Shri Anbarasu also hag raised
the same question. I have said that
we have called for the comments from
the Government of Tamilnadu. The
other matters which the hon. Member
mentioned now will receive due consi-
deration by the Government of India.

SHRI B. K. NAIR: Sir, earlier, the
Government of Kerala had been deny-
ing that there was anything to enquire
into the spirit scandal allegation. But
later tnere 'was pressure from the
pullic us well as from Parliament.
They ultimately yielded to appoint a
Commission ¢! Inguiry. They knew
that vitimately the Central Government
would appoint a Commision. In view
of this T want to know whether the
Central Government would advise the
State Governments of Tamilnadu and
Kirala to pive up their experiments
ot seiting up the two Commissions—
Sadasivum and Sadasivam Cominis-
sions— just 1o protecl the good names
of the Ministers concerned and agree
to withdraw their Commissions and
allnw the Central Commission to go
ahead with the enquiry into the alle-
galion involving thirty crores of rupees
in so far as Xerala Government is
concerned?

MR. SPEAKER: What are you
trying to do?

Have you followed him?

SHRI P. VENKATASUBBAIAH:

He wanteg to know whether we could
alvise the Governments....

MR. SPEAKER: I could not follow
anything.

SHRI P. VENKATASUBBAIAH:
Whatever he sald we shall convey to
the respective State Governments.
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SHRIMATI GEETA MUKHERJER:-
8ir in view of the reply given by
the Minister a little while age which
said that the KXKerala Government
appointed this Commission in order to
pre-empt the setting up of a Commis-
aion by the Central Government
may I know whether after thig event
occurreq the Central Government was
aware of it and whether since Kerala

Government at once and prompi-
ly appointed the Commission
the Central Government  set-up

another Commission in order to
complicate the matter with political
motivation?

SOME HON. MEMBERS: No. No.

SHRIMATI GEETA MUKHERJEE:
The Central Goveinmgont which wae
awatre of 1 cailicy did not think it
necessary to set up ihe Commission
earlier.

Secondly., swince the Minister said
that Members of Parliament are just
Members of Parliament

MR. SPEAKER: Don't put words
in his mouth.

SHRIMATI GEETA MUKHERJEE:
Or he implied that it did not matter
very much who belongedq to which
political party. May I know in view
of this thing in the coming dabate on
the Mainlenance ot Essentia] Services
Bill his party MPs will have the right
of conscience vote?

SHRI P. VENKATASUBBAIAH:
The Kerala Government has not
promptly appointed the Commission
but was promptied to appoint the Com-
mission,

Sir, thHere are ftwu Sadasivams.
One is Sadasivan and the other is
Sadasivam. Previously there was one
Kailasam in Tamil Nadu and he was
replaced by Sadasivam. In Kerala
there is Sadasivam. Both are Sade-
sivams. (Interruptions) Sir, 1 strongly
repudiate the allegation made by the
hon, Member, that it is politically moti-
vated. It is not like this. I did not say
Members of Parliament are Members of
Parliament in their own right. They
have made allegations—grave allega-
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tions—and the proof of it ig that the
State Government themselves have
-appointed a Commission, What more
proof do they require? They them-
selves have appointed the Commission.
That means the allegations made are
very serious. So, there is nothing
unconstitutional to have appointed this
+Commission.

U.S. Pak deal regarding Bombers and
Tank

+
*48, SHRI BHOGENDRA JHA:

SHRI JANARDHANA
POOJARY:

Will the Minister of DEFENCE be
pleased to state:

(a) ‘whether USA deal with Pakistan
about F 16 Bombers, anti tank wea-
ponery and other sophisticated wea-
pons has been finalised or is going to
be finalised;

(b) if so, details thereabout;

(c) whether these are weapons of
superior aggressive character not pos-
sessed by India or any other country
of south or south-east Asia; and

(d) if so, what steps are being taken
to ensure peace and stability in the
area ang the defence of India?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). The
arms deal between USA and Pakistan
is reported td be still under negotia-
tion. The deal 1s reported to cover,
among others, the supply of tanks ar-
moureq personnel carriers, aircraft,
helicopters, artillery and air defence
systems, in addition to some anti-tank
weapons  Destroyers and Naval Mis-
siles,

(¢) and (d), These weapons are Very
sophisticateq ang have better opera-
tional characteristics than currently
available in the region. Government
monitor all developments having a
bearing on our security and initiate
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appropriate measur‘o from time to
time to ensure full defence prepared-
ness at all times.

SHRI BHOGENDRA JHA: After this
question was tabled by me, it has been
stated that the United States Under
Secretary for Defence has made &
statement. In that statement he has
declared that Pakistan would be sup-
plied ‘with F-16 and other bombers. I
want to know whether the bombers
ang the tanks, about 300 of them re-
paireq recently, have arrived from
Turkey to Pakistan., They have been
made in USA and they have been
repaired with the help of USA though
in Turkey. There are about 600 of such
tanks in all I want to know whether
these tanks and F-16 bombers are not
of aggressive and offensive categories.
They cannot be used by Pakistan either
in the North or in the West or in the
sea in the South bui only in the East,
that is, against India only. In view of
this situation, I would like the thon.
Minister to take this House ang the
country into confidence and tell] us to
what extent and in which form we are
ensuring our defence against possible
aggression with the help of these so-
phisticated weapons.

SHRI SHIVRAJ V. PATIL: As far
ag the question relating to Tanks is
concerned, we have seen some Press
Reports to that effect. As far as the
qQuestion of utilisation of these Tanks
ang aircrafty are concerned  they can
be useq in any direction, But the ques-
tion is whether they would be used
againsl East or West or North or
South; and this question can be decided
by taking intg consideration the histori-
cal factg and we can draw our own
conclusions. Now, the third part of his
question relates to our preparedness. 1
have already stated that we are alert
and we are active and we are taking
all steps that gre necessary to safe-
guard and protect our interests and
our sovereignty.

SHRI BHOGENDRA JHA: The Min-
ister while replying forgets the topo-
graphy. He says that the Tanks can
be used in any direction. I don't know



33  Orfl Answers

bow fhey can’be used In “th¢ Hima-
layas or in the High.mountains in_the
North and the West of Pakistan and
in the sea in the South. So, he for-
gets the topography, Let us take into
account the historical factor. We have
got in our neighbourhood, in Pakistan,
a Goveirnment which came intb power
after hanging the elected Prime Minis-
ter of Pakistan, a Government which
has now openly declared that no elec-
tions will be held hereafter in Pakis-
tan; it is a Government which hag not
got the backing of the will of the peo-
ple there. Of course, it is an intérnal
affair of Pakistan and we are not eon-
cerned with it. But only one thing I
would like to know from the Minister
‘and that is_in such a situation, is there
not a possibility of some further temp-
tation on the part of such a Govern-
ment to resort to aggressive action
against India particularly when the
fact remains that the Government of
USA ig helping them. So, in such a
situation, I would like to know whe~
ther the Government of India is tak-
ing any political initiative to approach
the Government of USA ang declaring
that they would regard this action of
theirs as an unfriendly ang hostile
action towards India and take recipro-
cal steps, because, our defence is in
. danger. When we are so much con-
cerned with Defence, the Finance Min-
ister is approaching the Worlg Bank
a‘rild the Government of USA for
aid. ...

MR. SPEAKER: 1 think you have
taken the cue from other Members to-
day. Please put the question now.

_SHRI BHOGENDRA JHA: I would
like {0 know from the Minister what
political initiatives they have taken.....

_MR. SPEAKER: Please put the ques-
tion; otherwise you will not get any
reply.

§I:IRI BHOGENDRA JHA: Let the
Mxt-uster reply what steps they are pro-
Posing to take _against the Usa,

SHRT SHIVRAJY V. PATIL: T have
already stated that we are taking va-
Tious steps—diplomatic and otherwise.

1339 LS—g0.

SRAVANA 28, 1903 (SAKA)

Writien Answers 34

The very fact that the Foreign Minister
of this country went to Pakistan to
highlight that their acquisition of bom-
bers is increasing the temsion in this
region only goes fo show the various
diplomatic and other steps which we
are taking. And as far as the USA is
concerned, we have brought our feel-
ings to the notice of the Government
in the U.S.A. As to how they will res-
pond to it, in what fashion, in what
form and so on, it is up to them. But
as far ag wWe are concerned, we have
taken all the necessary steps in this
regard.

WRITTEN ANSWERS TO
QUESTIONS

Number of workers brought wunder
Employees’ State Insurance Scheme

*4F, SHRI MANMOHAN TUDU:
Will the Minister of LABOUR be
plegsed to state:

(a) the total number of workers who
have been brought under the purview
of the Employees’ State Insurance
Scheme during the first four months of
the current financial year;

(b) what is the ‘expected perform-
ance of such scheme in the near future;

(c) whether necessary guidelines
have been sent to the various States
for implementing this scheme vigo-
rously;

(d) it so, the names of the States
which have shown better performance
during the last few months of the cur-
rent financial year; and,

.(e) the details thereof?

THE MINISTER OF STATE ' IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM . DULARI SINHA): (a)
15,600.

-(b) The.programme for-1981-82 en-
visages coverage of additional 1,66,800
employees,

) (c') Yi!a,. Sir.
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(d) and {e). The following States
have shown comparatively better per-
formance:—

1, Tamil Nadu
2. Madhya Pradesh
3. Maharashtra
4, Andhra Pradesh
The additional coverage in the above

States '‘was 6,200, 4,000, 3;000 and 530
respectively,
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Acquisition of fast attack Missile Boats
by Pak

*47, SHRI GHULAM MOHAM-
MAD KHAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether her attention hadq been
drawn to the news item appearing in
various papers that Pgkistan is ae-
quiring new fast attack misgile boats,
latest destroyers and air-to-surface
missiles for its Navy;

{(b) whether it is also a fact that a
Pakistani defence team recently con-
cluded talks with their American, Chi-
nese and French counter-parts on the
question of acquirihg sophisticated
naval equipment; ang

(e) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and (b).
Government are aware of reports re-
garding the visits of Pakistani military
delegations to some foreign countries
to acquire Naval equipment,

(c) A watch is being kept on
#ituation and necessary stepa woulg
taken to safeguard the inisresty of
country,

the
be
the
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Atomic Energy
Wy

Counstitution of
Regulatory

*49. SHRI JAGDISH TYTLER:
Wil the PRIME MINISTER be
pleased to state:

(a) whether the proposed inde-
pendent Atomic Energy Regulatory
Authority to regulate the safety as-
pects of atomic energy operations in
the couniry has since been set up;
and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). No, Sir. Pending consideration
of the creation of an Atomic Energy
Regulatory Board, the existing Saf-
ety Review Committee (SRC) which
presently regulates the safety as-
pects of all the nuclear establish-
ments, has recently been reconsti-
tuted and 1ts terms of reference re-
vised. The reconstituted SRC has
been charged with the task of carry-
ing out the regulatory and safety
functions envisaged for the Govern-
ment by the Atomic Energy Act,
1962 to ensure safety of the opera-
ting personnel, members of the pub-
Lic and the environment.
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Conversions in Tamil Nadu

*51. SHRI NIHAL SINGH:
SHRI DHARAM BIR
SINHA:

‘Will the Minister of HOME APF-
FAIRS be pleased to state:

(a) whether the Government are
aware that poor and Harijan Adivasis
have recently changed their religion
on a large scale in Tamil Nadu and
other parts of the country;

(b) if so, the number of persons
category-wise, who have changed
their religion; and

(c) the result of the investigations
made in thig regard?

THE MINISTER OF HOME AJF-
FAIRS (GIANI ZAIL SINGH): (a)
to (¢). Therg have been reports of
some cases of mass conversions of
Harijans to Islam in some parts of
Tamil Nadu in recent months. Acm
cording to available information,
about 2,000 Harijans in Tamil Nadu
have embraced Islam since Febru-
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ary, 1981. Some isolated cases of
conversion of Harijans to Islam have
also been reported from some other
parts of the country,

Burming of Rohini Satellite
*52. SHRI DAULAT RAM SARAN:

SHRI CHHOTEY SINGH
YADAYV:
Will the PRIME MINISTER be

pleased to state:

(a) whether Rohini Satellite laun-
ched by the SLV-3-D1 tecently wnas
burnt in the space;

(b) if so, the details thereof and
the: reasons for its failure to achieve
the mission; and

(c) the expenditure incurred by
Government on its launching?

THE PRIME MINISTER (SHRI
MATI INDIRA GANDHI): (a)
Yes, Sir

(b) Due to the gradual building
up of vehicle roll, the satellite was
injected at a lower velocity and in
a lower orbit which resulted in a
shorter life span to the satellite. It
is to be noted that the penultimate
phase of all near earth satellites is to
re-enter atmosphere and burn up.
The Rohini Satellite Jaunched by
SLV-3-D1 however entered this sli-
£htly prematurely due to the lower
orbit of injection. The mission, on
the whole, is not a failure since most
of the main objectives have been
achieved

(¢) It is estimated that the ex-
penditure on the RS-D1 satellite was
roughly Rs. 35 lakhs. The expendi-
ture on the launch vehicle was
roughly Rs. 15 crores.

Implementation of Palekar Award

*53 SHRI MOHAN LAL PATEL:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
Central Government has communi-
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cated to all the State Governments
to implement the Palekar Award on
wages for journalists and non-journ-
alists;

(b) if so, whether there is any
State Government which has not im-~
plemented these recommendations
fully or partly, if so, their names; and

(c) if the answer to part (b) is
in affirmative, the reasons for mnot
implementing these recommenda-
tions?

THE MINISTER OF STATE 1IN

THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) Yes, Sir,

(b) and (¢). TUnder the Law
the responsibility for  implemen-
tation of the orders of the

Government of India on the recom-
mendations of the  Tribunals for
Working Journalists and non-Jou-
rnalist Newspaper Employees rests
with the managements of the estab-
lishments of newspapers/newsagen-
cies concerned. The State Govern-
ments are, however, responsible to
enforce the orders. According to the
information available all State Gov-
ernments, wherever newspaper in-
dustry exists, except Jammu & Kash-
mir 1n respect of which information
is awaited, have taken steps to en-
force the orders issued by the Govern-
ment of India in this regard.

Wage Board for Match Industry

*54. SHRI K.T. KOSALRAM: Will
the Minister of LABOUR be pleased
to state:

(a) the reasons for not setting up
a wage board for the safety-matches
industry for which alone there is no
wage board, though it is a labour in-
tensive industry, and .

(b) how the wages are fixed for the
labour engaged in the tiny cottage
sector, middle sector and mechanise®
sector of match industry?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) As there has been no demand
for setting up a Wage Board for the
Match Industry in the recent past
the question of setting up a  Wage
Board for the industry has not come
up for consideration.

(b) In the absence of Wage boa-
rds, wages in respect of the match
industry can be fixed either under
the Minimum Wages Act or by col-
lective bargaining.

Under the Minimum Wages Act,
the appropriate Governments for
fixing minimum wages in respect of
employments in the match industry
are the State Governments. Acc-
ording to information available, the
State Governments of Uttar Pra-
desh, Tamil Nadu and Kerala have
fixed minimum wages in respect of
these employvments.

So far as the mechanised sector is
concerned wages are fixed by coll-
ective bargaining.

Unprovoked Firing in Poonch Seclor

*55. SHRI R. L. BHATIA;
SHRI LAKSHMAN MALLICK:

Will the Minister og DEFENCE be
pleased to state:

(a) whether the Pakistani forces re-
sorted to unprovoked firing at Indian
Positions in the Poonch Sector in J&K
on 7th July, 1981 resulting in the death
©of an Indian captain; :

. (b) whether three Indian soldiers,
Including two BSF jawans, were also
killed in intermittent exchange of fire
with Pakistani troops in the same sec-
lor a few days later;

(c) if so, the cause of ‘this unpro-
Voked firing so soon in the wake of the
Indo-Pak amity build up as a result
of the Foreign Minister's visit to
Pakistan in June last;
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(d) whether any strong protest has
been lodged with the Pakistan Gov-
ernment, if so, their reaction thereto;
and

(e) the steps proposed to be taken to
prevent such unprovokeq firings re-
sulting in the killing of Indian Army
personnel?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Un-
provoked firing by Pakistani forces
caused the death of an Indian Captain
in the Krishna Ghati Sector, near
Poonch on 7-7-1981;

(b) No, Sir.

(c) The firing from the Pakistani
side was unprovoked.

(d) The matter has been taken up
with the Pakistan Government.

(e) All precautions are taken to
ensure the security of our personnel

Structural Change in the Sixth Plan
As a Result of 1981 Census

*56. SHRI B. V. DESAI: Will the
Minister of PLANNING be pleased to
lay a statement showing -

(a) whether the Planning Com-
mission has contemplated the struc-
tural changes in the Sixth Plan on
account of increase in population
revealed by the 1981 census or rise
in prices;

(b) if so, the details of the chan-
ges that are likely to be made;

(c) whether the Planning Com-
mission is also considering to have
a marginal adjustments in sectors
like Agriculture, Health and Family
Welfare;

(d) jif so, when these changes are
likely to take effect;

(e) whether the Planning Com-
mission is also refixing its outlay; and

(f) if so, to what.extent?
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (f).
The Planning Commission is  still
analysing the implications of the
1881 Census. Price trends are also
kept under continugus review. As
of now, the Planning Commission is
not considering any major structural
changes in the Sixth Plan.

Betting up of BEL. in West Bengal

*57. SHRI R. P, DAS:
SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of DEFENCE be
pleaseg to state the latest position
about the proposal of the Chief
Minister of West Bengal in regard io
the setting up of 5 unit of Bharat
Electronics Ltd. in West Bengal?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): No final
decision has been taken on BEL's
proposal to set up two new elect-
ronics units. The Government of
West Bengal have been informed that
their request foy location of a unit in
that State would be kept in view while
making a final decision in the maiter.

Nationalisation of the Inchek and
National Rubbey Lid in West Bengal

*58. SHRI MOHAMMED ISMAIL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Chiat Minister of West
Bengal had a talk with him about the
nationalisation of the Inchek and
National Rubber Ltd. in West Bengal;

(b) if so, the steps taken about the
nationalisation; and

{c) how long will it take to take
8 decision in the matter?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The Chiet Min-
ister of West Béngal cilled on  the
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Minister of State for Industry on 28rd
July, 1981 and discussed, among wny
othey things, further steps Gowern-
ment of India had under confempla-
tion vis-a~vig Incheck Tyres and Na-
tion Rubber.

(b) and (c). Detailed schemes
for rehabilitation of these two units
are in advanced stage of consideration.

Slow Industrial Progress in the North
Eastern Region

*59. SHRI SONTOSH MOHAN
DEV:

SHRI CHINGWANG KON-
YAK:

Will the Minister
be pleased ig state:

of INDUSTRY

(a) whether industrial progress in
the North-Eastern region is slow and
natural resources are not fully utilized

in the region ;

(b) if so, whether the Centre pro-
poses o give special attention to the
industrial development of the region;

and .

(c) i1 so, the details thereof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (¢). Govern-
ment ate aware of the resource poten-
tial of the North Eastern Region and
the need to devote special attention

to accelerate its industrial develop-
ment. Drecisions taken by  Central
Government 1n this regard include
enhancement of the rate of Capital

Investment $ubiidy from 15 per cent
t0 20 per cent for industrin] units,
substunltial irc¢regse 1n he Snth Plarn
outlay ang the setting up of a High
Level Committee of Ministers in the
Central Government to monitor and
coordinate devo'rpment programmes.

Bounded Labour in U.P.

*60. SHRI SUDHIR GIRI: Will the
Minster of LABOUR be pleased to
to state:

{a) whether the attention of Govern-
ment has been drawn to ths report,
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“More Bonded lLabourérs in U.P. than
claimed” publfshed in the “Statesman”
(Caleutta Edition) dsted the 10th
Jurié, 1881;

(b) if so, whether the report has
been examined by the Government
with due care; and

(c) the remedial measures taken or
proposed to be taken by the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA) : (a)
Yes, Sir.

(b) and (c). Implementation of
the Bonded Labour System (Aboli-
tion) Act, 1976 vests in the State
Governments., Accordingly, the mat-
ter has been referred to the Govern-
ment of Uttar Pradesh, whose report
is awaited,

Study of Causes of Disconteniment
Among Tribals

401. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry has made
an in-depth study to find out the basic
freasons and real causes of discontent-
ment among tribals:

(b) 1f so, the details thereof; and

(¢) the steps taken by Government of
India and the States to check the
discontentment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). Phe Ministry is, gener-
ally, conscious of the problems of
tribals though an in-depth study has
Not been undertaken by the Minis-
iry. Knowledge 0f -tMese problems is
gained by the Ministry through meet-
ings, discussiony with tribal represen-
tatives, Stute Gevernnwgnts représen~
latives, field visits, etc. The basic
Causes of triba] discontent appear to be
their gocic-eesnoniic pavkvardness, low

educational level, alienation of land,

exploitation, ete.

The Government 6f India and the
State Governmentg have accelarated
the tempo of development activities
for tribal areas and tribal people
particularly as per the tribal sub-
Plan strategy to effect their speedy
economic development gnd minimise ex-
ploitation. Protective legislation in rela-
tion to land alienation and money-lend-
ing has been in force. Credit-cum-mar-
keting structure through establish-
ment of large agricultural multi-
purpose cooperative gocieties (LAMFS)
has been strengthened. The forest
policy is being attuned to gubserve the
needs of the tribals. Adequate ad-
ministrative arrangements have been
and are further being made. As ag-
ainst an estimated investment of ru-
pees one thousand crores in the tribal
sub-Plan areas during the Fifth Plan,
it is expected that the investment dur-
ing the Sixh Plan 1880—85 will in-
crease about flye times. Constant re-
view of the tribal development pro-
gramimes ig being made.

Issue of Bills for Recovery of Property
Tax by DMC

403. SHRI F. H. MOHSIN: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the South Zone of the
Delhi Municipal Corporation has
issued Bills for recovery of property
tax on the basis of the g]q rateable
vdlue in contravention of the Sup-
reme Court’s judgement and not
taken notice of the cost of land and
cost of construetion as admitted by
the Income Tax authorities produc-
ed before them;

(b) whether they have adopted
national value of the lang as preva-
lent &t the time of conatruction of
the houves!

(¢1 if 8o, what {s the value adop-
ted 5o far dg houves Buflt in Shanti-
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niketan Colony in 1969 are concern-
ed;

(d) whether in Shantiniketan Co-
lony, the rateable value assessed for
a single storey houses is much higher
than that of a double streyed house
built on the same area and one storey
or 11 or 11 of the latter is let out
on high rent; and

(e) if so, the reasons for this
patent anomaly?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (e). A statement
15 laid on the Table of the House.

Statement

(a) The Municipal Corporation of
Delhi has reported that as per the
Supreme Court Judgement, the
rateable value of a property has to
be determined on the basis of stan-
dard rent determinable either under
the provisions of section 6(2)(b) or
section 9(4) of the Delhi Rent Con-
trol Act. The Assessment and Col-
Jection Department South Zone of
tne Corporation has issued property
tax billg after considering the general
objections filed by the assessees for
the year 1981-82. According to the
Corporation, it was not possible to
determine standard rent ynder Sec-
tion 6 of the Delhi Rent Control Act
in the absence of market price of
land for a lease hold plot and in
such cases recourse to provisions of
section 9 of the Delhi Rent Control
Act has been taken to  determine
standarq rent/rateable value of pro-
perty. In caseg where recourse has
been taken to section 9(4) of the
Delhi Rent Control Act, the rateable
value fixed for the current year is the
same as the old rateable value be-
cause criteria for determining the
rateable under section 9(4) of the
said Act are similar to the provisions
under the Delhi Municipal Corpora-
tion Act, 1957. In the absence of a
specific provision, the cost ag admit-
ted by Income Tax Authorities, has
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not been accepted by the Assessment
and Collection .Department of the
Corporation to arrive at the reason-
able cost of construction and the
marke{ price of land. Accordingly,
the Corporation asked for Valuer’s re-
ports where considereqd necessary and
the assessees have also been allowed
to adduce other relevant evidence
concerning market price of land.
There is, therefore, no coniravention
of the Supreme Court Judgement.

(b) The Municipal Corporation of
Delhi has stated that they have adop-
ted notional value of land as preva~
lent at the time of construction of
houses except in cases of some lease
hold plots, where the notional value
was not ascertainable ang which
were accordingly decided under sec-
tion 9(4) of the Delhi Rent Control
Act.

(¢) The Municipal Corporation of
Delhi have stateq that Shantiniketan
Colony ig a lease hold Colony, Be-
cause of conflicting claims by various
assessees in this Colony on the valua-
tion of the land the Corporation has
taken recourse to Section 9 of the
Delhi Rent Control Act and the rate-
able value of the sproperty has been
fixed accordingly.

(dY and (e) The Municipal Cor-
poration of Delhi have stated that
rateable value of g house is governed
by the principle prescribed by law
and not merely based on the number
of storeys.

Strike by Employees of Hindustan
Samachar News Agency

404. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that the
employees of the “Hindustan Sama-
char® News Agency hag observed a
country wide token strike in support
of their demands; ~

(b) if so, the details of their de-
mands; and
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(c) the action taken by Govern-
ment to meet the demands of the
employees and the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) and (b). According to informa-
tion received from Delhj Administra-
tion, the employees of Hindustan
Samachar had gone on strike on
13-5-81 in support of their demands
about implementation of Recommen-
dations of the Palekar Tribunals as
accepted by the Government (in-
cluding payment of Dearnesg Allow-
ance) and payment of bonus for
1979-80. They were also on strike
on 15-7-81 in support of their de-
mand regarding immediate payment
of the salaries for the months of
May and June, 1981. The notices for
these gstrike were not receiveg by
the Labour Department of Delhi Ad-
ministration.

As per information received from
the Government of Kerala, the em-
ployees of Hindstany Samachar
working in the State did not take
part in the strike.

(c) As per resolutions passed by
the Hindustan Samachar Cooperative
Society, in its meeting held on
30-6-81, it has been decided to im-
pPlement the recommendations of the
Palekar Tribunals (including the
Payment of dearness gllowance) and
to pay the bonus for 1979-80. The
management hag also paid the salary
for the month of June, 1981 except-
ing few journalists at places other
than Delhi, The management has
informeq that the workers have also
been paid advances against their
salary for July, 1881,

Consultationg with Defence Research
and Development Organisation

405, SHRIMATI MADHURIL
SINGH: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it 18 a fact that wvarl-
fous Ministries and Departments of

the Government seek consultation
from the Defence Research and Deve-
lopment Organisation;

(b) if so, the names of those seek-
ing consultancy service from the
Organisation; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) ang (c). The infoermation is
being collected and will be laid on
the Table of the House.

Setting up of Security force by vni-

versities
406. SHR] KRISHNA KUMAR
GOYAL: Will the Minister of
I:‘IOtME AFFAIRS be pleased to
state:

(a) whether it is a fact that the
National Police Commission had re-
commended the setting up of their
own securily force by the Universi-
ties in the country;

(b) whether the Aligarh Muslim
University has decided to raise its
own security force to uphold the
authority of the Vice Chancellor;

(c) if so, the strength of the pro-
posed security force; and

(d) the basis of selection of mem-
bers of the force, the jurisdiction, the
authority and powers of the proposed
force?

THE MINISTER OF STATE N
THE MINISTRY OF HOME A4FFAIRS
(SHRI YOGENDRA MANWANA):
(a) Yes, Sir.

(b) to (d). The information tis
being collected from the University
and the same wil} be placed on the
Table of the House in due course.
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Rebabiiitation of Bounded Labounr

407. SHRI BAGUN SUMBRUI:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
scheme launched to identify, release
and rehabilitate bonded labour have
produced little result;

(b) whether it is also a fact that
in several States, the Central assist-
ance could not be utilized, rehabil-
tation programme failed to produce
enough income and Vigilance Com-
mitteeg are not functioning effective-
1y;

(c) whether it is also a fact that
due to tardy and half hearted efforts,
the programme hag proved dis-
appointingly slow and labourers are
still in bondage of the old masters;
and

(d) what concrete steps Govern-
ment propose to take to solve the
problem?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) to (c¢). The implementation of
fhe Bonded Labour System (Aboli-
tion) Act, 1976, vests in the State
Governments.  According to infor-
mation received from them, steps
bhave been takep and continue to be
taken to identify bonded labourers
to free them and to rehabilitate them.
This is a continuous process. Evalua-
tion studies have also been carried
out at some places. The matter has
been reviewed in the meetings of the
Labour Ministers’ Conference and
a&lso the Central Standing Committee
on Rural Unorganised Labour.

(d) A separate Central Standing
Commuittee for Bonded, Migrant and
Cupual Eabour iy being set up so that
the problems of these labourers re-
celvy still greater attentin.
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Industries In kackward areay of
Himachal Pradeah

408. PROF.  NARAIN CHAND
PARASHAR: Will the Minister of
INDUSTRY be pleased tg state:

(a) whether any steps have been
undertaken to promote  industrial
development in the backward region
of Himachal Pradesh; and

(b) if so, the names of major or
medium industrieg get up in the pub-
lic sector during the last 3 years?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) A number of
steps have been taken to speed up
the process of industrialisation in
the State of Himachal Pradesh. In
keeping with the Industrial Policy
Statement of July, 1980, action has
already been initiated, in this State,
under the new strategy of promoting
industrialisation through nucleus
plants with forward ang backward
linkages. Two Task Forces consist-
ing of officers drawn from the Govern-
ment of India, the State Government
and various promotional and finan-
cial institutions have studied the
programmes and possibilities in fthe
three selecteq Districts of Solan,
Sirmur and Kangra and have sub-
mitted their reports. These Task
Forces have recommended the sett-
ing up of six nucleus plant com-
plexes in these three Districts; these
and the large number of ancillaries
which these will generate will pro-
vide employment to a very large
number of people.

The reports Submitted by these
Task Forces are under examination.

In addition eight Districts, name-
ly, Chamba, Kangra, Kinnaur, Kulu,
Lahaul and Spiti, Solan and Sirmur
are eligible for concesgional finance
from Al India Term Lending Insti-
tutions. Out of these, five Distriets,
nanvely Kangrs$ Chemba Hula 8ir-
mur and Soldn hawe bews Surther
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identified for Central Imvestment
Subsidy. Besides, the whole of
Himachal Pradesh is covered under
the Transport Subsidy scheme.

(b) During 1878-80, 26 letters ot
intent and 7 industria] licences have
been issued. Out of which 3 letters
of intent ang 1 industrial licence are
in public sector.

Under the medium and large in-
dustrieg sector, an outlay of Rs. 2.35
crores have been provided in the
Central Plan for Rajban Cement
project under the Cement Corpora-
tion of India for the Sixth Fve Year
Plan 1980-85. Further for the deve-
lopment of jindustrial infrastructure
and promotion of medium and large
industries and minerals in the State
sector, an outlay of Rs. 9.00 crores
have been provideq under State sec-
tor for the Plan period 1980-85.

Acknowledgement of Public Letters
by Ministries and Departmentg

409, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HOME
AFFAIRS be pleaseg to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item appearing in  Hindustan Times
dated 6 July, 1981, under the caption

“Study reveals officials indifference
to public”;

(b) whether according to g Cabi-
net Secretariat working paper on
public grievances, a number of Gov-
ernment officials often look upon the
members of the public with indiffer-
ence bordering on apathy;

_(e) whether it has become a prac-
tice with certain public dealing
Ministries/Departments/bodies  like
the- DDA, DMC, DESU in the
capital not to acknowledge any letters
from the gggrieved parties; and

(d) it go, the steps Government
Propose to take to ensure that all
Ministries anq other public dealing
bodies acknowledge all letters within
a reasonable time and reply them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P,

. VENKATASUBBATAH): (a) Yes,

Sir., .

(b) Indifference bordering on
apathy on the part of some officials
towards members of the public was
mentioned as one of the causes whick
give rise to public grievances.

(¢) ang (d). No, Sir. Government
have issued from time to time ins-
tructions to all Ministries|Depart-
ments impressing upon them to en-
sure that communicationg from citi-
zeng should be acknowledged and
subsequently replied to as quickly
as possible. In the Conference of
Complaints Officers beld on 3-7-81,
the Commissioner for Public Griev-
ances has again impresseq upon all
the Complaints Officers the desirabi-
lity inter-alia of acknowledging all
complaints received by them; ensur-
ing their disposal expeditiously and
intimating to the complainant the
final outcome of his grievance.

Report on Functioning conditions in
Tihar Jail, Delhi

410. SHRI R. R. BHOLE: Will the
Minister of HOME AFFAIRS be
pleaseg to state:

(a) whether the Prison Reforms
Commission has submitted itg interim
report on the functioning conditions
in Tihar Jail in Delhi;

(b) the recommendations made by
the Commission to improve the jail
conditions; anq

(¢) the action takgn by Govern-
ment in the matter %o far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRg
(SHRI YOGENDRA MAKWANA):
(a) to (c). A Committee op Jail
Reformg had been appointed under
the ghairmanship of Justice A N.
Mulla (Retd.) in the month of July,
1980. The Committee submitted ita
report on the Tihar Jail in December,
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1980. A statement showing the mittee and the action taken there-
recommendationg made by the Com- on is attached.

. Statement

Sl. No. Recommendations made by the Comniittee Action taken

n @ (3)

1. The number of institutions in Dzlhi may be increas- Aproposal to construct phase 11 of the
ed apprepriately on the basis of the norms sug Camp Jail for providing additional
ted in the Model Prison Manual to privide for  Capacity of 300 has been  approved
an effective segregation and c!assillzcation of and the costruction work has been
prisoners in terms of sex, age, criminal record  started. There is also a proposal to
length of sentence, security needs, correctional construct two Dis‘rict Jails. Land for

requirements, etc. Separate institutions for wo- one New Jail has been acquired and
men prisoners and adolescent oflenders and efforts are afoot to acquire land for
District Jails for undertrials and convicts sen- the  Sccond Jail.

tenced upto 3 years be sct up carly.

2. Pending construction of new institutions, as sug- Arrangements have been made with
gested above, Delhi Administration may work the State Govt. of Haryana for
ouat arrangements with neighbouring States for transfer of 200 prisoners to the Jails
the transfer of prisoners sentenced to 3 years in that State, Out of this 158 prisoners
and above in their Gentral Jails. have alrcady been transterred to the

Jails in that State. Rajasthan Govern-
ment  has also been requested to
agree w the transfer of some pri-
soners,

3. Asthe keeping of lunatics with other prisonersis It has becn decided to transfer all the

agreat risk, such inmates should be transferred lunatics, who are neither convicts
for treatment to  Shahdara Hospital for Men- nor undertrials, to the Mental Hospi-
tal Diseases and adequate arrangements may tal, Shahdara. The modalities for
be inade for the purpose.x their wrarsfer arc being worked out.

4. With the removal of Jong termers and mentally A sanction for Rs. 46.82,807/- for the
sick persons, till new institutions are ¢stablished, construction of works relating to the
the remaining population be silil into threc wrifurcation of the ]#*] has been issued.
groups , viz. (a) undertrials (b) short-term con-
victs and adolescent offenders, and (¢) women
prisoncrs. These groups should be housed pre-

sent separately. For the immediate purposes, the

structure be trifurcated, each of the portions

to  function indcpendently with separate

staff. The Camp Jail may continue to cater

exclusively to undertriale and should have

‘f]'_u.ll complemey ‘f.ar1as provided for Distt.
ail.

§. Inorder to reduce overcrowding, it is equally de-  Draft scheme to provide free legal aid to
sirable that the problem of undertrials languish-  the poor prisoners is being prepared by
ing in the jail for leng periods be given special the Delhi Administration. A Commit-

attention. As most of prisoners come from tee has also been constituted to consi-
the lower strata of society and cannot afford to der the cases of undertrial prisoners.
engage Ja; , it would be in the interest of

the State if free legal aid is made available to
indigent prisoners. A scheme of continuous
review of undertial cases be devised in consul-
tation with the Delhi High Court.
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10,

10.

As political agitations in Delhi, being the national

capital, are not infrequent, a contingency plan
to establish camps with necessary arrangements
for basic amenities and minimum security be

formulated imn=diately. Such prisoners should

in no case be mixed with criminal population.

The headquarters staff dealing with the Tihar

Central Jail be adequately strengthened. A
whole-time Deputy Inspector General of Pri-
sons be appointed immediately for an effective
control and supervision of the jail. Only a per-
son having sufficient knowledge and experience
in jail administration should be appointed as
Deputy Inspector General. He should be
assisted by necessary ministerial and technical
staff including Accounts Officer, Law Officer
etc. When additional institutions envisaged in
the long-term plan start functioning, Inspec-
tor General of Prisons should also be appointed
on a whole-time basis.

At the institutional level, the staff for the in-
termediary posts, such as Assistant Superin-
tendents and Dy. Supdts. may only b: drawn
from other correctional institutions, either
from the Soical Welfare, Deptt. of Delhi
Admn. or from the neighbouring States, till
a wholetime cadre of Delhi Admn. is created.
This will enable the availability of personnel
with  the desired experience of institutional
work and knowledge of handling deviants.
The present system of using convicts as war-
g;rs should be given up as soon as possi-

€3

With the trifurcation of the Tihar Central Jail
and coming up of three separate institutions,
the Warder staff be appropriately deployed
and interchanged periodically. This in our
opinion  would he&) in minimising corrup-
tion and indiscipline to a certain extent am-
ongst staff for it will break up the groups
repeatedly.

A contingency (flan has already been
drawn-up and the political agitators
are housed in scparate jails.

One post of uty Inspector General
of Prisons has already been sanctioned
The proposals for creation of other
additional posts are under considera-
tion.

Action it being initiated in implementa-
tion of the recommendations.

This will be done after the trifurcation
of the Tihar Centra Jail.

As the cffectiveness of institutionalwork main- First batch of 22 persons (one Assistantn

ly depends on the quatity of personnel, it
is quite imperative that every staff member
should undergo training at the appropriate
leve. Arrangements may be worked out
with the jail training schools at Hissar and
Lucknow for training of intermediary and
lower staff, speicially warders, on a prio-
rity basis. The training programmes offered
by the National Institute of Social Defence
may be constructively availed of for the super-
visory satfl. At an appropriate stage of develop-
ment Delhi may have its own Jail Training
School for the training of warders.

The service conditions of the perison staff be
appropriately rationalised. To begin with,
the Warder Staff should be equated with
Delhi Police in matters of pay scales, housing,
etc. A 48 hours week should be prescribed for
the prison personne . riate medical

facilities may be provided to them and their

families.

Superintendent, one Head Warden and
20 Wardens) deputed for training
to the Jail Trainjng School, Lucknow
has since returned after completion
training. The matter about training
o” staffi n Delhi itself is also being
examined.

The proposals regarding revision of pa
scale are under consideration. pry
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With a view to

and rchabilitative contents of the institu-
Wn correctional cell may be

in the jail. The cell should comprise
one phychiatrist one psychologist and two Wel-
fare Workers for each of the envisaged units.
This will enable besides individualised care
and treatment of prisoners, a better adjustment
to the institutional setting.

The work programmes in Tihar Central Jail

should be so organised as to help the in-

mates to sharpen their skills to learn
new trades for economic rehabilitation. A
d.werslilie:} otgnmme of vocational tra:a:ang,
specially for the younger age group may have
to be evoved 1t‘:°mopemtlon w'ltjph technical
departments. The  organisations like the
Khadi and Village Industries Commission may
be consulted to collaborate in the ucmnwp of
small-scale and cottage industries.

may be paid for productive work as an tm
centive.

Undertrials may also be encourage to engage

themselves in productive work by payment of
wages in selected trades amo g various incen-
tives. Only such work as could be lcarat casily
and is againful in nature be offered to them.

Education for prisoncrs may have to be or-

at three levels, for the beginners,

semi-literates and literates. In addition to
jnstructions in 3-Rs  and Adult Edu-
cation Programme, necessary arrangemenis
should also be madet o afford opportunities
for health, social andl moral education. This
might rcquirt: the empoyment of more
teachers.

Asthepmwddwgaddmctshucmmda
serics of problems of corruption and sm

linz and since such a grouge:s casily ulcnu-
fiable, arrangements should be made to segre-

te these prisoners from the rest of the u-

lg: nd to provide theatment througgotie
of psychologists, psychiatrists and
olll:r med.on' staff almd‘J available atthede.
addition clinicso of the l}ndm Institute of
Medical SciencesSafdar Ju Hospital,
Maulana Azad Hospital etc. "8

In order to climinate any ‘possibility or corrupt-
tion, the purchases o&yumnhmddbemde
from Super Bazars and Cooperatve Stores
and other governmental departments to the
extent feasible. For such items as are not avail.
able from these sources, tenders muybe invited

atthzcﬁiccaf&hel
by = dul m-elioudumvi-
dedformtheGenenl Financial Rules.

the reformative The matter is under consideration of

the Delhi Adm.

A proposal for vocational training and
productive work is being chalked out
and the experts from the Industry
Department of the Dehi Administra-
tion have made a study of its scope.

-do-

One teacher has been posted at the
Jail to provide education to the in-
mates under the supervision of Adult
Education Department.

A propasal for the creations of the poits
of psychiatrists, piychologists and
other medical staff is under convider-

ation,

The purchase Gomm‘ltmefc:mdcm-
nation Board are conctioning in the
Jail. Super Bazar has been informed

te in the tender for the
Jrll'tlﬂpn or
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19.

20

2.

22.

3

and non-officials should be appointed to func-
tion as watchdogs for the various usits.
An effective cooperation of voluntary welfare
agencies should also be enlisted to  mobilise
resources for the rehabilitation of the inmates.
Regular visits by the Board members may consi~
derably oYviate the  occurence of
inhuman treatment and torture of prisoners,
as reported occasionally'in the recent past.

An active liaison with the Social Welfare Depart-

ment and Delhi Admn. may have to be establis-
hed for pre-release planning in the Tihar Cen-
tral Jail. The programme should include reori-
enting the prisoners about their responsibilities
and social obligations, reaffirming amorngst
them the need for self-respect and preparing
them for readjustment in the family an
the ¢ommunity. It should be made
obligatory for the Probation Officers to visit
the Jail and help Jail authorities in the release
planning.

lirgent attention may be paid to the complaiats

regarding delayed receipt of release orders re-
quired to be complied with, even after lock-up
as also about the timely production before the
courts ¢nd return of understrials to Jail after
the lock-up time.

Arrangements may be madc to provide outside

the prison walls waiting sheds for the facility of
relatives and friends who come for interviewing
prisoners.

Searches may have to be made more effectiveand A  Head-Warder

additional staff appointed for the purpose, if
necessary.

Scparate Boards of visitors consisting of officials Two Committees are at present work-

ing. Oae Sentence Revising Board

and Sccond—Jail Purchase Commit-
tec 42 griecvance boxes have been
provi in Central Jail which are

opened by the Magistrates.

The Social Welfare Dzptt. of the Dealhi
Administration has already been
associated with the Welfare of the
prisoners with the active liaison
through the Probation Officers.

Necessary action in implem:atation
the reccommendation being taken.

A visitors shed complete with electric
installation including fans has been
constructed.

assisted by two
Warders is provided at the gate
during the day and Head-Warder
at the night for the purpose of scarches

Revision of List of Scheduled Castes

.411. PROF. . J. KURIEN, Wil the
Minister of HOME AFFAIRS be
pleased to state:

{a) whether Government proposed
to revise the list of Scheduled Castes;

(b) whether Government have re-
ceived representations requesting for
including Harijans who are converts
to Islam. Christianity gnd Buddhism
in the list of Scheduleg Caste; and

(¢) if 5o, the Government's reaction
thereto und when the Governensnt
Propose to effect the legislation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) and (b). Yes, Sir.

(c) The matter jg under considera-
tion of the Government,

Allotment of Paper

412. SHRI A. NEELA LOHITHA-
DASAN NADAR: Will the Minister
of INDUSTRY be pleased to state:

(a) the quantity of paper produced,
State-wise in 1980-81;

(b) whether Government of India
are meking allotments of paper to
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States which do not produce paper to
meet their demands; and

(c) if so, what is the basis of such
allotment?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI); (a) A Statement
indicating State-wise production of
of paper gnd paper boarqs during
1980-81 is Lajg on the Table.

(b) and (c¢), The Ministry of
Education and Socia) Welfare, Govern-
ment of India are making allotment of
concessional white printing paper to
State Governmnentg on quarterly basis
irrespective of the fact whether any
State produces the same or not. The
allotment js madle by the gaid Ministry
for educationa] purposes keeping in
view the availability of paper in a
particular quarter vis-a-vig the re-
quirements of paper received from
State Governments and Union Terri-
tories, baseq on the student popula-
tion of the State.

Statement

Name of the State Quantity (in
tonnes)

Uttar Pradesh 65458
Haryana 71879
Punjab 8765
Rajasthan 814
Chandigarh 1810
Andhrg Predesh 210515
Karnataka 93245
Kerala 12134
Tami] Nadiy 80097 -
Pondicherry 6821
Gujarat 84103
Maharashtra 149483
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Madhya Predesh 85642
West Bengal 119919
Bihar 54054
Orissa 89242
Assam 11344
Granp ToTAL 11,45,325
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Grants-in-Ald to Presidents Welfare
Associations, New Delhi -

414 SHRI L, S. TUR: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the names of the Residents Wel-
fare Associations in Government colo-
nies especially in DIZ area, New Delhjf
which neither submitteq their accounts
nor conducteq Generai Elections for
1981-82 upto 30 June, 1981.

(b) the names of those Residents
Welfare Associations jn DIZ area
which have been ganctioned Grants-
in-ajq a few days before the ond of
the financial year 1980-81 i.e, 30/31
March, 1981;

(c) the time wupto which such
grants-in-aid can be utilized by the
welfare associations, in case these are
not being utilized for the year for
which these were granted;

(d) whether Government received
any complaint in July, 1981 regarding
malfunctioning among certain associa-
tions; and

(e) if g0, the details thereof and
the action taken by Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME A¥FFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) A list of
Residents Welfare Associations in DIZ
Area is enclosed. Out of these, only
first three Associations have submitted
their accountg by 80~6-81. Omly one
Association, namely, Mandir Marg
Nav Nirman Sudhar Samiti Block
(66-87) DIZ Area has helq s elec-
tions before 30th June 1981.

(b) (i) Clive Square Sudhar Samiti
K’ Block (Type I), Rama Xrishna
Ashreen Marg, New Delhd,

1330-LSew3

(ii) Chaturth Shreni Nav Nirman
Sudhar Samiti, Block 66-67 DIZ Area,
Mandir Marg, New Delhi.

(c) Grants-in-aid is required to be
utilised by the Association before the
close of the year in which it is sanc-
tioned. In cage the Association is not
able to utilise the Grants-in-eig in
fu]; the un-utilised amount is taken
into account at-the time of release of
Grant-in-aid for the next financial
Year.

(d) and (e). Yes, Sir. A complaint
was receiveq from 80 residents/mem-
bers of the Clive Square ‘K’ Block,
Sudhar Samiti (Type I Quarters) mak-
ing various allegationg against the
office bearers of the Association, These
allegaiong included delay in the hold-
ing of the meetings of the Managing
Committee, ignoring results of elec-
tions etc. The complaint is being
lookeqg into.

List of Residents Welfare Associations
in DIZ Area, New Delhi

1. Chitre Gupta Flats (XYZ) Resi-
dentg Association, New Delhi,

2. Centraj Government Employees
Residentia] Welfare Association, Clive
and adjoining Squares, New Delhi.

3. Sahayog Samiti, 80 Block, 78/90,
Raja Bazar, New Delhi.

4. Ch Sh Kalyan Semiti (Type I
Qrs.), Double Storey, Punch Kuin
Road, New Delhi.

5. Centra} Government Employees
Welfare Association (Wilson Square
Wing), New Delhi.

6. Central Government Employees
Residents Welfare Association Sector
‘C’, DIZ Area (Albert Square), Rama
Krishna Ashram Marg, Gole Market,
New Delhi. -

7. Mandir Marg Nav Nirman Sudhar
Samiti Block (66-67) DIZ Area, New
Delhi.

8. Clive Square, Sudhar Samiti, ‘K’

Block (Type I) Rarna Krishna Ashrem
Marg, New Delhi. -
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9. Gole Market, Sector T (Type
III) Resident Welfare Association, DIZ
Area, New Delhl.

10. Kali Bari Marg Kendriya Karam-
charl, H Block (Type I Quarters)
Kalyen Samiti, New Delhi.

11. Mandir Marg, Sector D" (Type
II) Residents Welfare Association,
New Delhi,
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Issue of Licences and investment sub-
sidy to Tamil Nadu ..

416. SHRI CUMBUM N, NATA-

RAJAN: Will the Minister of INDUS-
TRY be pleasej to state:

(a) how many letterg of intent were
issueqd by his Ministry to the State of
Tamil Nadu for starting new indus-
tria] units in 1980;

(b) the number of letters of intent
issued in the current years;

(¢) the number of licences issued to
differeny industries in Tami] Nadu in
1980,

(d) thg number of licencey issued in
the current year; and

(e) the Centra] investment subsidy
for the growth of small scale industries
til) June, 19817

THE MINISTER OF INDUSTRY
AND LABOUR (SHR1 NARAYAN
DATT TIWARI): (a) to (d).
The following number of of
Intent and Industria]l Iicences were
issued for setting up of new jndustries
in Tanil Nadu during the years 1980
and 1981 (upto July 1881):

1880 1981

(up to July 1981)
Letterg of Intent
8 21
Industriaj Licences
9 8
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(e) mﬁ, the years 1870-71 to
1980-81 (upto June, 1081) an amount
of Rs. 1547,81,880/- has been reim-
bursed under the Centra] Investment
Subsidy Scheme to the Government
of Tami) Nadu for all types of indus-
tries including small scale industries.

Decline in production of Ball-Bearings
and Hydraulic Machies

417. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleaseq to state:

(a) whether the ball-bearing
manufacturing units and the hydrau-
lic machine manufacturing units are
showing declining production on ac-
count of the recent ban on the import
of seamless tubes and pipes; and

(b) if so, the steps being taken to
supply them enough quantities of
searnless tubes ang pipes to these
units?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
ban on the import of seamless tubes
and pipes, which was imposeq On
5th June, 1981, has since been with~
drawn with effect from 14th August,
1981.
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Dowry Deaths in Delhj

419. SHRI K, PRADHANI: Wil
the Minister of HOME AFFAIRS be
pleaseq to gtate.

(a) the number of young women
who died in the Capital during the
last six monthg as they could not bring
sufficient dowry to their husbands and
father-in-laws; and

(b) the action taken by Govern-
ment against those responsible for
causing dowry deaths?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) During the last six months, ie.
1st February, 1981 to 31st July, 1981,
11 such caseg of deaths of young

women were reported to the Delhi
Police.

(b) 13 persong have been arrested
in these ceses and 10 cases are under
investigation. One ckse has been filed
since the allegation of death due to
dowry demands wag not established.
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Electiong to Delhi Metropolitan
Counci)

420, SHRI RAVINDRA VARMA:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether Government have ad-
vised the Election Commission to hold
early elections to the Delhi Metropo-
litan Council; gnd

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Government have yet
to take a decision for holding electiong
to the Delhi Metropolitan Council and
hence no reference has been made to
the Election Commission in the mat-
ter.

Demands of Workers of ‘Vir Arjun’
and ‘Pratap’ Dailieg

421. SHRI SURYA NARAYAN
SINGH: Will the  Minister of
LABOUR he pleased to state:

(a) whether jt is a fact that on 8
and 9 June, 1981 workers of two
dailies of Delhi ‘Vir Arjun’ gnd ‘Pra~
tap’ went on a token Sstrike;

(b) if so, the details and their
demands;

(c) whether Government are aware
that to avoid payment to press wor-
kers on the basis of Palekar Award.
the owners have given composing
wodrk to & contractor of their own;
an

(d) if so, whether any enhquiry has
been made and action being taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) an (b). Accoring to informa-
tion received from Delhi Administra-
tion, Pratap Employees Upion and
Pratap Bhavan Employees Unien
went on strike from 8-6-81 in Daily
Pratapy Duily Vir Arjun, Vikas Art

AUGUST 19, 1981
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Pool, Vijay Photo Process, A. J.
Printers and D. Prabhu and To. on
the following demands (i) imple-
mentation of the Palekar Tribunals
recommendations in respect of wor-
kers of Vikas Art Pool, (ii) termina-
tion of the services of Shri Dhan
Singh, (iii) payment of arrears aris-
ing out of the Palekar Tribunals re-
commendations to the journalists and
non-journalists, Following discus-
sions between the management and
employees, a settlement was arrived
at on 18-6-81 and workers resumed
duties on 19-6-81.

(c) and (d). Ag per information
received from Delhi Administration,
M/s. Vikag Art Pool were doing com-
posing work for Daily Vir Arjun
even hefore the recommendations of
the Palekar Tribunals.

Introduction of Prison Reforms for
Prisoners

422, SHRI BHIKU RAM JAIN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov=-
ernment propose to introduce com-
munity Service as an alternative to
imprisonment for criminals; and

(b) if so, the details thereof?
!

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRg
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): () and
(b). The Indian Penal Code (Amend-
ment), Bill, 1978 which was passed
by the Rajya Sabha on 23rd Novem-
ber, 1978 but lapsed on the dissolu-
tion of sixth Lok Sabia sought to
insert Section 74A in the Code which
provided thast the Court may instead
of punishing any person not under
18 years of age who is convicted .of
an offence punishable with imprison-
ment of either description for a term
not exceeding three years or with
fine or with both muke Community
Service Order requiring him to per-
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form without any remuneration whe-
ther in cash or in kind such work
and for guch number of hours and
subject to such terms and conditions
as may be specified in the said order.
The provisions of the lapsed Bill are
again under the consideration of the
Government. \

Colour TV Sets

423. SHRI KXAMAL NATH:
SHRI DHARAM DAS SHAS-
TRI:

Will the PRIME MINISTER be
pleased to state:

(a) whether colour Television sets
are available on sale in India;

(b) if not, the arrangements Gov-
ernment propose to make available
colour Television setes in the mar-
ket, so that maximum number of
people can take advantage of the
colour telecasts; and

(c) whether any Indian firm has
undertaken manufacture of colour
Televisions?

THE MINISTER OF STATE IN
THE DEPARTMENTS ON SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P.
N. SINGH): (a) Colour TV  sgets
are not available for sale in India as
there is no colour transmission.

(b) Government has not taken a
decision to introduce colour TV trans-
migsion in the country.

(c) The companies licensed to
manufacture Video Cassetteg Recor-
ders (VCRs), have alsp been permit-
ted to make Colour TV monitors so
that pre-recorded video tapes can be
played on the VCR and seen on the
monitor to which it is connected,
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Review of Couniry’s Defence Needs

425. SHRI TRILOK CHAND:

SHRI CHHOTEY SINGH
YADAV:

SHRI RASHEED MASOOD:

SHRI CHANDRADEO PRA-
SAD VERMA:

SHRI RAM VILAS PASWAN:
SHRI JAGPAL SINGH:

SHRI RAJNATH SONKAR
SHASTRI;

SHRI RAJESH KUMAR
SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have
made any exercise t, review the

-
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country’s defence needs in view of
the continuous arms-.build up by
Pakistan and U.S.'s package deal
finalised recently for the arms aid
to Pakistan, and

(b) it so, the details thereof and
the steps contemplated by Govern-
ment in thig direction?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATEL): (a)
and (b). Governmeni are aware of
Pakistan's efforts at augmenting its
military strength. The reported U.S.
package dea] has not reached a fina-

lity so far. Discussions are still
under way.

Government are fully alive to
these developments in our neigh-
bourhood and are taking appropriate
action to safeguard our security.

AUGUST 19, 1981
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Withholding of consent to West Ben-
gal State Bills

¢
426, SHRI SOMNATH CHATTER-
JEE: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether Government are with-
holding their consent to ning West
Benga] State Bills since a long time;
and

(b) if so, what ig the latest posi-
tion of each of thege Bills?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) and
(b). A statement indicating the posi-
tion of the Billg is placed on the
Table of the House.

Statement

S.No. Name of the Bill

Present position

1. The Gity Givil Gourts (Amendment) Bill, 1980 The Bill is being examined in consul-

2. The Industrial Disputes (West Bengal 2nd

Amendment) Bill, 1980

3. The Calcutta Municipal Corporation Bil,

1980

4. The Howrah Municipal Corporation Bill,

1980

5. The Netaji Nagar College
Management) (Amendment) Bill, 1981

6. The Indian College of Arts and Draftsman-
ship (Taking over of Management) (Amend-

ment) Bill, 1981

7. The Land Acquisition (West Bengal Amend-

ment) Bill, 1981

The West Bengal Restoration of Alienated The

Land (Amendment) Bill, 1980

9. The Birla Coll
{Taking over
Bill, 1981,

——— — —

(Taking over of

tatlon with the concerned Administra-
tive  Ministries/Departments.

Do. .

Do.

Do.

Do.

assent of the President has been
accorded on  5-8-1981.

of Science and Education The assent of the President has been withheld
Management) (Amendment)

from the Bill on 3-8-1981.
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Harassment of Voters by Delhi Police
in Delhi Gurdwara Committee office
Bearers Election

427. SHRI SATISH AGARWAL:
‘Will the Minister of HOME AFFAIRS
be pleased tp state:

(a) whether Government are
aware that some Delhi Police offi-
cials, unduly took part in  Delhi
Gurdwara Committee Office bearers
elections on June 1, 1981 and mis-
used their position to harass and con-
fine in custody some voters as was
alleged by two members of the Gur-
dwara Committee at a press confer-
ence on June 3, in Delhi (vide Indian
Express June 4, page 5);

(b) whether an enquiry has been
made into the charge and guilty
police officials punished; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The Commissioner of
Police, Delhj hag reported that jt is
incorrect that any police officer took
part in the Delhi Gurdwara Office-
bearers Election in June, 1981, Only
necessary law and order arrange-
ments were made by them.

As regards the allegationg reported
in the Indian Express, gne of the
voters, who apprehended his abduc-
tion by some unknown persons, was
provided a police guarq on his own
request. Regarding the other voter,
who made a complaint about his
abduction, a case hag been registered
and investigation is in progress.

Setting up Nuclears Plant in Kala.
handi Orissa

428, SHRI RASABEHARI BEHRA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Central Govern-
ment have initiated the nucleus plant
programme for structually integrat-

ed industrialisation supported by

package of measures;
(by if so, the details;

(c) whether the Central Govern-
ment have decideq to send g Central
team, for having a nucleus plant in
Kalanandi district of Orissa; and

(d) if so, the steps taken in this
Tegard?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (d). In the
Industrial Policy Statement of 23rd
July, 1980 it has been announced to
promote the concept of “economic
federalism” with setting up of nu-
cleug plants in each district identified
as industrially backward., A nucleus
plant would generate both backward
as well as forward linkages in the
shape of anciliaries and also ussemble
the products of the ancillary units
which will be made by a large num-
ber of small units. The ancillarisa-
tion effect of the scheme would pro-
mote a spread effect in the shape of
higher employment, dispersed in-
vestment and higher per capita in-
come of the people in the area. It
will alse help to upgrade the techno-
logy of small scale units so as to en-
able the economic growth of the re-
gion to be accelerated.

A Task Force consisting of Central
ang State Government officials has
been set up to report on all project
possibilities with maximum linkages
with ancillary and small gcale deve-
lopment that can be taken up in
Kalahandi district identified By the
State Government for the nucleus
plant programme.

News Item, “Pro-West View of Indian
Army Praised

429. SHRI K. 1. MADHUKAR: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Government’s gttention
has been drawn ty the news item ap-




79 Written Answers

peared in Indian Express dated 9 May,
1981 wherein the US Administration
hag praised the generally pro-Western
Orientation and out-look of India’s
armed forces;

(b) if s0, details; and
(¢) Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The details are available in the
Correspondent’s report of Indian Ex-
Press of 8th May 1981.

(c) The views expresed regarding
the orientation of India’s armed forces
are incorrect. Only mational interest
governs the orientation and outlook
of India’s ermed forces.

AUGUST 18, 1081
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Public Sector Enterprises witheut top
Functionariey

430. SHRI NIREN GHOSH: Wil
the Minister of INDUSTRY be pleased
to state:

(a) how many public sectyr enter~
prises under the Ministry of Indusiry
are topless till date;

(b) the names of those enterprises
and the postg separately, period-wise;
and

(¢) the reasons for keeping the
posts vacant?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c). A state-
ment is laid on the Table of the
House.

Statement

S.No. Name of the Undertaking Name of Since Reason for keeping the posts
the post when vacant

vacant

DEPARTMENT OF INDUSTRIAL DEVELOPMENT

1. The National Small Industries Chairman  20-6-81

Government has yet to take a
Corpn. Ltd. (Full-time)

decision.
2. Hindustan Paper Corpn. Ltd. % resently being
thc irector (Pro-~
Jeets), who is also a member
the JBoard of Directors,

n, to his own
has recently
some¢ names
for the post and the matter
:;Iﬂ' being processed  fur-

Managin, 11-1-79  The
Dix'ecstm-g l%mby

11-1-79  The candidate  recommended
by PESB declined to join
post in May, 81 md
PESB has been requested
to  process the case for
sdclaecuon of another candi-
te.

3. Nagaland Paper and Pulp Co. Managi
(Subsidiary of HPC) P Direct:rg

DEPARTMENT OF HEAVY INDUSTRY

1. mat Heavy Plates and Vessels  Chairman-  5-8-81 'I‘he PESB has been moved

cum-Mana- u%gutmg a suitable
ing Director or appointment as
Glmrmanmm Managing

BHPV.
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Child Labour

431, SHRI RAM SINGH YADAYV:
Will the Minister of LABOUR be
pleased to state:

(a) what iz the number of children
below the age of 14 employed in vari-
vus indusiries ang gther undertakings
or Private establishmenty in the
country;

(b) whether any census of child
labouy has been undertaken by the
Government; and

(¢) what measureg Government of
India have taken or propose to take
to prohibit chilg labour?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULAR] SINHA): (a)
According to National Sample Survey
1977-78 the number was 16.25 million.

(by Yes, Sir.

(c) Government had appointed e
Committee on Child labour in Febr-
uary, 1979 to look into the causes lead-
ing and the problemg arising out of
employment of children. The Com-
mittee submitted jts report in Decem-
ber, 1979. 22 out of 23 recommenda-
tions of the Committee were accepted
by Government with modifications
and the gecisiong of the Government
were published in the Gazette of Go-
vernment of India, March 1981. In
pursuance of the decision of the Go-
vernment on the recommendationg of
the Committee on Child labour, a Cen.
tral Advisory Boarq on Child labour
has been constituteg with Ministep for
Planning and Labour as Chairman to
recommend the industries ang areas
where there mugt b}be progressive
elimination of working children, A
Child welfare cell hag also been creat-
ed in the Ministry of Labour to gather
datag gbout the working children and
their working conditions. The Cell
hag now jnitiated action—foy the im-
plementation of the various recom-
mendations.

Enquiry into Spirit Scandal

432, SHRI P, K. KODIYAN:
SHRI K. A, RAJAN:
SHRI K, MALLANNA.
SHRI A. T, PATIL:

SHR] JYOTIRMOY BOSU:

Will the Ministey of HOME AF-
FAIRS be pleaseq to state:

(a) whether the Union Government
has grdered an inquiry into the alleged
spirit scandal involving the State Go-
vernments of Tamil Nadu and Kerala;

(b) whether it is a fact that the
two State Governments had already
appointeg their own commissiong of
enquiry into the alleged scandal;

(c) if so, the reasons for ordering a
Centra] enguiry; and

(d) whether Union Government
have asked the State Governwments to
wing up their commissioned of
enquiry?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRIP. VEN-
KATASUBBAIAH): (a) Yes, Sir,

(b) Yes, Sir.

(c) The Commissiong of Inquiry set
up by the Governments of Tamil Nadu
and Kerala can go only into matters
within the territoria] jurisdiction of
the respective states and they would
not be competent to look into transac-
tions of an inter-State nature and con-
nected matters which szpil] over the
boundarieg of the twgo States, Consi-
dering the gllegations contained in the
memoranda addressegy to the Prime
Minister, the Central Government
came ty the conclusion that the scope
of the inquiry should be extendeq to
two States, viz. Tamil Nadu and
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Kerala. As the matter wag considereg
f{o be of sufficient public importance
to warrant the setting up of g Com-
mission of Inquiry by the Central
Government, under Section 3 of the
Commissions of Inquiry Act, 1952, the
Centra) Government have appointed,
on 18th June 1881, Shri S. K. Ray,
retired Chief Justice of Orissa High
Court, gg one-man Commission of In-
quiry to inquire ihto the matter, The
terms of reference of the Commission
appointeg by the Central Government
are not the game as those of the Com-
missions set up by the Governments
of Tamil Nadu and Kerala.

(d) No, Sir.

Stenographers in Military Attaches in
Missions

433. SHRI R, L. P. VERMA: Will
the Minister ¢f DEFENCE be pleased
to state:

(a) whether it is a fact that the
Stenographers posted to all our Mili-
tary Attaches ang Advisorg abroag in
our Missions gre not provided from
the Armeq Forces Headquarters and
majority of these posty are filled by
the External Affairs Ministry;

(b) it go, whether it ijs proposed to
post stenographergs with them from
AFHQ only since it is their preroga-
tive to serve with them; ang

(c) the number of such posts
involved?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): ' (a)
and (b). The posts of Stenographers
in the offices of Military Attaches/
Advisors abroad are filled by Steno-
graphers of the Armed Forces Head-
quarters/Ministry of Defence or by
Combatant Stenographers, No such
posts are manneg by Stenographers of
External Affajrs Ministry., --

*3) Thirty six.

AUGUST 18, 1881
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Death of 2 Factory Worker in West
Delhi

435. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to a news item regard-
ing the death of a worker in a factory
at Anang Parbat in West Delhi on 24
June, 1981 and registering of a case of
causing death by negligence;

(b) it so, whether Government are
contemplating for any action against
the factory Inspector incharge of the
area and other concerned officials;

(¢) if so, details thereof; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) to (d). A case vide FIR No. 391
dated 23rd June, 1981 under section
304-A, IPC has been registered at Po-
lice Station, Patel Nagar. The investi-
gation of the case has not yet been
completed. Therefore, at present no
action against the Factory Inspector
incharge of the area and other con-
cerned officials is contemplated.

Assam Problem

436. SHRI INDRAJIT GUPTA:
SHRI MADHAVRAO SCINDIA:
SHRI CHITTA BASU:

SHRI K. P. SINGH DEO:
PROF. MADHU DANDAVATE:
SHRI G. M. BANATWALLA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) the steps taken recently to sort
out the problem of Foreigners in
Assam with the agitating leaders;

(b) the detalls of the proposals dis-
cussed;

(¢) whether any understanding has
been arriveq at; angd

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). Efforts towards finding a solu-
tion to the problem of foreign nationals
in Assam are continuing. The Home
Minister helq several rounds of discus-
sions with the delegations of All Assam
Students Union and All Assam Gana
Sangram Parishag from 20th May,
1981. Several formulations were con-
sidered but no agreeq solution has =0
far been arrived at. The talks gre gtill
continuing.

Mini Cement Plantg in Maharashira

437. SHRI UTTAM RATHOD: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether some three years back
the then Industry Mimister had declar-
ed that Government would encourage
mini cement plants in Maharashtra;

(b) if so, which places were selected
for this purpose and what is the pro-
gress in the matter;

(c) whether a mini cement plant was
to come up through Marathwada Deve-
lopment Corporation in Kinwat taluka
of Nanded district;

(d) whether that mini cement plant
has been set up: ang

(e) it not, the reasons for the same?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
policy of the Government has been to
encourage setting up of mini cement
plants in the country. Letters of intens
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have been granted to the following cement plants in the State o Maha-

three parties for setting up of mini rashtra:—
1
Name of the scheme Location Capacity Date of
in lakh leter of
tonnes intent
1. Hariganga Cement Ltd. . . . « Rajura 0-66 16-4-80
2. Shri Nem Kumar Kesharimal Porwal & Rajura Distt. Chan- 0-60 28-7-80
Sushil Kumar, Nem Kumar Porwal Post drapur.
Kamtu.
3. Agrima Engmeenng & Gonsuhancy Scr-
vice Ltd. . Rajura 0:66 28-7-80
One more scheme for setting up of a 1981 in support of their demands,

mini cement plant for a capacity of
9,000 tonnes at Chandrapur has been
regxstered with DGTD.

(¢) to (e). No proposal for setting up
of a mini cement plant in Kinwat ta-
luka of Nanded District has been re-
ceived from the Marathwada Develop-
ment Corporation.

Payment of wages to Ilabourers
working with ASIAD

438. SHRI NARAYAN CHOUBEY:
‘Will the Minister of LABOUR be pleas-
eq to state:

(a) whether Government have Tre-
ceived complaints that a large number
of workers engaged by the contractors
engaged for various works in connec-
tion with Asiad are violating all the
labour laws pertaining to minimum
wages and other facilities;

(b) it s0, who are the complainants;

(c) whether the attention of the Gov-
ernment has also been drawn to the

press report in this regard (Patriot
15th July, 1981); and

(d) what action has been taken by
the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) and
(b). As per newspaper reports, the
construction workers led by Bartiya
Labour Union demonstrated before the
Prime Minister’s residence on 6th July,

which, inter «lia, included increase in
wages of various categories of work-
ers, Recently, a complaint dated 5th
August, 1981 from the General Secre-
tary, Bhartiya Labour Union repeating
the same demand hag bteen received
by the Delhi Administration,

(c) Yes.

(d) According to information avail-
able the establishments of contractors
engaged for works in connection with
the Asiad are being inspected by the
Officers of Delhi Administration and
the Central Industrial Relations Ma-
chinery for checking whether provi-
sions of labour laws are being violated.
8 contractors have been prosecuteq for
violating labour laws by the Delhi
Administration. During the course of
the inspection by Central Industrial
Relations Machinery certain irregulari-
ties in the payment of wages have
been detected and appropriate action
is being taken in this regard.

Meeting between leaders of AASU,
AAGSP ang Union Cabinet Ministers

439. SHRI AMAR ROYPRADHAN:
SHRIMATI GEETA MUKHER-
JEE:

SHRI MADHAVRAO SCINDIA:
SHRI K, P. SINGH DEO:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) the number of times meetings
were helq between the leaders of the
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All Assam Students Union and the All
Assam Ganag Sangram Parishad and
the Uniop Cabinet Ministers of Gov-
ernment of India on foreign nationals
in Assam State; and

(b) the outcome of each meeting anfi
what ig the Government's next deci-
sion in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Since January, 1980 meetings had been
held with the representatives of All
Assam Students Union and All Assam
Gana Sangram Parishad on nine differ-
ent occasiong spread over several days.

(b) Various aspects of the foreigners
issue have been discussed in detai] in
these meetings. No agreed solution
has emerged yet. The talks are, how-
ever, continuing.

Political Murders

440. SHRI XAVIER ARAKAL:
Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) how many political murders
have taken place from 1980 on-
wards, the State which has the high-
est numbey and the measures taken
by the Centre to protect the life and
property of political workers; and

(b) how many accused persons
were arrested on the charge of poli-
tical murdey and whether they are
in custody or not?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Information regarding
the number of political murderg that
have taken place during the years
1980 and 1981 (upto 31st July 1981),
the number of accused persons who
have been arrested anq charged of
political murders and whether they
are in custody, is being collecteq from
the State Governments and U.T, Ad-

ministrations concerned and will be
placed on the Table of the Lok Sabba
as soon as possible

Maintenance of Public Order as
well as ‘Police’ are within the juris-
diction of the State Governments and
specific allegations of threat to life
or property as and when received by
the Central Government are brought
to the notice of the State Government
concerned for appropriate action

Acquisition of Mirage Fighters from
France

441, SHRI RASHEED MASOOD:
SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose
to acquire the latest mirage fighters
from a French manufacturer;

(b) if so, the decision taken by
Government in this regard, stating the
financial implicationg involveq and
the suitability of the fighter aircraft
as compared to other aircraft; and

(c) the time by which India ig an-
ticipating to create the infra-struc-
ture to undertake the production of
thig aircraft?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b), Government have not taken
a final decision on the acquisition of
Mirage aircraft.

(¢) Does not arise in view of the
above.

Death of a Woman in Rajouri Garden
New Delhj

442. SHIMATI GEETA MUKHER-
JEE: Will the Ministey of HOME
AFFAIRS be pleased to state:

(a_) whether it is a fact that one
Gurinder Kaur, aged 22 died of third
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degree burns on 9 August, 1980 at
her in-laws house in Rajouri Garden,
New Delhi;

(b) it so, the action taken to arrest
and charge-sheet those responsible;

(c) whether his attention has been
drawn to a report in Hindustan Times
dated 5th July K 1881;

(@) if so, whether Government pro-
pose to get the investigation made by
C.B.l in the matter; and

(e) whether any action has been
taken under provision of section 306
of IPC in the matter and if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, sSir.

(b) Investigationg by the Delhi
Police have revealed that thig is a
case of suicide and no one has been
found responsible.

(¢) Yes, Sir.

(d) The question of handing over
the investigations to the Central Bu-
reau of Investigation ig under consi-
deration,

(e) The case was initially register-
ed vide FIR No. 587 dated 9th August
1980 under Section 309 IPC at Police
Station Rajouri Garden. Subsequen-
tly, on the Statement of the father
of the deceased that his daughter was
mentally pressurised by the in.laws
to get more dowry, the Section was
changed to 308 IPC, in place of Sec-
tion 309 and Sectjon 4 of the Dowry
Prohibition Act was also added.

Investigations into murder of Niran-
karl Baba

443. SHRI K, A. RAJAN: Will the
Ministey of HOME AFFAIRS be
pleased to state. a

(a) whether investigation has been
completed into the murder of Niran-
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kari Baba last year in Delhi; and the
culprits arrested;

(b) if so, the details thereof;

(c) whether Lt. Governor of Delhi
had sent comrrunication to the Chief
Minister of Punjab giving hints of
the persons involved and seeking his
cooperation in arresting the wanted
persons; and

(d) if so, the facts, thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The investigation of
the case has not been completed yet.
Six of the suspects have already been
arrested, The remaining 10 suspects
have been declared as proclaimed
offenders and efforts are being made
to arrest them.

(¢) and (d). The Lt. Governor of
Delhi, as Chairman of the High
Powered Committee, has addressed
the Chief Minister, Punjab for assist-
ing in the investigation of the case
and in apprehending the wanted per-
sons.

Liberalization and enhancement of
family pension scheme

444, SHR] HIRALAL R. PARMAR:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is proposed to liber-
alize and enhance the employees
family pension and Employees Depo-
sit Linked Insurance Scheme benefits;
and

(b) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P,
VENKATA REDDY): (a) and (b).
Proposals for the liberalisation and
enhancement of the existing benefits
available under the Employees’ Fami-
ly Pension Scheme and the Employe-
es’ Deposit-Linkeq Insurance Scheme
are under consideration of Govern-
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ment, For thig purpose an actuarial
valuation of the Family Pension
Fund, has been undertaken. In the
meantime, the minimum amount of
famijly pension in respect of the de-
ceased members of the Family Pen-
sion Fund (whose monthly pay was
below Rg 200/. and who entered the
Family Pension Fund before attain-
ing the age of 25) has been enhanced
from Rs, 40/. to Rs. 60/- and the
amount of Life Assurance Benefit has
been enhanced from Rs. 1000/- to
Rs, 2000/. with effect from 1st March
1980. The Controller of Insurance has
made certain suggestions for modifi-
cations of the scheme ang these have
been referred to the Central Board
of Trustees for comments,

Assent on West Bengal Bills

445, SHRI SATYA SADHAN
CHAKRABORTY:

PROF, RUP CHAND PAL:

Will the Minister of HOME AF-
FAIRS be pleased to state the grounds
on which asset have been refused in
case of Sri Ramakrishna Sarada
Vidya Mahapitha (West Bengal Am-
endment) Bill and the Bangabasi
Group of Colleges, (Take over of
Management) Amendment Bill with
full detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN.
KATASUBBAIAH): Az per normal
practice, the Bijlls passed by the
State Legislature and referred to the
Government of India for the assent of
the President, are examined in consul-
tation with the Administrative minis-
tries concerned and the Ministry of
Law. These two Bills were also exa-
mined in consultation with the con-
cerned administartive Ministries/De-
partments and after takng into consi-
deration all aspects of the matter, as-
sent was withheld from these Bills,

94
Plan to prevent communal riots

446. SHRI ARJUN SETHI:
S8HRI G. M BANATWALLA:

SHRI BHIKU RAM JAIN:

‘Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that his
Ministry has forwarded to the State
Government’s a 10-point plan of ac-
tion to prevent outbreak of communal
riots; and

(b) if so, the detaily thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Measures to prevent
and deal more effectively with com-
munal disharmony and violence
were discussed at a high level officer
conference of the Union and the State
Governments in April’ 1980, The en-
closed statement lists out the measu-
res to be taken in this regard as de-
cided in the Conference,

Statement

STEPS TO BE TAKEN TO PRE-
VENT AND TO DEAL MORE EF-
FECTIVELY WITH COMMUNAL
DISHARMONY AND VIOLENCE.

(1) Controversy over routeg of
religious processions should be an-
ticipateq and decideq in time by
local authorities,

(2) Administartive inquiries
should be conducted in all serious
communal riots to assess the ade-
quacy of administrative measures
taken to prevent recurrence of such
incidentg as well as to deal more
effectively with them jn future

(8) Prompt decisiong of courts
should be obtained in disputes over
ownership of land/properties be-
longing to religious institutions.

(4) There is need to take fre-
quent recourse to the yse of laws
relating to punitive fines where
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provision for imposition of such fin-
ag exists if and, States may legislate
on the gubject quartering of addi-
tional police force under section 15
of the Police Act ghould be under-
taken. 1o

(5) Minorities should be ade-
guately represented in Police force,
including the intelligence set-up;

{6) Some units of the armed police
in the State ghould be constituted
with a much larger composition of
minority communities SCg and STs
for dealing with serjous communal
and caste situations,

(7) A Special Cell should Le
established in the Spceial Branch at
each State headquarters for watch-
ing and monitoring all aspects of
the communal situation;

(8) Speedy rehabilitation of wvic-
tims of communal violence should
be ensured,

(8) A close watch on communal
press should be kept and prompt and
effective action taken against infla-
natory writings under section 183
AIP.C. -

Programme Evaluation Organisation

447. SHRI BHEEKHABHAI: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Programme Evaluation
Organisation is essentially a fleld
organisation;

(b) if so, whether Government have
framed any guidelines, maintaining
a roster,, etc. for transferring ite
various cadre officers to and from
headquarters and the fleld units;

(c) whether Government have been
receiving requests of transfers (inclu-
ding mutual transfers) on the grounds
of efficiency in work and local dialects
spoken; etc;

(d) if so, what action Government
have taken in the matter; and
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(e) if Goverament have not framed

any guidelines in this regard, is it
proposed to frame such guidelines in
near future?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yes, Sir.

(b) to (e). Instead of guidelies, a
foldey containing information, relating
to, each officers stay at different field
offices, and other details, is being
maintained. Transfer reguests when
received are examined on the basis of
merit as well as administrative re-
quirements.

feeit e frm ¥ fomr O

448, oft Ww W KA 2 W
ng wdY g qaTT AT Fur H G

(w) forslt anT farm & awrg
T §oifd faemr ¥ agmw w9-
fades w1t foeRrl ¥ Fa¥ oz-
fm &

(@) o fadeet & fray oo
X §A2q argEs W fagwa e
mr g

(n) afk wgm® S fader
' adam d@r meafw § oY wdf
a fey A & & wror §;

(%) ®r awk Fdewt Wk
o wae wrfo awwif wewrel &
qef qtalg:amﬁirmw
¥ fag wr Tt wT far war
g: wix

(¥) aft =i, oY xa® T &=
?

T s % v st (o dnter
wewTr) (w) fow? a2
faasr A W guAr ¥ spanc fagw
¥ owf &R2wa it fawrat



g3 . Written Answers sitAvaMnﬂm (SAKA) Written Anawers., g8,

# wams S-fadaw & v v
aft &1 fog @ fawrll & wgre
Frd fldasl oar &t
& oz &) =arar Wt g fe faam
3 "3ga fawpl ¥ agns  $REQ
fadwi & 72 g¢ o9y §wRQ
faderwi & 2 9e fowa €

(@) famw & gfea fear § fe

107 & argga o awz fAaEt

% asda 33 93 & fag veh 33
wifwa dferw aur awAET graam
N gu w2, ¥ agnw e
fadmsl & =1 ¥ gqwfa #c &
af &

(n) faaw gror St € gwar
F nTRT AgRs ded e
¥F 72 9T F [EQIEE FOIGAA
JREW F sl AG AW AT GFT

(w) faamr & qfas fFar B 1%
Fredt fadtawi, nea §4O Mdawi
aar §¥Zwa adiewl F o3 F s
afan arfedt & fag s w1
1 w3 fear aar & fox W w-
e wifadt & fag wcfm agns
72 fadersl ¥ ogy & 5w 6y
g1 agma dRd fRduwt ¥ 72
93F ¥ WX ¥ ana ga  fiew
aFmT udi am 40 A TRI F
il g arfad® § fag wredim
E F 11 o ¥ wor F wravFar
Wit | o 9F off # samEn gra
fau ag wwan Ry ¥ anama W
£ wg [m@r) -

(%) s/a & v; (¥) & gAY
W ¥ @ gy v A IF;m)

1339 LS —4.

India’s assistance to Libya in seiting.
up of Nuclear Reactor

449. SHRI R. P. GAEKWAD: will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Libya
has sought India’s assistance in getting
up a Nuclear Reactor in that country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No, Sir.

(b) Does not arise.

Lack of Export Market for Colr

450. SHRIMATI SUSEELA GOPA-
LAN: Wili the Minister of INDUSTRY
be pieased to state:

(a) whether Government are aware
of the fact that due to lack of export
markel in the traditional external
market for coir-industry resulting in
huge accummulation of stock of coir
yarn and products the State Govern-
ment of Kerala, to meet the situation
have already spent Rs. 4.5 crore for
distress purghase; and

() what steps have been taken to
meet the sityation?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Gov-
ernment is aware that there has been
some accummulation of stocks of coir
yarn and coir goods owing to fall in
exports during the year 1980-81. The
Coir Board and the Government have
taken the following measures to im-
prove the in-take of coir and coir
products both within the country and
abroad:

(i) For improving the internal
movement, availability of wagons has
been ensured.

(if) Varioys Ministriegs in the Cen~
tral Government have been requested
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td Bu¥ Mofd 6iF mitértsls, They
have been rijliested {5 issue similar
instructions to the Undertakings and
ONices under fhem.

(iii) State Governments have been
regquésted to makimise the use of coir
furnishings in Govetnment offices,
public enferprises and government
controlled/aided institutions,

(iv) Efforts are being made to in-
crease our trade with countries parti-
cularly with whom we have bilateral
trade agreements. Increased publicity
for promotion of export of coir pro
ducts hag been undertaken by release
of aavertisements in foreign periodi-
cals etc. and studies of potential ex-
port markels have alsp been initiated.

(v)Efforts are also being made to
increase domestic sales and for this
purpose special teams have been
formed in gassociation with State
enterprises to canvass orders from
prospective customers.
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Seif Employment facilities for Tribals
in Orissa

452, SHRI CHRISTOPHER EKKA :;
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have a
proposal to introduce certain schem-
es for preoviding self-employment
tacilities to the tribals;
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{b) it so, wheher some schemes are
alse going to be introduced in the tribal
districts of Orissa;

(¢) the names of the schemes which
are likely to be introduced in the Sun-
dergarh district of Orissa; and

(b) the details about the implementa-
tion of those schemes in the current
financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
YOGENDRA MAKWANA): (a) It is
proposed to provide self-employment
facil'ties to the unemployed including
tribals by giving credit and marketing
facilities and arranging training and
gu'dance programmes or them during
the Sixth Five Year Plan 1980—85.

(b) to (d). Information is awaited
from the State Government of Orissa.
On receipt of information, a state-
ment will be placed on the table of
the House.

Suicides by Young Ladies in Delhi

453. SHRI K. MALLANNA: Will the
Minisier of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that now-a-
days the cases, of suicides particularly
among newly married couples and at-
tempts to suicide by young ladies are
increasing;

(b) if so, the details of such cases
during the last six monthsg in the capi-
tal; and

(¢) whether Government have inves-
tigated the root cause behind it and if
so, these details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) and
(b). During the last six months, i.e.
from 1-2-81 to 31-7-81, 29 suicide cases
of mewly weds and 24 cases of gitempt
to suivide by young ladies have been
reported to Delhi Police. The compa-
rative figures for the corresponding
period of last year are 24 and 17 res-
pectivaly.

(c) A study conducted by the Bureau
of Police Research and Development
on incidence of suicides in Delhi in 1880
reveals fhat the women in the age
group upto 19 years and 20—24 yesars
are more prone to commit suicide. Do~
mestic unhappiness/quarrel with
spouse or harassment due to dowry
demand and unsuccessful love affairs
are some of the main causes.

Subletting of Shops in Delhi
Cantonment

454. PROF. AJIT KUMAR MEHTA:

SHRI RAJNATH SONKER
SHASTRI:

SHRI A. U, AZMI:
SHRI R. L. P. VERMA:

Will the Minister of DEFENCE be
pleased to refer to the reply given on
1st April, 1981 o Unstarred Question
No. 6039 regarding subletting of sheps
‘n Delhi Cantonment and state:

(a) have the unauthorised sub divi-
sions been removed by now; if not,
reasons thereof;

(b) whether the use of the portion
meant for residential purposes is per-
missible towards commercial use; if
not what steps have been taken in
the direction; and

(c) whether the erection of chhaj-
jas in front of the verandahs is per-
misible; if not, what action has been
taken to pull them down?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Out of the
three cases, the unauthorised sub-divi-
sion has been removed in one case, In
the remaining two cases, the party
has preferred an appeal in one case
under the provisions of the Canton-
ments Act, 1924 against the notice
issued by the Cantonment Board and
the appeal is pending before the
appellate authority and in the other
case the Cantonment Board is pur-
suing the matter under the provisions
of the Cantonments Act, 1924.
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“(b)"No, Sir. However, allottees of
shops are generally using the rear por-
tion for residential purposes. No action
has so far been taken by the Canton-
ment Board against the allottees in
view of the acute shortage of living
accommodation in Delhi Cantonment.

- (¢) Yes, Sir, provided permission has
been obtained from the Cantonmicnt
Board under the provisions of Canton-
ments Act, 1924. Where permission has
not been obtained, action is being
initiated by the Cantonment Board.

Civilians dying around army firing
ranges

455. DR. SUBRAMANIAM SWAMY:

SHRI SANAT KUMAR MAN-
DAL:

Will the Minister of DEFENCE bhe
pleaséd to state:

(a) whether it is a fact that many
people die around the nuimmerous Army
firing ranges all over the country, due
to the people searching for pieces of
metal from the exploded amimunition;

(b) if so, the total number of such
deaths during the last two years; and

(c) the steps tauken to have strict
vigilance and better precautionary
measures {0 avoid such accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) ta (¢c). A
statement 1s laid on the Table.

Statement

There have been some cases of death
and injury to civiian persons while
atempting to collect metal scrap from
Army Firing Ranges.

2. Defence authorities normally take
all possible measures to avert accidents
in field firing ranges. Prominent warn-
ing boards in the local 1language are
permanently placed at all tracks and
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paths lead'ng into the ranges. In addi-
tion, local civilian authorities are infor-
med sufficiently in advance of the date
and time of firning as well as the ex-
tent of the range and danger zone to be
kept clear of all human beings. On each
day of the proposed firing, the ‘ranges
are completely inspected along with
the local police for clearance of the
range of all human beings. The range
clearance certificate is also invariably
obtained from the local authorities.

3. In addition to these normal pre-
cautions, the following additional pre-

cautionary measures are also now
being followed:—
(i) g senior level Range Officer is

appointed in respect of each fir'ng
range who personnally supervises the
range clearance and obtains the range
clearance certificate;

(1i) prominent red flags are planted
along the range and on all routes
and tracks leading into the ranges to
warn c'vilians that firing is in pro-
gress.

(il1y Sentries in possession of red
danger flags and radio communica-
tion equipment are posted at all
poinis of entry into the ranges;

(iv) Safety Officers are also detailed
to see that firing is stopped immedi-
ately when any civ'lian intrudes into
the range;

(v) Bugle calls are normally given
to announce the commencement and
close of fire;

(vi) A very close and carefu]
watch is made by qualified firing in-
structors to determine all ynexloded
shells during the course of firing.
These are immediately identified
and detonated to prevent accidents.

(vil), Due to the several addi-’
" tional precautionaty measures -
are now being put into operation,



105 Writlen Answers  SRAVANA 28, 1903 (SAKA) Written Answers 106

the casualty rate which was 19 in
1979 came down to 8 in 1980.

News item captioned “Cement Racket
Unearthed”

456, SHRI BALASAHEB VIKHE
PATIL:
SHRI SANAT KUMAR
MANDAL:
Will the Ministey of INDUSTRY
be pleased to state:

(a) whether his attention has been
drawn to reports published in the
Statesman and Hindustan Times of 16
July, 1981 to the effect that 2,40,000
bags of cement worth more than
Rs. 72 lakhg are rotting at the Shakur-
basti Railway Siding while the Capital
and other parts of the country are
facing the unprecedented shoriage of
cement?

(b) if so, what are the details in
this regarq and what action Govern-
ment have taken in the matter;

(c) whether between 300—600
woagon load of cement remained un-
cleared during the month of July
1981;

(d) what steps Government have
taken agamnst the defaulting dealers
and unscrupulous officials who are
responsible for creating shoitage and
diverting the cement to plack market
and selling it on inflated prices; and

(e) what steps Government have
taken to meet the shortage of cement
in ali parts of the country?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Delhi
Administration hag reported that while
there has been no delay in removing
cement earmarked for public sale,
there has been some delay in regard
to removal of cement meant for Delhi
Development Authority, India Tourism

Development Corporation and other
Departments. The cancerned Depart-
ments are being requested to avoid
such delays.

(c) A statement showing the posi~
tion of wagons left unremoved by
Railway Siding Shakurbasti during
the month of July 1981, is annexed.

(d) Cement is a Statutorily Con-
trolled Commodity. Powers have
been delegated to the State Govern-
ments/Union Territories who are fully
competent under the Essential Coms-
modities Act to deal with such com-
plaints. ,

(e) The Government are making
every effort to increase the availability
of cement in the country by way of
better utilisation of existing capacities,
sanctioning new capacities and im-
ports,

Statement Showing the Position of

Wagons Left Unremoved by Railway

siding Shakur-Basti during the Monih
of July, 1981

Date Wagons of Cement
left unremoved
1-7-81 42
2-7-81 561
3-7-81
4-7-81 45
5-7-81 57
6-7-81 40
7-7-81 35
8-7-81 46
9-7-81 48
10-7-81 29
11-7-81 45}
12-7-81 47
13-7-81 28
14-7-81 33
15-7-81 40
16-7-81 55
17-7-81 45

— et -
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Date Wagons of Cement
left ynremoved

18-7-81 55
19-7-81 40
20-7-81 38
21-7-81 41
22-7-81 41
23-7-81 8
24-7-81 15
25-7-81 20
26-7-81 42
27-7-81 32
28-7-81 47
29-7-81 13
30-7-81 5%
31-7-81 45

Persons detained and released under
National Security Act

457. SHRI N. E. HORO:
SHRI PIUS TIRKEY:
SHRI VIJAY KUMAR YADAV:

‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) what are the details regarding
the number of persons, State-wise de-
tained and released under the National
Security Act, during last four months;

(b) whether Central Government
have made any assessment regarding
the use of the law in this regard;

(c) if so, whether Government pro-
pose to repeal this enactment;

(d) whether some orders in a num-
ber of cases were not found in order
regarding detention passed by district
magistrates of police commissioners or
were defective in several respects; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
(a) The information is being collecled
and will be laid on the Table of the
House.

AUGUST 19, 1981

' Written Awswers 108

(b) Yes, Sit. Use of the provigions
of the Act 1§ reviewed from time to
time.

(c) No, Sir.

(d) and (e). The information is being
collected and will be laid on the Table
of the House.

Liquidation of dacoits gangs in M.P.
and UFP.

458. SHRI MADHAVRAO SCINDIA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the steps taken curing the past
three months to liquidate the gangs of
dacoits operating inter-State in Madhya
Pradesh, U.P. and areas around;

(b) the details of the gangs operat-
ing in the area; and

(c) the success achieved in ligquidat-
ing the gangs?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) to T{c). The information is being
collected and will be laid on the Table
of the House.

Scheme for improvement of Jalls

459. SHRI MOHAMMAD ASRAR
AHMAD:
SHRI CHIRANJI LAL
SHERMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have for-
mulated any scheme for the iniprove-
ment of Jails in India and whether the
State Governments have been asked to
implement the suggestions made by the
Central Government;

(b) what are those suggestions which
Government have made to the State
Governments; and

(c) when these suggestions were
sent to the respective State Govern-
ments and whether the State (Govern-
ments have taken steps to implement
(State-wise)?,
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Tk MINISTER OF RSTATE IN
THE MJSTBE OF BOMR AVFARS
LSHRI MAKWANA):
{a) 1o (c). The gabject ‘Prigons' bejeg
in the State List of the Seventh Sche-
dulg to the Copstitution, the msponps-
bility for adminisiration and
tenance of prisopg lies with the State
Governments, but the Government of
India, teo, have, from ilime to time,
given advice and assistance to the
States in this respect. In 1977, the
Government of India suggested a
scheme for improvement and moder-
nisation of prisons to the Hiate Gov-
ernments. Under this scheme, funds
amounting to Rs. 2 crores during
1977-78 and Rs. 4 croreg during 1978-79
were sanctioned to the varipus States
{except Sikkim which did not ask for
any asistance) for construction, repair
and renovation of jail buildings, sani-
tation, water supply, electrification,
modernisation of agriculture and in-
dustries, training of staff and security
equipment. 75 per cent of the total
financial assistance was in *he form of
loans, the remaining 25 per cent of the
assistance was in the form of outright
grants-in-aid.

Woitian Anoagrs w0
2 Lnder the p of ghe
Finance mﬂg

amounting to Rs. 48.31 crores were
recommended for upgradstion of jail
adminigirafion in eleven States,
Andhra Pradesh, Bihar, J&K, Madhye
Pradesh, Manipur, Meghalaya, Orissa
Rajasthan, Sikkim, Tamil Nadu and
Ultar Pradegh, over a period of &
years (197—84). In 1979 the Govern-
ment of India asked the respective
State Governments to formulate : 4
of action to utilise this amouni, in
accordance with The recommendations
of the Commission on schemes relating
to provigion of befter diet, clothing ete.
to the prisoners, improvement in
amenities in the existing jails and
creation of additional jail capacity.

(3) All the States (except Sikkim)
have taken steps to implement the
scliemes relating to improvement and
modernisation of prisons. Moreover,
the concerned States have taken/are
taking steps to impiémient the schemes
approved by the Government of India
in accordance with the recommenda-
tions of the 7th Finance Commission
as indicated below:—

(i) Andhra Pradesh, Bihar, Madhya Pradesh Provision ofbetter diet and clothing ete.

Orissa, Tamil ‘Nadu & U

(i) I.Ijhll’nr, J&K, M.P., Rajasthan, Tamil Nadu, ﬁt{\I;iﬁon of amenities in the existing
L. Jails,

(iii) M.P., Manipur, Meghalaya, Orissa, Rajas~x Creation of additional jail capacity.

th.an, Sikkim, Tamil Nadu.

Use of U.S. arms Against India by
Fak.

460. ACHARYA BHAGWAN DEV:
SHR1I KRISHAN CHANDRA
PARNDEY:

Will the Minister of DEFENCE he
Pleased {o state:

(a) whether it is g fact that what-
ever weapons Bnd other military
hardwares Pakistan has received in
the past from USA have always been
used against India;

(b) whether Government have eent
any protest note in this respect to the
‘Government of USA or Government of
Pakisten; ard

(c) the action being taken by the
Indian G3vernment to strengthen its
Air Force?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

SHIVRAJ V. PATIL): (a) and (b).
Yes, Sir.

(¢) Government are fully alive to
the security needs of the country in
the current regional environment and
have initiated appropriate measures.
It will obviously mot be disirable to
disclose details.



111 - Written“Answers

Creation of sub-cadres in selected
Departments for Service in Stales

461. SHRI JAI NARAIN ROAT:
“Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whetlier the Union Government
has asked State Governments to create
sub-cadres in selecteq departments for
service in tribal areas; and

(b) it so, what are the details in
this regard and the progress go far
made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Yes, Sir.

(b) As recommended by the Group
on ‘Administrative Arrangements and
Personnel Policies’, the State Govern-
ments have been informed that in the
States having sizable tribal areas, it
should be possible to have sub-cadies
within selected State cadres, whose
members may serve in tribal areas for
a flxed period, say of 5 year or 10
year or 15 year duration. The mem-
bers of the sub-cadres may join the
main cadres subsequently. The Chief
Ministers of States have been recently
addresed in this behalf by the Home
Minister and have been requested to
take necessary action in the matter.

Cell for Transfer of Technologly

462. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
SCIENCE ANND TECHNOLOGY be
pleased to state:

(a) whether Government are con-
sidering to set up a cell for transfer
of technology; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) and (b). Technology
developed in one country finds
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“gppHcatity; i sevéral other parts of
the worldy sahd this has resulted in a
large tpf technology trade.
With the accenl! on industrialisation
in many developing countries, the need
for technology transfer to developing
countries has been assuming increas-
ing importance in recent years;

With experience already gained
in many sectors of industry and with
a large number of Consulting Engi-
neering orgamisations and chains of
national laboratories, India can legiti-
mately .claim o have built the neces-
sary infrastructure to participate in
such - technology transfer flows.
Indin's, present share in such trade in

) is very small which needs
to~be accelerated in the coming decade.

On 25th July, 1981 the Minister of
State for Science and Technology
convened an inter-departmental
meeting to examine in detail the pre-
sent conditions for trade in technology
and to analyze critically the ex-
perience gained by agencies which are
currently engaged in such activities.
The meeting discussed the various
mechanisms that coulg be established,
including the setting up of a cell for
transfer of technology to coordinate
and intengify efforts in the area of
trade in technology.

Reports of National Police Commission

463. DR. VASANT KUMAR PAN-
DIT:

SHRI MADHU DANDAVATE:

Will the Minister o HOME AF-
FAIRS be pleased to state:

(a) how many reports have been
submitted to Governnient by the Na-
tional Police Comsissiom headed by
Mr. Dharma Vira;

(b) of the above reports, how many

have been laid before the Houses of
Parliament; .

(¢) the reasan that the remailning
reports webre 1 placed before Pare
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Jjament and whgn would they be
placed;

(@) what are the main recommen-
dations in each of the Reports and
how many of these recommendations
have been accepted by Government;

(e) whether it is a fact that the
Commission Chairman has criticised
the tardy and Slow implementation
of those recommendationg by the
Centre and the States; and

() if so, what is the future line of
action with regard to these recom-
mendations and their implementa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The National Police
Commission has submitteq eight re-
ports.

(b) The First Report laid be-
fore the Houses of Parliament.

(¢) The remaining reports submit-
ted by the National Police Commis-
sion are under the consideration of
the Government.

(d) and (f). The Commission has
made a large number of recommenda-
tions which are stil] under Govern-
ment’s consideration.

(e) Shri Dharam Vira, Chairman of
the Commission has written to Gov-
ernment about taking early action on
the reports.

Recommendations of Commission on
Communal Riots

464. SHRIMATI KISHORI SINHA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the recommendations
of the various Commissions of Inquiry
inty the out-break of communa) riots
in different parts of the country dur-
ing 1980 are being implemented;

(b) if so, what are the recommenda.
tions ang in what manner have they
beeni implemented; gnd
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(c) what are the recommendations
which have not been implemented and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAXWANA):
(a) to (¢). The Central Government
did not appoing any Commission of
Inquiry into the communal riots
which gccurred during the year 1980.
However, the State Government of
Uttar Pradesh have appointed g Com-
mission of Inquiry to inquire into the
incidents which took place at Morada-
bad gn the 13th August, 1980. The
Commission has not as yet completed
its inquiry.

Combatant Soldiers at Delhi

465. SHRI RAJNATH SONKAR
SHASTRI:

SHRI A. U. AZMI:
SHRI R. L. P. VERMA:

Will the Minister of DEFENCE be
pleased tpo refer to the reply given
on 15th April, 1981 tg Unstarred
Question No. 7652 regarding Comba-
nent Soldiers at Delhi and state:

(a) how many Combatant Soldiers
are held over and above the authoris-
ed strength at the three Service Head-
quarters at Delhi together with the
details of their status and the Direc-
torates in which they are employed;

(b) whether they are  suitably
qualified and well trained on the sub-
jects on which they have been em-
ployed;

(c) whether the cases have since
been disposed of by them and if so,
when should they be expected to be
sent back tg their units;

(d) the comparison between the
Service Personnel ang the Civilians
working in the Defence Headquarters
and do the service personnel below
officer rank function independently or
come under the gsupervision of the
A.CS.0.; and

(e) steps envisaged to ensure that
in future Surplus service personnel
are not posted to Delhi?
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THE MINISTER OF STATE IN
THE MINISTRY

Oor DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
A sietement is attached.

(b) ¥es, 8ir.

(c) Manmpower froma lower unite/
formationg is drawn to meet short
Aime requirements for certain Ad-hoc
angd time pound programmes. As §oon
as specific jobs for which they were
called for are completeq they are geat
back to their parent units.

(d) The service conditions of the
Service personnel being very much
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different from that of clvilians, mo
effective comparison can be made Yok~
ween the twe. Hewsver, jn the in-
terest of harmpenions functioning JGOs
are not madg to work under the
supervigion of ACSOs. Only Com-
batant clerks, who are sepoys, work
under the direct supervision of
ACSOs.

(e) Service Personnel in excesg of
authorisation of the three Services
Headgyarters are not pested in Delhi.
However, temporery attachment
sometimeg become necessary in the
interests of administration and cam-
not be altogether avoided,

Statement
ARMY
“ndﬁ’:l‘_h.e details of personnel attached to various Directorates in Army Headquarters are as
Categories of personnel Durectorate o which attached
JCOs OR
{a) 1 1 Ordnance Services, MGO Branch.
() 2 4 Directorate General Rescttlement.
(c) .. 1 Remount & Veterinary, QMG’s Br.
(d) 1 Supplies & Transport, QMG’s Br.
(©) . 3 Medical, Adjutant General’s Br.
) .. 1 Pioneers, QMG’s Branch.
® 8 ! e Genere Orinance” Braac
(h) 1 12 Officers Mess, SP Marg.
)] 2 8 s;:r;’era.lssut:v(:'y ’Gc& ag:xai::}l .Sectior', Mili-
) 3 13 Milstary  Secretary’s Branch.
(k) . 28 AG’s Welfare Tramport.
IR ——
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NAVY

Directorates where sailors are employed and details of status.

Directorates Surplus
Senior Sailors/] PO Junior Sailors
and above ey s e
Ldg Seamen and
below
DCPT . +1 —
DNP . . . . . . . . -1 t3
DOA . . . . . . . +4 +2
DAP . . . . . . . . +1
DNAS . . . . . . . +2 +2
DNAM . . . . . . . +2 -2
DSA +1 +2
DNO . . . . . . . . +4 +1
DNI . . . . . . . . .. —2
DNS . . . . . . . . +4
DMS . . . . . . . . +2 |
DNED . . . . . . . .
DOP . . . . . . . +4
DPS & Vigilance . . . . . +6 —]
DNSP . . . . ... +1 -—2
DFM . . . . . R . +1
DME . . . . . . . . +3
DLS . . . . . . . . +6 .
DOS . . . . . . . +1 .
NSEC . . . . . . . —_—2 +2
JCEC . . . . . . . -+l —2
Directorate of Standardisation . . . . +2 —2
SID . . . . . . . +3 —3
Project of Group Marine Store . . . +1 ..
DNC . . . . . . . . —1 ..
DOMS/Work Study . . . . . 116 +5

Total +61 +3
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AIR FORCE
Establishment and strength of Airmen at Air Headquarters (Consolidated figures)
Sl Trade Surplus
No. L

1. l‘AF/Fit . . . . . .

2. Eng/Fit . . . . . - . . 1

3. Elect/Fit . . . . . . . 11

4. Wpn/Fit . . - . . . . " 2

5. W/S Fit (C) . . . . . .

6. MT/Fit . .

7. Inst/Fit (P) . . . . 1

8. Rad/Fit . .

9. Rdo/Fit . . 4
10. AFSO .
11. Carp II . .
12. MT/Tech . 2
13. AF/ Tech . 2
14. Eng/Tech . . ..
15. MAT/Asstt. . . .

16. Photo/Tech. . 1
17. SEW . . . . . 3
18. Rdo[Tech. . . . . 3
19. Crypto . . .

20. ADSO . . . . . - 1
21. Clk/Accts. . .

22. CIK/EA 6
23. CIk/PA . 4
24. CI¥/GD . 73
25. IAF/P . 3
26. Eq/Asstt. 26
27. MTD .

28, Musician 1
29. Ach/Gd. 7
30. Edn/Inst. 1 N
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(Y S

8.No. Trade Surplus

31. RTO . .

32. Med/Asstt. . . . . . .

33. Misc. Trades .
Total 154
Deficiency 40 Airmen

o) =

Total surplus 114

Police Firings

466. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) the number of firing by Police
in different States during 1980 and
1981 (till date) Stale-wise;

(b) the number of
during the same period;

‘encounters’

(¢) the number of casualties under
(a) and (b) above; and

(d) the number of judicial and
Magisterial inquiries ordered?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) to (d). The information is being
collected from the State Governments
and Union territories and will be
placed on the Table of the House.

‘Installation of more Nuclear Reactors

467. SHRI ATAL BIHARI VAJ-
PAYEE: Will the PRIME MINISTER
be pleaseq to state:

_ (a) ‘whether ‘it is a fact that there
is 3 plan to instal 22 nuclear reactors

by 2,000 A. D.; '

(b) if so, the names of places se-
lecteg for their installation;

(c) is it also a fact that six nuclear
reactors of 235 -M.W. capacity gre to
be installed in the Sixth Plan; and

(d) if so, the names of the places
selected for the same, progress made
so far and power generation schedule
and the estimate cost of production
in each case?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) tq (d). The Nuclear
Power development programme has
to be integrated with hydel and ther-
mal power programmes and finalised
in consultation with the Planning
Commission. Thig has been done for
the five year plan periogq 1980—85
with g provision to start work on six
nuclear reactors of 235 MWe each. Of
these, sanction has been issued for
two reactors to be set up at Kakrapar
near Surat in Gujarat for the Western
Region at the cost of Rs. 882,52 crores
with a completion period of 125
monthg from the date of financlal
sanction. A gite selection committee
has been set up to make recommenda-
tions for the other sfations.
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National Wage Policy

489. SHRIMATI PRAMILA DAN-
DAVATE: . Will the Minister of
LABOUR be pleased, to state:

ta) whether Government are con-
sNeting t0 frame a Nationsl Wage
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Policy covering such issues as mini-
mum wage and mechanism for wage
fixation; and

(d) The case against the Head

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
Yes, Madam. Government is presently
engaged in preparing a Wage Policy
statement. It is proposed to finalise it
in consultation with the representatives
of employers and workers at the next
national tfripartite conference.

Head constable held for Assault

470. SHRI A. U. AZMI:

SHRI RAJNATH SONKAR
SHASTRI:'

Will the Minister of HOME AF-
FAIRS be pleased to state:

{(a) whether Government's attention
has been drawn to the news ilem cap-
tioned ‘Head Constable held for as-
sault’ appearing in the Indian Express
of 2nd June, 1981;

(b) if s0, the reaction of Government
thereto;

(c) what steps have been taken to
ensure that in future no citizen is sub-
jected to such himiliating, insulting and
abusive language by the Policemen; to
check the increase in the black-market-
ing of chnemy tickets; to deal with of-
fending Dolicémen for fabricating sto-
rigs; and

(d) what iz the present position with
regard to the case against the Head
Constable and the findings of the In-
quiry ordered in the involvement of
cinema hall officials?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKAWANA):
(a) Yes, Str.
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¢n) A case FIR No. 130 dated 30-5-81
u/s 147/158/448 IPG, Police Station
Vasant V:har was promptly registered
and the Head Constable was arrested
on 31-5-81.

(c) Severe action is taken aganist the
erring police officials, so that it acts as
a deterent for other police personnel.

Constable is under investigation.
Nonp of the cinema employees in-
wvolved in the incident has been
identifiegq by the complainant.

Sale of Adivasi Girls from Dhankanal
in Punjab

471, SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that recently
some Adivasi girls from Dhankanal
district, Orissa were enticed by tricks-
ters and taken to Bhatinda for the pur-
pose of sale where they were cuzught
in the process of being sold;

(b) whether according to police sour-
ces the sale of such girls has increased
in Punjab;

(c) whether Central Government
propose to set up a Cell in collabora-
tion with State Police Organisation
where the sale of girls is rampant to
put an end to it; and

(d) if so, when such a cell will be
created? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

@) No, Sir.

&) and (4). There is no such proposal
under consideration at present.

Number of Workers died in State Pen-
¢il Indhsiry in Massaur (M.P)

472. SHRI VIJYA KUMAR YADAV:
Wil the Min:ster of LABOUR be
pleased to state:

(a) the number of workers who died
in 1979, 1980 while working in State
Pencil Industry in Mandsaur (Madhya
Pradesh);

(b) whether the factories owners
were asked to instal pneumatic system
consisting of a suction pump and dust
collector to reduce dust pollution;

(c) if so, the details and number of
factories which have done so;

(d) whether any action has Leen
taken like closing down such industries
which are health hazard and fail to
abide by safety regulation under the
Factory Act;

(e) whether any steps were talen
demanding compensation to silicosis
victims or their dependents; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Informa-
tion furnished by the State Govern-
ment of Madhya Pradesh regarding
number of workers who died of sili-
cosis is as under:—

1979 1
1980 r

(b), (c) and (d). According to the
Government 72 factories have installed
dust collection equipment. 129 cases
wore instituted by the State Govern-
ment till 18-7-81 against factory ownerg
for failure to instal dust collection
equipment Conviction has been obtaine
eqd in 92 cases. The remaining 37 cases
are pending in the court,
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(e) and (f). Compensation is payable
under the Workmen's Compensation
Act, 1923 which is administered by the
State Govt. 668 claim cases have been
filed under the Act claiming an amount
of Rs. 13,26,413/-. 26 cases have
been dismissed and in 7 cases the
courts have awarded z payment of
Rs. 86,520/-,

Bonded Labour

473. PROF. RUP CHAND PAL: Will
the Minister of LABOUR be pleased to
state whether Government propose to
set up vigilance committee in every
State to enquire into cases of violation
-of Bonded Labour Act?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): Under
Section 13 of the Bonded Labour Sys-
tem (Abolition) Act, 1976, the Vigilance
Committees are to be constituted by
the State Governments. The State
Governments have been advised to en-
sure full compliance with this Section.

Deposits with Tatag for purchasing
Trucks

474, SHRI JYOTIRMOY BOSU: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether deposits with Tatas from
persons who want to buy their trucks
amount to about Rs. 48 crores as on
30tn April 1981,

(b) if so, under what terms and con-
ditions this money is being kept by
Tatas;

(¢) whether Tatas have been giving
bank rate of interest for loans and
overdrafts;
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(d) whether Government are aware
of the fact that these deposits are de-
priving nationalised banks from get-
ting their due share of finance from
the market; ang

(e) it so, action taken in this regard?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) M/s. Tata bave
informeq that the total advance depo-
sits received by them through their
dealers throughout the country am-
ounted to Rs. 48 crores approximately
as on 31st March, 1981.

(b) and (c). The said advance is in
the nature of earnest money deposits
and is without stipulation of any mini-
mum period. An interest of 12 per
cent is paid on these deposits by the
dealers, A customer is free to cancel
the order at any time and to take back
the advance payments made by him
alongwith the interest thereon.

(d) and (e). The collection of ad-
vance deposits by the company is re-
ported to be outside the purview ot
regulatory provisions of the Company
Deposit Rules . As the collection of
such advance is stated to be a normal
commercial practice, Government do
not contemplate any action in  this
behalf.

Retrenchment of Mofussil Journalists
Consequent Upon Implementation of
Palekar Award

475. SHRI CHITTA MAHATA: will
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that in the
process of implementing the Palekar
Award, mass retrenchment of “fnofussil
journalists has taken place in the
country; and

(b) if so, the number of 'such mofus-
sil journalists and what steps Govern-
ment have so far taken to employ
them? -
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA: (a)
and (b). The Government have re-
ceived about 50 representations to the
effect that.services of part-time cor-
respondents have been terminated by
managements of newspapers/news
agencies in the wake of
®Palekar Tribunal recommenda-
tiuns. The Government have, there-
fore, amended the Working Journalists
and Other Newspaper Employees
(Conditions of Bervice) and Miscel
laneous Provisions Act, 1955 retrospec-
tively with effect from 13-8-80 by the
promulgation of an Ordinance on
26-7-81, The Ordinance amplifies the
definition of working journalists to in-
clude part-time correspondents and
also provides protection to newspaper
employees including part-lime corres-
pondents from dismissal, discharge or
retreichment for ihe reasons of the
financial liability arising out of the
recommendations of the Tribunals.

Volume of Crime

476 SHRI SAMAR MUKHERIJIEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whelher Government are aware
that the lghest volume of crime per
one lakh of population was recorded in
Pondicherry (644.8) followed by Delhi
(624.3) Andaman and Nicobar Islands
(447.8) Chandigarh (427.7), Madhya
Pradesh (324.9), Maharashtra (278.3),
Jammy & Kashmir (250.1), Manipur
(246.5) Gujarat (224,8) and Karnataka
(223.6) and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The Statistics relate to volume of
crime per one lakh of population
during 1980,

(b) The crime situation is under

constant review and appropriate action
is taken as and when it is required

in thig regard,
1439 LS5,

firft wr awf
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(n) =7 fgrlt & afafem w=
aEe 9 wawrr Wfwe frar s
QT § A AAQT F GIRI AN N1
g?

g AR ¥ roq At (o drve
wewrAr) : (¥) ST (@) SWew @
sfefan qa ¥ frar mar g 1 ey
¥ w7 ¥ fgedy wite aredia Ay
feafa AT fod aqaT & -

1. dfagra & =mAw™2 343 ¥
sare fgedy @ 2 vTorarer §
awfe, dfagra Agqr Geramar afa-
faaw, 1963 F maWT ¥ F
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arkw, figx wi ¥ fag fgly
Wit wash et wrot @1 osE
afferd §

4. R W 3g ghafa ik
g fr d9 ¥ ard FHE™ ¥
fetr @t afgwfas sdw fear
oy | @ gfe § wfwew d@
HeEgA aredT AT TR Wy
R M g | awe R ag o aron
EfF et @t X Bw A daw
wray &7 wiawr fawr wwd &
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Iucrease in Crimes and Fire Arms

478. SHRI RAM LAL RAHI: Will the
Minister of HOME AFFATIRS be pleas-
ed to state:

(a) whether in view of the increase
in numbey of the crimes Government
have triea 1o find out that alongwith
others the fire arms are the main con-
tributing factor tor this increase,

(b) if so, whether Government pro-
pose to put a ban on these flre arms
ana alsp to withdaw them; and

(c) if not, the other measures being
taken to check the robberies and
murders which are being committed
with the help of these fire arms?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME A¥FFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢) The Government is seized of the
problem of involvement of fire arms
in the commission of crimes. Apart
from unlicensed fire arms, the involve-
ment of Ycensed fire arms in crimes Is

ATEUSY 10, 1601
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récentiy ‘been madk pd a ceiprehen~
sive BNt amending the varlous prowvi-~
sionhg of {He Armg Act making the Arms
Law more stringent is likely 40 be in-
troduved in the current Sesgion of
Parliament.

Negotiationy  between  Government
and Unioyp leaders of Bapgalore pub-
lic sector undertakings

479. PROF. MADHU DANDA-
VATE: Will the Minister of LA-
BOUR be pleased to state:

(a) whether the negotiations with
the Union from Bangalore based pub-
Lic sector jndusiries were resumed
after the withdrawal of the hunger
strike by the trade union leaders fol-
lowing the assurance by the Govern-
ment in Parlhament to keep the doors
of negotiations open; and

(b) if so, what has been the out-
come of these negotiations?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) The violence which followed the
huger strike staged by some of the
trade union leaders forced the man-
agements of the Bangalore based pub-
lic sector undertakings except the
HMT watch Factory and the horolo-
gical units to declare a lock-~out
around the first week of May The
Government machimery went into
action bringing about a settlement in
the first week of June after which all
the undertakings lifted the lock-
out.

(b) The terms of the
have been as follows:

settlement

(i) the workmen on the rolls of
the undertakings as on the date of
the settlement (9-6-81) are entitled
to the payment of a lump sum
amount of Rs. 700;

(ii) with effect from 1-1-1981
for the period they are entitled to
wages, the workmen would also



133 Whitten Answers SRAVANA 88, 1008 (SAKA) Written Answers 134

be paid an  ad-boc  afloyance of
This amoun} will

Rs. 25 per momh
count pay for all purposes ex-
cept for pay fixation;

(iii) the wage settlement dated
1-9-1978 which is to be expire on
30-6-1981 is extended up to
31-12-1982.

Preparation for assault by Muivah-
Isak group in Nagaland

480. SHRI RAJESH KUMAR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state: b

(a) whether Government gre aware
of the preparations of Muivah-Isak
group of the Naga undergrounds for
launching an all-out assault in Naga-
land after the monsoons;

(b) if so, the details thereof; and

(¢) the measures taken by Govern-
ment to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). Government
are aware of the presence of China
returned Naga undergrounds across
our border and of the likelihood of
their indulging in violent  activities
in our terrnitory. Strict vigilance con-
tinues to be maintained by Security
Forces along the international border.
Security measures have also been
stepped up wherever necessary.
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Stockg written off by electronics Cor-
poration of India

482. SHRI KRISHAN PRATAP
SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that the
Electronics Corporation of India has
written off stocks worth rupees 2.23
crore in the last three years; and

(b) if so, the reasons and justifica-
tion for writing off such a huge
amount?



195 Written Answers

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Yes, Sir. Electronics
Corporation of India Ltd has written
off the following amounts from their
books of accounts during the last

three years:

' Rs. in lakhs
1977-78 87.78
1978-79 84.96
1979-80 98.81

(b) In view of the fast changing
technology and high degree of obso-
lescence of electronic and instrumen-
tation materials, the Company perio-
dically reviews non-moving items of
stocks and stores for write-off from
the books of accounts in accordance
with sound commercial principles.
These include itmes of work-in-prog-
ress and finished goods which do not
have any realisable value, rejected
and obsolete items ete. which have
not moved for a reasonable period,
according to specified norms. How-
ever, all such items are numerically

accounted for and are disposed off as
materials.
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atiisation, Demand and -
supply of papers

484, SHRI RAM VILAS PASWAN:
Will the Minister of INDUSTRY
be pleased to state:

(a) whether capacity utilisation of
paper industry in the country has
been declining despite licences for
an additional capacity issued during
the last three years;

(b) if so, the details thereof, stat-
ing the reasons for decline in the ca-
pacity utilisation by the paper indus-
try;

(c) the estimated gap between the
demand and supply of paper during
the current year as compared io the
gap during the previous year; and

(d) the reaction of Government
with regard to (a) above and the
manner in which Government pro-
pose to meet the gap between de-
mand and supply of paper during the
current year?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAIN
DATT TIWARI): (a) Yes, Sir.

(b) Capacity utilisation has declin-
ed from a level of about 80 per cent
to about 73 per cent in the last few
years. Thig is partly due to the fact
that a number of new units have
been  commissioned recently, whose
production has yet to reach an opti-
mum level of capacity utilisation. Ca-
pacity utilisation has also been adver=
sely affected due to mills facing dif-
ficulty in getting adequate allocation
of wagons for movement of coal
and power cuts imposed by the State
Governments.

Capacity

(c) The gap between demand and
supply of paper during 1980-81 was
about 70,000 tonnes, Itis expected that
the same pattern would continue in
the current year also.

(d) Efforts are being made to make
necessary inputs such as coal, wagons,
Power, etc. available to the paper mills
by taking up the matter with the

concerned authorities; and it is expec-
ted that the capacity utilisation would
improve. Government are also arrang-
ing for the import of writing and
printing paper to meet the require-
ments of consumers and to ensure
that marginal imbalances between de-
mand and supply do not result in a
speculative increase in prices,

Use of nuclear weapon by mneighbour-
ing countries and its impact

485, SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government have con-
gidered the possible impact of some
of the neighbouring countries using
tactical nuclear weapons in any fu-
ture confrontation with this country;
and

(b) if so, whether Government
have considered methods of meeting
such attack by technical nuclear wea=
pons?

THE MINISTER OF STATE IN
THE MINISTRY or DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). While periodically updating
plans for defence preparedness, Gov-
ernment take into consideration all
developments in our neighbourhood
which impinge on our security.

dnfz o ww mar e A & fwg qu
qw agw fear wat
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Unemployment Allowance

.487. SHRI CHANDRAJIT YADAV:
Will the Minister of LABOUR be
pleased tp state;

(a) whether there is any proposal
with the Government to give uhehi-
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ploymeént wilowance to the unethplop.
ed educated in the country;

(b) it so, details thereof and the
decigion, if any, taken by the Gov-
ernment on the issue; and

(¢) if answer 1o (a) be in the
negative whether Government would
consider the question of giving un-
employment allowan¢ce to the unem-
ployed educated in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) No, Sir,

(b) Does not arise.

(¢) Government are not in favour
of paying unemployment allowance to
the unemployed since such a step has
very large financial implications.
Government feel that the utilisation
of such resources for schemes which
generate productive and enduring em-
ployment opportunities would have a
more lasting result as against spend-
ing them on payment of cash doles
to the unemployed, particularly at the
present stage of our economy, which
calls for the optimum utilisation of
the available resources.
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auey
Harag/faarr w94 At wqgfea ghomar sqgiee sfemar
waarfeat  orfaat sterstiferat
TR A&AT AT FEAT T gear
1 2 3 4 5 6
frat=sa ser . 47 15 31.91 —_ —_—
wiA T wre A
gar< faamr  (sorra-
faw qare =) . 32 3 9.38 4 12.50
gadta #17 faamr 22 3 13.63 3 13.63
aws Feamr faamr | 160 33 20.62 3 1.88
i, magarT aur faverr
framr . . 5 1 20,00 —_ —_
faator a1 RwEMA Fa@g 9094 1873 20 60 396 435
<regafa afaara . 94 20 21.28 —_ —_
W faamr . 71 28 39.43 3 4.22
TUTR " FOFITAT 58 10 17.24 5 8,62
Se-Treeafa w1 Fataa 9 2 22.22 — —
qY HATAT . 1978 477 24.11 143 7.23
famma wqr s fes fawrr 7089 1552 21.89 215 3.03
Fe wrd favrr . 320 54 16.88 14 4,38
fafa wd frwmr . 292 55 18.83 12 4.10
darfaaw fawmr . 59 18 30.50 2 3.40
g faxrr . 1660 294 17.71 103 6.20
faenat fapwrer . 102 16 15.68 8 7.84
Trorer frgrr . 20848 3819 18.32 1069 5.13

wintfom femer . 1132 193 17.05 81 7.16
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1 2 3 4 5 6
forga ferwrr . 337 84 24.93 12 3.56
frarae-wan SramraE 6478 1138 17.56 414 6.39
ey faanr 186 25 13. 44 5 2.69
fer (wamr) . 1673 403 24.09 80 4,78
T Feit 4763 1030 21.62 183 3.84
e favmr 664 121 18.22 39 587
dfeiew afsaras 55 11 20.00 4 7.27
Y W YT AR 243 68 27.98 18 7.40
Wgr  war afeed
151 A . 1235 236 19,11 68 5,51
TR HaTAa 47505 5651 11.90 2651 5.58
wrHTor gATwTor Harery 467 91 19. 49 22 4.71
X AT 820 252 30.73 59 7.20
fawr warea 684 134 19.59 5 0.73
fafaer qfer aar agwiar
fawer . . 100 21 21.00 7 7.00
aforeg Hawa . 678 138 30. 35 42 6.19
wyfirw faera fawmr 1771 391 22.07 89 5.03
gegfa fawmr 3642 811 22,27 163 4.48
stfas wrd faram 1526 331 21.69 96 6.29
ATt g fawnr 59 7 11.86 1 1.69
AT Q9T FQTT
garaa 5024 1207 24.02 408 8.12
YSAT WA . . 219 66 30.13 o 4.11
gfer fereer 1091 214 19. 61 65 5.96
v Fawrer 138 26 18.84 8 5.80
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wifaw #wR st
o< {awmr . 1438 161 11.20 23

1.60
gfufawmr . . 4524 1231 27.21 174 3.84
farer feremr | . 375 70 18.66 15 4.00
am fawmr | . 2819 656 23.27 160 5.67
THIH G197 g3 <% framr 46 9 19.56 2 4.34
qes wdr fufae s

fawmr . . 3774 961 25.46 249 6.59
SIERIECHCO N cUR 50 11 22.00 3 6.00
wraer e . 1364 234 17.15 30 2.20
wEe A afere

weATT HaATAT 6885 1786 25.74 409 5.94
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Spurt in Robberies in Capital

490. SHRI NAWAL KISHORE
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there had been a
spurt in the incidents of robberies in
the capital; and

(b)if so, the steps taken by Gov-
ernment to check such incidents in
order to restore public confidence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir. During the period
1-1.1980 to 31-7-1980, there were 177
cases of robbery but during the first
seven months of 1981 only 117 cases
of robbery have been reported.

(b) The following steps have yield-
ed results in checking crimes like
robbery in the Capital:—

(i) Raids are organised/conduct-
ed at possible hide.outs of knowm
criminals, suspected to be jndulging
in such offences.

(ii) Special armed patroling and
pickets are detailed at strategic
points, specially in the areas prone
1o w®obbery, with road barriers,
wherever found necessary.

(iii) Anti-robbery/dacoity ‘pat.
raolling with wirelessBtted vehinles,
including motor cycles, is enforced,
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(iv) Morning and evening patrol-
ling in plain clothes/uniform js car-
ried out to keep a check on inci-
dence of robbery.

(v) Externment proceedings
have been initiated in all fit cases.

(vi) Police Beat Boxes have been
installed at places to ensure police
presence in selected areas.

Financial Assistance in setting up
infdustries in Himachal Pradesh

VIRBHADRA SINGH:

491. SHRI
INDUSTRY be

Will the Minister of
pleased to state:

(a) whether Government have drawn
up-a scheme to give direct financial
assistance worth rupces fifteen lakhs
to small scale industries in each o° the
industrially backward districts of the
couniry;

(b) the names of the districts that
have been selected {rom Ihimachal
Pradesh; and , ¥

(¢) whether in addition to financial
assistance, iechnical hnow-how w.ll
also be made avaiiable”

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes Sir. Under
the Central Investment Subsidy Scheme
1971, industrial units set up in identi-
fied 101 districts/areas are eligible to
15 per cent investment subsidy on the
fixed assets subject to a ceilijng of
Rs. 15 lakhs. Under the Scheme, in-
dustrial units in small, medium and
large scale sectors are covered. The
Scheme is in operation since 1-10-1970
and is currently extended upto
31-3-1982.

(b) The aistricts of Kangra, Chamba,
Kulu, Sirmur and Solan have been
identified eligible for Central subsidy
in the State of Himachal Pradesh.

(¢) In addition to the ahove incen-
tive, the following incentives including
technical know-how are also available
4o entrepreneurs seiting up industries
in identified backward areas: o
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(1) Céticesdionin Finance facilitles
from the AIl India Term Lending
Financial Institutions.

(ii) Transport Subsidy.
(iii) Tax concessions.

(iv) Hire purchase of Machinery
by Small Scale Industries.

(v) Consultancy for technical ser-
vices.

(vi) Interest Subsidy.

(vii) Special facilities for Import
of raw materials.
Project

(viii) Rural Industries

Programme.
(ix) Rural Artisans Programme.
(x) District Industries Centres.

(xi) §eed/Margin Money  Assist-
ance.

Formation of separate cadres for
Hindi Officers/Translators

492, SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the main aim of the
proposed Raj Bhasa Sachivalaya Seva
is to safeguard the interest of Hindi
Officers/Senior Translators/Junior
Translators and with this end in view,
separate cadres for these officers are
proposed to be formed;

(b) whether the Central Cabinet has
recently given its consent to the forma-
tion of these Cadres;

(c) whether recently a circular has
been sent by the Department of Offi-
cial Language fo create posts of Senior
Hindi Officers in the Ministries; and

(d) if so, whether Government will
ensure that creation of these posts will
not adversely affect the interest of
beople already working as Hjndi Offi-
cers (Class IT), #ikdl Trinsiftors &tc.?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA): (a)
The purpose of constituting the pro-
posed Central Secretariat Official
Language Service is to bring about
uniformity in the pay scales, service
conditions, recruitment procedure, etc.
of Hindi posts in the different Minis-
tries/Departments and their Attached
Offices as also to provide €gual aand
adequate promotional opportunities to
the incumbents of these posts.

(b) Yes, Sir.

(¢) In 1973 certain guidelines were
issued for creating Hindi posts in
different Ministries/Departments, etc.
According to these guidelines, in every
Ministry, apart from other lower posts
atleast one post of Senior Ilindi Officer
is to he created. The purpose of the
instructions issued recently is to en-
sure implementation of these guide-
lines.

(d) Creation of posis of Senior Hindi
Officers is not likely to adversely aftect
the interests of persons already work-
ing as Hindi Officers/Hindi Translators
etc. In fact creation of higher posts
generaily benefit the incumbenis of
the lower posts as Lthey get more pro-
motional opportunities.

Complaint against the Executive Officer
of Danapur Cantonment Board

493. SHRI RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that some
citizens of Danapur Cantonment Board.
area in Patna district of Bihar bhave
sent recently a complaint to him
against the Executive Officer of the
board and the present position of the
management of that area;

{(b) it so, the details thereof; and
(c) the action taken by Government

to redress the grievances of the citi-
zens?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): Tay Yes Sir. It
is a fact that some persons of Danapur
Cantonment in Patna district of Bihar
have sent complaints against the for-
mer and present Cantonment Execu-
tive Officer of the Danapur Canton-
ment Board.

(b) The complaint against the
former Cantonment Executive Officer
is mainly regarding issue of certain
licences in respect of temporary use
of land under the management of
Cantonment Board. The complaint
against the present Cantonment Execu-
tive Officer pertains to non-payment of
pay and allowances, fixation of pay
etc. in respect of teachers of the erst-
while Cantonment Board schools since
taken over by the Bihar State Govern-
ment with effect from 1-2-1981.

(¢) The matler regarding 1ssue of
temporary licences by the former
Cantonment Executive Officer is under
investigation of Cantonment Board,
Danapur.

The other complaint regarding non-
payment of salaries, fixation of pay
ete.,, concerns the State Government to
whom the schools have since been
transferred. The Cantonment Board
authorities are, however, in touch with
the State Government for early re-
lease of salary dues.

Work permit system for Bombay

494. SHRI KRISHNA KXUMAR
GOYAL: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that the
Maharashtra State Government pro-
pose to introduce work permit system
in Bombay to check influx of people to
the city; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
According to Information received from
the Government of Maharashtra, no
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proposal for introducing work permit
system is at present under their con-
sideration.
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Recommendations of Working Group
on Tribal Development

496. SHRI GIRIDHAR GOMANGO:
will the Minister of HOME AFFAIRS
be pleased to state:

(a) the recommendations made by
the Working Group on Tribal Develop-
ment during medium term plan 1978-—
83 and Sixth plan 1980—85 with re-
gard to administration of scheduled
areas;

(b) the measures taken by his Minis-
try to implement the recommendations
of these Working Groups in Fifth
Plan and Sixth Plan;

(¢) how many of the recommenda-
tions of these two Working Groups
have so far been implemented by the
concerned States; and

(d) the guidelines issued by his
Minisiry to the States regarding the
administration of scheduled areas as
suggested by the Working Groups?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
The main recommendations of both
working Groups on ‘Tribal Develop~
ment include:

(i) Integrated administrative set
up at the IT.D.P. level and a ra-
tional line of command,

(ii) Strengthening of development
blocks by posting of adequate per-
sonnel,

(iii) Creation of semi-autonomous
regional bodies, State level com-
mittee and councils,

(iv) Creation of adequate machi-
nery to deal with land alienation,
activities of money-lenders, debt
bondage and activities of unscrupul-
ous contractors and intermediaries.

(b) Since action lies mainly in the
concerned States, implementation of
recommendations has been actively
pursued with the State Governments.

(¢) Gujarat, Maharashtra, Madhya
Pradesh have amended their “Land

Revenue Code” for restoration of slien-
ated land in favour of {iribals. In
Orissa & Andhra Pradesh, officers have
been specially empowered to deal with
land alienation cases. Administrative
set-up has been strengthened in the
Schedule Areas of States.

(d) Guidelines have been issued by
this Ministry to the Stafes incorporat-
ing the recommendations of Working
Groups.

Cement Plant in Keonjhar

498. SHRI HARIHAR SOREN: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have a
proposal to set up some cement fac-
tories in the country during 1981-82;

(b) if so, whether any such cement
plant is going to be set up in Keonjhar
district; and

(c) if so, when?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI). (a) Yes, 8Sir, 3
cement planis in the public sector have
gone/are expected to go into produc-
tion during 1981-82.

(b) No, Sir.

(¢) Does not arise,

Committee on Indigenous Textile
Machinery Manufacturers

499. SHRI F. H. MOHSIN; Will the
Miaisier of INDUSTRY be pleased to
state:

(a) whether his Ministry set up a
Committee sometime back to survey
and evaluate the technical and com-
mercial capability of the indigenous
textile machinery manufacturerg for
manufacturing draw texturising
machines require by both the private
and public sector entrepreneurs;
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(b) whether this Commitiee has
since submitted its Report;

(¢) if so, whether it would be laid
on the Table of the House along with
Government’s reaction fo the recom-
mendations made therein; and

(d) if not, when it is likely to be
submitted and laid on the Table?

THE MINISTER OF
AND LABOUR
DATT TIWARI):
Sir.

INDUSTRY
(SHRI NARAYAN
(a) and (b). Yes,

(¢) and (d). The Report was prepared
by a Commitiee of Officials from the
concerned governmental agencies and
is in the nature of an internal official
report meant for reference by these
and other connected organisations. The
assessment of the Committee regarding
the capability of the indigenous machi-
nery industry for the manufacture of
draw texturising machines and other
relevant observations are being kept in
view in taking decisions in this area
from time to time.

Chain smatching incidents in Delhi

500. SHRI A. C. DAS: Wil the
Minister of HOME AFFAIRS be pleas-
ed to state.

(a) the total number of chain gnatch-
ing incidents in the capital during the
last sixith months,

(b) the total number of cases re-
gistered at the different police stations
of New Delhi;

(c) the aclion taken so far against
the chain snatchers; and

(d) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRt YOGENDRA MAKWANA): (a)
During the last six months ie. from
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1-8-1881 ta $3-9-1681, 47 cames af chain
snatching were reported to the Delhi
Police.

(b) At the Police Stations of New
Delhi Police District, ne case of chain
snatching has been reported during this
period.

(c) and (d). 26 persons have been
arrested in these capses. Three out of
them have been challaned and are fac-
ing trial in the courts. The cases
against the remaining 23 persons are
under investigation.

Allocation for development of educa-
tion of Tribals and Harijans in Orissa

501. SHR] A. C. DAS: Willl the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the total amount allocated to the
State of Orissa for the development of
Tribal] and Harijan education during
1980-81;

(b) whether Government have a
proposal to introduce certain schemes
under which primary schools can be
provided for the tribals within walking
distance; and

{c) the detailed plan of the Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA): (a)
A statement showing allocation of the
Ministry of Home Affairs for the de-
velopment of Tibal and Harijan edu-~
cation in Orissa is laid on the Table.

(b) and (c). The broad policy frame
of the Sixth Plan of the State Govern-
ment is to provide primary school
facilities within a distance of one Km.
from the home of the child. The Gov-
ernment of Orissa has planned to open
450 neéw formal primary schools and
3000 non-formal part-time upgraded
primary schools during the period
1980—85 in the Sub-Plan areas.
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Statement
Central Grants by the Ministry of Home Affairs in 1980-81 to the Government of Orissa
for tribal and Harijan Education
Name of Scheme Allocations
(Rs. in
takhs)
1. Schemes for 1. Tribal Sub-Plan
Scheduled Tribes (Central Assistance for Education) 231-90
2. Post-matric scholarships for Scheduled Tribes 1815:00
3. Girls Hostels for Scheduled Tribes . 3-50
11. Schemes for
Scheduled Castes
4. Post-matric scholarships for Scheduled Castes 1136-00
5. Girls Hostels for Scheduled Castes . . . . 4-00
6. Award of pre-mtric scholarships to the children
of thosc engaged in unclean occupations . . . 0-50
ITI. Composite
Schernes
7. Tstablishment of Bouk/Banks for Scheduled Caste/Sche-
duled Tribe students studying in medical and engineer-
ing colleges: . . . . . . . . 0-377
3191-277

Total :

.y - - ————

Legislation for protection of small
scale industries

502. SHRI SONTOSH MOHAN DEV:
Will the Minister of INDUSTRY ve

pleased to stale:

(a) whether 1t is proposed to bring
legislation for the protection of small
Scale industries;

(b) whether any study has been
made in regard to the various problems
faced by the small sector industries
and the details thereof;

(c) whether it is a fact that it had
not heen possible to meet the require-

ment of raw materials, particularly
toal and sieel to the small sector; and

(d) if so, the detafls fhereof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Government is
engaged in an exercise to evolve a
pattern of legislation which will serve
the needs of Small Scale Sector effec-
tively.

(b) While no study as such has been
made in regard to various problems
faced by small industries, difficulties
of a genera] or specific nature brought
to the notice of Government by small
scale units individually or through
their associations are studied and re-
solved in comsultation with appropriate
agencies.

(c) and (d). There is general short-
age of some of the critical industrial
raw materials required by small indus-
tries including steel and coal How--
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ever, efforts are beilng made every year
to improve the allocation of these raw
materials to the small industries sector.

Investment subsidies to selected
Districts

503. SHRI KRISHNA KUMAR
GOYAL:

SHRI R. P. GAEKWAD:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the outright investment
subsidy granted to some specially
selecteg districts is in addition to the
already existing subsidies and fiscal
incentives; and

(b) what other schemes are proposed
to be taken to correct the regional
imbalance, revive industrial growth
and generate employment?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) As part of the
measures to ensure balanced regional
development, a number of concessions
and facililies are available to entre-
preneurs proposing to set up industries
in backward districts/areas as an-
nounced by Government from time to
time. These are in addition to the
facilities and incentives offered by the
individual State Governments/Union
Territory Administrations. The two
principal 1ncentives offered by All
India Term Lending Institutions and
Central Government are concessional
finance and Centra] Investment Sub-
sidy respectively. Out of 246 districts
eligible for concessional finance; 101
districts have been further identified
as industrially backward areas eligible
for 10.15 per cent Investment Subsidy
under the Central Investment Subsidy
scheme, 1971.

(b) In order that industrialisation in
backward districts/areas is achieved
reasonably soon, Government have an-
nounced their policy in favour of
setting up of nucleus plants in back-
~ward districts/areas backed by a net-
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work of spread out ancillaries to
maximise employment, generation of
income and training of manpower,

Incidence of rape by policemen

504. SHRIMATI SANYOGITA
RANE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is g fact that there is
a growing incidence of rape being com-
mitted by policemen on women speei-
ally, Harijan community women;

(b) if so, the total number of such
incidents in various parts of the coun-
try during 1981; and

(c) what steps Government propose
to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢) The information is being col-
lected from the State Goiernments and
Union territories and will be placed on
the Table of the Ilouse

Difence Production in India

505. SHRI B V. DENAL: Will the
Minister of DEFENCE be pleased to
state:

(a) whether India’s defence pro-
duction is lagging behind in compari-
son to various other countries;

(b) if so, whether the first five year
defence plan was prepared in 1964;

(¢) if so, whether this plan of 1964
was completed and the further defence
plan was discontinued later on;

(d) whether India maintains the
fourth pargest army in the world;
and

(e)-if so, the steps being taken to
improve the defence production in
the country during the sixth five year
plan?
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THE MINISTER OF STAIE IN THE
M B e
S Y. PA a
have exact detepce pwducuon? ﬁgures
of other countries to draw any mean-
ingful comparison with our levels of
defence production.

(b) The first Five-Year Defence
Plan commenced in 1964.

(c) The Defence Plan which com.
menced in 1984 was completed. It hag
been followed up with subsequent
defence plans and there has been no
discontinuation of planhing for
defence.

(d) We do not have exact figures
regarding the composition of all the
Armies in the world. Therefore, it
is not possible to state how we stand
amongst the Armies in the world.

(e) During the sixth-plan period
steps have been initiated to improve
production technology, to augment the
existing capacities, and to enter into
licence agreements, wherever neces-
$ary with a view to ensure that while
achieving self-reliance and self-
sufficiency in defence production
during the shortest possible time the
armed forces are equipped with the
latest weapenry,

Set-back in Industrial Production due
in shortage of imputs

506. SHRI B. V. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the industrial produc-
tion received a severe set-back during
the last quarter of 1980-81 following
acute shortage of essentia, inpuais .1k2
coa)], cement, etc;

(b) if so, whether their availability
wag further restricted because of in-
efficient supply management, coupled
with lack of adequate transport
facility;

(c)whether it is also a fact that the
shortfall ranged between 10 and 100
Per cent;
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(d) if so, whether the same pogi=
tion had been guring the first half of
1981 also; and

(e) what are the factorg responsible
for thigs industrial decline and what
steps are being taken by Government
to see that the industrial output in-
creases in the next half of 19817

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI) (a) to (e). On the
basis of the provisiona] index of in-
dustrial production (base 1970—100)
as released by CSO, the rate of
growth of industrial production
during the last quarter of the financial
year 1980-81 works out to 8.9 per
cent over the correspondig period
last year. This rate of growth was
higher than the growth rate achieved
in the first three quarters of 1980-81.
In fact, the rate of growth during the
four quarters of 1980-81 has shown a
progressive increase from —24 per
cent in the first quarter, to +2.1 per
cent in the second quarter, +7.1 per
cent in the third quarter and +48.9 per
cent in the last quarter,

The index of Industrial production
from C.S.0. for the current year is
available upto May, 19081. The
average rate of growth in the five
months of 1981 over the same period
a year ago, was 9.8 per cent.

The performance of infrastructural
sectors is being reviewed regularly
by the Government and remedial
action is being taken through the
administrative ministries conecerned
to remove impediments to industrial
production.

Setting up of more cement Plants

507. SHRI MOHANLAL PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of big, medium and
mini cement plants functioning in
India, State-wise;

(b) whether Government have ré-
ceived a number of apbplications for
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establishing more cement plants in
the country under the three cate-
gories;

(c) it so, their number, state-wise
and category.wise, and since when
they are pending; and

(d) the criteria adopted by Gov-
ernment for awarding licence for
establishing a new cement plant?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) A statement
showing the number of cement plants
functioning is attached at Annexure 1.
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(b) Yes, Sir.

{c) A statement showing the State-
wise number of applications received
for grant of Industria] Licences for
setting up of cement plants is attach-
ed as Annexure II,

(d) Industrial Licences for setting
up of large and medium cement plants
are granted for locations where the
basic raw materials of limestone and
other infrastructural facilities are
available. Industrial Licences for
mini cement plants are granted to ex-
ploit a number of relatively smaller
limestone deposits particularly in in-
accessible areas.

Annextyre I

fa* nmYer of bg, m*lwun arl mm cem=at plaits tuictiyung in Indiais as under:—

S.No. State Big & Medum Min

1. Andhra Pradesh 9 Nl

2. Assam 1

3. Bihar . . 6

4. Gujarat 7 1

5. Haryana 2

6. Himachal Pradesh 1 .

7. Jammu & Kashmir . .

8. Karnataka 6 ..

9. Kerala . . . 1 (White

Cement)

10. Madhya Pradesh. . . . . 9
11. Mecghalaya . . . . B 1

12. Maharashtra 2 .e
13. Orssa . . . . . . 2 .

14. Rajasthan . . . . . 6 .

15. Tamil Nadu . . . 8
16. Uttar Pradesh 2

17. West Bengal 1 .

—— m—
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. Amnexure-II
A. Applications received for setting up of Large & Medium Cement plants

§.No. State No. of a;plicatiom Date  from which
pending pending ]

1. Bihar v . . 2 16-4-81 & 8-7-81

2. Karnataka . . . . 2 30-5-81 & 29-6-81

3. Gujarat . « 2 15-6-81 & 20-7-81

4. Uttar Pradesh . . . . 1 29-5-80

5. Rajasthan . . 1 6-10-80

6. Andhra Pradesh 1 6-5-81

7. Maharashtra 1 10-7-81

8. Madhya Pradesh . . . . 1 11-8-81

B. Applications recsived for setting up of Mini Cement Plants

1. Gujarat 4 20-4-81, 22-4-81
16-5-81 & 22-6-81

2. Karnataka 3 24-4-81, 25-5-81 &

9-6-81

3. Mabharashtra 2 2-5-80 & 21-7-81

4. Rajasthan . . . 2 14-5-81 & 3-7-81

5. Andhra Pradesh 2 15-5-81 & 3-8-82

6. Bihar 1 2-5-81

7. Uttar Pradesh 1 22-5-81

8. Himchal Pradesh - . . . 1 10-6-81

9. Orissa . 1 24-6-81

Out in Pension of Freedom Fighters

508, SHRI R. L. BHATIA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether initially under the
pension schemes 1972, the amount of
‘Pension which the freedom fighters
‘were receiving from their respective
States was cut from the amount of

pensions to be granted from the Cen-
tral Revenues;

(b) if so, the total number of the
freedom fighters of Punjab State who
were affecteq by this policy;

(¢) whether this policy was revised
in September, 1976 and decision was
takey, that cut be stopped w.ef. lst
October, 1976 and freedom fighters
alloweq full Central Pension of



167 Written Answers

Rs. 200/- p.m, in addition to the pen-
sion of their respective States;

(d) it so, the number of such
freedom fighters of each State who
were allowed to be benefited by this
decision uptill 31st July, 1980;

(e) the number of the freedom
fighters of each State who are still
receiving their pensiong at the rate
prior to 1st October, 1976; and

(f) the reasons for not implement-
ing the decision referred to in part
(b) above uptill now?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) About 1250.
(¢) Yes, Sir.

(d) to (f). By the end of July, 1980,
the reduced pensions had been
enhanced to the full amount of
Rs. 200/- pm. (Rs. 100/- pm. in the
cases of widows) in all cases in verious
States/Union Territories except in
about 5000 cases where the verification
reports had pot been received from
the respective States/U.Ts. Al
Accountants General, including that
of Punjab, have since been instructed
to enhance pension to Rs. 200/- p.m.
(Rs, 100/- p.m. in the cases of
widows) with effect from 1.10-1976
and to Rs. 300/- p.m. (Rs. 200/- p.m.
in the cases of widows) with effect
from 1-8-1980 and modify Pension
Payment Orders accordingly in cases
of all freedom fighters who were
getting pension at lower rates.

Nuclear Power Plant for Punjab

509. SHRI R. L. BHATIA: Will the
PRIME MINISTER be pleased to
state:

(a) whether Government had taken
& decisjon gome years aga that nuglear
plants would be set up in the States
which were away from the coal belt
of the country;
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(b) if g0, whether Punjab being
farthest from this belt had a befter
claim to have a nuclear plant;

(c) whether the Punjab Chief
Minister during his recent meeting
with the Prime Minister sought a
nuclear power plant for Punjab;

(d) it so, Government’s reaction

thereto;

(e) whether any blueprint regard-
ing this plant has been or is being
prepared; and

(f) if so, its passible location and
cost involved and how long will it
take to set it up?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHR1 C. P. N.
SINGH): (a) Nuclear Power
Stations are considered economically
feasible at places away from the Coal
fields and where hydrological resou-
rces are not available for exploitation,

(b) to (f). The Punjab Chief Minis-
ter has sought a Nuclear Power Plant
for Punjab . A committee has been
constituted by Government fof selection
of sites in the Northern, Western and
Southern regions for setting up new
atomic power plants in the country.
The location of the new atomic power
station in the Northern Region of
which Punjab forms a part will be
considered after the Site Selection
Committee submits its report,

Setting up of Industrial complexes in
Punjab

510, SHRI R. L, BHATIA; Will the
Minister 6f INDUSTRY be pleased to
state:

(a8) whether Government have
under consideration any scheme to set
up mere nucleus indusfrial complexes
like the one at Bri Geindwal Sahib
in Amritsar gdistrict in Punjab; and

(b) if so, the broad details thereof?
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Pension and gratuity of personnel of
former Suket State

514. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be plesed to refer to the
reply given to Unstarred Question
No. 4940 on the 25th March, 1881
regarding pension and Gratuity of
personnel of former Suket State and
state:

(a) whether ex-soldiers of the erst-
while State Forces were discharged
after the merger of the States in the
Indian Union;

(b) the date on which this I.S.F.
units became part of the Indian Army;

(c)the date on which these soldiers
were discharged; and

(d) whether it is realised that the
IS.F. umit merged in the Indian
Army and as such its assets and lia-
bilities are those of the Central Gov-
ernment and not of the successor
State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)y
Personnel of ISF Units of the erst-
while State Forces, who opteq for
absorption and were found suitable,
were absorbed in the Indian Army
and were discharged subsequently as
per the Indian Army rules. Those who
were foung unsuitable as well as
those who were not willing for ab-
sorption, were discharged immedj-
ately.

(b) The LS.F. Units of the Suket
State Forces were merged with the
Indian Army with effect from 1st
April 1949,

(c) Those who were absorbed in
the Indian Army were discharged om
completion of their terms and condi-
tions of service under the Indian
Army rules, while those who were not
absorbed where discharged Iimme-
diately. *

(d) Yes, Sir,
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Applicationg for Freedom Fighters
Pension

515. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government have ex-
tended the last date, for the sub-
mission of applications for freedom
fighters’ pension;

(b) if so, the exact date by which
the applications can be submitted;

(c) whether any other relaxations
like the period of imprisonment/in-
ternment, externment have also bean
made; and

(d) if so, the exact relaxations
allowed in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). The matter of
extension of last prescribed date
31-7-81 for submission of applications
for the grant of pension under Swa-
tantrata Sainik Samman Pension
Scheme js under active consideration
of the Government. Meanwhile State
Government/U.T. Admn. have been
instructed to continue to accept appli=
cations after the expiry of the last
date j.e. 31.7-81 till further instruc-
tions, With a view ty give thig wide
Publicity for intending applicant, a
Press Note has also been issued.

{c) anq (d). No Sir. The normal
qualifying period of imprisonment/
internment or externment for the
grant of pension under Swatantrata
Sainik Samman Pension Scheme js six
months. However, as announced in
July, 1980 ga relaxation had been
made in this regard from 1-8-80 while
liberalising the Pension Scheme in
respect of women and SC/ST Free-
dom Fighters where the pericd of
suffering has been reduced to three
months for eligibility for grant of
Pension.

Applicationg of Lohia Machiney
Eanpur for expansion of Uniis

516. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of INDUS-
TRY be pleaseq tq state:

(a) the particulars of applications
submitted by Lohia Machines Ltd.,
Kanpur during the year 1980-81 and
uptil 31st July, 1981 for the expan-
sion of the existing units or installa-
tion of new ones; and

(b) the manner in which these
were disposed of?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARD: (a) and (b). ()
M/s. Lohia Machines Ltd., Kanpur had
submitted an application on 28th
July, 1980 for grant of an industrial
licence as a “New Article” for the
manufacture of spinning frames
(Textile Machinery) at their existing
undertaking at Kanpur. A letter of
Intent dated the 10th of November,
1980 has been granted to M/s, Lohia
Machines Litd.

(ii) M/s. Lohia Machines Ltd., Kan.
pur have submitted another applica-
tion on Tth July, 1981 for manufac=
ture of various items of synthetic fibre
machinery, viz., (a) Polymerisation/
Polycondensation/Recovery equip-
ment, (b) Spinning equipment, (c)
Take-up equipment for filament
yarns; and (d) Fibre Draw Off/Fibre
Line Equipment, by diversification
within their overall licensed capacity.
This application is in the process of
examination.

Permission for Improving Models of
Automobileg

517. SHRI S. M, KRISHNA: Will
the Minister of INDUSTRY hg pleas-
ed to sate: -

(a) whether Government have al-
lowed the country’s two leading auto-
mobile manufacturers to improve
their models and bring them in line
with modern requirements by enter-
ing into collaboration with some
foreign car manufacturers;
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1

) iy %0, the Broad ouflines of the
;i!(rghfss!lbn grantey and how far it
would lead to the further raising of
codt of the finished product; and

{c) the considerations which
weighed with Government in grant.
ing such permission when Govern-
ment-owned Maruti Udyog is also try-
ing to market their new model?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Ap-
proval has been accorded to M/s.
Hindustan Motors for the import of
technical assistance, designs, draw=
ing, documentation, advisory services
and capital goods from M/s. Vaux-
‘hall Motors of UK. for the manufac-
ture of a new model car and for the
upgradation of the engine presently
used by the company on the Ambas-
sador make vehicle. Approval has
also been accorded to M/s. Premier
Automobiles Ltd., Bombay for col-
laboration with M/s. Fiat Auto SPA
of Italy ang for import of capital
goods for upgradation of Premier
Padminj car. It is difficult to antici-
pate increase in the cost of produc-
tion of the fimished product at this
stage.

(¢) The models of the cars present-
1y being manufactured by M/s. Hin-
dustan Motors and Premier Automo-
biles Limiteq are fairly olg and their
technology needs upgrading. Ag re-
gards Marutj Udyog Limited, a deci-
sion on the precise model of the car
to be manufactured by it is yet to be
taken.

Tie up for Maruti

518. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRY be pleas-
ed to state-

(a) whether Government have
since finalised the product-mix and
tie-up for Maruti;

(b) if so, the nature thereof; and

(c) when the cars from production
line{fﬁre expected to start rolling?
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THE NMINISTER: OF mbudYhRy
AND LABODR {AHRI NARAYAN
DATT TIWARI): (a) and (b). Nego-
tiations are jn progress with various
foreign automobile Manufacturers for
collaboration in the puyblic sector
project for the manufacture of passen-
ger cars and comrfiereial vehicles, A
decision on enteting into coilabora-
tion with an appropriate party will be
taken on merits after evaluating their
offers.

(e) It is expected that production of
automobiles in Maruti Udyog Limited
may commence in 1983.

Demand and import of Paper

519. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
INDUSTRY be pleased to state:

(a) what is the estimated require-
ment of paper of all varieties for
1981-82; and

(b) how much of paper 1s propos-
ed to be imported in the year?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The estimated
requirement of paper and paper
board for 1981-82 1s about 120 lakh
tonnes.

(b) According to tentative esti=
mates, about 80,000 tonnes of writing
and printing paper are likely to be
imported by the STC in 1981-82,

Shortage, Demand and Production of
Cement

520. SHRI SONTOSH MOHAN
DEV: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether thetre ig an acute short-
age of cement in the country;

(b) if so, what is the approximatle
production and demand of cement in
the country; and

(c) the steps taken to boost pro-
duction of cement in the couniry?
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HE TER OF mﬁﬁw
AND OUR (SHRI NARAYAN

DATT TIWARD: (a) There is a
general searcity of cement in the
country.

(b) The Working Group for Cement
Yndustry appointeg by the Planning
Commission have esimated the de-
mand of cement during the year
1981.82 ab 30.22 million tonnes. Pra-
duction of cement during 1881 esti-
mated after keeping in view the _adfﬂ-
tional capacities likely to materna;hse
and on the norms of capacity utilisa-
tion adopteg for this industry, is li];e-
ly to be of the order of 23 million
tonnes.

(c) Government are making every
effort to increase the availability of
cement in the country by way of bet-
ter utilisation of existing capacitics,
sanctioning new capacities and im-
ports.

Report of U.N.E.P. on ground water re-
sources

521. SHRI HARINATH MISRA :
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government’s atten-
tion has been drawn to the 1981 Re-
port of the Executive Director of
UNEP focussing on three points,
namely; (i) pollution of ground
water, (ii) accumulation of toxjc che-
micals in food, and (iii) over-exploi-
tation of natural resources endan-
gering the environment and the qua-
lity of human life;

(b) if so, Government’s reaction
thereto;

(c) whether Government propose to
take measures to implement the suz-
gestions/recommendations made by
the UN body for the safeguard of
groung water resources; and

(d) if so, detmils thereof?

C. P. N, SINGH); (a) Yes, Sir,

(b) The Government has taken &
serious_note of the issues raised in
the report.

() Yes.

(d) Detailed surveys will be car-
ried out to determine the nature and
magnitude of groung water pollution
in various places. The concermed
agencies will also be askeq to ensure
necessary measures including the
strict enforcement of legislation for

the prevention and control of water
pollution.

Agreement with France for Supply of
Enriched Uranium

522. SHRI JAGDISH TYTLER:

Will the PRIME MINISTER be pleas-
ed tg state:

(a) whether Government have
struck any profitable arrangement for
the supply of enriched Uranium for
Indian fast breeder reactors with the
Government of France; ang

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) No, Sir,

(b) Does not arise.

Colour T.V. Sets and its effect

523. SHRI K. T. KOSALRAM :
Will the PRIME MINISTER be pleas-
ed to gtate:

(a) whether the introduction of
colour T.V. in the ecountry will re-
sult in all the black and whife T.V.
sets in the country becoming useless;

(b) whether such black and white
T.V. sets will not glso telecast pro-
grammes and films in colour; and
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{c) it 50, the stepg being taken to
assist the T.V. licence holders from
incurring such a heavy loss of throw-
ing away the existing sets and buy-
ing new colour T.V. sets?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) No, Sir.

(b) Black and white TV setg will
be able to receive colour TV pro-
gramme but the picture on the receiv-
er set would be only in black and
white. Y

(¢) Does not arise. ow
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‘Helium’ Gas found in Bihar

525. SHRIMATI MADHURE
SINGH: Will the PRIME MINISTER
be pleaseq to state:

(a) whether it is a fact that the
Atomic Mineral Division has found
‘Helium’ in Bihar;

(b) whether any assessment has
been made of the value gf the gas;
and

(c) the proposal for the exploita-
tion of the same?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGQGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N. SINGH): (a) to (c). While
hot springs associated with linea-
ments close to Gondwanas are rich
in helium investigations conducted in
Bihay so far do not indicate any pos-
sibility of the commercial exploitation
of this gas

Police assistance tgo passengers haras.
sed by Taxi and Scooter Drivers at
New Delhi Station

526. SHRI MANMOHAN TUDU:
Will the Minister of HOME AFI"AIRS‘1
be pleased to state:

(a) whether Government are
aware of the growing harassment
caused to the passengers particularly
the night passengers by the taxi and
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scooter drivers at New Delhi Railway
Station;

(b) whether jt is a fact that the
policemen posted to assist the pas-
sengers pretending their helplessness
and do not give right direction to the
taxiwalas to help the passengers;

(c) if so, whether some more
policemen and some officers of D.S.P.
or Assistant Commissioner ranks will
be posted there to assist the passen-
gers; and

(d) the details about the steps
taken or proposeq tp take to remove
the harassment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes, Sir.

(b) and (c). It is not correct that
the policemen pretend helplessness in
assisting passengers. At present one
Sub-Inspector, one Head Constable
and three Constables are posted round
the clock to assist the passengers.
The traffic police Inspector is avail-
able between 8.00 A M. and 8.00 P.M.
at the New Delhi Railway Station.
The Assistant Commissioner of Police
checks the arrangements twice a day.
At the pick-up point from where the
passengers hire three-wheeler scoo-
ters/taxis, a Constable is detailed. He
distributes complaint cards to the pas-
sengers, who wish to make a com-
plaint. The cards can be filled up and
sent by post also. Announcements on
public system are made exhorting the
commuters to contact traffic police in
case of complaint,

(d) (i) The three-wheeler scooter
drivers who over-charge/misbehave
are being kept under close watch.
Strict action is taken including the
impounding of three-wheeler scooter
and realization of cash security for
refusal/overcharging,

(ii) Revised fares are painteq on a
hoarding “ for the information of the
passengers.

(iii) Regular announcement on pub-
lic announcement system about avail-
ability of traffic police assistance is.
made.

(iv) D.T.C. has started roung the
clock service and carry the passen~
gers with luggage for a fare of
Rs. 1/~ to any place in Delhi. An-
nouncement agbout D.T.C. services are
made by D.T.C. booth. There is also a.
D.T.C. enquiry countér.

US Supply of Arms to Pak

527. SHRI S. M. KRISHNA:
SHRI R. R. BHOLE:

Will the Minister of DEFENCE be
pleased to state;

(a) whether the supply by U.S.A.
of F.18 Planes and other sophisticated
military equipment like tanks etc.
worth billions of rupees has very
much improved the striking capacity
of the Pakistan armed forces and the
combat range of the F.16 can reach:
large areas in India;

(b) whether India has told U.S.
that Pakistan could use all this equip~
ment against Indig as in the past;

(c) if so, the reaction of the U.S.
Government thereto; and

(d) the steps Government have
taken or propose to take to meet the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE.
(SHRI SHIVRAJ V. PATIL): (a) The
supply of sophisticated military
equipment including F.16 aircraft by
U.S.A, will enhance the overal]l offen-
sive capability of Pakistan.

(b) Yes, Sir,

(c) U.S. Government have taken
note of India’s concern on the induc-
tion of sophisticated militay equip-
ment to Pakistan, The U.S. Govern-~
ment have assured us that arms
being supplied to Pakistan would!
not pose a threat to India.
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{d) All such developments which
chance a bearing on our security are
closely monitored and appropriate
Measures to ensure full defence pre-
paredness are initiated.

Fence along Assam-Bangladesh Border
to check Infiltration

528. SHRI S, M. KRISHNA;

SHRI SANAT KUMAR
MANDAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are exa-
mining a proposal to build a masonary
wall or erect an electrifieq fence all
along the Assam-Bangladesh border to
check the infiltration of foreign na-
tionals into Assam;

(b) whe*er the matter had been
discusseq with Banglddesh formally
or informally and if so, their reac-
tion thereto;

(c) th stage at which the matter
stands at present; and

(d) the financial and other impli-
cationg about the areas to be covered
ang time tp be taken to implement
it?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (d). A Committes of
officials has been set yp to consider
measures for further strengthening
the security arrangements for effec-
tively preventing unauthotised entry
along the Indo-Bangladesh border.
Various suggestiong and proposals are
being considered by the Committee,
The Committee is yet to submit its
report.
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Alternative Arrangemeni{ of Nuclear
Fuel to Tarapur Atomic Power Plant

531. SHRI M, V. CHANDRASHE-
KHARA MURTHY- Will the PRIME
MINISTER be pleased to state;

(a) whether Government  have
made any alternative arrangements
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for obtaining fuel for Tarapur Power
Plant if the U.S. Government refuse
tn supply the same;

(b) if so, whether in view of non-
supply of nuclear fuel the Tarapur
Power Plant has stopped functioning;

(c) if so, the measures taken by
Government ijn this regard;

(d) the countries
nuclear fuel; and

approached for

(e) the position of the Tarapur
power plant?

THE MINISTER QOF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONIC
AND ENVIRONMENT (SHRI C, P. N.
SINGH): (a) to (e). The Government
of India is prepared with alternative
measures tg ensure continued opera-
tion of the Tarapur Atomic Power
Station.

Investment Subsidy to
Backward Distis.

Industrial

532 SHRI M. V. CHANDRASHE-
KARA MURTHY;

SHRI S. B. SIDNAL:

SHRI KRISHNA KUMAR
GOYAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government launched
a programme of investment subsidy
to 101 specially selected backward
districts in the country;

(b) if so, its main features ang the
districty where this will be introduc-
ed-

y

(c) when the programme is likely
to be started; and

(d) the States and the total people
likely to be benefited by this schemc?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (d). The
Scheme of Central Investment Sub-
sidy has been in operation since
1-10-1970. Under the Scheme, indus-
trial units set up in selecteq backward
districts/areas are eligible to subsidy
@ 15 per cent of the fixed capital
investment subject to a maximum of
Rs. 15 lakhs, Subsidy is also admis-
sible to existing units in such dis-
tricts/ areas in respect of additional
fixed capital investment made for the
purpose of expansion provided addi-
tional investment is not less than 10
per cent of the existing investment.

Further, in respect of industrial
units set up on or after 1-3-1931 in
the existing selected districts/areas in
the North-Eastern Region comprising
the States of Assam, Meghalaya,
Nagaland, Manipur, Tripura and the
Union Territories of Arunachal Pra-
desh ang Mizoram subsidy will be
limited to 20 per eent of the total
fixed capital investment or additional
total fixeg capital investment actually
made, as the case may be, subject to
a maximum of Rs. 20 lakhs.

A list of 101 districts where the
Scheme is in gperation is at Annexure
L

A total gmount of Rs. 100 crores has
been reimbursed to State Govern-
ments since the inception of the
Scheme till 31-3-198l. State-wise dis~
bursement of subsidy is at Annexure

1L

ANNEXURE-I
Districts/areas qualifying for Central Schemes of Investment Subsidy

1, Andhra Pradesh

Srikakulam district and 5 ‘areas® Two ‘areas’ from Rayalscema

region comprising 22 blocks:-—

Aveas I:—

Pulicherla®,

ising 1 gblocks viz. Chittoor*, Bangarupalam®
Patturs, Chandragiri and Kalahasthi*  (from/

Chittoor Distriet) and Kodur, Rajampet. Sidhona, Cuddapah,
Kamalapuram, Pro Mutur and Pulivendla  (from Cuddapah

district) 3
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2. Assam . .
3. Bihar . . .

4. Gujarat . . .
5. Haryana . . .

6. Himachal Pradesh .
7- Jammu & Kashmir

8. Karnataka

9. Kerala . . .

10. Madhya Pradesh
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Area II:—Comprising g blocks viz. Tadpatri, Singanamala,
Gooty, Kudair® (from Anantapur district) and Dhone, Kurnool,
B_lnqan’apdli‘ Nandyal* and Giddalur* (from Kurnoot

Three ‘aread from Telengana region comprismg 43 blocks:

Area I3—Comprising 14 blocks viz. Mahabubnagar®, Jadhcherla®
Shadnagar®, Kalwakurthy and Amangal (from Mahaboobnagar
district) and Nalgonda, Mungaid, Nakrakal, Suryapet, Kodad®,
Kuzurnagar*, Miryalguda® Peddavora®* and Devarakonda®
(from WNalgonda ict);

Area Il : —Comprising 14 blocks viz. Khammam Thirumalaipalem,
Kullur®, Yellandu®*, Kothagudem®, Aswaraopeta®, Puragam-
ad* and Bhadrachalam* (from Khammam district) and
R/hhahuhnbad, Narsapet, H konda, Ghanapur., Jangaon*
and Mulug®* (from Warangal district);

Areg IIl: —Comprising 15 blocks viz. Zahecrabad® Patancheruvu®
Narsapur®, Medak®* and Siddipet (from Medak district),
Yedapalli*,Nizamabad *, Kamareddy*, and Demakond 1* (from
Nizamabad* distryet) and Sirilila* , Karimnagar,
Sultanabad, Peddapalli, Manthani* and Huzurabad (from
Karimnagar district).

Goalﬁu, Mikkir Hills, Kamrup®, Nowgong* Cachar* and New
ampur®  districts:

Bhagalpur, Darbhanga@, Champaran *, Palamau®, Sihara*
and Santhat Parganas® districts, ’

Panchamahals, Broach* and Surendranagar® districts

Rco;gauiwd Mohindergarh  duitrict  (comprising Mohindergach

and Rewa1:* sub-divisions Bhiwani district (comprising Biuwan,
and Dadn*@ Sub-divisions) and one ‘area’ comprising 8 blocks
viz. Hissar Block No. 1 and Barwana Block (of Hisar Techul),
Hansi Block No. 1 (from Hansi Tehsil) Bahuna Block (from
Fatchabad Tehsil), Tohana Block/Tehsil (fiom Tohana Tehail)
from district of Hissar-Jind Block and Julana Block (from Jind
Tchsil), Uchana Block (Narwana Tehsil) from the d strict
of Jind

Kangrafi, Chamba®*, Kulu*, Sirmur* and Solan* cdistricts

Jam mu, Srinagar, Anantnag®, Doda*, Baramulla* and Poonch*
dustricts.

Raichur, Mysore* and Dharwar* districts.
Alleppey, Cannanore®* and Malapuram® districts.
‘Stx Areas’ :—

Areg I—(from Eastern Region) comprising 12 blocks viz. Korba,
Baloda, Champa, Kota, Masturi and Bilha (Bilaspur) blocks
(from Bilaspur district) Bhatapara, Simga, Tilda, Dharsiwa
(Raipur), Abhanpur and Rajim Blocks (from Raipur district);

é)heq}w:ls and Togk Khurad Block (from istrict), Gulana,
pur and Shajapur blocks (from Shajapur district) Panchor
(Sarangpur) and Biawra Block (from Raj district) and Cha-
chaura, Raghogarh and Guna blocks (from Guna district).;

Area III*: (from Northern Region) comprising 9 blocks viz.
Shivpunt and Karera (from Shivpuri district) Datia and Seondha
c(ll;roqn Datia district Bhind) Mehgaon and Gohad (from Bhind

istrict) and Morena and Jaura (from Morena district).

Area II:—({from Woestern Region) comprising 10 blocks wiz.,
I1;cwas d
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Area—IV* ;—(from Central Region) comprising 11 blocks viz.
Bina-Itawa, Khuri-Banda (Binaika), Rahatgarh, Sagar Shah-
garh (Amarmau) (from Sagar district) Tikamgarh, Bal h
(from Takamgarh district) Vidisha and Gyaraspur (from Vidisha
district) and Chhatarpur (from Chhatarpur district);

Area—V*® ;—(from Western Rc%ion-ﬂ) comprising 12 blocks viz.
Petlawad and Meghnagar (from Jhabua district) Padnawar,
Dhar and Naloha (from Dhar district) Maheshwar and Barwana
(from Khargone district) Ratlam and Jaura (from Ratlam
district) Mandsaur, Malhargarh and Neemuch (from Mandsaur
district).

Area—VI* :—(from North Eastern Region ) comprising 11 blocks
viz. Rewa & Raipur (Garh) (from Rewa district) Majhauli,
Sidhi, Doosar & Waidhan from Sidhi district) Sonhat, Baikun-
thpur, Manendargarh Surajapur and Ambikapur (from Sarg-
uja district).

21. Manipur . . . Al the five districts.

Garo Hills@ and United Khasi & Jaintia Hillsa,

12, Mcghalaya .

13 Maharashtra Ratnagiri, Aurangabad and Chandrapur districts.

44. Nagaland . . . Kohima, Makokchung, Tuensang® districts.

Kalahandi, Mayurbhanj, Bolangir*, Dhenkanal* Keonjhar® and

15. Orissa .
Koraput* districts.

16. Punjab . . Hoshiarpur, Sangrur®* and Bhatinda*@. districts.

a7. Rajasthan . . . Alwar, Jodhpur, Bhilwara®*, Churu*, Nagaur* and Udaipur®
districts.

18. Sikkim . . . Gangtok®*, Mangan®*, Gyalshing* and Namchi* districts,

(covered with effect from 16-5-1975).

€q. Tamil Nadu . . Threc ‘Arcas/Tracts comprising 33 taluks:—

Area—I: Comprising 12 Taluks (including Sub-Taluks) viz.,
Ramanathapuram, Madukulathur, Sivaganga, Parmakudi,
Thiruvadani, Karaikudi and Thirupathur Taluks (from Rama-
nathapuram district) Melur Taluks (from Madurai district)
Pudukkottai Thirumayam, Alamgudi and Kulathur Taluks
(from Pudukkottai districts).

Area—II*: Comprising 11 Taluks viz., Dharmapuri, Palacode,
Hosur, Denkanikottah, Krishanagiri, Uthangarai, Harur (from
Dharamapuri  district)  Tirupattur, Vaniyambadi, Vellore,
Wallajapet (from North Arcot district).

Area— I[1* ;— Comprising 10 taluks viz. Aruppukkottai, Sattur,
Virudhunagar, Srivillipathur, Rajapalayam (from West Ramana-
thapuram of Ramanathpuram district) Thirumangalam, Usila-
mpatti, Nilakothai, Dindigul and Vedasandur (from Madurai

district).,

20, Tripura: . . . All the g districts.

21. Uttar Pradesh: . . Almora*, Balia, Basti*, Faizabad®, Jhansi and Rae-Barcili*
districts.

22. West Bengal: . Purulia, Midnapur®* and Nadia® districts.
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1. Andaman & Nicobar Islands- .

2. Arunachal Pradesh:

8. Dadra & Nagar Haveli: .

4 Lakshadweep-
5 Mizoram-

6. Goa, Daman & D

7 Pondicherry:

AUGUST 18, 1981
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Entice territory

. . Do.

. Do.
. . Do.
. . Do.

Written Answers 192

Enure Cerntory excluding the arca within
the  Mumcipal Lhmits of Terrtory's

Capital

. . . Entire Terrtory excludmg the area within
the cours Chabrol, South Bulevard, West
Boulevard and Noith Boulevard in the
Pondicherry Mumncipal arca of territory’s

Capatal

* Represents  districts/sub-division/T aluks/Blocks/Tehals  selected after 10-7-1972
@ Reprewnts drstiicts as they exasted prior to their recent reorgamsation.

ANNEXURE 11

Statement indicating  the Revmbursements Made under the Central inp.stment Subsidy Sc heme and Transports

Subsidy S.heme

SINo  Stat/Unien Ternteon

1972-73 10
1979-80

1 ArdhaPrade<h
2. Assam
3. Bihar
4 Gujaat
5 Haryana
6  Hmachal Prade<h
7 Jammu & Kashnn
8. Karnataka
9. Kerala
10  Madhya Pradesh
11. Maharaditra
12. Mampu
13. Meghalaya .
14. Nagaland
15. Orissa.

817,92,145

. 1,42,60,385
. 1,17,61,398
5,78,58,811
. 1,68,52,442
. 2,38,60,150
. 1,92,95,301
. 4,79,61,268

3,47,89,982
. 3,44,43,735
. 7,59,36,954

12,41,322
19,49,924
. 53,36,317
. 95,62,603

1980-81 foal

2,93,98,565  11,11,90.710
19,64,000 1,62,24,385
18,96,695 1,36,58,(93
4,07,37,192 9,85,96,003
55,59,766 2,24,12,208
16,63,059  2,55,23,209
82,54,624 2,75,49,925

2,10,37,390 | 6,89,98,658

2,05,89,132  5,53,79,114
1,43,67,532  4,88,11,267
2,89,20,.206  10,48,57,160
12,41,322

19,49,924

. 53,36,317

95,62.603%
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SL State/Union 1972-73 to
No. Territory 1979-80 1080-81 Total
16. Punjab . 2,84,92,119 98,37,748 3,83,29,867
17. Rajasthan 6,18,96,882  4,01,98,754  10,20,95,636
18. Sikkim 4,90,822 2,04,3£9 6,95,211
19. Tamil Nadu 10,08,78,871  5,39,03,009 15.,47,81.88Q
20. Tripura 24,69,375 24,09,375
21. Uttar Pradesh 1,46,46,469 70.42,£C8 2,16,89,2717
22. West Bengal 1,52,03,530 69,85,529 2,21,89,059
23. Andaman & Nicobar Islands . 4,93,871 13,15,282 18.€9,153
24. Arunachal Pradesh 9,44,371 3,33,065 12,77,436
25. Dadra & Nagar Haveli 31,86,052 9,79.558 41 €5,€10
26. Goa,Daman & Diu 2,21,93,424 1,48,11,667 3,70,05,091
27. Lakshadweep . . i
28. Mizoram 5,50,093 5,50,093
29. Pondicherry . 27,20,784 27,20,784

ToraL 69,10,09,400  30,99,99,970 1,00,10,09.370

Acquisition of arms by Pakistan

533. SHRI M. V. CHANDRASHE-

KARA MURTHY:

SHRI BALASAHEB VIKHE
PATIL: .
Will the Minister of DEFENCE be
pleased to state:
. (a) whether it is a fact that Pakis-
tan has obtained almost all types of
new weapons and arms from various

countries during the month of July,
1981;

(b) if so, the names of the count-
ries from which Pakistan is obtaining
latest modern weapons;

(c) whether it is also a fact that
'these arms have encouraged Pakistan
‘'to create tension on our borders and
there have been many border viola-
tions between India and Pakistan on
all sectors; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a)
and (b). Government do not have
any information to suggest that Pak-
istan has acquired new weapons
during July 1981, It is, however,
known that Pakistan is carrying on
negotiations for arms procurement on
a massive scale,

(c¢) Whilst stray incidents of firing
across the J&K  sector of our border
with Pakistan have been occurring,
there are no other visible signs of
any abnormal increase in tension.

(d) Government are closely moni-
toring all such developments.
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Communal Riots

534, SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI B V. DESAI:

SHRI QAZI SALEEM:
SHRI K. P, SINGH DEO:
SHRI JYOTIRMOQY BOSU:
SHRI NAVIN RAVANTI:
SHRI G. M. BANATWALLA:

Will the Minister of HOME  AF-
FAIRS be pleased to state:

(a) whether it 1s a fact that there
had been large number of communal
riots in the last three months in
many parts of the country;

(b) if so, what were the main rea-
sons for the same;

(c) whether it is also reporteq in
the press that conversion of Harijans
into Muslims is one of the factors
responsible for increasing communal
riots in the country;

(d) if so, whether Union Govern-
ment have taken a strong view and
are planning various steps to stop
this mass conversion of people; and

(e) if so, what are the steps and
whether any foreign involvement is
there?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to available informa-
tion, there were 71 communal inci-
dents during the period from May to
July, 1981, As compared to this,
the number of commupal incidents
during the preceding three months
from February to April, 1981 was 82,
while during the period from May
to July 1980, the number of commu-
nal incidents was 99.

(b) The communal incidents arose
from a variety of causes such as a
dispute over passage of a religious
procession or other religious provo-
cations, and many of them could be
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attributed to trivial reasons like a
drunken brawl between members of
two different communities.

(c) Government have no specific
information in this regard.

(d) and (e). The State Govern-
ments are fully competent to take
approriate legal action if any wviola-
tion of law comes to notice. Govern-
ment have no specific information
about foreign involvement in the mass
conversions.

Release of persons detained under
National Security Act

535 SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to lay statement showing;

(a) whether it is a fact that some
of the persons detained under Na-
tional Security Act were released by
the Ifigh Courts/Advisory Commit-
tees;

(b) if so, the details of those re-
leased;

(¢) the grounds on
were released.

which they

(d) whether it is a fact that some
of them were rearrested immediately
after their release; and

(e) if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(@) to (e). The information is being
collected and will be laid on the
Table of the House.

Atrocities on Harijans

536. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state: '

(a) the total number of places in
various States of the countiry where
assaults, loot, atrocities etc. against
Harijang have taken place since
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January, 1980, stating the respective
number of those killed, assaulied,
burnt or houses looted; and

(b) the total number of Harijans
converted to Islam or  Christianity
during the last one year including
the names of places, the specific cau-
ses leading to conversien and Govern-
ment's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The requisite informa-
tion is being collected from the
States!Union Territories and will be
Jaid on the Table of the House.

Communal riots since 1980

537. SHRI BHOGENDRA JHA:

SHRI HARISH KUMAR
GANGWAR:

SHRI JYOTIRMOY BOSU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) what is the total number of
places in various States where com-
munal riots have occurred since Ja-
nuary, 1980 including the total num-
ber of those killed, assaulted, etc.

(b) what are the specific or gene-
ral causes for the eruption of more
violent of these riots; and

(c) what general or specific steps
are being taken to prevent such re-
currence in future?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to available informa-
tion, communal incidents occurred at
439 places during the period from
January 1980 to July, 1981 in various
parts of the country, resulting in the
death of 523 persons and injuries to
4,293 persons.

(b) While provocations of a religi-
ous nature, controversies relating to
observance of festivals, and disputes

over land and property continued to
be the major factors responsible for
communal trouble, communal vio-
lence also occurred due to various
other causes, some as trivia] as a quar-
rel among boys over kite-flying, stray-
ing of a pig near a congregation as-
sembled for Id prayers, dispute over
grazing land, eve-teacing or a drun-
ken brawl involving members of the
two communities.

(¢) Ags regards steps to check com-
munal incidents, Government have
made known their determination to
deal sternly, promptly and effectively
with any communal situation and its
recurrence in future, Various steps to
prevent communal incidents have
been suggested o State Governments
from time to time, such as upgrading
the local intelligence network; estab-
Lishment of Centralised Control
Rooms; sfrengthening police deploy-
ments; more vigorous preventive ac-
tions against anti-social elements;
stricter control over fire arms as also
continued vigorous steps for unearth-
ing 1illict arms and ammunition; spe-
cial care to be taken at the time of
important festivals and celebrations.
Central Government has assured the
State Governments of gll help in
containing communal violence. The
provisions of the National Security
Act, 1980 are available for taking pre-
ventive action against anti-social and
anti-national elements. The National
Integration Council has been re-cons-
tituted and held its meeting on the
12th November, 1980. The Council has
constituted a sub-committee on com-
munal harmony.

Yssue of a black list of countries by
1L.O.

538. SHRI JAGDISH TYTLER:
SHRI JITENDRA PRASAD:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that Council
of the International Labour Organi-
saion (ILO) had issued a blacklist
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of countries charged with severe vio-
lations of trade union rights which
included India alongwith other coun-
tries; .

(b) if so, the reaction of the Gov-
ernment to this embarassing situation;
and

(c) tht steps being considered by
the Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI1-
MATI RAM DULARI SINHA): (a)
No. Sir. In fact, the International
Labour Organisation never blacklists
member-States.

(b) and (c). In view of answer to
(a) above, question does not arise

Purchase of “Sea Harrier”’

539. SHRI JAGDISH TYTLER:
Will the Minister of DEFENCE be
be pleased to stale:

(a) whether Government are con-
sidering the purchase of eight more
“Sea Harner” type aircraft to pro-
vide an effective air arm to the Navy,
in view of the developments in the
Indian Ocean area;

(b) if so, whether this would mean
the replacement of the existing “Sea

Hawk"” aircraft presently with the
Navy;

(c) what would be the cost in-
volvement; and

(d) how Government propose to
use the existing “Seaq Hawks” which
are to be gradually replaced?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a)
No such proposal is under considera-
tion of the Government at present.

(b) to (d). Do not arise.

AUGUST 19, 1981
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Guidelines on Foreign Cellaboration .

540. SHRI JAGDISH TYTLER:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have an-
nounced policy guidelines on proce-
dures govermng foreign collaboration;

(b) if so, details thereof, specifical-
ly stating the changes and amend-
ments made to previous policy guide-
lines; and

(¢) what action Government pro-
pose to take on the proposals sub-
mitted by the Planning Commission
Committee regarding the compilation
of a national register of foreign col-
laboration?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Gov-
ernment have issued a Press Note on
the 25th May, 1981 delegating po-
wers to the administrative Ministries
for considering foreign collaboration
proposals which, inter-alia, do not
involve a foreign exchange outgo of
more than Rs. 50 lakhs in terms of
know-how, royalty etc. Further, Gov-
ernment would also consider longer
duration for foreign collaboration
agreements upto ten years on merits,
as against the earlier policy limiting
the duration normally to 8 years.
Copieg of the Press Note have been
sent to the Parliament Library.

(¢) The integrated working Group
on Science and Technology set up by
the Planning Commission recommen-
ded the establishment of a National
Register of Foreign Collaborations.
This recommendation was considered
by the Science Advisory Committee
to the Cabinet which has directed the
Department of Science and Technolo-
gy to establish a comprehensive Na-
tional Register on Foreign Collabora-
tion not merely in the form of a Di-
rectory but on the basis of a techno-

logy analysis. The Department
of Science and Technology
has initiated action to establish

such a comprehensive National Regis-
ter.
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Setting up of Review Committees by
States on undertrial prisoners

541. SHRIMATI
RANE:

SHRI BAGUN SUMBRUI:
SHRI BHIKHU RAM JAIN:

SHRI MANPHOOL SINGH
CHAUDHARY:

SHRI XAVIER ARAKAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

SANYOGITA

(a) whether it is proposed to re-
commend to the State Governments
to set up review committees to go
into the cases of undertrial prisoners;

(b) whether it is also proposed to
provide legal assistance to the poor
undertrials to help them win their
freedom; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). Pursuant to the recom-
mendations made by the Conference
of Chiet Secretaries and Home Secre-
taries of State Governments and
Union Territory Administrations con-
vened by this Ministry in April, 1979,
to consider measures to deal with,
among others, the problem of over-
crowding in jails with specific refer-
ence to undertrial prisoners, all the
States and Union territories have been
requested to take action as under:—

(i) There should be an effective
system of review of undertrial
cases in jails and each State
should appoint District and State
level Committees to review the
cases of undertrial prisoners in
jails periodically. The District Com-
mittees should review the cases
once in every quarter and the State
Committees once every six months.
The District Committees should or-
dinarily consist of the District
Judge, District Magistrate, Superin-

M
tendent of Police and Superinten-
dent of Jail and the State Com-
mittee should have representation
from all concerned authorities.

(ii) Lack of legal assistance to
poor and indigent prisoners was
one of the reasons for pendency of
the undertrial cases. Necessary steps
should be taken in each State to
provide legal aid to indigent pri-
soners. Thz States could think of
appointing whole-time or part-time
legal officers as may be necessary,
to give such assistance in deserving
cases.

Infiltration from Bangladesh

542. SHRU DAULAT RAM SARAN:

SHRI CHIRANJI LAL
SHARMA:

SHRI RASHEED MASOOD:
SHRI RAM VILAS PASWAN:
SHRI JAGPAL SINGH:
SHRI B. D. SINGH:

SHRI CHINTAMANI JENA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that infilira~
tion of people from Bangladesh into
Assam and other North-Eastern States
continues unabated despite measures
taken by the Government to check
their infiltration;

(b) if so the number of persons
from Bangladesh infilirated into Assam
and the North-Eastern States during
1981 (till date);

(¢) the reasons identified by Gov-
ernment for the failure of the mea-
sures taken to check their infiltration
from Bangladesh; and

(d) the steps contemplated by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). Security arrangements along

the Indo-Bangladesh border have been
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further strengthened for effectively
preventing unauthorised entry. Further
measures in this regard are under con-
sideration and a Committee of Officials
has been asked to make suitable re-
commendations.

During the period from 1st January
to 15th July, 19881 following number of
persons were apprehendeqd while
attempting to cross into North Eastern
States:

Assam 12
Meghalaya 26
Mizoram 5
Tripura 125

As a result of internal disturbances in
Chittagong Hill Tracts Districts of
Bangladesh 3511 (since 26th  June,
1981) tribals have entered Tripura.
They have been accommodated in
temporary camps. A flag meeting is
likely to be held soon between the DIG
BSF, Tripura and Sector Commander,
Bangladesh Rifles for early return of
these tribals,

Closure of Kota Atomic Plant

543. SHRI DAULAT RAM SARAN:
SHRI RAM SINGH YADAV:

Will the PRIME MINISTER be
pleased to state:

(a) the number of times the Arst
and the second units of the Kota Plant
went out of order during 1980 and 1981
(so far) stating the period for which
they remaineq closed on each oceasion;

(b) the expenditure incurred on their
Yepairs;

(c) the main reasons for their erratic
functioning;

(d) total power generated by these
plants as against their capacity; and
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(e) the steps taken to meet power
deficiency in the State of Rajasthan?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
ANp TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Unit-1 of Rajasthan Ato-
mic Power Station had 13 outages in
1980 and 9 outages in 1981 (upto
July). Unit-2 was under commissioning
tests till March 31, 1981 ang started
commercial operation from j1st April,
1981. Unit-2 had 11 outages during
the period April to July, 1981.

(b) No separate account is kept as
the expenditure is met from the nor-
mal operation and maintenance budget
of the Station:

(c) The outages were on account of
equipment malfunction, grid problems
and human error.

(d) During 1980, Unit-1 of Rajasthan
Atomic Power Station generated 1048
million units at a capacity factor of
54.39 per cent and operating factor of
72.00 per cent. In the current year till
July, it has generated 414 million units
at a capacity factor of 37.02 per cent
and operating factor of 60.00 per cent.
Unit-2 generated 236.00 million units at
a capacity factor of 36.64 per cent and
operating factor of 71.00 per cent dur-
ing April to July, 1981. Each of the
iwo units at Rajasthan had a rated
capacity of 220 MWe and can generate
about 1400 million units per year at
75 per cent capacity factor.

(e) Relief wasg provided subject to
availability from Badarpur Thermal
Power Station. In adidtion, steps
have been and are being taken to ex-
pedite the commissioning of new
generating capacity to augment power
availability in  Rajasthan, Benefits
from some of the central sector po-
wer projects under execution in the
Northern Region would also accrue to
Rajasthan,
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Refirsn]l by Canada to supply enriched
Uranium

544. SHRI DAULAT RAM SARAN:
SHRI TRILOK CHAND:
SHRI JAGPAL SINGH:

SHRI CHHOTEY SINGH
YADAV:

SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that the Gov-
ernment of Canada have refused to re-
consider its decision not to supply en-
richeq Uranium to India unless a Non-
Proliferation Treaty is signed by the
Indian Govermment;

(b) if so, the reaction of Govern-
ment with regarq thereto; and

(c) the manner in which Govern-
ment propose to meet the requirement
of enriched uranium?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) The question does not
arise, as India has not asked Canada
for supply of enriced uranium.

(b) Does not arise.

(c) The Tarapur Atomic Power Sta-

tion is the only Power Station using
enriched uranlum as fuel. The Gov-
vernment of India is prepared with
alternative measures to ensure conti-
nueq operation of the Tarapur Atomic
Power Staion.

Setting up of a Rocket Base in Kanya-
kumari District of Tamil Nadu

545. SHRI K, T. KOSALRAM: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that g Rocket
base to be set up in Kanyakumari dis-
triet of Tamil Nadu has been given up

due to the objections of the State Gov-
ernment about despoilation of environ-
ment; and

(b) if so, the details of damage to
environment?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) and (b). It is proposed to
set up test facilities for liquid rockets
at a location selected for this purpose
in Kanyakumari-Tirunelveli Districts
of Tamil Nadu. The project has not
been given up and will be implement-
ed after getting necessary clearance
including those from the environmental
angle.

Modernisation of MR.T.P. Units

546. SHRI K. T. KOSALRAM: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the licensed industrial
capacity of Monopolies Restrictive
Trade Practices units has not been
fully utilised because of the insis-
tence that for modernisation to reach
the production level of licensed capa-
city the units have to get prior ap-
proval of Government; and

(b) it so, how many such Monopolies
Restrictive Trade Practices units
applied for modernisation during 1981
and how many of them have reached
the production level of industrial capa-
city?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI: (a) While no prior
permission of Government is required
under the Industries (Development &
Regulation) Act, 1951 for modernisa-
tion to achieve the capacity already
licensed for an industrial undertaking,
under the extant provisions of (Sec-
tion 21) the Monopolies gnd Restrictive
Trade Practices Act, 1969, it a moder-
nisation proposal results in accretion
to value of assets of the undertaking
by 25 per cent or more, the undertak-
ing concerneqd is required to obtain
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prior approval of the Central Govern-
ment in the case of units covered by
the Monopolies Restrictive Trade Prac-
ticeg Act, 1969.

(b) Six applications in regard to mo-
dernisation proposecls covered by Sec-
tion 21 of the MRTP 4ct have been re-
ceived during 1981, by the Department
of Company Affairs which are under
their consideration.,

State-wise Letter of Intent

547. SHRI ¥, T. KOSALRAM: Wil
the Minister of INDUSTRY be pleased
to state:

(a) the State-wise break-up of letters
of intent issued during the past three
years;

(b) the State-wise break-up of utili~
sation of the letters of intent during
the same period; and
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(c) the action taken in the cases of
inordinate delay in the utilisation of
letters of intent?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) A Statement is
enclosed. (Annexure-I).

(b) A statement is enclosed. (Annex-
ure-11),

(c) A letter of intent is granted with
an initial validity period of one year
and two extensions of six months each
in suitable cases are also given by the
concerned administrative Ministry on .
adequate justification. Any proposal
for further extension beyond this pe-
riog is required to be brought before
the appropriate Approval Committee if
the administrative Ministry wants to
recommend further extension on justi-
fiable grounds. Constant monitoring/
review of the letters of intent is done
and if an entrepreneur fails to fulfil
the conditions of letters of intent with-
in the validity period, the same is

treated as lapsed/cancelled.

ANNEXURE-1

Statement showing Stats-wise Break-up of Number of Letters of Intent issued During 1978-=-80.

Statef Union Territory

1. Andhra Pradesh
2. Andaman & Nicobar
3. Assam
. 4. Bihar
5. Chandigarh
6. Dadra & Nagar Haveli
7. Delhi .
8. Goa, Daman & Diu
9. Gjarat . .
10. Haryana
11. Himachal Pradesh
12. Jammu & Kashmir .

1978 1979 19809
: s 4

29 44 78

| ..

4 2

9 6 19

4 2 2

.. 3 2 9
- 70 18 148.
.. 20 26 59
9 6 11
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13. Karnataka

14. Kerala .

15. Madhya Pradesh
16. Maharashtra
17. Manipur

18. Mecghalaya .
19. Nagaland

21. Pondicherry .
22, Punjab

23. Rajasthan .
24. Tamil Nadu

25. Tripura

26. Uttar Pradesh
27. West Bengal

28. State not indicated

15
26
27

33
31

26

kL]

o B8

73

47
175

ToTAL :

550

ANNEXURE ~1I

Statement showing the Stale-wise break-up of Number of letters of intent utilised i, e. converted into industrial
licences, out of those Granted during 1978 to 1980 (Position as on 31-7-81)

SL.No. State/Union Territory

Number of Letters of Intent

utilised, i. e. converted into

Industrial Licences

o N B 1978 1979 1980

I 2 3 4
1. Andhra Pradesh . . 11 14 14
2. Andaman & Nicobar . . . ..
3. Arunachal Pradesh . . ..
4. Assam . . . . -
5. Bihar . . . . . . 5 1 2
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J-h

d —

. Chandigarh

Dadra & Nagar Haveli
Delhi

Goa, Daman & Diu

® o oo

10. Gujarat

11. Haryana

12. Himachal Pradesh . . . .
13. Jammu & Kashmir

14. Karnataka

15. Kerala .

16. L. M. & A. Islands . . . .

17. Madhya Pradesh
18. Maharashtra

19. Manipur

20. Meghalaya

2 1. Mizoram

22. Nagaland

23. Orissa

24. Pondicherry

25. Punjab . .
26. Rajasthan

27. Tamil Nadu

28. Tripura

29. Uttar Pradesh

30. West Bengal

31. State not indicated

21

w
w
N o & N

13
16 6

Incentives for Industrialisation of
Backward Areas

548. SHRI B. V. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether a Committee of Secre-
taries wag considering incentives for

accelerating the pace of industrialisa-~
tion in the notified backward districts
in the country;

(b) if so, whether a fresh Jook at the
incentives already given by the Union
Government had become necessary be-
cause they haq failed to generate mo-
mentum required for the take off;
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(c) if so, what are the new incen-
tives that are being considered and by
what time these will be provided; and

(d) How many incentives have been
provided to the backward areas go far
and the results achieved so far?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (d). No final
decision has been taken in this regard
by Government,

Steps to open the Hindustan Pilking-
ton Glass Works Lid., Asansol

549. SHRI R. P. DAS:

SHR1 KRISHNA CHANDRA
HALDER:

Will the Minister of INDUSTRY be
pleased to state the steps taken to open
the Hindustan Pilkington Glass Works
Ltd. at Asansol after he had a discus-
sion with the Chief Minister of West
Bengal in July, 1981 at New Delhi?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): Government’s no ob-
jection has since been communicated to
the Reserve Bank of India, Bombay to
the proposed sale of equity and prefer-
ence shares held by M/s, Pilkington
Brotherg Ltd. U.K., in Hindustan Pil-
kington Glass Works Ltd. to Shri H. L.
Somany of Calcutta, subject to approv-
al if any, requireq under the Compa-
nies Act/M.R.T.P. Act.

Shifting of Central Forensic Labora-
tory and Detective Training School
from Calcutta

550. SHRI R. P. DAS:
SHRI SUDHIR GIRI:
SHRI SUBODH SEN:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is 3 fact that the Cen-
tral Forensic Laboratory ang Detective
Training School is being shifted from
Calcuita to elséwhere in the country;

, (b) whether the Government of West
Bengal has drawn the attention of the

Government of India to such a move
and possible consequenceg thereof; and

(c) it so, what action Government
are contemplating to take in the mat-
ter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir. There is no move, whatgo-
ever, to shift the Central Forensic
Science Laboratory (CFSL), Central
Detective Training School (CDTS) or
the Office of the Government Examiner
of Questioned Documents (GEQD)
which will continue to function in Cal-
cutta as before. It is only the Office of
the Commandant Central Forensic
Institutes, presently located at Cal-
cutta ang doing primarily co-ordination
and liaison work for CFSLs, CDTSs
ang GEQDs at Calcutta, Hyderabad
and Chandigarh/Simla which is being
shifted to New Delhi. All these Offices
as also the Office of the Commandant
are under the control of the Bureau of
Police Research and Development
(BPR&D) whose headquarters are at
New Delhi.

The post of Commandant is an inte-
gral part of the BPR&D and for better
co-ordination and operational control,
it is considered desirable to shift the
Commandant’s Office to Delhi, as a
part of the BPR&D.

(b) Yes, Sir. Shri Jyoti Basu, Chief
Minister, West Bengal, wrote to the
Prime Minister about the move to shift
the headquarter of the Central Forensic
Laboratory-cum-Detective Training
Schogl from Calcutta to New Delhi,

(c) In view of the facts mentioned
at (a) above it is not felt necessary to
reconsider the decision.

Setting up of H.M.T. and Bharat Heavy
Electrical Units in West Bengal

551, SHRI SUDHIR GIRI:
SHRI HANNAN MOLLAH:
Will the Minister of INDUSTRY be
pleaseq to state: :

(a) whether the State Government
of West Bengal has put forward g pro-
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posal to set up units of HMT. and
Bharat Heavy Electricals in West Ben-
gal; and

(b) if so, the reaction of the Union
Government thereto?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b).. The
Minister of Commerce & Industries,
Public Undertakings and Closed and
Sick Industries of the Government of
‘West Bengal requested the Minister of
State for Industries that some major
heavy engineering industries of the
Central Public Sector like HMT and
BHEL may set up units in West Ben-
gal. The position has been clarified to
the Hon'ble Minister, Proposals to set
up units of the type envisaged are con-
sidered by the respective public sector
companies on the basis of their needs.
techno-economic feasibility etc. These
are submitted to the Government for
their approval ‘where necessary. Pre-
sently, neither BHEL nor HMT have
any proposal under consideration for
setting up a unit in the State of West
Bengal. However, HMT have already
sponsoreq a Watch Assembly unit at
Darjeeling which has been functioning
successfully with the technical know-
how and the management support of
HMT, producing 2,50,000 wrist watches
per annum. HMT has also been pro-
viding management help to two indus-
tries which require rehabilitation, viz.
Bharat Electricals Industries Limited,
Calcutta and India Machinery Com-
pany Limited, Calcutta.

Uranimm Deposits in Baster Distt., of
M.P.

552. SHRI KAMAL NATH: Will the
PRIME MINISTER be pleased to state:

(2) whether scientists of Atomic Mi-
neral Division have found good depo-
sits of uranium in Baster Distt. of Ma-
dhya Pradesh;

(b) whether Atomic Mineral Division
has also establisheq by surface explo-
ration on inferred reserve of uranium
in Bondal area of Rajnandgaon in Ma-
dhya Pradesh; and
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(c) the estimated reserves in these
areas?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) to (c), There are indica-
tions of uranium mineralisation in
some areas of Baster Dist, Madhya
Pradesh. It is too early to make an
estimate of the reserves in these areas.
As regards the Bonda] area, about
2000 Tonnes of indicated reserves have
been estimated so far.

Third Wage Board for Sugar Industry

553. SHRI KAMAL NATH: Will the
Minister ot LABOUR be pleased to
state:

(a) whether a proposal to appoint a
thirq wage board for Sugar Industry
which was under the consideration of
the Government, has been finally de-
cided;

(b) if so, the salient feature thereof;
and

(c) when the Wage Board is likely
to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
Not yet, Sir.

(b) and (c), Do not arise.

Setting up of Nucleus Units in West
Bengal

554. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRY
be pleaseq to state the details of steps
taken by Government agbout the setting
up of nucleus units in West Bengal?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): The West Bengal
Government have identifieq Jalpaiguri
and Bankura districts for the estbalish-
ment of industrial complexes under the
“Nucleus Plants Programme”. A Task
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Force consisting of Central and State
Government officials hag been set up
which will visit the sites and identify
nucleus projects that can be estab-
lished and the ancillary and small
scale industries which can be set up
with their inter-linkages that are
likely 'to develop among these in-
dustries. The Reports would also iden.
tify various other investments oppor-
tunities for the development of inte-
grated industrial complexes in these
districts,

Bonded Labourers in Brick-Kilns in
Haryana

555. SHRI SOMNATH CHATTER-
JEE:
SHRI VIJAY KUMAR SINGH:
SHRI PIUS TIRKEY:

Will the Minister of LABOUR be
pleaseg to state:

(a) whether he is aware that the
bonded labourers who are employed in
brick-kilng in Haryana State are
brought by middlemen from villages in

U.P,, Bihar, Madhya Pradesh and
Orissa; ang

(b) if so, the steps taken in this
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
Press reports to this effect have come
to notice,

(b) Reports were called from the
Government of Haryana. They have
replied that labourers are brought
from other States to work in brick-
kilns but they are not bonded labour-
ers,

USSR offey to supply enriched ura-
nium

556, SHRI SATISH AGGARWAL:
Will the PRIME MINISTER be pleased
to state:

(a) whether the U.S.S.R. has offered
to supply enriched uranium to India;

(b) if so, when was the offer made,
and at what stage of consideration it
is with Government; and

(c) the conditions unaer which the
offer would operate?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N,
SINGH): (a) to (c). The matter was
mentioneq by the then Soviet Premier,
the late Mr. Kosygin, during hig visit
to India in March, 1979, but in view of
the existing agreement with U.S.A. the
matter was not pursued.

Posts of Scientists lying vacant
557. SHRIMATI MADHURI SINGH:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that a large
number of posts of Scientists are lying
vacant;

(b) if so, the reasons therefor; and

(c) when gll these vacant posts are
likely to be filed up?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH: (a) 31 posts of Scientists are
lying vacant in the Department of
Science and Technology; of these 18
post shave been created only recently
for new Plan schemes.

(b) and (e). The Department of
Science ang Technology has been un-
dergoing significant reorganisation over
the past year., This has related to the
setting up of Department of Environ-
ment (fo which the Environment Divi-
sion, Botanical Survey of India, Zoo-
logical Survey of India, National Mu-
seum of Natural History have all been
transferred); the setting up of the De-
partment of Ocean Development (to
which the Ocean Science and Techno-
logy Agency has been transferred); and
the transfer of Nationa] Remote Sens-
ing Agency to the Department of
Space. Additionally the Department
of Science and Technology has taken
considerable new responsibilities relat-
ing to: the setting up of Commission
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on Additional Sources of Energy; new
schemeg relating to Science and Tech-
nology Promotion; Technology Utiliza-
tion; and work of Science Advisory
Committee to the Cabinet etc, This ne-
cessitateq transfer, readjustment and
reorientation of existing posts. It is
now proposed to proceed rapidly with
recruitment action with regard to posts
for the existing and approved Plan
Programmes of the Department of
Science and Technology.

Atrocities on Girls and Rape Uases

558. SHRI CHIRANJI IL.AL SHAR-
MA: Wil the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Questions
No. 3016 on the 11th March, 1981 re-
garaing alrocities on girls and rape
cases ang state:

(a) whether the information regard-
ing the atrocities on girls and rape
cases has been collected; and

(b) if so, whether a copy of the same
will be laig on the Table of the House?

THE MINISTER OF STAYE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b) The assurance given in reply
to Unstarred Question No. 3016 on
11th March, 1981 1s still pending tor
want of information from the Govern-
ment of Andhra Pradesh and Union
Territory of Delhi. This information
is being collected and on receipt of the
same, a statement will be laid on {he
Table of the House.

Report of the Commission for SC and
ST

559. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Commission for
Scheduled Castes and Scheduled Tribes
headed by Shri Bhola Paswan Shastri,
has submitted its Report;

(b) Communities of Kerala in-
cluded in the list of Scheduled Castes
as per Report and the aetails Thereof,
and
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(c) when Government of India pro-
pose to implement the Report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢) The Commission for Scheduled
Castes and Schedluled Tribes gset up
under the Chairmanship of Shri Bhola
Paswan Shastri, has submitied two
Annual Repor®® for the years 1978-79
and 1979-80. The first Report has
already been laid on the Table of both
the Houseg of Parliament. This Re-
port doeg not contain any Recommen-
dation about the inclusion of certain
communities of Kerala in the list of
Scheaulued Casfes.

The Second Report was submitled
to the Government on the 25th May,
1981. The copies of the Second Report,
both in English and Hindi, will be laid
on the Table of each House of Parlia-
ment as soon as the gyinted copies of
both the versiong are available

Statehood to Delhi

560. SHRI NIREN GHOSH: Will the
Minister of HOME AFFAIRS be pleas-
ed to stafe:

(a) whether Statehood is proposed
to be given to Union Territory ot
Delhi;

(b) 1 nof, the reasons therefor; and

(¢c) how many representationg Gov-
ernment have received on this score
and from whom?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b) There is no proposal to give
Statehooa to Union Territory of Delhi.

(c) Even though thig question has
been raised in Parliament, no repre-
sentation has been received by the
Government in the recent past.
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Amagsing of Troops on India’s Fron-
tiers by Pak, China and Bangladesh

561. SHRI CHHOTEY SINGH
YADAV:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Pakis-
tan, China and Bangladesh have been
amassing troops on India's frontiers
virtually encircling the country; and

(b) if 30, the details thereof and the
reaction of Government with regara
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) It is not a
fact, that all the three countries, i.e.
Pakistan, China, and Bangladesh have
been amassing troops on India’s fron-
tiers, virtually encircling the country.

(b) Does not arise.
Non-Implementation of Recommenda-

tions of National Police Commission
by States

562. SHRI CHHOTEY
YADAV.
SHRI JAGPAL SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

SINGH

(a) whether despite provisions for
liberal grants, the State Governments
have been delaying implementation of
the accepted recommendations of the
National Police Commission;

(b) if so, details thereof stating the
reasons for the non-implementation of
the accepted recommendationg of the
National Police Commission py the
State Governments; and

(c) the reaction of Government with
regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir. State Governments have

made efforts to implement the recom-
mendations of the National Police
Commisgion that have been communi-
cated to them.

(b) and (c). Do not arise.
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Burglaries in MPs Fiats in Vithalbhai

Patel Homse, New Delhi

565. SHRI SUSHIL. BHATTACH-
ARYA;

SHRI MATILAI, HASDR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whetber he is aware that within
& periog of one month i.e 15th April
to 15th May, 1981 three burglaries
have been taken place in the flals of
MPs in Vithalbhai Patel House and the
Police could neither arrest anybody in
this connection nor check these burgla-
ries; and

(b) if so, the steps proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). During the period from 15-4-
1981 to 15-5-1981 no case of burglary
at Vithalbha: Patel House has been
reported to the Delhi Police. However,
a case of theft of a fan motor worth
Rs, 150/- was registered on 6-5-1981
on the complaint of 3 Member of Par-
liament. No clue could be found -and
the case hag been closed as unfraced.

C.BIL Report on Bhagalpur Blindings

566. SHRI INDRAJIT GUPTA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whefther CBI has completed
probe imnto the Bhagalpur Blindings;

(b) if so, the detailg thereof: and
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(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): Ta)
No, Sir.

(b) and (¢). Do not grise.

Bonded Labour in the Country

567 SHRI RAVINDRA VARMA:
PROF. RUP CHAND PAL:
SHRI S. B. SINDAL:

SHRI CHITTA MAHATA:
SHRI GIRIDHAR GOMANGO:

Will the Mini¥ter of LABOUR be
pleased {o state:

(a) the steps taken by Government
in the last 18 months to identify bond-
ed labour in the various States; and

(b) the number of bonded labourers
identified, liberated and rehabilitated
in the different States during the last
18 months?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) The mat-
ter was discussed in the 31st Session of
the Labour Ministers’ Conference held
at New Delhi in July. 1980. i was
agreed that efforts Lo identify bonded
labour shoulq continue and be intensi-
fied. The Labour Minister has re-
quested the State Chief Ministers sepa-
rately to order thorough surveys with
a view to ensure total abolition of the
system,

(b) A statement is encloscd.

Statement

8L No." States

Number of honded  labourers

Identified

Rehabilitated under
and freed on-going Schemes of
State Govts, and
covered by Central
assistance
1 2 3
1. Andhra Pradesh . . . . . . 2,249 1,024
2. Bihar . . . . .

522 3,070
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1 2 3

3. Gujarat 42 —42‘
4. Karnataka . . 0 16,982
5. Kerala . 0 170
6. Madhya Pradesh . . 0 0
7. Orissa . . . . . . 529 533
8. Rajasthan . .o 0 1,769
9. Tamil Nadu . . . . . . 24,991 25,304
10. Uttar Pradesh . . . . . . . 629 2,143
Total: 29,262 51,037

Reports of National Police Commission

568. SHRI RAVINDRA VARMA:
SHRI LAKSHMAN MALLICK:

SHRI JANARDHANA POOJ
ARY;

SHRI TARIQ ANWAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the National Police
Commission has completed its work
and submitted its reports to Govern-
ment; and

(b) if so, the main recommendations
of the Commission, and the aclion
taken by Government on these recom-
mendations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir. The National Police Com-
mission hag submitted eight reports to
the Governmeat. The term of the
Commission expired on 1st June, 1981

(b) The First Report of the National
Police Commission contained recom-
mendations on'the items mentioned in
the attached Annexure. These recom-
mendations were considered at the
Conference of the Chief Ministers held

on 6th June, 1979. The conclusions
arrived at were circulated to the State
Governments for implementation.

The recommendations contained in
the second and subsequent reports
cover g wide range of subjects agnd are
large in number. These recommenda-
tions are under the consideration of
the Government.

Annexure

LIST SHOWING ITEMS ON WHICH

THE NATIONAL POLICE COMMIS-

STION HAVE GIVEN THEIR RECOM-

MENDATIONS IN THE FIRST RE-

PORT SUBMITTED TO THE GOV-
ERNMENT

(1) The Constabulary;
(2) Pay structure;
(3) Housing;

(4) Supply of essential commodi-
ties to Policemen at subsidised
rates;

(8) Orderly system;

(6) Machinery for redressal ot
Grievances of Police FPerson-
nel;
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(7) Welfare measures for Police
Families;

(8) Recruitment, Training and
Career Planning;

(9) Modalities Yor Inquiry into
complaints against Policemen.

Action on Findings of Maruti Commis-
sion

569. SHRT AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
findings of the *

take action on the
Maruti Commission;

(b) if so, when; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢). No, Sir, Government have not
accepted the findings of the Commis-
sion, as it was found that several wit-
nesses why tendered evidence before
the Commission of Inquiry, did so
under pressure of the then Govern-
ment authorities.

Detention of a Bank Robbery Suspect in
New Delhi

570. SHRI RASHEED MASOOD:
Will the Minister of HOME AFFAIRS
be pleased tp state:

(a) whether Government are aware
of the arrest and confinement for a
month of one Subhash suspected of his
being connecteq with 5 bank robbery
in Greater Kailash, New Delhi recen-
tly;

(b) whether Government are also
aware of the death of his eight months
pregnant wife who died of shock a
week after his arrest,

(c¢) if s0, whether Government have
made any inguiry intp the circumstan-
ces under which Mr. Subhash was kept
fn Tihar Jail for a month on mere
suspicion resulting in i{he ruination of
his home; and
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(d) it so, defails thereof and reac-
tion of the Government with regard
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir

(b) Yes, Sir. But it cannot be saia
that the death was due to shock fol-
lowing the arrest,

(c) and (d). The employees of the
robbed Bank were shown photographs
of known criminals maintained in the
Central Crime Record Office. The
photograph of Shri Subhash was point-
ed out by tHém. Shri Subhadii was.
accordingly, arrested in the case. Shn
Subhash was Repf in Judicial custody
for identicdtion parade, ana as he was
not idenfifed during the parade, he
was released.

Working of S.LS.I. Hubli

571. SHRI F. H. MOHSIN: Wil The
Minister of INDUSTRY be pledsed to
state:

(a) whether Dharwar district n
Karnataka has been declared as an
industrially backward district,

(b) whether it is also a fact that
Small Inaustries Services Institute hag
been working at Hubli for many years;

(c) whether after its separation from
Bangalore Institute, proper staffing is
provided at Small Industries Services
Institute at Hubli;

(d) whether it is also a fact {Tiat new
entrepreneurg are feeling great in-
convenience owing to lack of STalf in
different disciplines; and

(e) if so, whether Government would
take immediate gteps in posting all the
necessary staff required for an inde
pendent institute?

THE MINISTER OF. INDUSTRY
ANp LABOUR (SHRI NARAYAN
DATT TIWARI); (a) Yes, Sir.

(b) Yes, Sir.
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(c) The Institule has technical off-
cers belonging to Mechanical, Metal-
lurgical, Glass & Ceramics and Lealher
trades. Officers of Electrical and
Chemical trades would be positioned
soon.

(d) and (e). While entrepreneurs
may have faced difficulty in relation
to two trades, arrangements are being
made to post necessary staff in these
trades,

No disbursement of subsidy for stari-
ing Industry in Karnataka

572. SHRI F. H, MOHSIN: will the
Minister of INDUSTRY be pleased to
state:

(a) what are the concessions and
facilities given for starting an industry
in the industrially backwara areas;

(b) whethey announceq assistance is
provided {p the new entrepreneurs
without delay;

(c) whether it is alsp a fact that
subsidy amount have not been dispenc-
ed with the Karnataka especially in
Dharwar district for many months;
and

(d) the reasons therefor and stzps
being taken to curtail these delays?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) For removing the
regional inbalances, the Ceniral Gav-
ernmen{ offer the following incenlives
and -concessions to industrial unitg set
up in the industrially backward areas:

(i) Central Scheme of Investment
subsidy.

(ii) Concesional Finance facilitics
from the All India Term Lend-
ing Financial Institutions.

(iii) Transport Subsidy.
(iv) Tax concessions,

(v) Hire purchase of Machinery
by Small Scale Industries.

(vi) Consultancy for technical ser-
vices,

(vii) Interest Subsidy.

(viti) Special fagilities for Import
of Raw malerials,

(ix) Rural Industries Project Pro-
gramme.

(x) Rurasl Artisans Programme,
(xi) District Industries Centre.

(xii) Seed/Margin Money Assist~
ance.

(b) 101 districts have been identified
eligible to the scheme of Investmwent
Subsidy including the three districts of
Karnataka State. Under the Scheme
the subsidy ig initially sanctioned and
disbursea to eligible industrial units
subject to fulfilment of certain condi-
tions, by the State 'Governments. The
Government of India provides budge?
and reimburses the amount to the State
Governments/ Disbursing Agencies on
receipt of claims from them,

(c) and (d). In Xarnataka State,
three- districts, namely, Dharwar, Raie
chur and M: ~o:e have Loon identified
for Central Investment Subsidy
Scheme. Since the Scheme is operatea
by the State Governments, this Minis-
try is not aware of any delay and also
ng such complaints have been received
in this regard from any industrial unit
in this Ministry. From the inception
of the Scheme i.e., 1-10-1970 till 31-
3-1981 a sum of Rs. 6.90 crores has
been reimhursed to the State Govern-
ment of Karnataka who hag disbursed
the amount to the indusirial units set
up in these identified inaustrially
backward districts.

Deposits of Uranium in - M.P., AP,
and Karnataka

573. SHRI F. H. MOHSIN: Wil] the
PRTME MINISTER be pleaseq to
state:

(a) whether it is a fact that new
deposits of Uranium are found in
Bastar Dist. of Madhya Pradesh;

(b) whether geo'ogical survey and
tests are conducted i the same belt
in Andhra Pradesh and XKarnataka
also; and

(c) the quality of Uranium found
in Bastar as commnnred to that found
in other parts of the country?



235  Written Answers

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) There agre indications
of uranium mineralisation in some
areas of Bastar District, Madhya
Pradesh,

(b) No, Sir.

(c) It is premature to make a com-
parison with any other occurrence of
uranium ore in the country,

Implementation of Nucleus Plant Pro-
gramme in Jalpaiguri and Bankura

574. SHRI SATYASADHAN CHA-
KRABORTY: Will the Minister of
INDUSTRY be pleased to gtate what
steps have been takep for implementa-
tion of the nucleus plant programme
of Central Government in the districts
of Jalpaiguri and Bankura?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): With a view to
promoting ijndustrialisation of pack-
ward areas, Jalpaiguri and Bankura
districts have been identified Yy the
Government of West Bengal to be
taken up under the Nucleus Plant
Programme., For this purpose, a Task
Force has been set up to visit the site
and identify project possibilities and
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the scope for ancillarisation that is
likely to develop and also assess the
minimum infrastructural needs
thereof.

Price rise of Cars
575. SHRI BHEEKHABHAI: Will

the Minister of INDUSTRY be pleased
to state:

(a) whether Government are aware
that the prices of carg in India have
doubled during the last three years;

(b) whether there is any check by
Government on the pricing policy of
the cars; if so, the details thereof;

(c) whether Government would
consider to make law to check invest-
ment of plack money in the purchase
of cars; and

(d) whether Government have
assured full protection to the present
car manufacturers and to maintain
their monopoly as long as they desire?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Increase in the
ex-factory net dealer price of the two
major 4-wheeler petrol cars since
1-1-1978 is indicated below: __

Ex-factory NDP . —
i Present ex-factory
8
price on 1.1 NDP price
Rs. Rs.
Ambassador 23,786 48,587
(As on 13-8-1981)
Premier 23,993 44,577

Padmini

(As on 3-7-1981)

(b) and (c). There is no Govern-
ment control on the price or distribu-
tion of passenger cars,

(d) No, Sir. In fact, Government
envisage manufacture of passenger
cars at the new public sector under-
taking, namely, Maruti Udyog
Limited.

Bodies Constituted for Welfare of
Scheduled Castes and Scheduled Tribes

576. SHRI BHEEKHABHAI: Wwill the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of panels com-
mittees of advisory and consulfative
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nature constituted by Government for
the welfare of Scheduled Castes/
Scheduled Tribes, separately;

(b) the number of meetingsg of such
Committees and panels held during
the year 1980-81;

{c) whether members of SC/ST
were invited; if so, how many times;

(d) whether any allowances T.A.
or D.A, was drawn by such members;
and

{e) the names of members of such
Committees/panels?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) A Commission for Scheduled
Castes ang Scheduled Tribes has been
set up with effect from 21-7-1978. This
is in addition to the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes appointed under Article
338 of the Constitution.

(b) Does not arise as the members
hold regular meetings.

(¢) and (d). Do not arise.
(e} Commission for SC/ST.

1. Shri Bhola Paswan Shastri,

Chairman. 'L

2. Shri Shishir Kumar, Member.

3. Shri A, Jayaraman, Member (ex-
pired).

4. Shri Thakur Sen Negi, Member.
5. S. K. Mallick, Member.
Commissioner for SC/ST:

Shri Shishir Kumar (also Member
of Commission for SC/ST).

Guidelineg for Special Component
Plan

577. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether it is a fact that the
Prime Minister had given guidelines
for preparing special component plans

for improving the lot of the Scheduled
Castes; and

(b) ifr s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Although no guidlines
have been sent by the Prime Minister
for preparng Special Component
Plans, she had written t{o the State
Chief Ministers/Governors in March,
1980 impressing upon them the im-
portance of these Special Component
Plang for the Scheduled Castes, their
proper formulation and the need for
their further improvement. A copy of
the Prime Minister’s letter in enclosed.

No. 281-PMO/80 NEW DELHI

March 12, 1980

Dear

I am writing to convey to you the
deep concern of the Government of
India about the problems of the Sche-
duled Castes, and the high priority
that we attach to the task of their
rapid socio-econcmic development.

I am writing separately about the
measures to be taken to deal with the
atrocities or crimes on Scheduled
Castes, which have been occuring in
large numbers and have sharply in-
creased in the last 3 years. There is a
clear nexus between the economic
plight of the Scheduleq Castes and
the atrocities ang social disabilities to
which they are subjected. For ex-
ample, many of these crimes are in-
tended to terrorise and cow down the
Scheduled Castes when they seek
their wages for agricultural labour
or try to cultivate the lands legally
allotted to them. A pernmanent soul-
tion to this situation must be pased on
the rapid economic development of
the Scheduled Castes.

The proportion of Scheduled Castes
in the poverty population of India is
much larger than their proportion of
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15 per cent in the total population.
They are characterised by below-
the-poverty.line economic status, poor
asset owmership, general dependence
on agricultural labour, subsistence
farming, share-cropping, leather work
and other types of low-income
occupations; preponderance among
bonded labourers; ang subjection to
social and civil disabilities.

In my inaugural addresg to the con-
ference of State Ministers in charge
of Backwarq Classes Welfare in April,
1975, I had emphasised the responsi-
bility of the different departments in
executing programmes relevant to the
Scheduled Castes. That conference
recognised the needs of he Scheduled
Castes and recommended that each
Department should identify pro-
grammes relevant to the Scheduled
Castes in each sector and quantify the
benefits that should be made avail-
able to them. T understand that most
State Governments have formulated
Special Component Plans for Sche-
dules Castes as part of their State
Plans,

The Special Component Plan,
already prepared by the State Govern-
ment have not only to be improved
quantitatively and qualitatively but
should also be implemented satisfac-
torily. Satisfactory implementation
will require not only attention to pro-
grammes but also a clear_cut personnel
policy consisting inter-alia of orienta-
tion of officers of Departments con-
cerned with development towards the
needs of the Scheduled Castes and
their careful sclection, training and
continuity of tenure The objective
o; the various d~velopment pro-
grammes in the Special Component
Plan should pe to enable Scheduled
Caste families in the States to cross
the poverty line within a3 short and
specifing period. if poscib'e at least
half of them in this plan period itself.
For this purpose, it is particularly
important to take note of the deve-
lopment nceds of the scheduled
Castes in each eccupational category,
identify the available obportunities
suitable for them, formulate appro-
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iate deyelopmental programmes iﬁ
rlfe light of ghe aobove ‘:nd (budl
these programmes) and corresponding
.outlays into the Special Component
Plan. In this comtext, an illustrative
list of passible programmes in imper-
tant sectors for different occupational
categories of the Secheduled Castes is
enclosed. It is important shat the
programmes and outlays in the
Special Component Plan dq not re-
present small token provisions, but
should be adeguate to cater to a sub-
Btantial proportion of the number of
Scheduled Caste families in the re-
levant occupational categories.

The Scheduled Castes Development
Corporation, which is another impor-
tant instrument for the development
of Scheduled Costes, sheuld be acti-
vated and made effective in the field.
Close linkages should be established
between the sectoral programmes in
the Special Component Plans and the
Scheduled Castes Development Cor-
poration’s activities. There are also
a number of other programmes for
the Scheduletd Castes, which are
wholly or partly fundeg by the Cen-
tral Government. The State must take
full advantage of them by preparing
programmes and providing matching
funds wherever prescribed.

You will hear in greater detail from
the Ministry of Hime Afftirs and the
Planning Commission. Vou should see
thnt the task of the development of
th~ Scheduled Castes receives the
nighest priority from your State Gov-
enment and get the benefit of your
personal attention and guidance.
Please keep me informed of the action
taken and the progress from time to
time, A Conference with focus on the
progress of the economic development
of the Scheduled Castes may be held
some time later.

Yours sincerely,
Sd./-
(INDIRA GANDHI)
Chief Ministers and Governors

of the States under President’s Rule
(List attached).
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Ilustrative list of programmes for the
development of Scheduled Castes
especially economic development,
Special Companent Plants.

I. For the Scheduled Castes agricul-
tural labourers, who comprise 52 per
cent of gll §Scheduled Castes workers
in the country:

(i) Animal Husbandry pro-
grammes including dairying in a
viable package, with linkages with
Operation Flood II and other Lives-
tock programmes, fodder, veterinary
services etc.;

(ii) Similar schemes for poultry,
piggery. goat rearing, sheep breed-
ing etc. in a viable package.

(iii) Cericulture, again in a viable
package specially formultated to
meet the needs of the Scheduled
Castes agricultural Jabourers,

All these programmes for ggricultural
labourers should be taken up on &
sufficiently large scale so as to enable
at least half the Scheduled Castes
familics to cross the poverty line
within the Plan period.

11. For Scheduled Castes cultivators
who constitute 28 per cent of all
Scheduled Castes waorkers in the
country:

Tne Scheduled Castes
are mostly sharecroppers, tenants,
marginal and small farmers. They
generally have land holding of low
quality ang inferior cropping patterns
and 1nadequate inputs. The follow-
ing programmes requira to be taken
up for them:

cutlivators

(i) The Comprehensive develop-
ment of all land holdings of Sche-
duled Castes in the State with the
provision of irrigation facilities
wherever surface or ground water
resources are available. In order
that this makeg a significant impact
the programme has to be taken up
on a substantial scale through a
systematic listing of all Scheduled
Caste holdings. Necesgary inputs
like credit, electricity, pumpsets,
etc. should also be suitably linked.

iy Specific and signifidant cover.
age of the Scheduled Caste cultiva~
tors in all egrieupural production
programmes. This will involve pro~
vision of inputs lke short-term
credit, seeds, fertilizers, etc, every
season and services like marketing
assistance, shortage etc.

III. Programmes for other cate-
gories includ:*'ng fishermen qrtisans
etc:

In certain parts of the country
Scheduled Castes are generally in
specific occupational groups in large
numbers. Thug for example fishermen
in the Eastern region and weavers in
the Western are wholly or mostly
from the Scheduled Castes. Almost
all leather workers all over the coun-
try and producers of many handicraft
products in various parts of the coun.
try are also of the Scheduled Castes.
It is necessary to take a total view of
their problems in each -categorry,
formulate suitable programmes and
implement them effecively. These
woulq include:;—

(i) Special comprehensive pro-
jects wherever there is a large
number of Scheduleg Castes—be
they fishermen, weavers, leather
workers or other artisans like basket
and mat makers, cane and bamboo
workers ete.

(ii) Specific programmes for the
improvement of the skills of the
Scheduled Castes in Cottage and
Village Industries.

(iii) Provision of raw material,
banks/linkages, training in appro-
priate technology to create/upgrade
skills, common facilities and work
places, market linkages/assistances,
subsidies etc.

IV. Programme for those engaged
in so called unclear occupations’ like
cleaning of dry latrines:

Though their proportion among
Scheduled Castes is small, this cate-
gory needs attention on account of the
human aspects of their working con~
ditions, They have to be trained and
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reghabilitated in alternative eoccupa-
tions, simultaneously with g pro-
gramme for converting dry latrines
into water-borne latrines. Meanwhile
their working and living conditions
should be improved,

V. Education: Reducing the literacy
gap of the Scheduled Castes and drop-
out rate:

Though considerable progress has
been made in the educational deve-
lopment of the Scheduled Castes,
there is still a wide literacy gap
between the Scheduled Castes and the
rest of the population and the drop-
out rate is higher among them. These
problems are particularly acute among
those Scheduleq Castes who are agri-
cultural labourers, subsistence farmers
and artisans, Programmes for bridg-
ing the literacy gap of the Scheduled
Castes require to be brought into the
Plan and seriously implemented.
Higher enrolment and lower drop-out
rates through a scheme of payment of
opportunity cost to the Scheduled
Castes families who depend on the
labour of their boys and girls to con-
tribute to even subsistence level in-
come; special emphasis on the educa-
tion of girls; making adult education
programme more meaningful and
relevant {o the Scheduled Castes
especially by providing informational
inputs pertaining to economic develop-
ment  opportunities and  facilities;
locating a good number of Adult
Education Centres and new Schools 1n
the Scheduleg Castes mohallas/locali-
ties as an instrument of social
integration.

P.M’s letter No. 281 PMO/80 dated

12-3-1980

1, Shri C. P. N. Singh, Governor of
Uttar Pradesh, Lucknow.

2. Shri Prabhu Das Patwari, Gover-
nor of Tamil Nadu, Madras.

3. Shri Jaisukhlal Hathi, Governor
‘of Punjab, Chandigarh.

4. Shri Raghukul Tilak, Governor
rof Rajasthan, Jaipur.
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5. Shri C. M, Poonacha, Governor
of Madhya Pradesh, Bhopal.

6. Shri Bhagyat Dayal Sharma,
Governor of Orissa, Bhubaneswar,

7. Smt. Sharda Mukerjee, Gover-~
nor of Gujarat, Gandhinagar.

8. Shri A, R. Kidwai, Governor of
Bihar, Patna.

9. Shri L. P. Singh, Governor of
Assam, Shillong.

10. shri Sadig Ali, Governor of
Maharashtra, Bombay.

11. Shri Ram Lall, Chief Minister of
Himatchal Pradesh, Simla,

12. Shri R. Gundu Rao, Chief Minis-
ter, Karnataka, Bangalore.

13. Shri E. K. Nayanar, Chief Mini-
ster, Kerala, Trivandrum.

14. Shri Nripen Chakraborti, Chief
Minister of Tripura, Agartala.

15, Shri Jyoti Basu, Chief Minister,
West Bengal, Calcutta.

16. Shri Bhajan Lal, Chief Minister,
Haryana, Chandigarh.

17. Dr. M, Channa Reddy, Chief
Minister, Andhra Pradesh, Hyderabad,

Undertrialg Prisoners

578. SHRI BAGUN SUMBRUI:
SHRI XAVIER ARAKAL:
SHRI RAM SINGH YADAV:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) the total prison population in the
country;

(b) the number of undertrials; and

(¢) the number of undertrials who
are under detention for less than aix
months and those for more than six
months?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA): The requisite

31-12-1980 is as under:—

information as on

(a) Total prison population f f 1,068,542
(b) Number of undertial prisoncrs . . . 1,05,56a
{c) Undertrials under detention for less than six months . - . . 87,805
Undertrials under detention for more than six months . . . . 17,667

Workers' Participalion in Management

579. SHRI BAGUN SUMBRUI: Will
ihe Minister of LABOUR be pleased io
state:

(a) Whether it is a fact that Govern-
ment propose to review the existing
schemes of workers participation in
management;

(b) whether it is also proposed to
bring a legislation on the scheme;

(c) what efforls are proposed to re-
solve the differences of State Govern-
ments on workers' participation; and

(d) the number of public sector
undertakings which have so far im-
plemented the scheme and the number
of those where it could not be imple-
mented and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) Yes, Sir.

(c) The matter is under considera-
tion.

(d) The schemes are applicable to
189 Central public sector underakings,
of which 175 have sent reports, Of
these, 112 have implemented the
scheme in one from or the other, and
the remaining 83 undertakings have
reported non-implementation,

Inter union rivalry and lack of co-
operation from unfons are some of the
important reasons for non-implemen-
tation.
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Setting up of environment protection
Force for Protection of Forests Flora
and Fauna

582. PROF. NARAIN CHAND PRA-
SHAR: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have ce-
cided to set up the Environment Pro-
tection Forces in collaboration with the
States for the protection of forests, the
flora and fauna of the couniry; and

{b) if so, an outline of the set up
and the likely date by which recruit-
ment of these forces would be coms-
menced?

THE MINISTER OF STATE IN THE

DEPARTMENTS OF SCIENCE AND

TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI1 C. P. N.
SINGH)* (a) The Government has de-
cided to constitute a  National Eco-
Development Board which will con-
sider setting up task forces for ihe
protection of forces, flora and fauna of
the country.

(b) the National Eco-Development
Board when constituted will consider
details 1n regard to set up etc., of the
proposed task forces.

Industrial Units undertaken by Orissa
Industrial Development Corporation

583. SHRI
Will the Ministry of
pleased to state:

(a) the total number of industrial
units under operation by the Orissa
Industrial Development Corporation;

CHRISTOPHER EKKA:
INDUSTRY be

(b) what is the annual average pro-
duectl, target of those factories each
in 1978-79, 1978-80 anc 19880-81; and

(c) what is the actual production
achieved during the above periods?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c). The in-
formation ig being collected and will
be laid on the Table of the House.
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Opening of New ES.L Hospitals in
Orissa

584. SHRI CHRISTOPHER EKKA:
Wiil the Minister of LABOUR be pleas-
ed to state:

(a) whether Government has a pro-
posal to open some new E.S.I. hospi-
tals in Orissa during “1981—82;

(b) if so, whether one such hospital
is going to be opened in Sundargarh
district;

(c) the places of this district which
are identified for the location of the
new E.S.I. hospitals; and

(d) the details about the progress
made so far in the implementation of
the above proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) The Em-
ployees’ State Insurance Corporation
have agre=c, in principle, to construct
one new hospital 1n Orissa.

(b) Yes.
(c) Rourkela.

(d) Proposal for acquisition/pur-
chase of a suitable plot of land for the
proposed hospital is awaited from the
Government of Orissa.

Industrialisation of Orissa

585. SHRI GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Goverament of Orissa
Pprepared plans, schemes and program-
mes for rapiqd industrialisation of the
State during Sixth Plan period;

(b) if so, the details thereof;

(e) district-wise, the small, medium
and major industries already being set
up anG to be set up during annual
p:ans of the Sixth plan, number there-
of;

(d) the funds provided for the same
in Sixth plan and utilised so far; and
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(e) the steps taken by that State for

setting up the proposed industrigs in
tribal areas ang districts therefor?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAIN DATT'
TIWARI): (a) to (e). A statement is
attached.

Statement

Brief particulars of the various oro-
jects in the Large and Medium Indus-
tries Sector, as sent by the Orissa
Government for inclusion in the Sixth
Five Year Plan (1980—85) period, are
given below:—

I Schemes/projects of State Indus-
tria] Development Corporation:—
Continuing Schemes:

1. Konark Jute Mills, Dhankanal
(Jt. Sector).

2. Sodium Dichromate Plant, Talcher
(Jt. Sector).

3 XLPE Power Cables
Baripada (Jt. Sector).

4. Proporzi Mill, Hirakuc.

Projects,

5. Hira Cement Works (Expansion)
Bargarh.

6. Spun Pipe Plant Chowdwar
7. Refractory Works, Chowdwar,
8 Mini Cement Plant, Kiringsera
(Sundergarh District).
New Schemes:

9. Sonepur Spinning Mills.
10. Boiler Pipe Plant, Bhubaneswar,
11. Balasore Sait Project.

12, Three Spinning Mills (Puri, Boul-
angir, Mayurbhanj).

13. TV Glass Shell Project.
14. Magnetic Video Tapes.
15. Special Motors.
16. EET Insulators.
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17. Mica Paper.

18. Force Shop.

19. Special Electrodes.

20. Forge Tools (export oriented).
21. Polyster Fibre Plant.

22. Explosives Plant.

23. Ferro Vanadium Plant.

. Schemes/projects of Industrial
Promotion and Investment Corpo-
ration.

Joint Sector Project
Continuing Schemes:

Continuging Schemes:

-

. Refractory Project, Dhenkanal,

1

. Tool Room, Sunabeda.
. Watech Assembly Project, Khurda,

[ )

. Electrolytic Managanese dioxide,
Keonjhar.

5. Snonge Iron Project, Keonjhar,

6. Drug Complex, Bhubaneswar.

New Schemes:

7TH. T, Fastners, Dhenkapal.

8. Calcium Carbide, Rairangpur.

9. Konark Wood Products, Koraput.
10. Sponge Iron (TISCO).

11. Nitro Glycerine.

11. Caustic Chlorine.

12. Hexhchlore C scle Penta-dine,

14. Maliec Anhydride.
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15. Suger/Industrial Alcohol Derivati-
ves.

16. Low Temperature Carbonisation
Plant, Talcher.

17. China Ciay Washery & H.T. In-
sulators.

18, Bharat Steel Castings.
19. Soda Ash & Améntum Chloride.
20. Ferro Nickle Project.
21. Fibre Glass Project.
22. Conveyor Belting.
23. Electrical Stamping.
24. Power Transformers.
25. Jute Twine Unit.
Joint Ventures (New):
26. Vanaspati Project, Bolangir.
27. Sulphuric Acid Plant, Kalma,
28. Biycle Project (export oriented).

Public Sector aANewq:
29. H. P. Cylinder Project.

In addition to the above projects,
State Government have Infrastructu-
ral Development Corporation, Film
Development Corporation, Cooperative
Spinning Mils and also schemes like
Power Subsidy and Loans against
Electricity Duty, Sales Tax Loans, In-
vestment Subsidv, Margin-Money for
Term l.oais etc, for Ppromoting de-
velopment of industries in the State of
Orissa.

Plan Outlays for the development of
industries in the State Sector for the
Sixth Five Year Plan (1980—85) period
have been agreec 1o as under:—

Agreed Qutlay
1980-85

(Rs. crores)

1. Large & Medium Industries
2. Mining
3. Village & Small Industries

32+ 00
6- 00

27 00

ToOTAL.

65 00
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Agreed Outlay

1980-85
(Rs.  crores)

- The /;z.ll—icipatcd expenditure for
Annual Plan 1980-81 is as follows:

1 lLarge & Mediam Industries. .
2 Mining . . .
3 Village & Smuall Industrics .

e N e 4y —— et e @

Annual Plan 1980-81

Approved Antcipated
outlay Lapenditure
(Revised)

(Rs lakhs) S
6029 00 62900
70 00 70 00
518 50 519 00

The Government of India, from time
to time, have stressed the need for
giving priority in setting up of Small
Industries in backward as well as Tri-
bal areas.

Election, of Stenographers on Deputa-
tion by Coast Guard HQrs.

586. PROF. AJIT KUMAR MEHTA:
Will the Minister of DEFENCE be
pleased to stafe:

(a) whether it 1s a fact that rules
on Deputation (Duty) allowance re-
quire it to be so  restricted that the
basic pay pius the deputation (duty)
allowance do not exceed the maximum
of scale of pay of the post held on de~
putation;

(b) it so, how it is Coast Guard
HQrs. selects Stenographers. Grade
‘C' (Selection Grade) whose scale of
pay is higher than that of the Steno-
graphers Grad® ‘" Tequirement for
whom exists on deputation; ancd

(c) the system of selecting Steno-
graphers for sending on deputation
adopted by the office of the Chiet Ad-
ministrative Office?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAT V. PATIL): (a) Yes Sir.

(b) Selection Grade for Stenogtra-
phers Gd. ‘C’ has been created haviug
regard to the acute gtagnation in the
said grade. The posts of Stenogra-
pher Gde. ‘C’ and Grade ‘'C’ (Selection
Grade) fall under the same category

1339 RS—9.

and, therefore, there is no bar in in-
ducting a st‘enographer Grade ‘C
(Selection Grade) against post of
Stenographer Grade ‘C’ at Coast Guard
HQrs. on deputalion terms. However,
the rules on Deputation (Puty) Allow-
ance are strictly adhered to.

(c) On receipt of demand from Coast
Guard HQrs. for depufation of Steno-
graphers, the office of the Chief Ad-
ministrative Officer invite applications
from serving Stenographers desirous
of posting on deputation to the Coast
Guard Headquarters and the appli-
cations, when received, are forwarded
to the Coast Guard HQrs., for making
the selection. The applicants are re-
quired to fulfil the age and service
conditions, etc., stipulated by the Coast
Guard HQrs.

Promotional avenues for Stenographers
Grade ‘C’ and ‘D’ in AFHQ

587, PROF. AJIT KUMAR MEHTA:

SHR] HARISH KUMAR GAN-
WARG:

SHRI A. U. AZMI:

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 8272 on 22nd
April, 1981 regarding promotional
avenues for Stenographers Grade ‘C’
and ‘D’ in AFHQ and state:

(a) from which dates the 63, posts
have been upgraded from Stenogra-
phers Grade ‘C’ to ‘B’ and the circum-~
stances that leq to issue of sanction on
different dates;
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(b) whether these upgradations are
a sequel to the Observalions made by
the 8rd Pay Commniission or a f{avour
ghown to the Stenographers; and

(¢) whether the Office Memorandum
of November 1975 will be implemented
from 1975 thereby restorling the denial
of justice and rcorder the promotions
in the grade nf Senmwor P.As accord-

ingly?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (c). 45
postg were upgraded from Grade ‘C’
to Grade ‘B’ from 6th August 1977 to
improve career prospects of 3Steno-
graphers Grade ‘C’' in the AFHQ. 18
posts were upgraded from 10th De-
cember 1979 to bring the proportion of
Stenographers Grade ‘A’ and ‘B’ to
Grades ‘C’ and ‘D’ in the AFHQ to the
same level as in the Central Secreta-
riat Stenographers Service. These
upgradations were not strictly related
to the observations of the Third Pay
Commission. The office Memorandum
of November 1975 was applicable to
the Central Secretariat Stenographers
Service and not to AFHQ Stenogra=
phers Service. The question of imple-
menting the upgradations from 1975
doeg not therefore arise, However
AFHQ Stenographers have received
benefits of better career prospects by
bringing about parity between AFHQ
Stenographers Service and CSSS in the
.matter of ratio of Stenographers in
the higher to lower grades.

Electric connections sanctioneg in
Delhi Cantonment

888. PROF. AJIT KUMAR MEHTA:
SHRI R. L. P .VERMA:

Will the Minister of DEFENCE bhe
pleased to state:

(a) the number of electric power
connectiong that have been ganctioned
in Delhi Cantonment together with
their detuils and the purpose for which
they were sanctioned ang the purpose

AUGUST 19, 198Y

Written Answers - 260
for which they are at present being
used;

(b) are the connections still held by
the original alloitees oy have ihese
been transferred/sold to others un pre-
miums; if so; their details;

{c) what gafeguaids and precautiong
are taken by the Station Headquar-
ters and the Cantonment Board, Deihi
Cantt. to ensure 1ihat no power con-
nection ig transferred oy permission
granteq for partnership businesg with.
out satisfying themselveg fully in all
respects; and

(d) have any cases of misuse of
electricity come to the notice, if so,
have those been investigated and if so,
their findings and action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE .SHRI
SHIVRAJ V, PATIL): (a) So far 992
Electiric power connections in respect
of private buildings have been sanc-
tloned, These are 695 for lighting and
power connections for domestic use
and 297 for limited commercial use.
These connections are being used for
the purpose for which they were sanc.
tioned.

(b) The connections are held by the
original allottees.

(c¢) There ig no provision in the
MES Regulations, 1968 for transter of
electric power connections or for grant
of permission of partnership business.
Quarterly checks of these connections
are carried out by the fleld staff uf the
MES and Cantonment Board and action
is taken against individuals found to
be violating Regulations.

(d) One such complaint was receiv-
ed regarding installation of Sugar
Cane Crushing Machine by Ex-Sepoy
Ram Singh of Jai Jawan Stall in Gopi
Nath Bazar which wag unauthorised,
However, when disconnection notice
was served upon him he removed the
machine immediately. No other case

of misugse of electricity has come to
the notice of the authorities.
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Adverse effects on important Irrigation
Schemeg due to paucity of funds

§89. PROF, AJIT KUMAR MEHTA:
Will the Minister of PLANNING be
pleased to state:

(a) whether a number of important
irrigation schemeg in certain States are
likely to be badly affected due to pau-
eity of fundg because of the State Gov.
emment refusal to accept the advice
of the Planning Commission to take up
few projects at a time for implemen-
tation;

(b) if so, details thereof; and

(c) reaction of Government with re-
gard thereto?

THE MINISTER OF PLANNING
{SHRI S. B. CHAVAN): (a) No, Sir.

(b) Doeg not arise.
(c) Doeg not arise.

Trade and infiltration from Bangladesh

590. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether it is a fact that there
is frequent coming and going between
border residents of both India and
Bangladesh side for the purpose of
trade;

(b) if so, the areas where such
trade is going on and since when;

(c¢) whether check posts on borders
between India and Bangladesh are
adequate for patrolling and preventing
infiltration;

(d) if so, what are the details; and

(e) what additional effective steps
Government have taken op propose to
take to check the Border infiltration?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). No, Sir, Such frequent acti-
vities have mot come to the notice of
the Government,

(c) and (d). By and large the exist.
ing BSF check posts are considered
adequate for patroliing and to provent
infiltration on the Indo-Bangiadesh
border.

(e) The gtrevgih of the BSF Border
Out-posts along the Indo-Bangladesh
border has been cugnented and Border
Wing Home Guards depluyed to 2ss:st
BSF in intensive patrolling alung the
border,

Attack by Naga Rebels on a border out
Post in Fakmalian, Tuensang

501, SHRI MADHAVRAO sSCINDIA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether 1t is a fact that 7 Army
men including a JCO hag been killed
in an attack by the Naga rebels on
a border out post at Fakmalian, Tuen-
sang distriet;

(b)if so, the details of the incident;

(c) whether considerable hostile acti.
vity by Naga rebels has lately been
noticed, if so, the Governments infor-
mation and assessment about guch acti-
vity during the past three months; and

(d) the steps taken to effectively
prevent such activity?

THE MINISTER OF STATE IN
TH MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). On the night of 11th -
12th May, 1981 a gang of the Naga
underground estimated tp be 150,
attackeq oup gsecunily post ai Fukin:ile
in Tuensang District of Nagaland.
There was heavy exchange of fire in
which 7 security personnel, including
one Junior Commissioned Officer lost
their lives. The casualties on the side of
the underground are not known,

(¢) Between May and August, 193!
the underground have indulged in
three violent incidents, including the
one above, in Nagaland. In the 2nd
incident on 18th June, 1981 one As-
sistant Engineer of Border Roads at
Ukha was killed by a group of armed
undergrounds, In the third incident
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on 22nd June, 1981 Naga undergrouryds
fixed al a security post resulfing in
injuries to two jawans, Three hostiles
were captured.

(d) Strict Vigilance continueg to be
maintained by our security forces. Se-
curity measures have also been step-
ped up.

Unemployed registereq with employ-
ment exchanges

593. SHRI MOMAMMAD ASRAR
AHMAD: Will the Minister of
LABOUR be pleased to state:

(a) the number of unemployed re-
gistered with Employment Exchanges
in each States as on 1st January, 1980,
1st January, 1981 and 3ist July, 1981
(State-wise);

(b) the number of Post-Graduates,

Graduates, Science Graduates, Engi-
neers and other echnical persons re-
gistered as on 1st January, 1978 1st
January, 1979, 1st January, 1980 1st
January, 1981 and 3ist July, 1981; and
(e) whether any Employment Offices
are proposed to be established in all
universities, Colleges and other edu-
cational institutions; if so, when?

AUGUST 19, 1981

Written Answers  g6¢

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
MATI RAM DULARI SINHA): (a)
Available information relating to the
number of Job-seekers (all of whom
are not necessarily unemployed) who
were on the Live Register of Employ-
ment Exchanges in each State/Urion
Territory as on 1st January, 1980, 1st
January, 1981 and 1st June 1981 s
furnished in the statement enclosed at
Annexure-I.

(b) Statement giving relevant infor.
mation is enclosed at Annexure-II.

(c) Employment Offices known as
University Employment Information
and Guidance Bureau are already
functioing in 71 universities out of
112 Universitieps and 12 Institutions
deemed to be Universities in the coun.
try, Efforts are being made ‘0 set up
such bureaux in all the Universities in
a phased manner

There is no proposal to set up Emp-
loyment Offices in Colleges or other
educational institutions.

Annexure—I

No. on Live Register on the opening of

s

(In thousands)
Ist Janu- Ist Janu- Ist June,
ary, ary,
States lw 1981 1981,
1 2 3 4

e

1. Andhra Pradesh
Assam .
. Bihar

»

., Gujarat

Haryana

Himachal Pradesh . . . .
. Jammu & Kashmir

8, Karnataka . . . .

N o o W

. 1237° 1 14422 1479-6
319'2 3147 324" 7

1998- 6 2204° 0 21485

. 4204 469'9  494'¢
325 7 357- 1 3714

. . 119' 4 141'0 151 7
527 51" 4 508

. . 553°9 5971 620" 4
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1 2 3 4 5

9. Kerala . . . . . . . . . . 1204 2 1579° 1 13629
10. Madhya Pradesh . . . . . . . . 737°5 826- 7 844.- X
11. Mahararshtra . . . . . . . '. 11197 1229- 8 1264 9
12. Manipur . . . . . . . . . 88-1 102° 5 114° 3
13. Meghalaya . . . . . . . . 10° 3 9-8 10°2
14. Nagalan* . . . . . . . . 4'3 51 =_635
15; Orissa . . . . . . . . . . 4296 441 2 460 3
16. Punjab . . . . . . . . . 4076 452°6 4757
17. Rajasthan . . . . . . . . . 338 4 3617 367 7
18, Sikkim®* . . . . . . . - L] .
19. Tamil Nadu . . . . . . . . g87:6 1002 2 1156 5
20, Tripura . . . . . . . . 70 8 70°g 704
21, Uttar Pradesh . . . . . . . . 1407° 6 1357° 5 1427 1t
22, West Bengal . . . . . . . 2082" 1 2596 4 2617 8

{UNION TERRITORIES

1. Andaman & Nicobar Islands . . . N . . 8o 95 10 1
2. Arunachal Pradesh* . . . . . . . * * -
9. Chandigarh . . . . . . . . . 52°8 52:6 64 9
4. Dadra & Nagar Heaveli* . . . . . . * » *
5. Delhi . . . . . . . . . . 281- 4 307 o 293 8
6. Goa . . . . . . . . . . 25 2 29° 2 32 3
7. Lakshadwcep . . . . . . . . 4 4 42 44
8. Mizoiam . . . . . . N . . 153 16°8 14 8
9. Pondicherry . . . . . . . . . 32'0 38 o 39 3
A Inpia ToTav: 143339 16200 3 16353 7

Notk: 1. Data relating to Ist January, 1980 excludes information in respect of University Employm~nt
Information and Guidance Bureaux except for Delhi and Maharasthra and that for Ist
January, 1981 and Ist June, 1981 in respect of Bureaux except for Delhy, Mahar.sitra,
Punjab and Gujarat.
2. Tigures may not add-up to total due to rounding off.

*No Employment Exchange is functioning in these States/Union Tertitoties.

4. Toformation relating to the total number of job-seekers on the Live Register of Employ-
ment Exchangesis collected as a the end of cach month, the latest available being as at the
end of 315t May, 1981, i. e. on the opening of Ist June, 1981,

’
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Annexnre—IIl ) . .
(In thousands)

No. of Graduate and Post-Graduates job-
seekers, by specialities, on Live Register on
the opening of Ist January.

Educational Level

1978 1979 1980 1981

T 1 2 3 ;_ 5
I. Graduates (Total) 10745 1208 5 13019 1389'8
(i) Arts . . . . . . . 488-3 557- 0 627-9 6760
(ii) Science . . . . . . 265°6 281+ 7 286- 6 810 7
(iii) Commerce . . . . . . 167-6 196- 7 2070 219t
(iv) Engineering . . . . . 19'3 19°6 21 4 22'5
(v) Medicine . . . . . . 89 10-6 129 148
(vi) Veterinary . . . . . . o3 04 o4 04
(vii) Agriculture . . . . . 9:8 98 10-8 11°4
(viii) Law . . . . . . . 3-6 4'3 42 48
(ix) Education . . . . . . ror-8 18- 2 120° 8 112:8
(x) Others . . . . . . g2 10°3 97 17°2
1T. Post-Graduates (Total) 104-8 110° 3 116 7 1346
(i) Arts . . . . . . . 60- 5 645 68- 2 785
(ii) Science . . . . i . 25°5 258 258 257
(iii) Commerce . 11-6 12° 4 14°2 16-3
(iv) Enginrering . . . . . 05 06 04 -2
(v) Medicine . . . . . . 04 o-6 0-g 1-9
(vi) Veterinary . . . . . . @ @ @ ot
(vii) Agriculture . . . . . 11 o9 09 05
(viii) Law . o2 o2 o2 o6
(ix) Education . . . . . . 3'3 32 32 58
(x) Others . . . . . . 1°8. 2'3 30 41

Note: 1. Information on Educated job-seckers is collected at ha.lf-yu;rly’ intervals ending June and
December each year—ithe latest available being for the period ended 31st December, 1980

i. €. on the opening of Ist January 1981.
2. @ ¥Figures less than 50.
g. Figures may not necessarily add upto total due to rounding off.

. Figures relating to the years 1978, 1979 and 1980 exclude data in respect of Universit
* Employment information and ?}mdanz-g Bureaux except for Delhi and Maharashtra ang
that of 1981 except for Maharashtra, Delbi, Gujarat and Punjab.
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News item “New jets for Pakistani
Combat Squadrons”

594, SHRI MOHAMMAD ASRAR
AHMAD: Wil the Minister of
DEFENCE be pleased to state:

(a) whether the attention of Fov-
ernment has been drawn to a news
item of Times of India dated the 27th
July, 1981 under the caption “New
Jetg for Pakistani Combat Squadrons”;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether any step has been taken
by Government to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The changes taking place in our
security environment are kept cons-
tantly under review, Appropriate
measures are taken tp meet the gitua-
tion effectively,

(¢) It is not in the interest of na-
tiona] security to divulge the details.

Wit § «aE Sumt &t WAy
595. =Y ®OW WE Wi® : T
Zaht g6t 4 o Fr w1 &%
fa -
() #ar awre &1 fasm aw
¥ diffz %1 I@WRA T@IT HT T

aTo

NAT ¥ weada AX wTIEEAT AT
AT TR AT L

(=) aft &, &t 1981-82 &
sgrfrma feg s Ay 9@ srvETat
&7 sUT AT

(n) 1 awrk W AR
atdy o ¥ fay v gro fuesr
foar Mg frar mar §; @i
freETaT e IR N1 g5 AR

(w) 2fg gi, @ ¥a as WX
afz =@ & @F% Wr s § 7

I W ww sy (s Ao
T femd) : (%) "l (@) ¥
e FrEmE w1 w9 "9
fta @ a9  1981-82 & &tum
IMIEA ATTW FT &7 FT AT #A
o § W™F wryg dwm  faavwr #
faar v &)

() =iz (°) 997 wzw & A&y
fofr § #ie *t sarawT WX qaEHT
1§ gears qe@ AT gar g

faazo

qrEf 7 qrH
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1. ¥ BT = sfear fqo
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(s o o)
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11. €% " o ) feeer 2.00
- (o 50)
47.00

Non-implementaiton of bonded labour
Act by Stiates

596. SHRI GIRIDHAR GOMANGO:
Will the Ministey of LABOUR be
pleased to state;

(a) the difficultieg faced by the Sta.
teg for non-implementation of the pro-
vision of Bonded Labour Act; and

(b) funds provided by his Ministry
and the States for the year 1880-81

ang 1981-82 for Bonded Labour Reha-
bilitation Scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) The
Act is being implemented and 1,21,973
bonded labourers in varjous parts of
the country have been identified and
freed. The State Governments have
financial ‘ag well a9 administrative
difficulties in  undertaking more
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intensive surveys for identification and
rehabilitation of bonded labourers.

(b) The Central Government releas-
ed Rs. 198.93 Lakhs to various State
Governments in the year 1980-81 and
a budget provision of Rs. 3.25 Crores
has been made for 1981-82,

‘Warning director LD S. about range
of F-16 fighters

597. SHRI R. R. BHOLE: Will the
Ministe; of DEFENCE be pleased to
state:

(a) whether the Director of Insti-
tute for Defence Studies and Analyses
hag warned that Bhabha Atomic Cen-
tre at Bombay and the Kota Nuclear
Plant and Bombay High would come
within the range of F-16 fighter cap-
able of carrying missiles with pcne-
trating bombs when these planes are
acquired by Pakistan; and

(b) the steps Government propose
to take to meet the Challenge posed
by F-16 planes and to protect these
atomic installatjons?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Govern.
ment are aware that the instailations
in question fall within the strike range
of F-16 aircraft from Pakistani air-
flelds.

(b) Government are taking appro-
priate steps to meet the situation
effectively, However, it is not in the
interest of national security to dis-
close the details.

Formation of Nationaj Securily
Council

598. SHRI UTTAM RATHOD: Will
the Minister of DEFENCE be pleased
to state:

(a) whethey it is a fact that there
wag a demand during the debate on

Defence in the last Budget Session to
form a National Security Advisory
Council;

(b) if so, whether Government have
decided to have any such Advisory
body; and

(c) if so, what will be its composi-
tign?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR1
SHIVRAJ V. PATIL): (a) Yes, Sir.
The Hon’ble Member hag suggested
formation of the National Security
Council on the U.S. pattern, *}

(b) No, Sir.

(c) Does not arise,

News Item “Pak Accelerating Nuclear
Arms Plan”

600. SHRI BALASAWEB VIKHE
PATIL: Wil the Minister of DE-
FENCE be pleased to state:

(a) whether his attention has been
drawn to a press report published in
Hindustan Times of 30 June, 1981 that
Pakistan is accelerating iis nuclear
weapon programme in the light of re-
cent revealation that it has received
U. S. made ‘investors’ from Turkey;
and

(b) the steps Government have taken
to safeguard and protect security of
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ PATIL): (a) Government
are aware of the media reports about
the clandestine supply of U.S. made
investors by Turkey to Pakistan.

(b) These reports have subsequently
been denied by Government of Turkey.
Government are. however, carefully
monitoring such developments.
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12.00 hrs
RE: QUESTION OF PRIVILEGE ETC.

SHRI GEORGE FERNANDES (Muz-
zaffarpur): Sir, here is the India
Today magazine which contains....
(Interruplions).

MR. SPEAKER: I have already
asked for the facts. ILet me know -the
facts. I cannot allow any submission

now.

(Interruptions)

SHR1I GEORGE FERNANDES: I
have given a motion of privilege about
the censorship of my mal. My func-
tioning as a Member is impeded be-
cause of the censoring of my mail as
also other Members of Parliament. . . .

MR. SPEAKER: No, not allowed.

(Interruptions)

SHRI GEORGE FERNANDES: Sir,
every moment is precious,

(Interruptons)

MR. SPEAKER: Let me find out the
facts.

SHRI JYOTIRMOY BOSU (Diamond
Haibour): Sir, you kindly read to-
day’s Statesman You will find how
much time, men and materials are
being wested...

(Interruptions)

MR. SPEAKER: I will ind the facts
and I will go into the precedents. It
does not matter.

(Interruptions)

SHRI GEORGE FERNANDES: Sir,
you pilease see this magazine, It has
been clearly stated here... (Interrup-~

tions)

MR. SPEAKER: I have asked for
the facts. If it intevieres with the wor-

Papers Laid 276

king angd the privileges of the Mergbers
of Parliament, 1 will certainly take
notice of it. Otherwise not. Now Mr.
Charanjit Chanana to lay the paper on
the Table of the House,

(Interruptions)
12.01 hrs.
PAPERS LAID ON THE TABLE
Petroleum  (Amendment) Rules,

1981, Bird and Company Ltd, (Acq-
uisition and Transfer of undertakings
and other Properties) Rules, 1981,
Gas Cylinders Rules, 1981 Salt (Re-
serve Stock) Amendment order, 1981,
Review in and Annual Report of
Hindustan Salts Ltd., Jaipur for the
year ended 30-9-1580 etc. etc.

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): I beg to
lay on the Table:—

(1) A copy of the Petroleum

(Amendment) Rules. 1981 (Hindi and
English versions) published in Noti-
fication No. G. S. R. 493 in Gazette
of India dated the 23rd May,
1981, under sub-section (4) of section
29 of the Petroleum Act, 1934.

[Placed in Library. See Nao. LT—
260§ 7£1.]

(2) A copy of the Bird and Company

Limited (Acquisition and Transfer of
Undertakings ang Other Properties)
Rules, 1981 (Hindi and English ver-
sions) published in Notification No.
S. O. 1096 in Gazette of India dated
the 4ith April, 1981, under sub-section
(3) of section 29 of the Bird and Com-~
pany Limited (Acquisition and Trans.
fer of Undertakings and Other Pro
perhies Act, 1933 [P'rced in Library
See No. LT—2609/81].

(3 A copy of the (3ag Cylinders
Rules, 1981 (Hindi and knglish ver-
sicns)  published in Notiicat o No.
G. S. R. 77(E) in Gazette of India
dated the 24th February, 1981, issued
under sections 5 and 7 of the Indian
Explosives Act, 1884. [Placed in
Libraray. See No. LT—2§10/81].



277

(4) A copy of the Salf (Reserve
Stock) Amendment Order, 1981
(Hindi and English versions) pub-
lished in Notification No. S. O. 1085
in Gazetle of India dated the 4th
April, 198¢ under sub-section {§) of
section 3 of the Essential Commo-
dities Act, 1955. [Placed in Library.
See No. LT—2611/81].

(5) A copy of the following papers
(Hindi and Engilsh versions) under
sub-section (91) of section 619A of
the Companies Act, 1956:—

(a)(i) Review by the Government

on the working of the Hindustan
Salts Limiled, .J'aipur, for the
year ended 30th September, 198.

(ii) Annual Report of the Hin-
dustan Salts Limited, Jaipur, for
the year ended 30th September,
1980 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library.
See No. LT-2612/81].

(b) (i) Review by the Govern-
ment on the working of the Sam-
bhar Salts Limited, Jaipur, for the
ycar ended 30th Sepiember, 1980.

(ii) Annucl Repor! of the Sam-
bhar Salts Limited, Jaipur, for the
yvear ended 30th Scptember, 1980
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor Generaj thereon.

[Placed in Library. See No. LT-
2613/81].

(c) (i) Statement regarding Re-
view by the Government on the
working of the Braithwaite and
Company Limited, Calcutta, for the
year 1978-79

(ii) Annual Report of the Braith-
waite and Company Limited, Cal-
cutta, for the year 1979-80 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.
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Privilege etc.

(8) A statement (Hindi and En-
glish versions) showing reasong for
delay in laying the papers men-
tioned at § (¢) above [Placed
Library. See No. LT-2614/81].

d
12.03 hrs.

RE : QUESTION OF PRIVILEGE ETC.
—Contd.

MR. SPEAKER: I will find the
facts.

(Interruptions) 0§ £d wga%arlg |

SHRI GEORGE FERNANDES ([lMuz-
zaffarpur): Sir, we are asking for your
protection.

weqw wEa : ¥ aEy g @
g fr www @ g & wWE |

o faqz § % @ gvar 109
wrEr wEl w0, . . (TmRET)L .,
s Wt fafreee R &

st s wAfvEl| g fafae
®EI.... (sgEmw). ...

e wEEw : RAIqe I |rg|
T OYT R FERE
st A GAlAE ;. gw s

¥ dudfrg =@ v
coo. . (CUEETE)RE L,

MR. SPEAKER: No. Not allowed.
(Interruptions) **

wesaw wWgRw ¢ 8 & ar
few W o g
coeeo(vumEE) . ...

**Not recorded.
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MR. SPEAKER: I have already
asked for those facts Mr. George. I
cannot do anything now.

SHRI GEORGE FERNANDES:
Where do we go then, if we do not
get relief from you. (Interruptions)

MR. SPEAKER: Whatever is in
my power I am doing it. You are
unnecessarily wasting the time of the
House. I have already taken notice
of it.

SHRI GEORGE FERNANDES:
Will you agree to say that hereafter
no Members’ mafls shall be inter-
cepted?

MR, SPEAKER: As Members of
Parliament, I will like them to work
indepenlit tly ang without any hin-
drance. If anything comes in the
way whereby the privileges and
freedom nf the Members are conceérn-
ed, I will take action. Not otherwise
I will tel} you alj these ihings.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur): Sir, it hags been brought to
your notice that the mail belonging
to severa] Members have been inter-

MR. SPEAKER;: For that I have
already taken note.

SHRI 3ATISH AGARWAL: Sir,
you have assured on the floor of this
House that you wauld safeguarg the
interests of the Members,

MR. SPEAKER: 1 have already
said that I never go back on my
words, or on what I have already
said.

(Interruptions)

AUGUST 18, 1981

Privilege etc. 28,

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, under
Direction, notice of adjournment
motion and privilege motion get pri-
ority. Therefore, I have given a
notice under 222 of the Direction about
the breach of privileges against the
Home Miniser for tampering with the
mail. T want to know whether you
have considered the matter.

MR. SPEAKER: I have already in-
formed you.

DR. SUBRAMANIAM SWAMY:
What is the stage of it? My second
point is that I have given an adjourn-
ment motion.

MR. SPEAKER: I have already indi-
cated that to you. I have referred the
matter. Let me ascertain the facts.

DR. SUBRAMANIAM SWAMY: I
have already written 1o you about the
adjournment motion re: the conver-
sion in Meenakshipuram.

MR. SPEAKER: That is under con~
sideration. Not the adjournment
motion but the matter we have dis-
cussed. I have already explained to
you that certain items have been dis-
cusseq and we are iryving to find a
way out so that we could have a
productive discussion in the House
and hope that this might not go un-
productive.

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR (Trivendrum). Sir, we have
given nolice of adjournment motion
about the election rigging in Garh-
wal.

MR. SPEAKER: I have already sa.d
on the floor of the House so many
times: Why can't you listen?

(Interruptions)
SHRI A. NEELALOHITHADASAN

NADAR: How may days it will be
kept pending... (Interruptions)
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SHRI HARIKESH BAHADUR (Go-
rakhpur): My point is that we have
been continuously writing to you
about this adjournment motion. Now
the mail is being tempered with....
(Interruptions).

(Interruptions)**

MR. SPEAKER: Nothing doing. No
wild allegations. Nothing is going on
record.

SHRI JYOTIRMOY BOSU: Kindly
ask your Director, Dr. Kashyap, to
give you the clippings of what has
been coming in ihe Statesmun....(In-
terruptions).

MR. SPEAKER: You can also get
them. (378eNA) AT wATFL R & 7
qAYER JFEE AW C® 1 WAL A
WA AT W AT ar ugR Far
s ?

SHR1 JYOTIRMOY BOSU: This is
une of the nationa] dailies; it is se-
rialising in triple column very factual
information, The House dannot...

MR. SPEAKER: What is in the
newspaper is not a gospel truth. There
are sp many newspapers.

SHRI JYOTIRMOY BOSU: In a de-
mocracy, you have to..,

MR. SPEAKER: I cannot take it. If
it is substantiated that there is any-
thing against the Members or against
the privilegeg of he Members, then I
wil] take action. You come to me and I
will let you know. All the hon. Mem-
bers are welcome to discuss anything
with me.

SHRI JYOTIRMOY BOSU: What
has happened to the privilege motion
against the Foreign Minister?

MR. SPEAKER: That will be taken
care of. That is under my consideration.

SRAVANA 28, 1008 (SAKA)
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st e feg  (gfae )
W4T HEEY, A qENANE MWH B
far  waTe o T ¥ fafaws
FRRAN F RHA FT 460 «f @ § w0
wrga gy iy ) e @A, . .
(sa=eer) ..

WETW WEEQ ¢ 9OT W@ W9
wr  arfedi § awe s@ & or 7
®Q@ & | a¢ IO qE § TEvr 4 TEA
qETg FF a7 WIGH) 9GT g wa4T AT
fr fasma quatesi #39 ¥ @
g ¢ PEeT & T & fR xEw
fom dn & werm & 1 e s gEwy
Tgl v RE

12.07 hra.

PAPERS LAID ON THE TABLE—
Conid.

ANNUAL REPORT ON THE ACTIVITIES OF

CoaL MineEs LaBour WELFARE ORGA-

NISATION, DHANBAD FOR 1977-78 AND
1978.79

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): I beg to lay
on the Table:

(1) A copy of the Annual Report
(Hindi and Engish versions) on the
activities of the Coal Mineg Labour
Welfare Organization, Dhanbad for
the year 1977-78. [Placed in Library.
See No. LT—2615/81],

(2) A copy of the Annual Report
(Hindi and English versions) on the
activities of the Coal Mines Labour
Welfare Organization, Dhanbad for
the year 1878-79. [Placeq in Library.
See No, LT--2616/81],

(Interruptions)

i

**Not recorded.



283 Re. Question

12.98 hrs.
RE; QUESTION OF PRIVILEGE
ETC.—Contd.
s gheder g (Treage)
Qe fefr & v & & &
®R? (sTmn)

wsaw wglad : H4 garar q 8
gMFl | s S dw ¥ G oW
o Firzy Wk R aeg & ¥% 0
LA AL (N

ot gledm wgrge : Fa o ?

weaw wWHE : T Haa #
A (]

st Ao wegt (fgae) @ W
wn¥ ag fraza § e v oF @@ g7
T WOAT HEAr AW ¥ gAr ¥
g 7 & f& 50 g vy & fqg
& g AT 1 I AT WS G HYC
AW g R drag AgrEr | I
& g & aix ¥ wmwr fedora
Fr g7

wsaw wgeq :  fead gwr A
Ao &, &% & F oA frar g, s
Wt 3aF 1T F Tamr , I W qEEr
qr  (sxAETR)

oft ®ATw aquedt @ X AW F
TP W I@ T Q@E

wEqA AEEAQ T NN T AR
FET T\

I have given to understand to this
august House time and again that we
have had discussions in the Business
Advisory Committee and we have dis-
cussed certain reforms in the election
pattern. Isn’t it? So, we can make the
hon. Minister answer that falls within
his purview. And which falls within
the purview of the autonomy of the
FElection Commission, that cannot be
discussed. That is the only thing.

Now, about the conversion problem.
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# grog A fadee o wmear §
fir ag ot aWrC gwear g1 A §
Fwr #, mfg-faal o doet &
BUH L0 9TgE Iy OAITET SO F
SR G0 8 A WA GF £ AT GY
g =T gHom Fy e @ wa @
¥ g uredar ¥ g gv & v ag gt
gt @ F@adi ) THY W gw 3w
&t warg @

& gegelen # famam w@e &
AT AR F1F o9 Few IsEr ad
f& zm wa Fusgmfesw av =i
AT &, qTTT FT T@eEAT 9T HiW
Tt &, A THY WrEAr SAW & 8
G T WRT F W oAw g g
¥ EF §E F g WA Wfgq |
(ea=ars) 1

7T Wi, AQ qa @t gha | =
fawfadr & g q@ ag WY W &=
g2 f# ag fdt gac & Y fodt &
vfa afy faoae fParam@r g .. ..
9 9¢ HAT Frfaw AR 9 aqA T 1A
Arar § o YT FETAT AT °H
aE Fg g¥ &F sl wrar 1 | ®R
frdt <ivar & mefter smar ), @e awra
O

gafag & w3 wo@r g fr gw =w
AP 8 wF w0 g, fawd gwoav
AL 73 A1 AR AT FWA F )

o; Tafeeia qoeua @ (grligy)
TATAR AGUT 4T FATHET § ...
(2omam) ...

wedq WEER . A gl @ @)
wg @1 g fo wifqae 7, sfuwars
T W GAT-BA T @ 7§
.. (sTEErT) |

wEAN WERQ @ WE ¥ @ 40
qraery fY ?
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ot yrafamra Qraals ;0 semet
wEiea, # wa A fy foas ANow
fgar & .....

wer wgEw A &7 ¥ faar
&, We havee already informed you.
wT AT FEATA IBEAT ATE a1 BE

wraar g g

=t W fadre quaarr . @rear
SNET &= @, wow AW R ?

wstel WgrRq : ¥ WA 9
&) Far, ¥fEw wrod fag I¥ aa R
FEM |

(samerx). ...

&t AW Y : weger WE ey,
Fror gaw 24 0@ §  fHg
fom o< fear &, =g =% & v &,
A AU yg W qEwar, W AT g
siodlt 9F &, @Y F we AR ) wg 9w
7 swdr #§ fogwc faar & 1

wext wgEa . ww Wag, s
g g an aff ag=r @ fawar
fee

U AW M ¢ W A
ag sa g & @) F WA WS o

s "wa ¢ # qt @A 93
A g TNCAETTH qwr g .
TXEY F A A0 a7 W QA @t
7 @ dr 91

ot Rlem [Nyt ¢ o waAT §
frog @rwadi &

SHR1 JYOTIRMOY BOSU (Diamecnd
Harbour): Sir, may I caution you on
one thing. You have to travel through
Haryana.
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MR SPEAKER: I have only directed
the Secretariat to look into it.

oft gl gaR s (faefreia )
WEgE  WEEA, W qET ATH HIER
g | weaer wEwg, HagawAw @war
gt WU 334 5 qiaq wa §
QU FH AIAY F A R S w4 &
WISAT( T o7 ST B0 A AET LA
& 9 &) A saEr |y § ar @]
AT F §, TAF ;WIT 9g¥  WIFr F@
2 mror & gEr <gr, Afea mwR
HE AF gAr, T T F) g gy o

weqn wfax : AT RIE |

ot gOm THIT fwIT ;. qg A
#F canfz TR ATET IIAT Fw WIQ
g1 RE, Ty A sy @ g

wsder wgrew ;. Od ara w@r g,
wr-wy  dar gar & foar@ ard
or sty a7 7@l gar i

w5 ghw TR AwAT ¢ A A
ME arr 7 gd
weaw wga ;o wf are

Fdt &

AT g o FAIT AWML weAe
7ETa, FT W T FITEAT A T WY
T W1 Wegyw RWEH, T W@
F g F e ¥ 2E T A 2g
@ g ...

qeqe HERd : TR JM@ AT AUC-
T i wgAr Iy § 7

s gl gwee dware ¢ F oAy
fad waar swmmr wmear § 5 mgam
% So-gurE W EO |



287 Mypers Loid

s wgwa: g 1§ wawa g {1
This is a question, not allowed. This
is not a point of order,

HRI VASANT KUMAR PANDIT
(Rajgarh): I have tabled some mo-
tion with regard to recial riots in
U. K.

wuw wfRy 7Y STOeT 9T
1< guAwt fw agr A€ fany wE
@, fSig g giow Haw W &R,
foc @ s® & uww ag WA
AL L )
So many questions have been admit-
ted on that It is coming.

i W wgE (TR ) ¢
WL TRy fredi gE mvew wEr
ar f&  fagiewds T w=t N,
&fwar =i gf o

WEQW WEEL © QI HIE  SIEHEAT
AL ]

12.14 hrs.

PAPERS LAID ON THE TABLE—
Contd.

HArRvANA AND Urrar Prapesa (In-

SPECTION OF BounNpary PILLARS)

RuLes, 1981 AND ANNUAL REPORT ON

THE WORKING OF THE PROVISIONS OF

SEcTION 15A OoF Crvii RigHTs AcT,
1855.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): I beg to lay on the Table:—-

(1) A copy of the Haryana and
Uttar Pradesh (Inspection of
Boundary Pillars) Rules, 1981
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(Hindi and English versions) pub-
lished in Notification No,~G.ER.
417(E) in Gazette of India dated
the 30th June 1981 under sub-sec-
tion (2) of section 368 of the
Haryana and Utar Pradesh (Altera-
tion of Boundaries) Act, 1879.

[Placed in Library. See No, LT-
2617/81].

(2) A copy of the Annual Re-
port (Hindi and English versions)
on the working of the provisions of
section 15A of the Civil Rights
Act, 1955 for the year ending 3l1st
December, 1979, under sub-section
(4) of sectlon 15A of the said f.ct.
[Placed in Library. See No. LT-
2618/81].

Navy (PeENsioN) FIRST AMENDMENT
RecuraTions, 1981

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIFNCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C P.
N. SINGH) on behalf of SHRI SH1V-
RAJ V PATIL: 1 beg to lay on the
Table a Copy of the avy (Pension)
First Amendment Regulations, 1981
(Hindi and English versiong) pub-
lisheq in Notification No. S.R.O. 198
in Gazette of India dated the 25th
July, 1981, under section 185 of the
Navy Act, 1957. [Placed in Library
See No. LT—2619/81].

RECOMMENDATIONS OF THE REVIFW
CommrrTee oN ELrcTRONICS (SoNDHI
ComMITTEE), RECOMMENDAIIONS OF
THE CoMMITTEE oN ErecTPONIcE Bx-
PORT (MEeENoN Commrrrze), ComMmoNn/
OVERLAPFING RECOMMENDATIONS  OF
THE CoMMITTEE ON ELECTRONICS Ex-
norT (MeENoN CoMMITTEE), PROFILE
OF SrACE RESEARCH AND DEVELOPMENT
FOR THE DECADE 1980—1980 ETC. ETC.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIEMNCE
AND TECHNOLOGY, FLECTRO-
NICS AND ENVIRONMENT (SHRI
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€. P. N. SINGH): I beg to lay on
the Table:—

(1) A copy of the Recommenda-
tions of the Review Committee on
Electronics (Sondhi  Committee)
and the decisions of Government
thereon (Hindi* version)

(2) A copy of the Recommenda-
tions of the Committee on Elec-
‘tronic Exports (Menon Co.nmittee)
and decisions of Government
thereon (Hindi* wversion)

(3) A copy of the Common/
Overlapping Recommendations of
the Committee on Electronic Ex-
ports (Menon Committee) and the
Review Committee on Electronics
(Sondhi Committee) and decisions
of Governmen thereon (Hindj®*
version) [Placed in Library. See
No. LT—2620/81].

(4) A copy of Profile of Space
Research and Development for the
Decade 1980-1990 (Hind1 and Eng-
lish versions). [Placed in Library.
See No. LT—2621/811.

(5) A copy each of the follow-
ing papers (Hindi and English ver-
sions) i —

(1) Annual Report of the Na-

tional Remote Sensing Agency,

Secunderabad, for the year 1979-

80 slong with the Audileq Aec-

counts.

(ii) A statement (¥indi and
English versions) regarding Re-
view on the working of the Na-
tional Remote Sensing Agency,
Secunderabad, for the year 1979-
80 and reasons for delay in lay-
ing the report. [Placed in Library,
See No, LT—2622/811.

{6) A copy each of the follom
ing Notifications (Hindi and Eng-
lish versions) under section 33 of
the Sree Chitra Tirunal Institute
for Medica] Sciences ang Techno-
logy, Trivandrum Act, 1980:—
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(i) The Sree Chitra Tirunal
Institute for Medical Sciences
and Technology, Trivandrum
Rules, 1981 published in  Notifi-
cation No. G.S.R. 379(E) in Ga-
zette of India, dated the 11th
June, 1981.

(ii) The Sree Chitra Tirunal
Institute for Medical Sciences and
Technology, Trivandrum regula-
tions, 1981, published in Notifica~
tion No. G.S.R. 618 in Gazette of
India, dateg the 4th July, 1981
[Placed in Library. See-No. LT—
2623/81]. -

(7) A copy each of the folow-
ing papers (Hindi and English
versions) under sub-secticn (1) of
section 619A of the Companies Act,
1956: —

(i) Statement regarding Re-
view by the Government on the
working of the Electronics Trade
and Technology Development
Corporation Limited, New Delhi,
for the year ended 31st July,
1980,

(ii) Annual Report of the Elec-
tronics Trade ang Technology
Development Corporation Limit-
ed, New Delhi, for the year end-
ed 31st July, 1980 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon

(8) A statement (Hindi and
English versions) showing rea-
sons for delay in laying the
papers mentionegd at (7) above.
[Placeq in Library. See No. LT—
2624/81].

CoaL MiNEs REscUE (AMENDMENT)
RuLES, 1981

THE MINISTER OF STATE IN
THE  MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):

I beg to lay on the Table a copy of
the Coal Mines Rescue (Amend-

Vet ———

*English version was laid on the Table on the 8th May, 1981.

1339 1,810,



291 P‘apm Laid

ment) Rules, 1881 (Hindj and English
versions) published in Notification
No. GS.R. 5§44 in Gazette of India
dated the 6th June, 1981, unde: sub-
section (7) of section 59 of the Mines
Act, 1952. [Placed in Library. Sece
No. LT—2626/81].

BorDER SeCcURITY FORCE (AMEND-

MENT) Rures, 1981, NoOTIFICATIONS

ONDER ALL INDIA SERVICES AcT, 1951

AXND NOTIFICATIONS UNDER DELHI
Porice Act, 1978,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): I beg to
lay on the Table:—

(1) A copy of the Border Secu-
rity Force (Amendment) Rules,
1981 (Hindi and English versions)
publisheg jn Notification No. SO.
329(E) in Gazette of India, dated
the 1st May, 1981 under sub-scc-
tion (3) of Section 141 of the Border
Security Force Act, 1963. [Placed in
Library. See No. LT—2626/81].

(2) A copy each of the follow-
ing Notifications (Hind1 and Eng-
lish versions) under sub-section
(2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Forest Ser-
vice (Fixation of Cadre Strength)
Fourth Amendment Regulations,
1981, published in Notification
No. GS.R. 360(E) in Gazette of
India, dateq the 23rd May, 1981,

(ii) The Indian Forest Ser-
vice (Pay) Fifth Amendment
Rules, 1981, publisheq in Notifl-
cation No. GS.R. 361(E) in
Gazette of India, dated the 23rd
May 1981

(iii) The Indian Forest Service
(Fixation of Cadre Strength)
Fitth Amendment Regulations,
1981, published in Notification
No. G.S.R. 376(E) in Gazeite of
Indig dated, the 2nd June, 1981

AUGUST 1p, 1961
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(iv) The Indian Forest Ser~
vice (Pay) Sixth Amendment
Rules, 1981 published in Notifi-
cation No. G.SR. 377(E) in
Gazette of India dated the 2nd
June, 1981;

(v) The Indian Forest Service
(Fixation of Cadre Strength)
Sixth Amendment Regulations,
1981, published in Notification
No. G.SR. 386(E) in Gazette of
India, dated the 9th June, 1981.

(vi) The Indian Forest Service
(Pay) Seventh Amendment
Rules, 1981, published in Notifi-
cation No. G.S.R. 387(E) in
Gazette of India, dated the 9th
June, 1981,

(vii) The Indian Administra-
tive gervice (Probation) First
Amendment Rules, 1981, publish-
ed in Notification No. GS.R 4563
in Gazette of India, dated the 9th
May, 1981,

(vii) The Indian Police Ser=-
vice (Probation) First Amend-
ment Rules, publisheq in Woti-
fication No. G SR 454 in Gazette
of India, dateg the 9th May, 1981.

(ix) The Indian Forest Service
(Probation) First Amendment
Rules, 1981, published in Notifi-
cation No. G S.R. 455 in Gazette
of India dateg the 9th May, 1981.

(x) The Indian Forest Ser-
vice (Fixation of Cadre Strength
of Gujarat) Rules, 1981, publish-
ed in Notification No. G.S.R. 456
in Gazette of India, dated the
9th May, 1981, [Placed in Library
see No. LT—2627/81].

(3) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
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earks on
section 148 of the Delhi Police Act,
1978: —

(i) The Delhi Police (Appoint-
ment ang Recruitment) (Amend-
ment) Rules 1881, published in
Notification No. F 10/10/81 Home
(P)/Estt. in Delhi Gazette dated
the 11th June, 1981,

(ii) Notification No, F. 10/6/80~
Home (P) /Estt, publisheq in
Delhi Gazette dated the 1ith
June, 1981 regarding scale of
charges in respect of deputing of
additional police on payment to
Private  persons, Commereial
Establishments.

(iii) The Delhi Police (Appoint-
ment and Recruitment) (Amend-
ment) Rules, 1981, publisheq in
Notification No. F. 10/14/81-Home
(P)/Estt. in Delhi Gazette dated
the 9ty July, 1981,

[Placed in Library. See No.
LT—2628,/81].

—

12.17 hrs.

COMMITTEE ON PRIVATE MEM.
BERS’ BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

SHRI G. LAKSHMANAN (Madras

North): I beg to present the Twenty-
fifth Report of the Committee on Pri-
vate Members' Bills and Resolutions,

—— & —

MR. SPEAKER: Now. calling at-
tention.,

1219 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported racial violence and attacks
on Tamilg in Sri Lanka and reactjon of
the Government thereto,

violgnce anc 29g
Sri Lanka ete. (CA)
DR, SUBRAMANIAM SWAMY
(Bombay North East): I have a point
of order. Rule 197(2) gays:

“There shall be no debate on such
statement at the time it is made but
each member in whose name the
item stands in the list of Business
may, with the permission of the
Speaker, ask a question.”

The rule on asking the question is
guided by rule 41; and one o! the sub.
ruleg uader rule 41—which is ot page
23—says:

(xxi) it ghall not oidinariiy ask for
informatjon on matters which are
under consideration of a parliamen-
tary Committee;....”

Ang there are a
other rules. So, on this
Calling Attention motion, I
would like to say that this is a mat-
tey on which, firstly, the Estimates
Committee of Parliament is having a
look at., Secondly, the Estimatcs
Committee is looking in great depth
into the question of problems of Indian
overseas and of people in Sri Larka.

I would like to say that the rela-
tiong between the Government of Sri
Lanka and the Government o India
should not be spojled, because it is
an emotion-laden subject. I am also
a Tamilian. I know what is happen-
ing in Sri‘Lanka. I know the feeling
in Tamil Nadu, And I know how
things can be stirreq up.

nunber of

There was a time when we had a
Calling Attentjon motion on China.
On that occasion, there was an infor-
mal acceptance of the view that in
order not to spoi! the relations, the
Minister should make a statement,
and no further questions should be
asked. So, I want that here  the
Minister should be askeg to x;xake 8
statement and np further questions
should be allowed.

MR, SPEAKER: Estimates Com-
mittee, as such, is looking into not only
the question of Tamils of Sri Lanka,
but of people of Indian origin every-
where else also. But if the House so



295 Reported racial

attackgs on Tamilg in

[MR. SPEAKER]

desires—because so many Members
hag given adjournment motion, call-
ing attention etc, ang I go by the con-
sensug of the House—angd if the House
agrees with you I have got no vbjec-
tioa. I have never gone against ihe
wishes of the House. 1 am the servant
of this 1louse. I go accorgding to tiwe
consensus which prevails lhere, Even
at this juneture, I can do whatever
the Mouse likes,

SHRI INDRAJIT GUPTA ('dasir.
hat): Yoy can hold it over,

SHRI c. T. DHANDAPANI (Fol.
Jachi): We want a statement from
the Government,

SHRI SATISH AGARWAL  (Jai-
pur): It would be more appropriate.
The relations should not be affected.

MR. SPEAKER: That is why I am
open to coasensus., We have already
done it once. Will you like to agree?

SHRI CHANDRAJIT YADAV
(Azamgarh): you can also {alk to the
Members.

SHRI INDRAJIT GUPTA: You can
postpone it.

SHRI C. T. DHANDAPANI: Our re-
lations are important by not at the
cost of many millions of Tamiliang ia
Sri Lanka, They are of Indian origin.
That should be discussed here, I want
a statement irom the Government
about the present condijtioas, As far
as the Estimateg Committee is concer-
ned, they are looking into the welfare
of the Tamils anq others who are stay_
ing abroad; hut this case is i1bout the
looting, arson and killing of the
Tamils. Therefore, I demand a siate-
ment from the Government,

MR, SPEAKER: It is all right,

SHRI C. T. DHANDAPANI: We

demand a full-fledged diseussion on
this issue,

AUGUST 18, 1081
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SHRI INDRAJIT GUPTA: We all
want a discuggion on this matter. 1t
is a very serious matter, But the
suggestion made here by Dr. Swamy,
I think, has some merit in jt, and you
should think it over.

MR SPEAKER: I can also have the
opinios of the hon. Members,

SHRI INDRAJIT GUPTA: 1 am
only asking you to hold it over--
beciuse once you allow, everybody
would speak.

SHRI JYOTIRMOY BOSU: You can
discusg it further.

MR. SPEAKER: Now I will ask.

SHRI SATISH AGARWAL: In the
meantime, there can be a meeling with
Mr. Dhandapani and others,

MR. SPEAKER: That is why I am
asking for a consenous,

o Tw fawis Qe (g ¢
weam WG4, @5 dee 7ar ad)
gt & & ®/afzs w5 g omwe
uza Gz 7 gidi nfAae i 93
g ®W q F GEn WHG(, a8 0
dHEa gt WF T WFA W
AGEx Gl | TadiE A WAl
W AW AT 1 RT A
Agza §1 g7 wrae wiw gifahe
g1 g1 & @i W wer 2 fw
Tid 59 @ wifeT, v ¥ gmd
fres W o1 fa @ fawddt i
gd ag Wi wew § fF s s
gfiwar 9 s &1 g9 7,81
fraar & g g A oo aifiie
F g7 Am B, @l wew g fR
T wEAr W @ ¥, ug wrEmw
g qfi gEd ¥ T gaad fe
I Fai fear §1 ag fadw ar
gmar g, W€ 9 afwiEaw w7



297 Reported racial
attacks on Tamils in

aEer Ag g gl e ;|
ooy o § A
wEw grAr wifgg F@E A S
¥ Wy gax o G I
TEEH 4T ARY € | ATHA I§F T
Wi mear w1 fiv e g g o
@ g fase araEr ®)

wta AERT: TN G HHE
g W "y Fo ST AW Y A
Ll

| YA QA (FTAT) :
g a1 g @ Sy )

TR AEEY  HACH %9 /KA
®r oA HE W/E WHGT W WA Y S
T @ §edT dr P WS FOwH
Now I can hold it with the consent of

the members whose names have come
in the ballot; not otherwise.

SHR1 CHANDRAJIT YADAV: We
are all concerned about it. It is a
serioug malter, Everybody  feels
concerned about it, He was also
saving that out of the concern
which is thesa in the whole cuntry
and particularly in that part of the
country, Tamilnadu, this motion has
come before the House. 1 do not
know whether he will agree that it
may be postponed for today.

st TR e yr e (gishge) ¢
WIS e &0 & WY W g oar
T ¥ #T wrar gy ?

SHRI CHANDRAJIT YADAV: let
the Foreign Minister and the :rembers
whose names have come in the ballot
decide gbout it.

wEAW NPT : AT FEICAAE T §
TEY WY AT | wT @rg
(Interruptions)
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MR. SPEAKER: Now I cannot hal::z
on them, I am going ahead with this.

SHRI C. T. DHANDAPANI: The
position ig entirely different in  Sri
Lanka. Events of Sri Lanka give &
different picture,

sy e famre v (g9 ):
g wgrn, @ afiswdm diw
wgea ¥ famafafaa faomz &Y w=ic
fazwr w8y &1 @@ franT § oA
wrdar st g fv o3g s wX ®
uF am=m < |

oy #xr & fafaw vm‘f_ ]
srdm Tt aar afaawfial ax gasat
& ®AEre g gH 1 vfafFar

12.24 hrs.

[aqiraw wia T W Q)

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): Sir, during the election cam=
paign for the District Development
Councils in Sri Lanka in May.June
1981, communal violence broke
out in the Jaffng area leading
to a number of casualties and
considerable destruction of pro-
perty. A state of emergency wag dec.
lared and the sjtuation was eventually
brought under control with the help
of the armed forces., There has been
a recurrence of communal violence in
the last few days, This has been
concentrated around Colombo and in
the estate areag in the centre of the
island. The main victims are Tamils,
the majority of whom are workers in
the estates. There have been a num-
ber of deaths ang numerous jncidents
of arson, looting and violence. Seve-
ral thousand estate workers have been
forced to abandon their homes. The
Government of Sri Lanka has again
declared an emergency and the armed
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IShry P. V. Narasimha Rao]

Torces have once more been calld into
tontrol the sitaution. The Government

of Sri Lanke have alsg set up a machi-

nery for the rehabilitation of those

affected in the recent events. Due to
the confused sitaution, we have not yet
been able to obtain detailed informa-
tion as to how many Indian nationals

have been affected.

The Government of India have been
in constant touch with the Government
of Srj Lanka since these developments
began and expressed our concern to
them. They have kept us informed of
the turn of the eventg and the steps
taken by them, stating that they view
these events with the utmost yerious-
ness and are determined to restore

normaley,

These events are essentially an in-
ternal affair of Sr1 Lanka. Neverthe-
less, I am sure that Members of the
House do share the concern of the
Governmeat of India over these deve-
lopments since they affect a large num-
ber of persong of Indian origin and
possibly some Indian citizens, It is,
therefore, our hope that the Govern-
ment of Sri Lanka will succeeg in its
efforts to put an eng to the present
violence and restore confidence, so that
the present difficulties would be zoon
resolved and no shadows are cast on
the tradjtional close relationg which

eXist between India and Sri Lanka,
C o Tw fawre qwA ;o397 o
Mea, HE' agra ¥ WA aey
T WA F A v@r &, w@gr oF
AN wwA §, & auwmer FOfa
off ST & marg ¥ wrwm sTEIT F
fram ¥ ¥© Fwmwa &, ww 2
F amd 1 afk @
FgT 3 aY@ ¥ W §, ow

g S agr & ®r fAamh &
g, g N 2wt B aF @,
T oagr &1 awry & aga am

17243
a,gyg-
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giv gy v fagir agr #r amfow
it w1 @ O v det apl
9T wrEl ¥ dwr ¥ sedw
Fm § foawy met =% g &Y
amfarar ady fast & 1+ |7y ad
g sg 9T Wedw  ®Ar W
amT § | saw feafa & a &
w@A & A 1A Ay fawa @
g, % Ta v ¥ @ ¥ &
@ fAaga wTAr WEAT 6K awI

8 qur W SEar |

gxd gt am @ & AY fawe
arc W F3r 4r HIT /s F SrAAr
gt g fo g fam we s
qg =gt &, awi g, M
& 7a gk faew w41 ®% &1 v
g\ @ gart WAl §ET w7
ot faRelt ¥ &, wAdY SA-AET gv
oUW Te9 Bf 99§ ) [ETT
A ag Wt wmar s f5 oad ag
#ITw g A& & fv @ IaF
grrafer nmAl & aga  s@srals
AT @AY & ? mmd or wgr, &
AEF wraat ¥ ¥EEA E, gV
#RT F) NIEFWA WTE, gArd S
oEid § g T W W o§, wwT
d @ woor aF ge & 7 AR AW
T A SrARTS @, § &Y W @
[EAT wrgaT v w&ET & ow@e &
feamr % ag am w@dr & &
g g mwfes amar § | oeF
aiefe sos & @3S mefr ar
wqifawa & F§ FAT TAFT @
mffna AMET g A W1 Swg
g & ag @ W ad Wl @,
o Hel F v moawe ¥ fuf
ar dur o we @ g f& faed
= fomy & 3 wwwr soer

wrg & aur § 7



so1 m mﬁ. gnmm s, 103 ($AKA) violence ana g0

quwic ¥ adaw ®  dum
o & 1 Tgufa st Her o
I ¥ Afea A omer @ wT A
o€ | aror Wy AT QT A, Afwa N
@y o F femm F ag & fe sorx
<rezqfa oY agt wd A¥ o ww
#Y gvwA ¥ wrhr aw fasar WX
7% aga Srar a% gEETRT W ST avar
q7 |

gark wrdt =t gygoaw  eavdy
¥ 3w e O am adf &
FE Fr AWK HE waa wTW
axr XA rAg) ATAAT g ¥
#3 ga gl wifawmm %1 amar,
I3 W § FA ngfacarm FT A,
gA @ IaFr I_Tea Al F@ |
agt FT Wr wTE @, aga W
oA =gt W owcfed W@ W oasy
& aga Ardr D agiey FE Tifed o
BT WEEAT ST AT ST oW &
arg witde gar 4r, it R 15 am
®r maig F1 a1, {2 sa«wr 2 @«
% fod usafe fgar war | ua
IART WY qf@T a® g T a0
Y F@T AT 0 gh qwewa § &
awg wEar far TnE TR awe R
Aaff ;AT ST AT & 1 ST @@l &
fadtars & ot wgl widm ®&
faard & gl WY agt &1 $2a30 &)
o et & fadi agh #1 amfc-
Tar ¥ &y & wx ga} ag faeg
ot mx amforar ag fasr )
d araar wEar fE o wwen o
1T o7 " & A" H i gur
ar 37 fagsr 2 A & =% ussde
faar war a1, 98 < @@ w amel
a® wamw gur § ar af ! garq
frdma N g2 B R wr, 2g wa
fegramar & oo o1, agh & ™
afger §, Ffee frgam & X,

Sri Lanka ete. (CA)

Afpr arer wgy § fe wokr ok &
wfA Awza w1 amreor dw agr Y
& wad wf s ag W ewwdy
e arn qw A Afa ¥ wdftA
=8 wrdr &, famd ag aro wET
g’ facdragirsgr i
Y Ak wegmfa agt A awr W[,
gaAr agt # grar #1 fem wror
w® *T faar g ? @y # gAR
aFg 9fd@ W F aw ad W
AR A wkdm A+ faqrat «@m &
ag ¥ ag gfea <, 3% fasx
AR T HTTATT A 6F, 3§ WA
# auere aul w7 @ & ?

1Yo HVo 7 ITHE TR : IIreAX
wEET €1 ¥ 927 § 7w w44 AR
g & gat d madt aswra §
FATT 34 @ w0 ®E wde 4
Rar =ifgT, =W« o Avw w0
BT ag H A w QAT F ARNT
T GAT TN F Foaw w S, AN
# @z wg afqi g T frasfaia
TS AIET AT FaAr< Wi =g T
ot W@ & wg gw Fad g
g fag & @ adr Af« &M 5
M aGvEE@ H O§ O JHA L BT
Ta Fig @0 gAar a¥, & am
¥ wwr w3 fF siEE i adiT
ggr ®r feafe oT mig a1 g,
W g wmonm g O =g
qT AT |

%7 Wi ¢ atw f& =g W
s THp we wRAT S W wATAT
g ar, faadr @@ ¥ osads fea
war, 9a¥ faafadr ¥ #i0 waq gar
81 74 Ta wAY ¥ avaig adl
g & wwd dfe wedra azer
ST Ay € A fay & wg
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[ dTo qro Atfag wa)

awdr § far go @ waw gur o
wrAw e @t W fafeswing
fear war § + $& A6 w0 @gl
wr fafewafes festt ¥ %@ it
W g g W fem ¥ Afar e
o wat e war ¥ za  feg
qreT FO IAET O owm ¥
9gY ST WWr ¥, IHH ¥ w§ AW
wq qd-F Aff @ THF @
FTI® W T § | & A AR

)
A
mp

SEF a¥ WYk F TG S &
RT ¥, WH YT & wyar & @ o
ga fwdr ¥ W owmew aogafy w5
o FU¥ F AV ey ¥ oZy Wy F
fe =@t a1 AT ®T ¥
TH FETaor ¥ I <rgata & agr
ST g% S wE W ) W
qAHAE  wEEy A agat & fa el
g S s dEawE oaad,
A FgAT AT g f b A
g I wEr g fo @y I W
ST &< ¥ SE% AwEl W 9%
T Iawi  fawern & Fifmw w¥
ug wegafo ar Ay agy g@r
usafe ¥TUF wc ar & , oF
ol T &, , T afie gc
g, sagsr @ s & o
w far amefc av o7 ward
afwe g1 1 sgafy %9 ang g
mw § wErvg ¥ @
frams ¥ 9w B fefrr WA

AUGUST 19, 1981

violence and  jog
Sri Lanka ete. (CA)
gT Wil ®qw wIE - KAW
Lo

oft aearer Tag werd  (SIAT):
IIEAR AEIRY , WAl WY A WY
sraer feur &, 96 ¥ HE A@ T
€ g€ & s ¥ ogard
ari oWy dwx fearwar ¥ s
T FY AT A Awura Wi fear
o Foar grata arch & fag oo sqadr
® owrgfr L gy T Qur W
fra % gt st Wi wgher ¥
i & e & g e o
wgf faersd 1 it whee-wdi e
gC &, vawt @i el w5 Wy
g€ & \ wr wrew At AW F
gata & ford sfiefar &f ;e
wE€ Qarwgder 3 <@ g , foaw
qraty ¥ agwar faw w2

YT AT AN TS T8 TFIC H/T
W wurg w¢ @ g fw i
M & oG w6 e go v
afrerwfedi o wrdw qe &
O % ar® s A guw !
W F fae €A1 39T 4 wand AT
FIGQC (AT e gimT
A1¢ q3w¢ FE Tt W1 wiawww
& 1wy owiow ¥ oaga deid
W W wmuE wWeT &1 ®iE
qwE W FioAwE ¥ 1 T gHrQ
AN T A ¢ Wi T qurm

@ g7

™ wr< dEdig feafs § fa
TR W wime e wygr a¢ § 9w
w1 ¥ of ol qar feafe st agr
qeiwe 0 fan wer & st gant
oA ¥ o S it A qwrer
fen & w1 o Wi wgwr ag & fw
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uw ox g g4 feafq o @ @Y
E v ogude wire feafe o &0 wk §
for anff 9o wrfoer wrefe el ar
WTr ¥ W & A /or & 94w
feqla wire feafr o &% & aw
W TR W< 4 g oA, 9H Bl
¥ W UTRT AwET W ag¥ st
& wreafdes % § o wgt o I
TSt WY 460wl oo €
gfere «& o, umw feafw § ax
I & wrenfus g freer ey,
g8 & fog @l v ¥ S
€ 989 W1 § Wi Wi W § FIA
¥g o1 @i g ! ug ® wWeHAw
fader Hefr S ¥ AT ATEAT E A

: T OS¢ iR FT  WIAST §

arfwer wrdr &R ar W fREe
FOWHHC § AT AT H gH TFH
g e b faweer 1 wmwr &5
¥l DFF F OECC RMHA el BT,
g W HmAm welt S W SieeT
qEST § )

s{ dto &to Aty niw : IATEH
TEEw, & wgw & Fedwe w1 an
g & ag wmwear 9w ar sl
WHAT & ) SH & AW ¥ A(
TRFA § o SOSFT F QG X0
¥ §, T S wend W
t ) gm g 7z fod &t s
T sqaeqr woT AE %< fRar

W wnaw Yoy (ghard) : @t
W owgt ¥ qoifor A4 wF § I
T OHIWHT Ui AT siiafd dimwedr §
Afwsr o wgt & wafor wff <% &
W@ IAwr wrwlw WA Jf §
O Q¥ WY age W W gt §
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st fro o wfug v ¢ D,
gt S feafa & wa feafe w *y
A AT W I A wiafon wear
g1 my  fawi  fwadr #a®
& wia, fea s & wad £ o7,
w40 agwar €0 s, g W 9% &
wTrafar st & 1 wg &t &«
yaar g ware w0 gfawe ¥
g wg B wiow aw H ogw wag
wrefT A § 1 ug I wff €hir
Afed stg oqg TTOHT, HeE GE( dear
T W7 Wag AT WA & Ag
sror ava &\ A weare i Efa-
e U gw fedi st gave F #g
f  sowi gH TEW  Wag *
B wOF R ¥ gH & <2,
g #% Ifwg am off w0

@l am ag ¥ B g
¢ 94 F A= ¥ A qdl A
wgr o1 @ & Al FE andmEE
afl Wi wife amd aud T
gt @ @i feafc & ww @ ®
B GedT BN e a @
& Wre A Wi BHIT i RS
Fw g & 1 S feqle <@gt &
W & " A Y QI st
gH A F d wifmw av R ¥ A<
dur #% wedr fH3zq fauwr  fawer
A fasr 3 Fo AT M T wAw
o WT W & A< iR ofi wWie
gar< F FT P AT Q@ § |

Fraliam g ¥ & wia fudi
AW ¥ QH a@R § & e
AT AT HT ATQET 6 wgl aw
AT AaWAT ¥ ug  grededfeam
T g oY § \ mE TR Ak
i Aafl faar otr mwen | of wwr,
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[ﬁﬂn'ﬂoﬂ'{fﬂ!?ﬁ]
1 a1 feafe & wad ¥ * MW
shta an® amy < faar

/Y Ty AWt mea (SER)
TEAR WIET, ¥ UG AT WIS
T &Y 7d 9 AFwa gagead AT
¥ ooz @t wew wid s fxar @
gafrqg g1 v woasc sl w
wa¥ wmA W®IT |

fidsr i feafa aw im
<X AE A agT VA @ag Hidy
o T B AR, q2T, T,
TG T ad A 24l < KA T@
gl T M gF AW K ww R
qg waEmE W Ao we fzar
g0 f 9@t sa@r IFEE ¥R
AT A@AT | UF A& miadiq A o
A A Fgw fv owiwe  whadl
¥ 2 N7 1981 ® AF Hi AW
d 77 Wiw F 4v F AZ FHEAT
# oS ggA 21 Ex0 WO tagt a3
sy sfigar awre ®C A4 KO g
7€ 3BaF &A@ ATed AWM F
#fax =' Fata ¢ frg W)
e T& T gl F AW R #AT
fear—aar <@ WM gAF qdl

g7

A0 F[@ W 4 AT ARG
f@ ot wrdi-=iaiwl auEldT gar
qr fsa® & ¥ w0 oy ¥ wad
fas fwar i =g adwia 3@
3 ddfaa «df § e ag wiwar
et AN & &1 F AwAa dd S
q TSz AT wrgar g B @g wrAaT
TET GART -%wg AT WA FEr FAN
®qT FAT WL FI4 04 d  afafrat
& fab fo gr o ofcfae & o

AUGUST 19, 1981
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1 A v wdy ¥ N qg T
wer gwr ¥ wewr fralr €Y 3
TR & faq W AT ¥ WA
XY qgw W F?

sy a@ & ag AT AR §
fr gt qz, goad Wt gad Aw-
qm  sfesr # ogo oo @R oAw
st @ € oW wusgafa Y arar W
WY NATE FAT AT LR q I AT
F AR wWAT FEr AN &H
gar SaR gArh faaw iRk wer o=
IaEET § 7 dwE ¥ i ad ax
g W & "I Wi amEie-Tal #
g Wi owrar § & odwaww ¥ owre-
fdi &t ow amid w1 @ fzar
7T 1 TEe wAC W0 T fRA
g SFENWGT | ag0 WW A7 I
AT 9T AW F wRe AT I
g#R A o qfiqdq & Wy 2 )
g gard S owerd g s RE
TR HUT FI FATFST BHAT AT <G
2\ A1 gaT W ¥ S @i,
qureer, g fwar, sear, W
yaify ¥ &1 Ay wa @ § <A
% off Tar &t w5 ¥ T g
3 oo gt o g4 amw wdt &
FWET W g M gl aw
I8 AT H EV AL A ALHLHY
FAFL W A FF wm G
ag aw T { F o+l Aighi
& wigar v faew ddi T ddw
¥ geaget faqor seq % ¥ wifw
qWET AW H oger fqa@l ¥ adr wng
gUT gmr A1 wWr g

i dio dio w<fag aF : Farsas
#ETa ag € [AH A gAT, W@
QI T FAT 1
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Phis has become 5 guestionaire
rather than guestion.

gz fawrsarft e € wA-AU
Aar & wg41 ¥ fr oz exmnedor
WA og swer @ gatwa ¥

¥ ag Wt wgaAgar g v Qi
I Fgf & fm gl W Wk TAW
gy, f5a qw ¥ s 9w, =@t
wagr g mwer gt § 1 &% I
# wardaay & wfe a€r ac N
wraar g, gawr faacr & T o
axar § wifw & w@n W= W@
W E | uF A1 g I daF ufq
HITTE § WY gal 9% A o
ag wWr @y smar ¢ fe sEiw sa
Bwr & wifes  sgwedr ® W< =i
war faw § 1 zafag ag e+ sfa
7 % ge siig w08 i A« R
g

H{ CINATG diwwy Wicdy B
qg A FE T qrdaqi 7 oA73 0w
afer 47 ag 71 fw € qewl | oA
F1 HqATT fHaT 787 |

ot o dto A<ty w : AT
#81 Fv g2 w918 ST&r AOATT A 2rar
% TG SAFT WTY FEHTC WY grar § o

A sAQ aw g v 7 fs
wer qE F F4r wr gfea s
FEA@ 9¢ WM T K, FMAHC
wiw g & at wff, ug ¥ adf
¥ AFar wHr od wiw ¥ Ay #
§ feqofly =df arear =gar wdife
TaFr & sfiewt an wrafE qowAr
wwar g

sl & w3 § ST WA
oY, & AKX wgr v 6 1964

$M Lanka efe. (CA)

# oy ofie gar o7 AL 8w
o oW U fHasr a4t ¥ uwg wAv
qU R §9 Wi ®; fafedtma &
AT @7 | ug &% a) off | AFwy
7z a7 DY A W TR Tx
U ®Q@ FQ wE Al w0 g
B 7 W ST IaF T § % ovAv
wEA & av =« & A weX & wewmr
gar WA & \ gHifE¥ ag
izt mr wE ¥ &Y Iwar §
agi v feafs % §9 dui aleada
gut & f&a 8 = & &
g7 I A W W@, T -
Q& uwgi Axh w@ ¥ AKX @G
g qF Wi wwa A WA ) Ky
& aweamsf T¢ gq fam w1 g
g 1 =gl S wvdaifeat K94 @ A1

i TB T WAft § AL AT Y
g fiw ¥ feafa W ug Ax qfe-,
Fiq ami &\ T weF W{ =0
W E AR IR W ZF A A
qiw &N Wi g\ W Fu WAL
QWX U OSHAWT &§ WA AT FW,
T TeEwq WA ¥ feEX 40w,
T a¥ et & fAed ¥ Y,

FEt I @ ¥ 1.

H TR WAET T o Zad
T qgAT  WNHE T 9gAT T
Sewet W weksly ¥ = guo ar,
IEF[ GAT AR AL &AW P @,
afad sar F§ gauw odtiE €y
F AWM § AN IAF( AWML W (N
fzar war & ?

ot Yo fe wdag ww : S
THYHZ 1974 ¥ gAT A1 0\, .,

Y R §wT mred
1964 ¥ gar wy)
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®) o Wro AT T : 19747
AU THHE AT ar, Fi g quiie
¥ awrA g F o gur A9r
ww wiy feafs § w¢ DAL aAiEITN
T e § 1 gdr #& q
& fo aff £& &« w0 sar grour
i @w ¥ wur g1 wWify
g @ § f 1981 W & gaq
QAT A gHr, YeF aHicd
gt & ag¥ & sax fagesr 4,
T qX # gl W SRl qwt

q[]H Wl |

{1 A AAAFL WERAY 1 WA
TR AEEL, N Tat F (pFT =0T
g ...

MR. DEPUTY-SPEAKER: So many
clarifications? Let it be on some other
occasion, I have allowd him one cla-
rification. Now, Mr. Banatwalla may
speak.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, Sir, the
widespread disturbances in Sri Lanka
are a ratter of grave concern beca-
use 5 large number of Tamils of In-
dian otigin are the targets of this
particu'ar wviolence

Sir, it is a great consolation to
know that our Government is alive
to this particular problem and is in
constant touch with the Government
of Sri Lanka and is striving hard in
the best interest of Tamils of Indian
origin. This particulay aspect of the
functioning of the Government is
commendable.

Sir, the Government has rightly
said that we have no desire whatso-
ever to interfere in the internal
affairg of Sri Lanka, The hon. Minis-
ter, has voiced the sentiments of the
entire nation when he said so. How-
ever, wWe are naturally concerned that
violence hag been unleashed and the

AUGUST 19, 1981

violence and 312
Sri Lankg ete. (CA)
Tamils of Indian origin are the tar-
gets of that particular violence. Here
we must say that our concern is only
that these people should also live in
Sri Lanka with honour and dignity.

While commending the Government
for its alertness, I have a few clari-
fications to ask. I have not been told
about the magnitude of the problem.
Sir, in Sri Lanka there are Tamils
who are citizens of Sri Lanka. Then
there are Tamils who are citizens of
India and thirdly, there are Tamils
who are stateless. As the situation
exists today. Will the hon. Minister
tell the House the approximate num-
ber of Indian Tamils in Sri Lanka
and also the approximate number of
these Stateless persons? At least the
magnitude of the problem should be
properly known before we can think
of various other things. We have been
told that berause of the confusion
there, the Government does not even
know how many persons are affected.

These disturbances have been goiag
on, unfortunately, for a long time At
Jmast someg figure of the other, though
not un-to-date would have bcen with
the Government Therefore I would
plead with the Government to take
the nation and this House into confi-
dence and also explain the magnitude
of the problem,

There is a reforence in the state
ment abjut the happenings in Jafna.
It is unfortunate that even the police
in Jafna indulgeq into looting, aison
and all sorts of atrocities for which
the Government of Sri Lanka cannot
escape responsibility, J do rot rise
here to say that we should <nap our
ties or do things which will effect
our ties with the Government of Sri
Lanka. We want all friendly rela-
tions but at the same time we have
to be alive to the problem. I would
like to ask the Government as to
when these happenings were there in
Jafna, what type of protest or any
thing was done by the (Government
at that particular occasion?
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In the statement we are told about
rehabilitation that Sri Lanka Govern-
ment has set up a machinery for the
rehabilitation of those effected in the
recent riots, Has the Government
tried to know in the interest of our
people over there the type of this
machinery and itg adequacy? Have
there been any talks whatsoever bet-
ween our Government and the Gov-
ernment of Sri Lanka? Is there any
thinking of the payment of compen-
sation by the Government of Sri
Lanka to those uprooted and strand-
ed over there?

I understand many have sought re-
patriation. I would like to know how
many have come forward to seek this
repatriation ard what is being done
with respect to them?

One question hag already come up.
But the reply to it has been evaded.
It has been asked and I want to em-
phasise that there were racial distur-
bances here in Sri Lanka., They were
there in England also. Our President
cancelled the trip to Sri Lanka. He,
however, went to England. My ques-
tion is only this. Please explain wus
the rational ground, because the basis
of thig difference is an important
matier, I am not here saying whe-
ther he ought to have or ought not
to have gone but there is a difference
in the wttitude. Therefore, I would
like the Government to clarify beyond
any doubt the attitude of the Govern-
ment towards such racial disturban-
ces in other countries when our peo-
ple are also involved. They are also
1?1e targets. Tet there by a clarifica~
tion. Let us understand this particu-
lar difference that is there. I hope
that the hon. Ministey would also try
‘to clarify this particular situation. It
I8 no use saying that the situation Sri

'.Lanka is different from the situation
In England. There should be ceriain
ohjective standards and I would like
to know the basis on which this par-
ticular decision was taken resulting
into thig differentiation.
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We wish well to the Government
of Sri Lanka in all its efforts to
bring about normalcy. We have no
intention whatsoever to interfere in
their internal affairs. We all have
iriendly ties and our friendly ties are
not so delicate that by expressing our
concern over here, they would be
affected.

I am also bappy that our Govern-
ment is alive to the situation and I
want it to continue to be in constant
touch. Full details are not available
today. As and when full details of
the number of people affected over
there are available, they should also
be placed on the Table of the House.

SHRI P. V. NARASIMHA RAO: I
have said at the very outset that the
subject-matter of this Calling Atten-
tion is not the same as the question
of repatriates which has been pending
according to the agreements between
India and Sri I.anka.

SHRI K. T. KOSALRAM: The
agreement is over.

SHRI P. V. NARASIMHA RAO: I
submitted to the House that we are
on a particular matter, namely, the
riots and the aftermath of the riots.

In regard to the agreements and
the implementation of the agrcements
and what remains to be done, I am
prepared to give all details to  the
House. It is not fair for me to give
one or two details, one or two figures,
because I will have to trace the en-
tire history of these two agreements.
I will have io take the House into
confidence in regard to what has been
done, what has not been done, why
it has not been done and what is
proposed to be done. So, this is a
subject-matter which is different. Not
that I want to withhold anyhing
from the House, That information I
am prepared to place before the
House.

So far as today’s position is con~
cerned, I understand that, just to give
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one or two figures, 80,000 Indian citi-
zens under the agreement are still
to be repatriated and there would bz
another group of possibly 40,000 to
50,000 citizens who have residences
outside the agreement. They are
there outside the agreement.
They would become Stateless whose
cases Will have to be decided, But, as
I said, these are only tw, figures at
random which 1 have given. I will
have to go into the whole history it
any right, conclusions are to be
drawn. I am prepared to do that.

SHRI K. T. KOSALRAM (Tiuu-
chendur): There are 25 lakh State-
less people there, I can challenge the
Minister.

SHRI P. V. NARASIMHA RAOQO:
That 15 what I am saying. This s the
risk in giving figures at random. I
am prepared to take the House into
confidence and give all the figures. We
need not challenge each other here. I
have said that these figures are ten-
tative. These figures are still being
gone into. The cases are still
going on and the figures will become
final only when we go into all the
details,

In regard io the citizens of Sri
Lanka and citizens of India there and
the Stateless—it is the same thing—
these three categories, I will have to
Eo into the whole history. As I said
before, I am prepared to give it, but
not in connection with his Calling
Attention,

Now, about the policemen them-
selves in Jaffna taking part in some
of these atrocities, it hag been brought
to our notice that the Government
of Sri Lanka has taken action against
a fairly large number of such police-
men who were known to have parti-
cipated in such activities and, I un-
derstand that action has been taken
or at least initiated.

I have said that I would like to
confine my attention to the subjec-
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matter of the Calling Attention. I wold
not start drawing a parallel between
one visit and a other visit. In any
case, to what extent the visits of the
President of India, can be brought
into question here in Parliament isa
matter which needs to be considered.

13.00 hrs,

So, I would appeal to the Members
not to ask for any further details in
regard to any of the visits of the Presi-
dent of India, So far as Sri Lanka
is concerned, I have already said
that his visit is on. It is going to
take place ang the postponement will
have no effect on our friendly rela-
tions. Seo there is no difficulty on
that score.

13.01 hrs.

The Lok Sabhe then adjourned for
Lunch tilt Four‘een of the Clock.

The Lok Sabha re-assembled after
Lunch gt five minutes past Fourteen
of the Clock.

[Mg, DEPUTY SPEAKER in the Chuir]
MATTERS UNDER RULE 377

MR. SPEAKER:
Sabha.

(i) NEED TO ALLOT MORE WAGONS ON
PAST RUNNING GOODS TRAIN FOR
ESSENTIAL ITEMS FOR PAPER INDUS-
TRY.

SHRI AJIT KUMAR SAHA (Vish-
nupur) ; Sir, certain items were
classified as essential under the Es-
sential Commodities Act but they
receive a lower priority in the matter
of wagon allotment. As a result, the
movement of essential commodities
which are raw materials for certain
industries, is severely affected. One
such aflected industry is the paper in-
dystry. Altbeugh an essential com-
modity for paper industry, the move-

Shri Ajit Kumar
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ment of stocks of bamboo received
wery low priority in the mafter of.
wagon allotment by the Railway au-
thority. As a result stocks of bam-
boos were geiting accumulated at
loading points of producing areas
whereas the paper industry is being
starved of raw materials. There is
the danger of heavy losseg due to pil-
ferage and theft on the way, even if
wagons are  allotted ullimately, as
invariably such raw materials are
sent by slow-moving training which
stop on almost all wayside stations.
I, therefore, demand that such items
should be upgraded to a higher cate-
gory of prioriy and should be des-
patched mainly by fast express goods
trains.

MR. DEPUTY SPEAKER: Shri Son
fosh Mohan Dev. .. Shri Eduardo Fa-
leiro.

(ii) ALLEGED DISCONTENTMENT AMONG
GOVERNMENT EMPLOYEES OF THE
UNION TERRITORY OF GOA IN CON-
NECTION WITH House ReNT
ALLOWANCE

SHRI EDUARDO FALEIRO (Mor-
mugao): There is a great discontent
among the Government employees of
the Union Territory of Goa due to
failure of Government of India to
sanction adequate House Rent Allow-
ance to them. There has been a tre-
mendous influx of people from other
parts of the country into that Union
Territory resulting in the highest rate
of growth of population anywhere in
the country over the last two decades.
The overall cost of living in that
Union Territory is also fast rising be-
yond the rest of the country. Taking
1965 as the base year with 100 points
the cost of living index in Goa was 248
points in 1979 which is higher than
even that of the capital citieg of
Pelhi and Bombay. Obviously the
construction of residential houses has
not and could not keep pace with
the unprecedented growth in popula-
tion and counsequently there hasbeen
a8 severe shortage of accommodation
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and rents are sky-rocketting. Govern—
ment employees in Goa are being.
given HRA at the rate of 7-1{2 per
cent which ig far below what they
have to disburse towards rent in pri-
vate accommodation and only a frac~
tion of them is accommodateq in Gov-
ernment houses. The government
employees have therefore been de-
manding House Rent Allowance at
the rate of 15 per cent as admissible
to employees residing in B-II class
cities. In fact the Ministry of Fin-
ance, Government of India has classi-
fied the Union Terriory as 3 B-II city.
Also the Union Territory is entitled
to this treatment in view of the re-
port of the Third Pay Commission
which says that HRA is to be granted
not on the basis of population but on
actual assessment of the prevailing
rates of rent. I, therefore, request
the Government to take immediate
steps to correct the injustice done to
the Government employees in Goa
and that HRA at the rate of 15 per
cent be granted to them without any
further delay.

(iii) NEED FOR A DEVELOPMENT PROG-
RAMME FOR THE DISTRICT OF BHOJ-
PUR IN BIHAR.

PROF. K. K. TEWARY (Buxar): I
raise the following matter of urgent
public importance under Rule 377.

The Government has recently taken
many steps to correct regional imba-
lances which had led to widespread
deprivation, discontent and violence
in. many parts of the country. In a
country of India size with its mani-
fold problems of poverty, illiteracy
and backwardness the methodology
of planning should have been more
responsive and meticulous in meeting
the legitimate aspirations and needs
of all the regions and should have
scrupulously avoided the pitfalls of’
competing pressures and pulls of the
more articulate and influential sec-
tions of public opinion and leadership
from such areas which for historical
reasons were better placed than their
counterparts in the rest of the coun-
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1ry. It is heartening to note that
ander the leadership of Mrs. Indira
Ctandhi a fresh look is being given
to this sensitive issue and the whole
planning process is being geared up
to stem the perilous consequences
which were threatening the integrity
of the country and breeding danger-
ous socio-economic tensions. In this
context the proverbial backwardness
of Bihar despite all its infinite re-
servoir of possibilities, deserves im-
mediate  attention. Even in  Bihar
there are pockets of backwardness
which remind one of the medieval
times when people lived entirely on
the vagaries of nature completely cut
off from all the trappings of civilised

life.

The District of Bhojpur in Bihar is
such a hapless area where about 80
per cent of the people still live in
abjust poverty whose pitiable exis-
tence is a cruel stigma on our other-
wise forwaid looking and progressive
programme of socio-cconomic change.
I{ is 1eally unfortunate that scant at-
tent on has been paid to this area
where he concept of poverty line
should be substituted by degradation
line which alone can describec the
utter wretchedness and  debilitating
poverty of the god-forsaken people
of this district. @ While one half of
the district is the permanent abode
of drought the other half is constant-
ly ravaged by floods. Consequently, it
has acquired the dubious distinction of
being the niost powerful and active
citadel of the left extremists and ad-
venturists who have declared many
blocks of the district as liberated
zones and are indulging in senseless
violence and killings without any let
or hindrance. Some recent books pub-
lished on the Naxal movement have
identified Bhojpur as the sheet-an-
chor of Naxalism in the country,
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In order to check the growing so-
cial tension and violence in this area
it is imperative to provide necessary
infrastructure of development and
bring it .under integrated rural
development programme launched
Government. I make g fervent appeal
to the Ministers of Home Affairs and
Industry to evolve a coordinated pro-
gramme of development for Bhojpur
which is fast turning into an area
of darkness providing a hospitable
hunting ground for those who seek
to subvert our political system by
spreading violence and disaffection
among our people.

(iv) NEED TO ESTABLISE THE PROPOSED
NATIONAL INSTITUTE FOR AYURVEDA
AT TRIVANDRUM.

SHRI A. NEELALOHITHADASAN
NADAR: It has been proposed to
establish a national institute for Ayur-
veda at Trivandrum, amalgamat-
ing the following:

1. Postgraduate Training Centre in
Ayvurveda now attached to the
Government Ayurveda College, Tri~
vandrum, presently a centrally
sponsored scheme,

2. Central Research Institute for
Ayurveda of Central Council for
Research in Ayurveda and Siddha
located at Cheruthuruthy.

3. Regional Research Institute of
Central Council for Research in
Ayurveda and Siddha located at
Poojappura, Trivandrum,

4. Pharmacognosy Unit along with
Botanical Garden and Herbarium
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of the State (Fovernment, located in
the Regional Research Institute
campus at Poojapura, Trivandrum;

5. Pharmacology Unit of Central
Council for Research in Ayurveda
and Siddha, located in the Medical
College, Trivandrum,

6. Publication Unit, now part of

the Government Ayurveda College,
Trivandrum.
The main objects of the Institute
are: (a) to promote the growth
and development of Ayurveda, (b)
to augment highly trained manpo-
wer at Post-graduate and Doctorate
Degree level; (¢) to formulate aims
and patterns of research on scienti-
fic lines 1n Ayurveda; (d) to under-
take any research or other program-
mes in Ayurveda; (e) to initiate
and develop and coordin#f scienti-
flc research in different aspects,
fundamental and applied of Ayur-
veda and to promote and assist insti-
tutions of research for the study of
diseases, heir prevention, causation
and remedy; (f) to provide medical
care through Ayurveda to the suf-
fering humanity on no profit no loss
basis and (g) to conduct oxperi-
ments and develop patferns of tea-
ching in Post-graduate education in
all branches of Ayurveda.

But it is a matter of regret that the
proposal is still awaiting clearance by
Central Government The Government
of Kerala on 21-10-80 requested for
expediting the clearance of the Gov-
ernment of India on the proposal. The
Central Government has replied that
the matter was being examined. I
Tequest the Union Government and
the Union Minister for Health to
avoid delay and do the needful for
e_stab]ishing the provosed national Ins-
titute for Ayurveda at Trivandrum
at the earliest.

(V) STEPS TO IMPROVE WORKING OF

INDIAN DRUGS AND PHARMACEUTICALS

Lirp,

DR. VASANT XUMAR PANDIT
(Rajgarh): The Indian Drugs and Phar-
maceuticals Lhpited (TDPL), one of the
blggest' public séctor enterprises, is in
shambles, The capacity utilisation of
i various plants, with heavy inven-
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tory of finished products, the monthly
losses on account of under utihsation of
capacity is estimated at about Rs. 1.5
crores, Of the total losses, the Rishi-
kesh Antibiotic Plant of IDPL. alone is
responsible for a loss of over Rs. one
crore every month,

What is worse the losses are being
compounded by the burden of interest
charges on the massive inventory of
finisheq products worth about 32
crores. Besides, IDPL has to recover
its dues totalling about Rs. 12 crores
from the State Governments, These
losses assume significance keeping in
view the rise in the prices of drugs
allowed by the Government early this
year.

It is interesting to note that the rate
of capacity utilisation of the Rishikesh
Plant is 30 per cent. At present the
Gurgaon formulation plant is operat-
ing at 15-20 per cent capacity, the sur-
gical instrument plant at Madras at 30
per cent and the Hyderabad semi-syn=
thetic drug plant at 65 percent.

It was expected that the country
would become self-sufficient in the pro-
duction of these bulk drugs, but the
expectations have been belied. The
demand for drugs continues to be met
ithrough imports. Over Rs. 150 crores
worth of drugs have to be imported to
fill the gap between availability and
demand. IDPL has also bungled in the
implementation of ils expansion plan.
On account of delays, the project cost
had gone up from the original estimate
of Rs, 153 crores 1o Rs, 27 crores.

The above situation is indeed serious
and dismal. I call upon the Govern-
ment to immediately gear up IDPL and
take immediate steps on war footing to
put this public sector undertaking in
proper shape. The present shortage of
basic bulk drugs and life saving medi-
cines is the cause of great concern for
public health.

The House knowg well that through-
out the country there is a dearth of life
saving medicines and important drugs.
If a public-sector prestigeous under-
taking like IDPL fails in its production
programme the Government will be
left with no other choice but to import
the essential drugs at heavy foreign
exchange cost, I, therefore, request
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the Government to appoint g High
Power Investigation Committee to go
into the working of IDPL, so that the
production be geared up and the haz-
ard to public health will be much re-
duced. This is a serious matter of
urgent public importance and I request
the Governmeni to come before the
Parliament with a full report on what
steps they have taken in this connec-
tion,

(vi) NEED TO ESTABLISH A SANDAL
CORPORATION

SHRI CUMBUM N. NATARAJAN
(Periyakulam): Mr. Deputy Speaker,
Sir, India produces nearly 140 tonnes
of Sandalwood oil annually about 60
per cent of which is exported. The rest
0of the o1l is consumed within the
country in the perfumery industry,
the most important of which is the
manufacture of Ittars. It ig alsg used
in soap industry and puffing products.
It earns foreign exchange to the tune
of aboul Rs. 2 crores every year. There
are at present 25 distillation units in
d'fTerent parts of the country.

The sandal tree may become mature
in about 40 years. Generally dead
trees or ol trees between 50 to 60
¥Years are allowed to be cut for oil dis-
tillation. The small scale units mainly
recenne their supply of raw material
from the Forest Departments of Tamil
Nadu and Karnataka.

Export of Sandalwood 0il used to be
nearly 65 per cent of the total produc-
tion It 1s exporteq under Agmark seal
of the Government of India. The prin-
cipal buyers are USA, UK, France.
Germany  Swilzerland, Holland, USSR,
Japan, Thailand. Sudan ete. In the
rerent past there has been decline in
the export of Indian Sandalwood oil
because of free availability of Indo-
nesian oil in a big way at a cheaper
rate. It has captureq nearly 40 per
cent of the world market. As such, it
is a big challenge to India to overcome
thig situation.
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Further_ the Gavmnmt& has impbs-
ed a ban on the export of Sandalwood.
The ban on the export of Sandalwood
must be lified and good quality sandal-
wooq required for religious purposes
must be exported for earning fareign
exchange to the country, It is wrong
to assume that export of sandalwood
is denuding the forest, as only dead
trees or fully-mature trees collected by
the Government of Tamil Nadu and
Karnataka gre offered for sale or used
for distHlation. Further propagation of
sandalwood could be intensifled in all
the Southern States of the country
using better seeq and other imple-
ments, Prolection of the younger
plants from grazing and browsing by
animals must be thought of seriously
and providing fence for protection.
Smugeglers remove the best trees which
are usually genetically superior. This
results T genetic erosion. So it becomes
necessary to take gppropriate steps to
prevent ¢muggling. The spike disease
in sandal is a serious problem and the
disease may wipe out considergble
part of the population, Research on
the use of various fertilizers for obtain-
ing quick growth and better heartwood
formation in gandalwood should be
attempted. As carveq things of Sandal-
wood used for ornamental or religious
purpnses have great demand, more
carving industries should be starteg to
make these itemg ang sent to foreign
countries for earning foreign exchange.

I demand that a Sandal Corporation
may be createq to look after all as-
pects nf silviculture, managernent,
logging. extraction of oil, research ete.

(vi1) FLOOD RELIEF MEASURES IN
MATHURA DistRICT OF UMTAR
PRADESH

st fenvwe feg (agT) - wew
sRw ¥ v "gq ¥ awf ¥ amowr

m™mr g M A= @ g §
ast ¥ o2 W o Wiz AN wwer
ftag W azgraf & Qo &
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WY & whm W wew  dqrc wff
D T wAn A ¥ fwe
wef o ot 29 A ¥ wwaw wg
@r &1 wta & wog gt AidAl F qreAr
O ZRT g TET &S § 1A ¥
fevl w1, 8T ¥ wq ware ¥
wEr A @ omr § 1 qawi WK
whrdt % dmre  dwar oW
B T § 1 SAAT MuMERT W ¥
Fa7 § 1 SR A ATETET WeA qYrIAT
uwafy g 1 & ge wwm Al ®
uifar agraar ¥ a@AwFAr §
A, ARAET KR FN agHEr OF
FT ATH fEr WX A7 wrEwmwr g
wgt 3 oy fRaemr d@va § wgt @
qrt  famerar, ¥ wemEar & )
it rrﬁ?f #r ufemw =sear
gy afgg + waw da F& *
feart *1 ag@ar & e =Ry
¥ awr oo frew em
fear waw fo&r * axwr g
g7 nE9T : WA AW Y grdar
g s marm T oaga fad a
wifgs ag@ar &7 JWawdr w0
Fa gwere wrg fagaor and
vd ¥ gu AFam  Fr afagh
¥ g afgs g3 3T @zwr #30)

(viii) FasT Y FIve KArRNATAKA M.L.AS
FOR SETTLEMENT OF KARNATAKA-
MAHARASHTRA BORDER DISPUTE.

PRF, MADHU DANDAVATE (Ra-
japu=): Sir, Five Members of the Kar-
nataxa J.egislative Assembly belonging
to the ‘Maharashtra Ekikaran Samiti’
have sturteq an indefinite fast in Bom-
bay in support of their demand that
the Union Government should settle
the long pending Karnataka-Maharash-
tra Border dispute in a just and ami-
cable manner and on the basis of well-
defined principles, taking into account
the wishes of the people democratical-
ly-expressed
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In the Fifth Lok Sabha, the Govern-
ment led by Mrs. Indira Gandhi had
assureq that the border dispute would
be settled prior to the elections to
the Sixth Lok Sabha.

Under the Janata Government, the
Union Home Ministor had already fixed
a meeting of the Chief Ministers of
Karnataka and Maharashtra to settle
the dispute; but in the meantime the
Government fell,

The present Government has also
sured to settle the dispute.

I, therefore, urge upon the Govern*
ment to take expeditious steps to settle
the Karnataka-Maharashtra border gis-
pute pending for about 25 years so that
a source of tension between the two
States is ended, and people from the
border areag are encouraged to join the
nation’s mainstream of politica) life.

(ix) NON-AVAILABILITY OF WAGONS FOR
BOOKING OF TEA FRCM DISTRICT
OF CACHAR TO VARIOUS PARTS OF
THE COUNTRY

SHRI SONTOSH MOHAN DEV (Sil-
char): For the last four months, in
spite of repeated requests to the N.F.
Railway aulhorities and the Railway
Board, the Tea industry in Cachar
could not move their finished tea to
various Tea Auction Centres and to
other buyers of the country. This has
created serious financial crisis in the
Tea Industry of Cachar andg about 5
lakhs tea garden labourers are not gett-
ing their wages regularly because of
the non-availability of funds from Banksg
by the Industry people for non-booking
of Tea. May I request the Railway
Minister to look into the matter and
take immediate steps so that sufficient
number of tea fit wagons are made
availiable to the intending despatchers
in the various Railway stations of Ca-
char district? Unless this is done, this
will create serious labour unrest in the
district of Cachar.
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14.24 hrs.

MOTION RE FIRST REPORT OF
COMMITTEE OF PRIVILEGES

MR, DEPUTY-SPEAKER: Next item.
Shri Jyotirmoy Bosu. You can wmove
your motion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Deputy Speaker, Sir, I
beg to move:

“That this House do consider the
First Report of the Committee of
Privileges presented to the House on
the 8th May, 1981."

There 1s a Footnote here which says
that Item 12, the Contingent Notice of
Motion. will be taken yp after this,
which reads as follows:

“That this House disagrees with
the findings and recommendation
contained in the First Report of the
Committee of Privileges presented to
the House on the 8th May 1981;

This House do resolve that Shri
J. R. D. Tata be summoned at the
Bar of the House and be admonished
by the Speaker for the breach of
privilege and contempt of the House
committed by him.”

This Bill, wil] be taken up after the
adoption of my main motion after the
consideration stage.

I regret to say, witheut casling any
aspersion that the report under refer-
ence “nes not properly and fully reflect
the evidence, I request to say that,
Sir, with due apology without- casting
aspersions. But I am glad to say that
at least two of its Members, namely,
Shri George Fernandes ang Shri Shiv
Shankay did make an effort, I find
from the evidence to elicit the correct
information, precise information—wou
see the language—and make it gn ob-
Jective report, this is very
for us to note. Sir, never in the his-
tory of parllamt' to my memory,
within my tenure of 14 or 15 years, I
have ever seen such a daring and
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gf Priv.
scathing attack on politicians as it was
made out by Shri J. R. D. Tata. Sir, I
will show that it took as much space
of this paper as nearly 1/6th of a full
page ang therefore I analyse it now.
There were 21 counts of vilification
and most of them, T gee all of them,
are unwarranted and unauthorised ecri-
ticismn because it did not suit his lik-
ings and he knew it ang I expected him
to know it that the employées of the
Air India hag congratulated the Com-
mittee for making a thorough enquiry
and reflecting it without any favour or
fear.

MR. DEPUTY-SPEAKER: Mr. Bosu,
¥au have to be very short because the
total time allotted for this is only
half-an-hour. There are 5 or 6 Mem-
bers to speak on this.

SHRI JYOTIRMOY BOSU: Sir, 1t is
a substantive motion moved by me and
the mover of the motion will have to
be given at least 20 to 30 minutes.

MR. DEPUTY SPEAKER: You try to
cooperate with the House,

SHR1 JYOTIRMOY BOSU: Sir, the
report of the Public Undertakings Com-
mittee got a wider pubheity and was
applauded and those who were involv-
ed ang accused were the people who
frowned upon it Let me tell you that
the Commitfee was very generous that
it did not reveal some documents, par
ticularly the new complimentary pass
list and if that had been released,
then this Company woulg have been
forceg to pay milliong of dollars as
penalty,. The Committee was good
enough and considerate enough and
this is what in return the Commuttee
got. Sir, I regret to say that the apo-
logy was not unconditional as is stated.
In fact, to my reading, it is no apology.

Sir, kindly see page 40 of the Report.
There, you will find thet my hon.
learneq friend, Shri Shiv Shankar had
cautionegd the witness, This man had
been ¢autioned. He was, evading all
the time ang he was trylng to take
the Committee for a ride. Shri Shiv
Shankar said “please do not go into the
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merits”. He aits on judgement. Then
he says “No apology”. Further it reads
like this.

“Shri P. Shiv Shankar: On merits
we are not asking. Shri J. R. D.
Tata: I do not unconditionally apolo-
gise for what I said in this particu-
lar part of the statement about Mr.
Bosu, I mean, the substance of it.”

Then he denieg in reply to Mr. Shiv
Shankar’s question—a part of it. ‘Then
he says “I frankly and with due res-
pect deny that I said or made state-
ments—at least in my judgement—
which were derogatory or which were
in breach of the privileges of the
House. That is my own view; other-
wise, I would not have made those
statements.” He denies it. He does not
even admit that. Then he justifies that.
How he justifies himself can he seen in
the following words:

“Shri J. R, D. Tata: I must take
this opportunity of saying as ex-
Chairman of Air India, and as an
Indian—I am proud to be an Indian
—believing in the future of India
that there is a very dismal future if
citizens of India are discouraged
from expressing their views unin-
hibitedly.”

Preaching sermons.

That means the Parliament can be
given g3 shoe-beating. Shall I quote
what he stated among the 21 counts
He saig “it also provides its own evi+
dence of how far or should I say how
low some elected representatives of the
people are prepared to go to satisfy
political or Ideological things irres-
Pective of...... etc. etc.” Could we
imagine that, Sir? He thinks that he
should enjoy that freedom.

Then he says:

“I will close only by saying that 1
felt absolutely convinceq that it was
a publie duty and I would have failed
in my public duty # I had not done
what I had done; I shall do it today
and T shall always gay that as @
citizen, ..
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Then, Shri Venkatasubbaiah. a mem-

ber of this Committee puts a question:

“The point is very limited. The
point is that the words used were
against Mr. Bosu in his capacity a9
Chairman of the Public Undertakings
Committee, for which you have ten-
dereq an unconditional and unquali*
fied apology. 'This is a limited ques-
tion on which we wanted Yyour evi-
dence in the matter. The Committee
has clearly stated that they are not
going into the merits of the case at
alL”

And in his reply, Mr. Tata has the
audacity ang temerity to say:

“I have no further evidence”.

He refuses to reply.

This is money power. With the
money power, he thinks he can boot
this Parliament; he can boot the elect-
ed representatives of 650 million peo~
ple. That is the position. I leave it
to the House to judg and tell me if I
am wrong and if the report fully re-
flects the evidence. It is a very sad
thing. There are indications, it is the
chair-work of Air India, they are indi-
cations I have them.

I do not know why the Committee
dig not take notice of the uncondition-
al apology tendered by Shri P. ¥, Meh-
ta, the regional Director of Air India,
headquarters in New York. He has to
cover Canada ang New York, if I re-
member correctly. He gave his col-
leagues a circular which I produced
before the Speaker this morning. This
matter came before this House as a
privilege motion and the man admitted
his guilt and tendered an unconditional
apology. Did the Committee take into
consideration that this is algo g mis
chief that Shri Tata was doing. What

did that circular say? It was from
Regional Manager, Air India, New
York:

“To: Al] Staff—New York Head-
quarters, Al ASMs/DSMS. All De-
partments—JFK Airport/Ticket
Office/Purchasing Office.
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[Shri Jyotirmoy Bcsu]

From: Regional Director, USA and
Canada.

Dear Colleagues:

I am sure that many of you have
reag various reports appearing in
newspaperg published in India and the
Indian press here with regard to the
report of the Public Undertakings Com-
mittee of Parliament on Air-India.

Those of you who read the article
must have been disquieted and upset
by the one-way barrage of attacks on
Air-India.”

Look at the cheek; on whose inspira-
tion does he do it? Then:

*I am happy to enclose a copy of a
report that appeared in ‘The Times
of India’ and ‘The Indian Express’
and other leading Indian papers on
May 29, 1979, as a result of an 1n
terview with our founder and ex-
Chairman, Mr, J. R D. Tata:®

. The great god, Mr. J. R. D. Tata
Further,

“We all work for a very fine orga-
nisation and over the past thirty-one
vears of internationa] service has
met with and dealt with the stiffest
of international competition with
considerable success. I am gure we
are all very grateful to Mr. J. R. D.
Tata.”

Ang to hell with the Parliament and its
Committees.

Then. Shri Tata trieq to misleag the
Committee.

Kindly see page 33 of the report, and
what shri Tata in reply to Shri
‘George Fernandes stated. I am only
qQuoting a part of it:

“ . . When I learnt the manner
in which they had been treated,
bullied, threatened, their remarks
were brushed aside—they were
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treated with total lack of consi-
deration—that at least gave
me the impregsion that 1t
would be unlikely that there would
be a fair judgement in the Report on
Air India. But that is all. It is only
after I read the Report that my
indignation and my feelings were
aroused and after Mr. Jyotimoy Bosu
himself had given an interview to
‘Blitz’, even before the Report had
been studiegd by Parliament or even
by the Government. He himself, not
ag the Chairman of the Committee
on Public Undertakings but as an
individual goes to the press, goes to
‘Blitz’ which is known to be a sen-
sation-mongering paper ang gives
evidence in which he discloses.

He forgot conveniently that I it I re-
member correctly, ceasedq to be Chair-
man of the Public Undertakings Com-
mittee on 30th April, 1979 and this is
dated May, 1979. Knowingly he did
this Now I will tell you what he said
in reply to Shri Shiv Shanker. I am
very glad. I must confess, here, I am
very critical of him on certain things,
but I must appreciate him for this....
(Interruptions).

Al] right, I condemn him for dong his
job properly.

MR. DEPUTY-SPEAKER. Mr. Bosu,
they learnt this laughter only from
you.

SHRI JYOTIRMOY BOSU: Sir, I
should receive royalty irom each of
them.

Sir, Shr1 Shiv Shankar says:

“I am asking a very'general gues-
tion. Were you aware or were you
not aware, before 28th May, 1979—
that is, the dale on which you gave
the press interview—that any re-
mark derogatory to the honour of
the House or its Committees or its
Members amounted to a breach of
privilege? I am asking a very general
question!: I am not asking anything
with reference to your remarks.”

In reply Shri JRD. Tdta says:
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“I would certainiy be aware, as an
Indian citizen of some reasonable
education, that any remarks deroga-
tory to Parliament are not accep-
able....”

That is the point. Then Shri Shiv
Shankar asks:

“Then, may I ask the question as
to what prevented you from coming
forth with an unconditional apology
before this Committee at the time
you addressed a letter to the Speaker
himself?”

Shri J.R.D. Tata replies:

“] do not entirely uncerstand
what you mean by ‘unconditional
apology’.”

Look at this operative part,

~1f by unconditional apolcgy”™ you
mean, in fact; arologising for giving
an interview, for defending Air
India; for countering the totally
wrong arguments or totally unfair
criticism of Mr Bosu and his atti-
tude towards the staff of Air India,
who couud not defend themselves
well, I was not prepared to give any
such unconditlional apology.”

Can you imagine that? Where is the
reflection in the Report? Where is it
reflected in the Report?

Then it was raised in the Sixth Lok
Sabha. Again I raised it in the 7th
Lok Sabha on 29th January. The
Speaker sent it to the Privileges Com-
mittee on 2nd February. Sir, they con-
cluced taking evidence on 6th of
September, 1989. Eight months passed
and nothing happened And the draft
was adopted on 5th May, after eight
months and it was laid on the last day
of the House of the last Session, which
was ‘free-for all day', And only cyclo~
styled copies were available. They
‘Wwere available only very few in num-
ber, With great difficu.ty 1 got a copy.
Press could not get it. And of course,
the Tata lobby overnight vigorously
worked to see that nothing came in
the Press; and they succeedec. And the
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Parliament was uundermined. After
hurling such scathing insults on the
House, he gets away with it because
there is money behind it.

I lastly appeal to the House through
you. We have on numerous occasions
jailed the poor unemployed people who
threw leaflets from there and shouted
slogans. Here is a case, a person who
has booed before the Committee and
did not even say: “Yes, I uncondition-
ally tender apology for all that I have
done. That ends the matter.” But he
takes regourse, he consusts his galaxy
of lawyers—French, English, Latin and _
Greek all mixed up beautifully.

S.r, we cannot take a lenient ‘iew
ot this thing This House is a sover-
eign House in the preseat socio-econo-
mie sicuctuare.  This IHouse represents
the views ana wishes of the 650
million people. If a man because of
{remendous money power has the check
and courage to come and boo this
Iouse to get away unscathed and un-
punished I do not know what will hap-
pen to this House in the not very dis-
tant future.

I would appeal to the House that on
this occasion we need not be guided
by party consideration. I am not say-
ing Tuta friends are sitting. here to
vote against this Motion. I would re-
quest let us take it as insult on the
House and on all of us and to support
this Motion.

MR. DEPUTY-SPEAKER: Shri Ra-
sheed Masood.

SHRI JYOTIRMOY BOSU: Sir, he
canuot speak.

SHR1 HARINATHA MISRA (Dar-
bhanga): Sir, I am the Chairman. I
shouie. be allowed to speak.

MR, DEPUTY-SPEAKER: Let the
Member speak. You can reply after-
wards.

SHRI JYOTIRMOY BOSU: 8Sir, I
would Hke to correct' you. I am undetr
the impression that nobody belonging
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to this Committee who has sat on
judgment or pronounced judgment has
freedom to speak.

MR. DEPUTY-SPEAKER: There 1s
no such convention. You will speak
after the Member has spoken.

Do you refer to Mr. Indrajit Gupta
also?

SHRI JYOTIRMQOY BOSU: No, no;
only, the Chairman, ] said: not any
member. (Interruptions).

MR. DEPUTY-SPEAKER: Ms Hari-
natha Misra, there i1s no such conven-
tion. So, you can proceed.

Motion moved:

“That this House do considey the
First Report of the Committee of
Privileges presented to the House on
the 8th May, 1981.”

SHRI INDRAJIT GUPTA (Basirhat):
I am under a disadvantage, because
I have not been fortunate enough to
be able to réad that cyclostylec. report
which he referred to, very few copies
of which were made available.
v

MR. DEPUTY-SPEAKER: Printed
copies are available noW, I suppose

SHRI INDRAJIT GUPTA: Anyway,
at the moment we are not on the first
Motion. That motion only asks that
this report should be taken into con-
sideration. We are not at the moment
pronouncing any judgement on what
the conclusions of the Committee were.
That question Wi¥-%cie, if items 11
and 12 are taken up—certainly. At the
moment, as Mr. Bosu has argued, there
is a lacuna, there is a gap between the
evidence which 1s on record, published
evidence and the findings of the report
of the Committee. He wants to say
that the evidence is not properly and
duly reflected in the fincdings of the
Committee. And that, 1 think, !s
quite a serious thing, because Mr Bosu
was himself the chairman of the Public
Underiakings Commitiee which con-
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ducted this enquiry inty the affairs of
Air India.

And aiter that, this question of pri-
village against Mr. J.R.D. Tata was
brought 1n this House. The motion was
moved, and it is obvious that there was
prima facie evidence of breach of pri-
vilege, otherwise, it would not have
been referred to the Committee of
Privileges. It was sent to the Com-
mittee Of Privileges. Was it voted in
the House—whether it should go or not?
It was sent, I suppose the Speaker also
felt at that time that there was a prima
fatie case to refer it. That is how it
went to the Privileges Committee. Then
the Privileges Committee has given 1its
report

Mr. Bosu's contention is that the
evidence which is on record is not duly
and properiy reflectec in the report of
the Commuttee, Particularly as I under-
stangd it, he means—he has quoted some
passages—that Mr J.R.D. Tata in some
places tried to offer a qualified kind of
apology but certainly not an uncondi-
tional apology because he said in so
many words which are recorded 1n
black and white ‘I don’t propose to
make an unconditional apology.” But
all ot us kanow, because the Press had
published at great length at that time,
particularly that part of the Press
which 1s owned by Mr. Tata who is,
after ali one of the top monopolists in
this country. While reading Wwhat he
saic, one felt that he was saying some-
thing—whether intentiondlly or un-
intentionally 1 do not know we catnot
go on questioning motives here—~out
what he said certginly amounted to
something which was very derogatory
to the dignity and gights of this House.
You know very wéll that if something
is said by somebody outside this House
against the conduct of even one Mem-
ber o: this House, let alone the totality
of the Members or any Committee of
this House-—and any reflection is cast
on it—he is eligible to be hauled up
for breach of privileges; and certainly
he had saifl such things. Mr. Bosu has
quoted some of the things, There are
so many things which I recall now,
which had appeared at that time in the
Pross—ipx whith Mr. Tata lad acopled
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certainly a most contemptuous atti-
tude towards Members of Parliament
and said that they stooped so low, they
did this, they do that etc. That may
be his private view, but he has no busi-
ness to issue a public statement like
thaf. And it certainly comes within
the mischief of privilege.

Therefore, the matter must have
been referred to the Committee—ifor
that reason. Now, whether the report
of the Committee, or the findings of
the Committee, properly reflect that or
not, 1s the point. -And since the ques-
tion has been raised, it cannot be
seftled jusl by an exchange of remarks
here. It can only be settled and de-
cidec if the House is given an oppor-
tunity to take a proper and considered
view of the whole matter. That is why
we are pressing it for consideration. I
had this feeling for all these years I
had been here that unfortunateiy in
our Parliament the business of Parlia-
ment is conducted in such a way that
may be there is no other aiternative
unless we change the rules of proce-
dure and al] that. All these valuable
Reports, so many Reports of these Com-
mittees, major Committees of this
House, whether it is the Public Ac-
counts Commitiee or the Estimates
Committee or the Committee on Public
Undertakings, are never discussed in
this House. They are beautifully
published, printed and circulated to the
members and kept in the Library. I
think except on one or two occasions,
the House never got an opportunity 1o
Giscuss any of these Reports. We are
not able to do it the way we function
at the present moment; the way rules
and procedure are drawn up and fol-
lowed by us.

I had raised this point many times in
the past that some provision should be
Made in this regard. But here now
a question has come up of a specific
instance of a Report of ithe Committee
of Privileges; and the senior mem-
ber who himself was the Chairman of
the Committee on Public Undertakings
which had conducted this enquiry
makes this serious charge that the
evidence on record is not reflected in
the Regert of the Committee anc, there
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fore, the matter should be taken into
consideration. What does it mean? It.
is not pronouncing a judgment on it.

It means the House should be given

an opportunity to discuss and decide

whether the evidence on record is or

is not reflected in the findings of the

Committee. How can that be done un-

less we are given an opportunity to

have a discussion on it. Therefore, 1

think the demand he had made sbout

the motion is most logical and reason-

able. I hope that the motion will be

acceptec.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): This is a very
serious matter as far as this House is
concerned. The Committee of Privi-
leges, according to the proceedings, has
failed to carry evidence recorded in its
letter ang spirit while the Report was
finalised. As was pointed out by Mr.
Bosu, Shri J.R.D. Tata even refused
to answer the specific question put
forward by Mr. Venkatasubbaiah and
said that he had nothing to add in
evicence. It is a serious matter.
When this matter was brought to the
notice of the Speaker, the Speaker had
seen some relevance in it and, there-
fore, he had referred it to the Com-
mittee of Priviieges. It 1s a serious
matter which should be debated in this
House. So, the motion moved by Shri
Bosu for considering the Report in
toto in the background of the evidence
recorded is a thing which has to be
accepted unanimously by the House.
I hope the House may give the per-
mission to move the motion if there
is no member in this House who is
being controlled by Tata or any party
which is being controlled by Tata. 1
request all members of the House and
the parties to support this motion
favourably.

SHRI JAGAN NATH KAUSHAL
(Chandigarh): Mr. Deputy Speaker,
the main point made by Mr. Bosu is
that the evidence recorded is not being
reflected in the Report. I am afraid,
either he has not read the report cor-
rectly, or he ig not trying to under-
stand the report. May I bring to the
notice of the House, what the Com-
mittee has said?
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[Shri Jagan Nath Kaushall

“While what has been quoted above
would reflect the urge of Shra Tata
to sincerely uphold the dignity of
Parliament, its Commitiee and the
Members, 1t cannot be overlooked
that his evidence at of places bristles
with slight contradiction The Com-
mittee feel that his evidence should
be read and construea as a whole
rather than portions pemng torn out
aof context. It 1s in thig context that
the Commuttee think .t appropriate
to arrive at a proper conclusion after
taking all the facts into considera-
tion.”

Now, my friend just cannot say, that
the Committee has not {aken into con-
sideration the entire evidence and may
I ggain bring to the notice of the
House. that while my learned friend on
the other side was trying to read some
portionn at page 35, he stopped short
in the middle of the answer which 1s
very unforiunate? Ile stopped short
here

‘I was not prepared to give any
such unconditional apology

and 1in the next sentence he sajys.

“But I did make, and still make
and can make at any time, an apo-
logy unconditionally. In fact, I used
the word ‘unconditional’ in regard to
the "

~

So, 1t 1s very unfair to the House.
(Interruptions) And now, may I
with the permission of the House, again
bring a very relevant consideration
which is reflected at page %> The first
~—very first—question which was put
to Mr. Tata by Shri Shiv Shankar was,

‘Have you got anything more by
way of your explanation or written
statement to the notice that 1s issued
to you” Perhaps you are aware that
n paragraph 4 of the Notice that
has been issued to you, you are
called upon to file a statement if
you so like. We would like to know
whether you would like to make a
further statement or you say what
you have written is sufficient.’
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And he states by giving an answer,

‘I have nothing to add, in view of
the letter I wrote to the Speaker in
July 1979, which I supplemented
with a letter of }st February, 1980,
except to express sorrow.’

AN HON MEMBER: Read the next
sentence.

SHRI JAGAN NATH KAUSHAL.
There is no sentence after that' In the
next sentence only the Chairman puts
a question. So, what happenec was, 1
am rcading page 32.  (Interruplions)

May [ bring one more tact 1o ine
notice ot the House? And, that .acu
1s that a .etter was wriiten by >dnr
Jethmalani. Kindly have a o0k at ine
contents of that letter. Mr Jetnmaiani
had wiitten a letter by saying nat
will not be able to attend the meeung
of the Committee on one specitic aate
on which this matter will be gone
into -

Whether the later Parhament can take
notice of what happened at the time of
earlier Parliament, on that he gave an
answer, “Yes, it can.”

But then he immediately writes.

“While I am of the view that this
House has jurisdiction to deal with
this contempt, I am equally of the
view that on the facts on action is
called for against Mr. Tata., The
House must respect the liberties of

ordinary citizens and itg power must
be invoked only in grave cases
having a substantial impact upon,
the working of the parliamentarv
form of Government. This case does
not in sense qualify for the exercise
of our contempt power.”

May I bring one more fact to the
notice of the House?” This is a unani-
mous report of that committee and the
committee has taken this fact into
consideration. One very important
sentemce in the report is this:

“The Committee feel that it adds to
the dignity of one and all if power in
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a democratic system is exercised
with restratint; the more powerful
a body or institution is, the greater
restraint is calied for particularly in
exercising its penal jurisdiction,

The Committee are of the view
that, cansidering ihe totality of the
facts and circumstances of the case,
including the apology tendered by
Shri J. R. D. Tata during his evi-
dence Dbefore the Tommittee, the
House would best consult its own
dignity by taking no further notice
of the matter.”

I would, therefore, appeal to the
House that as Shri Gupta has pownted
out, as in the past, the convention
is that when the report is placed on the
Table of the House and when the re-
port says that no further action necd
be taken, that is an end of the matter.
Therefore, my submission to the House
is—I am saying it with all sense of
responsibility—each member of the
committee had gone into the whole
matter dispassionately with a view tou
maintain the dignity of Parliament
and I repeat that the dignity of Parlic.
ment can be maintained when Palia-
ment acts with restraint. The man is
coming forward not at one place but at
five places and says, “I am tendering
an apology.” As we all know—those
who practise in courts know—that
apology always purges the mistake
which a man has made and the com-
mittee felt satisfied that no further
action need be taken.

SHRI CHITTA BASU (Barasat):
Sir, the ultimate recommendatlion of
the privileges Committee is:

“The Committee are of the view
that considering the totality of the
facts and c'rcumstances of the
case, including the apology tendered
by Shri J. R. D. Tata during his evi-
dence before the Committee, the
Housz would best consult its own
dignity by taking no further notice
of the matter.”

All along it has been stressed whether
Mr. Tata iendered an unconditional
apology. I have got no time fo go into
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details. If you go through the evidence,
you will find that attempts were made
by the members of the committee to
request him to tender an uncouditional
apology. Instead of doing that, he con~
ditions his apology with its and buts.

15.00 hrs.

On the other hand, the evidences
clearly show that Mr. Tata was taking
an adamant attitude and a view which
is derogatory to Parliament and to the
Committee 1 do not want to use strong
language. But it was not fair to the
politicians and to those who have got
some 1deological moorings. Mr. Tata
questions the very manner of the work-
ing of the PUC and the former chair-
man of the PUC Mr. Tata says:

“The manner in which the procce-
dints were conducted virtually by
the Chairman alone in the total ab-
scnce of other Members and there-
lore, without the prescribed quorum
was an inquisition rather than an
mquiry."”

Here he insults the Commitiee. The
chargas are very clear that the Chair-
man of the Committee did not function
in a team spirit, did not allow the
Members of the Comm’'ttee to
exercis2 their own right and
that he acled in a dictatorial
manner. Then he says that it was not
an inquiry but an inquisition. The Com.
mittee was the Committee of Parlia-
ment. That Committee has got certan
prestige. It has got the sanction of
Parliament. And one Mr.JRD. Tata a
citizen a our country, questions the
very manner of functioning of this
Committee and the method in which
the Chairman functioned in that Com-
mitiee. He also says that the proceed-
‘ngg of the Committee were conducted
without requisite quorum. Is it not an
asversion? Is it not a breach of privi-
lege? Is it not contempt of the House?
But unfortunately, the Privileces Com-
mitte> nrnduced a report which does
not defend the prestige and honour of
the House.

SHRI JYOTIRMOY BOSU: Adequ-
ately!



343 Motion ve: First

SHRI CHITTA BASU: They have
not done that even inadequately. That
is my grouse.

MR. DEPUTY-SPEAKER: Can you
cast an aspersion on a Committee of
Parliament? Perhaps you are referring
to what Mr. Tata has said.

SHRI CHITTA BASU: I am quoting
from the statement of Mr. Tata,

MR. DEPUTY-SPEAKER: Your
speech would have been the best speech
if you could have met some of Mr.
Kaushal's points.

SHRI CHITTA BASU: What is the
motion? Mr. Jyotirmoy Bosu says that
the view as has been expressed in the
evidences, has not been properly re-
flecied in the Report of the Privileges
Committee.

My point is, this has not been ade-
quately reflected in the final report. In
addition to this, I have pointed out to
you in what way Shri J.R.D. Tata be-
haved to the Committee, Therefore, in
all fairness, the motion of Shri Jyotir-
moy Bosu should be adopted and the
entire House should consider the re-
port in all its fullest detail so that the
House can do justice to this matter.

MR. DEPUTY-SPEAKER: Shri Hari.
nath Misra. He is the last speaker.

SHRI HARIKESH BAHADUR: Sir,
I want to speak.

MR. DEPUTY-SPEAKER: Your
party has been represented by Shri
Nadar.

SHRI HARINATHA MISRA: Sir, 1
listened particularly to the speech of
my dear friend, Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: Nothing
personal against you.

SHRI HARINATHA MISRA: I have
noted that also....

SHRI JYOTIRMOY BOSU: So kind
of you.
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SHRI HARINATHA MISRA:. . .with
the attention that it deserves, My im-
pression was that he quoted some sen~-
tences from the evidence of Shri Tata
and relevant papers out of context in
order to reinforce his pet views., My
other friends, while not saying so in a
straight forward manner, attacked the
Committee of Privileges as well.

I would draw your kind attention to
page 24 of this Report, the minuteg of
the sitting of the Committee, where
this decision was taken—Para 3 reads:

“After consiaering all aspects of
the case, the Committee decided to
recommend tp the House that the
apology tendered by Shri J. R. D.
Tata during his evidence before the
Committee on 12 July, 1980, be ac-
cepted and the matter be dropped.”

Now, respectfully I would lLke to
draw your attention ang the attention
of this hon. House to the members who
were present gt this gitting, Of
course, as the Chairman, I presided
over the sitting. Who were the other
Members present? They were Shri
R. L. Bhatia, Shri R. R. Bhla, Shri
Somnath Chatterjee, Shri G. L. Dogra,
Shri George Fernandes, Shri Ram
Jethmalani, Shrimati Sheila KXaul,
Shri Jagan Nath Kaushal, Shri A, A.
Rahim, Shri P, Shiv Sankar, Shri Dha-
ram Bir Sinha and Shri Vijay Kumar
Yadav. Out of the 15 members, 13
were present, including the represen-
tative of the party of my esteemed
frend, Shri Jyetirmay Bosu, namely,
Shri Somnath Chatterjee, who is knowan
for his legal acumen and is one of the
leaders in the field. Now, I am not
speaking about the members belonging
to the Congress(I). Another member
was Shri George Fernandes, belonging
to Lok Dal. Then there was Shri Ram
Jethmalani of the BJP, Shir Dharam
Bir Sinha of the then Congress(lJ) and
Shri Vijay Kumar Yadav of the CPI..
. .(Interruptions) I would particularly
draw the pointed attention gf my
friena, Shri Indrajit Gupta to this
fact. Ang tilt today—two other Mem~
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bers were absent—no note of dissent
has been received.

AN HON. MEMBER: Up till now?

SHRI HARINATHA MISRA: Up till
now. Naturally, the implementation is
that the Committee unenimously took
the decision,

w fawq wArT avaw (ATeRT) A7
frarar

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, I am
on a point of order. The House is
being misled. Here js the Memrter,
the Chairman, who is saying no note
of dissent is received....

MR. DEPUTY-SPEAKER: He is
participating only as a Member ol
Parliament.

SHRI JYOTIKMOY BOSU: He says
there is no note of dissent. Let it be
recorded properly and the tape pre-
served.

(Interruptions)

MR, DEPUTY SPEAKER: Please sit
down.

SHRI HARINATH MISRA: Now,
Sir, after.. . (Interruptions). Kindly
let me have my say.

(Interruptions)

MR. DEPUTY-SPEAKER:
order please.

Order,

SHR; HARINATHA MISRA: Mr.
Jyotirmoy Bosu has paid left-handed
tributes to at least two of my friends,
Shri Shiv Shankar agnd Shri George
Fernandes. He has quoted some ex-
traets from their remarks and replies
thereto by Mr. J. R. D. Tata.

1 would also, with your permission,
like {0 quote gsome extracts from Mr.
J. R. D. Tatd's avidence. For example,
I will read from pp. 30—34 of the
Report ag follows:—
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“SHRI GEORGE FERNANDES:
You say, you stand py every word
of the letters that you have written
on 3rd July, 1979 and 1st February,
1980. In your letter of 3rd July,
1979; paragraph 4; it is stated:

“T deeply regret, however, that I
did not make it clear that my com-
ment about the misuse of the
machinery of Parliament and other
criticisms of the Report and the
manner in which the inquiry was
conducted were directed not at the
Committee as a whole but only at
Shri Jyotirmoy Bosu who as Chair-
man of the Committee took upon
himself virtually alone the task of
conducting the inquiry ang examin-
ing witnesses.”

Firstly, are you aware that any-
thing that is directed against the
Chairman is, in fact, addressed to
the Committee itself?

SHRI J R. D TATA: 1 realise
that now; perhaps, I did not realise
it adeguately at that time.

SHRI GEORGE FERNANDES:
You still stand by this letter?

SHRI J R. D TATA: 1 have ex-
pressed regret to the extent that I
did not realise that it could be in-
terpreted that way. I did not realise
that my remarks would be inter-
preteted that way. I have expressed
regret and unconditional apologies
for that.”

Sir. could one's regrets and apolo-
gies be expressed and tendered in a
more categorical manner? 1 would
like Mr. Jyotirmoy Bosu to ponder
over this matter.

Again, he has referred to our Law
Minister, Shri Shiv Shankar’s re-
marks. I am quoting from pages
35-36. I quote:

‘SHRI P. SHIV SHANKAR: Did
You or did you not say:

It provides its own sad evidence
on how far or, ghall | say, how low
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some elected representatives of the
people are prepared to go to satisfy
their political or ideological ends,
respective of the harm and loss of
prestige thereby caused not only to
those so unfairly attacked but also
to the public sector as a whole.’

Did you say this or did you not
say this?

SHRy J. R. D. TATA: ] said tais,
undoubtedly, and I have apologised
for it.,”

MR. DEPUTY-SPEAKER: You
can conclude now.

SHRI HARINATHA MISRA: I
have to reply. If you ask me to sit
down, I will sit down. 1 am paving
Mr. Jyotirmoy Bosu in his own coin.
You should give me some more *ime
so that he is paid adequately.

The apology is clear and unequi-
vocal. Lastly, I wouldq quote another
extract:

‘SHR] P. SHIV SHANKAR: Last
question. Hereafter, my colleagues
may consider asking questions.

Though apology wou'd not be a
weapon of defence, do you even at
this stage feel that what you have
said is wrong and are you prepared
to tender your unqualified and un-
conditional apology for the words
used ang about which you have
ben given notice that they are
derogatory 1o the honour of the
Committee and the Members?

SHRI J. R. D. TATA: Of course,
T thought 1 had done so. I uncon-
ditionally withdrew them and 1
unconditionally apologised for them.

“Undoubtedly so. In my igno-
rance purely as a citizen and ag a
businessman, did not realise that
these words could be interpreted as
an attack on the Parliament and
withdrew them.”

AUGUST 18, 1981
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No words of elucidation are necessaTy’
from me.

We have already listened to the-
eloquent speech of my esteemed
friend, Shri Kaushal, After becoming .
the Chairman of the Committee of
Privileges, I have availed of the
opportunity to go through as mueh of
literature as possible on the function-
ing of the Committee and the spirit
behing the functioning of the Com-
mittee. T for one have found that
whenever a contemner has appeared
before the Committee and expressed
regrets or apologised, the Committee
has been generous to accept the

apology.

Mr. Wintson Churchil towards the
end of the Second World War once
said: in victory, magnanimity.
Whenever the House of Commong or
this House has been faced with a
contemner offering apology or regrets,
the House has always been magnani-
mous and has always risen to the
majyesty forgiving and forgetting and
not proceeding further in the matter.

One word more and that is for my
esteemed griend, Shri Jyotirmoy Bosu.
The trouble with Shri Jvotirmoy
Bosu is that he appears to suffer from
a spirit of revenge. 1n fact, his own
anger against and hatred for a parti-
cular person has been consuming him
and burning him. And do you kuow
what anger, in the Ultimate analysis,
may give rise? To quote from Geeta:

e wafa oo
FeaIgrq o fa fewm:
sFfawar A fgAma
gfgamwra.. ... ...

I go not want to Complete the line.
Anger gives rise to bewilderment.
From bewilderment arises confusion
and confusion kills the intellect.
After the intelleet is killed,~——
I do not want to say more. for
one would like Mr. Bosu to live for
long long years in order that he may:.
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fight with us within the Houss, he
may fight with us outside the House
but, aglways with a sense of propor-
tion. I thank you,

MR. DEPUTY-SPEAKER: I make
it very clear that he has not parti-
cipated as the Chairman of the
Privilege Committee, (Interruptions).

I am not allowing anybody. He it
going to reply. Mr, Bosu will reply.
(Interruptions).

Ag a Member, he cannot participate,
If he wants to have any personal
explanation, he can write to the
Speaker. (Interruptions).

Mr. Bosu has g right to reply. He
will reply. (Interruptions)

No, if he wants to have any pre-
sonal explanation, on the speecy made
by Mr, Misra, he cap write to the
Speaker and it wil] be allowed. I am
not allowing. Mr. Bosu,

SHRI JYOTIRMOY BOSU: Sir I
am very pained to hear certain things
firstly about Mr. Yadav who is a
Membey of the Committee, who says
that “I have sent a note of dissent
in writing”. But what does the
Chairman say? I do not know
whether it is lose of memory. T hate
to believe that Shri Misra would say
on the floor of the House that he did
not give a note of dissent. Let me
kindly take the liberty of bringing
cortain things pefore the House,
Fortunately or unfortunatly, whether
you like it or mnot, I have hcen
Chairmen of three Committees at
least, Public Accounts Commiitee,
Public Undertakings Committee and
Petitions Committee. This is on re-
cord. How? Because the House hed
elected me,

In the parliamentary standing com-
Mittees—] am not talking of select
Committees; Tam not talking of otherg
there is no gcope for a Member tn give
a8 note of gissent. There i no s*ope
for voting. There is no scope for
division. If you tap show me oOne
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example, then I shall certainly take-
it as an education.  Therefore, Mi.
Misra, you are a new Member to the
House, you had been the Speaker of
Bihar, you are a respected and loved
Mamber of the Housr, I am no® flatter-
ing you, what you are saying has no-
legs to stand upon.

SHRI INDRAJIT GUPTA: it is
never accepted.

SHRI JYOTIRMOY BOSU: 1t is
never accepted, and the Committee
is never divided; no voting in the
committees. (Interruptions) No, no,
you cannot. Nothing goes on record.

PROF. N. G. RANGA (Guntur):
If Members gissent, we have already
reporteq it several times 1 myself
have been the Chairman of the Pubiic
Accounts Committee.

SHRI JYOTIRMOY BOSU:
want to say, Chairman Sahib,

Sir, 1

ReLardl &7 ¥ FIYA FT 4F TATER

Kindly enlighten the House. When
you closed your evidence in Septem-
ber, 1980, why the rzports had to wait
till May, 1981, and why that had tw
be presented on the last day of the
Session which is no man’s day, ‘free-
for-al . Why is it that a cyclostyled
report wa. sabmtted and why 15 1t
that it was not made available to the
press? This speaks for it<elf. I ao not
want to divu ge—divulge—Shri Som-
nath Chatterjee’s name has bLeen
dragged We are ver- proud ef him.
But we know; he has divulzed 10 me
about certain things which I cannot
divulge in the House because these
things ar> not done One single man
or two persons or three persong could
do nothing in a Committae where:
Mr. Tata was having upper hand, in
many places. ] do not want 0 cast
any aspersions on the Commitecee, I
am casting no aspersion.

MR. DEPUTY-SPEAKER: He is,
not casting any aspersion,
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SHRI JYOTIRMOY BOSU: I am
casting no aspersion. I have 2 great
regard for the Chairman Do not
compel me to say things because
1 know exactly what happened in this
Committee,

*1 wish Mr, Harinatha Misra had been
good enough to tell the House why
it took eight months to finalise tre
draft of 3 few pages, why he had to
wait till the last day of the Session,

is it that printed copies in
sufficient numbers were not avaiiable,
why the press had totally drswn &
zero the next day for such an event
I would like to write a biographyv as
to what happened, who was approach-
ed and what was done,

Mr. Kaushal, I remember th> assisz~
tance that you were rendering to Mr
Palkhiwala in the Supreme Court...
/-F"

MR. DEPUTY-SPEAKER: Please
see me and address me.

SHR; JYOTIRMOY BOSU: I cee
you with one eve and see him with
the other eye.

PROF. MADHU DANDAVAIE:
That means, he :s winking at you,
Sir.!

SHR] JYOTIRMOY BOSU: He ;s
such a handsome man!

ﬁMr. Kaushal js a professienz]
lawyer—I1 have heen in Dell1 for 15
years and, therefore, my pronoancia-
tion has changed Do not tike 1t
otherwise Mr Kaushal, you have
done wonderful tight rope dancing—
three steps forward, one step back-
ward; one step forward, three steps
backward. Let me ask one question,
Mr. Advocate. If Mr. Tata, from the
core of his heart, had meant <endering
an unconditional apology, what was
the necessity for him to say this=—
this is on page 35:

“....I1f, py ‘unconditional apology’
you mean, in fact, rapologising for
giving an interview, for defending
Air India; for countring the
totally wrong arguments or totally
ainfair criticism of Mr. Bosu and his
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attitude towards the gtaff of Air
India who could not defend them-
selves well, I was not prepared to
give any such unconditional
apology.”

Why should he say that, Mr. Ad-
vocate? If I want to be hanged, I
do not want to be hanged through
a lawyer like you. That is all T can

say...

SHR] JAGAN NATH KAUSHAL:
You will be hanged by your ewn
deeds.

SHRI JYOTIRMOY BOSU: Mr,
Haryana hero, I was in solitary
confinement for three months at
Hissar, You were then dancing
around Mr. Bansi Lal, I remember
those days.

MR. DEPUTY-SPEAKER: No
personal accusation.

SHRI JYOTIRMOY BOSU: He has
gone to the extent of pointing out
that the Committee had no quorum,
the Committee was not functioning
properly, 1 have every faith in the
Lok Sabha Secretariat that they will
not allow any irregular thing to be
done by a Committee; they will
observe all the rules; they will
ensure that they get the quorum in
black and white if anybody
challenges the quorum. On how
many occasiong did I have to odjourn
meetings because the quorum was
challenged: If there was no quoium,
it was upto the Members to say that
there was no quorum. I was bound
to adjourn. Therefore, that is
totally unfounded.

1 am putting it to the House., Mr
Tata, knowingly, deliberately,
through the money-power that is
working in his head, has undermined
this House, denigrated the House in
the eye of the people, belittled all
of us in the eye of the people.
Therefore, let us not have party
considerations here, Let us be one.
How many times have you jailed
Young men, unemployed, poor, yourig
men for thwowing leaflets from there
or for shouting one slogan? On how
meany occasions during the last 20
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years have you done this? And here
ig a case where he says that ‘the MPs.
are a bunch of nitwits'—sc low, S0
mean, s0 wicked, so malicious,
so mischievous. I just ecsnnot
understand this. The man who has
"the taste to use such a language
openly is getting one-sixth of the
full page of a newspaper—because of
money=-power:

Therefore, T do not want to take
more time of the House. I would
beseech the hon. Members in this
House at least to safeguard their own
image and face before the people and
not pe misguided by party, political
or other considerations. (Interrup-
tions).

MR, DEPUTY-SPEAKER: The
question is:

“That this House do consider
the First Report of the Committee
of Privileges presented to the
House on the 8th May, 1981.”

Those in favour will please say ‘Aye’.
SOME HON. MEMBERS: ‘Aye’.

MR. DEPUTY-SPEAKER: Those
against will please say ‘No'.

SEVERAL HON. MEMBERS: ‘No’.

MR. DEPUTY-SPEAKER: 1 think
the ‘Noes’ have it the ‘Noes’ have
if.

v SOME HON. MEMBERS: The
‘Ayes’ have it.

MR. DEPUTY-SPEAKER: Let
the lobbies be cleared....Now, the
lobbjes have been cleared. 1 shail
but it again, The question is:

“That this House do consider the
First Report of the Committee of
Privileges presented to the House
on the 8th May, 1881.”

The motion was negatived.

1535 hrs.

INCOME-TAX *(AMENDMENT)
BILL—conitd.

MR. DEPUTY SPEAKER: Next
item, Mr. Venkataraman,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
I beg to move;

“That the Bill further to amend
the Income-tax Act, 1961 be takem
into consideration.”

Sir, the Income-tax (Amendment)
Bil], 1981 was introduced in this
House on 24th April 1881. The Bill
has thus beep before the hon. Mem-
bers for over threc months and I
have no doubi that they would have
examineq its provisions in detail
However, with the indulgence of the
House, 1 shall avail of this oppor-
tunity of explain the background and
the main provisions of the Bill

15.35 hrs.

[MRr. GuLsHER AHMED n the Chair]

Undervaluation of property has
been one of the foremost means of
evading wealth-tax, capital gains tax
and stamp duties. It is also an im-
portant avenue for the circulation of
black money. With a view to coun-
tering evasion of tax through
understatement of the value of
immovable properiy, the Taxation
Laws (Amendment) Act, 1972 in-
serted Chapter XXA in the Income-
fax Act, to empower the Central
Government to acquire immovable
properties, including agricultural
land, having, a market value ex-
ceeding Rs. 25,000, in cases where
the consideration declareq in the
instrument of transfer, is less than
the fair market value of the property,
on the date of execution of the in-
strument of transfer. This power is
available only in cases where there
is reasons to belive that the considera-
tion agreed to between the parties
has not peen truly stated with a
view to evasion of tax by the trans-

*Moved with the recommendation of the President.
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ferer or the transferee, The pro-
ceedings for acquisition of pro-
perties cannot be initiatea unlesg the
fair market value of the property
exceeds the declareg consideration
by more than 15 per cent of such
consideration. Where the property
is acquired, the Central Government
pays compensation equal to the con-
sideration stated in the instrument
of transfer plus 15 per cent of such
consideration. An appea] against the
order of acquisition lies to the Ap-
pellate Tribunal and a further appeal
lies to the High Court against the
Appellate Tribunal's Order on ques-
tion, of law.

One of the main shortcomings in
thege provisions is that they are not
applicable to transfer of flats or
apartments owned through the
medium of co-operative housing
~ocieties or companies. The common
mode of transfer of flals owned in
co-operative housing societieg is
by means of {ransfer of shares
in such society by one member
t¢ another. Such transactions of
tiansfer are not required to be re-
gisteted under the Registration Aect,
1908, and are, therefore, outside the
purview of the provisions in Chapter
XXA of the Income-tax Act, 1961.
The Selected Commitiee on the Taxa-
tion Laws (Amendment) Bill, 1971
and the Direct Taxes Enquiry Com-
mitiee (Wanchoo Commiitee) had
also pointed out the need to bring the
{ransaclions of transfer of flats in
cu-uperative housing societies within
the purview of the Transfer of
property Act, 1882 and the Registra-
tion Act, 1908,

The Bill geeks 1o extend the pro-
visions of Chapter XXA of the In-
come-tax Act to cover—firstly, trans-
fer of flats or premises owned
through the medium of co-operative
societies and companies, secondly,
agreemenis of sale followeq by part
performence as visualised in Section
53A of the Transfer of Property Act,
1882 and thirdly, Ilongterm leases,
that 1s, leases for a period of not less
than twelve yecars.

AUGUST 19, 1981
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Parties to transfer of flaty in coope-
rative housing societies and companies,
as also agreements of sale followed by
part performance referred to above
will be requireq to register with the
competent authorities, a statement in
the prescribed form giving particulars
of such transfer within the prescribed
period. Failure to furnish the pres-
cribed statement in time will render
the defaulfer liable to punishment with
rigorous imprisonment upto two years
and also with fine.

The Bill, as introduced seeks to mo-
dify the expression “apparent consi-
deration” in the context of the pro-
posed enlargement of the scope of the
acquisition provisions, Where the trans-
ler is by way of lease and the whole
or any part of the consideration for
such transfer is payable on any date or
dates falling after the date of such
transfer, the Bill provides that the
value of the consideration payable
after such date will be determined by
adopfing the rate of interest at 8 per
cent per annum. Similarly, in relation
to the transfer of any immovable pro-
perty, such as, flats or premises owned
through the medium of cooperative
housing society or the company, where
the whole or any part of the considera-
tion for such transfer is payable on
any date or dates falling after the
date of such transfer, the value of the
consideration payable after such date
is to be determined by adopting the
rate of interest at 8 per cent per an-
num. The intention underlying this
provision is that where any considera-
tion for such transfer 1s to be paid
after the date of the transfer, the pre-
sent discounted value of such consi-
deration on the date of the execution
of the instrument of transfer will be
determined by adopting the rate of
interest of 8 per cent. I propose to
move suitable amendments to the re-
levant provisions of the Bill in order
to bring out thig intention more clear-
1y.

Sir, this Bill seeks to counter at-
tempts at tax evasion and curb the
generation and proliferation of black
money and deserves the unanimous
support of the House.
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Sir, I move.
MR. CHAIRMAN: Motion moved:

“That the Rill further to amend
the Income.tax Act, 1961, be taken
into consideration”.

Shri Mool <Chand Daga., You
move your amendment,

SHRI MOOL. CHAND DAGA
«Pali);: I beg to move:

“That the Bill further to amend
1he Income-tax Act, 1961, be refer-
red to g Select Committee consist-
ing of 11 members, namely:— (1)
Shrj Satish Agarwal (2) Shri Xavier
Arakal (3) Shri Virdhi Chander
Juin (4) shri B, R. Nahata (5) Shri
Balasaheb Vikhe Patil (6) Shri
Ratansinh Rajda (7) Shri Ajit Pra-
tap Singh (8) Shri Chandra She-
ghar Singh (9) Shri Tapeshwar
Singh (10) Shri R. Venkataraman;
and (11) Shri Mool Chand Daga

‘With instructions to report by the
t<t December, 1981.” (5)

MR. CHAIRMAN: One hour’s time
. allotted for this Bill. I have got a
st of six members to speak, unless I
get another chit. Then, the time will
nave 1o be curtailed for the Member.
Prof. Rup Chand Pal

PROF. RUP CHAND PAL (Hoogh-
ly}: Mr. Chairman, Sir, the Bill that
has been placed before the House for
consideration aims at curbimg black
money. Attempts have been made in
the past by Government to mop up or
curb the black money since 1951. On
several occasions, there hag been
schemes of vnluntary declaration of
undisclosed income.

Then, very recently. in the last ses-
sion we hag the Special Reor~- v -
Scheme floated by Government. And,
carlier, in 1969, there was a Commit-
'ec sel up kwown as Wanchoo Com-

(Amdt.)—Bill gs8

mittee which had submitieg s re-
port. It had made certain recommen-
dajons. Now, the Hon'ble Minister has
come forward with another proposal
to curb black money or toc mop up
the black money even after the ex-
perience of so much of failure. Sir,
you may recollect. There were already
some recommendations in respect of
curbing black money, recommenda-
tions the Wanchoo Commitiee haa
made had been put in cold stroage. It
was never cared by this Govern-
ment. Whether Sir, the question is not
only mopping up black money, Every-
day billions of rupees as blackmoney
is being generated. The Government
must also be knowing how this black-
money operates, Such small measu-
res and pious declarations will not
give us any results because it is re-
lated to the very policies and mea-
sures being adopted by this Govern-
ment, If I refer to only a few indus-
tr'es, viz.,, steel, cement, Alm indus-
tries, viz.,, steel, cement, film indus-
being generateg as black-money he-
cause of the wrong economic policies
being pursued by the Government.

Sir, at that time while trying to
calculate the black-money the Wan-
choo Committee had said that black-
money to the tune of Rs 7,000 to Rs.
10,000 crores had already working and
today’s estimate is that no less
than Rs, 25000 crores—a very con-
servative estimate—is operating, as
black money in this country. It
amounts to almost half our GNP.

Sir, we know the story of black-
money. Sometimes Government feels
helpless before this blackmoney and
gives some pious hopes but I would
like to say that blackmoney is rela-
ted to the eowdtem itself, Black-
money flourishes on the basis of the
very policies being pursued by the
Ruling Party and in turn blackmoney
is helping that party to prop up as a
part of reciprocation. The Ruling
Party is pampering this blackmoney.
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Day after day it is giving concessions
to this blackmoney.

Sir, sometimes the Government
poses as if they are going to adopt
some stringent measures against this
blackmoney but—due to the paucity
of time at my disposal—I would like
to cite only one example how such
postures are taken only fo hoodwink
the people, 1 would like to refer to
Fifty-First Report of the Public Ac-
counts Committee page 30. There is
one modern method of evasjon of tax
money by the multi-nationals, It

8ays:

“M/s. Union Carbide Corporation,
a non-resident foreign company
supplied techmical information for
the design, fabrication and jnstalla-
tion of distillation trays, to its
India subsidiary (M/s. Union Car-
bide India Limited), who in twra
supplieg the technical information
to Bhabha Atomic Research Centre,
Bombay for a fee of $ 2,50,000. The
Indian subsidiary passed on 50 per
cent of fee to the foreign company
and on the balance of § 1,25,000 re-
lief under Section 80.MM was al-
lowed....”

After that Sir there 1s  reference
when these multi-nationals through
transfeyr pricing are taking advanlage

of the provisiong of relief I quote
page 35:
“Both the concessions (under

Section 80-MM and 80-0) have been
on the statute book for over ten
years. The Committee, therefore,
enquired whether the Mijnistry had
at any time conducted any general
review to ascertain how far these
concessiong have achieved the de-
sired objectives....”

In a note the Ministry of Finance
have stated:

“So far ag the concessions under
80-MM 135 coacerned, the Ministry
has so far not conducted any gene-
ral review to ascertain as to how

AUGUST 18, 1881
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far the concession has achieved the
desired objective,”

So, Sir, for 10 years this has re-
mained on the Statute-book and yet
the Finance Ministry says, it cannot
say whether any general review has
been made or not. This ig the posi-
tion. This is only one example. There
are many other such examples. But
I have no time to go into all of them
now,

Black-money is there not only in
Cooperative Housing Societies. It is
there in every field. It ig there in
real Estate. It is there in garments
trade. It is there in jewellery, dia-
mond; it is there in many other spe-
culative trades. Sir, the Wanchoo
Commmittee has stated about this in
one of their reports. Let me quote
this:

“The Wanchoo Committee which
reported in December 1971 felt cal-
led upon to make some strong ob-
servations on this evil when sug-
gesting the ways and meang of
combating it.

It pointed out that tax evasion
and black moncy had reached inr
this country a stage when it become
almost impossible to give a fair
deal to weakey sectiony, of the com-
munity and to create an egalitarian
society.”

So, that 15 the situation, Sjr. Time
and again, pious declarations are be-
ing made, But the necessary politi-
cal will g lacking on the part of the
Goveinment to control the evil of
black money, You arc attacking the
people and taking away their trade
union rights as has been done through
the ordinances promulgated recently
a few days ago and side by side you
are taking some small measures to
show that you are serious about the
economic offenders and others, just to
hoodwink the people. In respect of
whatever small measures you bring
in for controlling black money, we
, afe quite prepared to support you.
. But the big question now is, whether
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it would be implemented, I say this
because we have seen that the Gov-
ernment is not at all serioug about
jt. The Government has not got the
political will to do it. The ruling
party has itself prospered, flourished
and had come to power with the help
of this black money. Bo, it cannot
touch black money, Black money
will go on getiing generated and it
will continue to be operated so long
as this party remaing in power, I say
this because this government has not
got the political will to control the
black money,

With these words I support this
small measure but I do feel that this
Government will never be able +to
control black money because it lacks
the political will to do it, Thank you.

DR, SUBRAMANIAM SWAMY
{Bombay North East): The Finance
Minister said recently in Calcutta:
One does not know how {o control
the black money and if an economist
devises such a method then, he
should be given a Nobel Prize.

THE MINISTER OF FINANCE
{SHRI R. VENKATARAMAN): I said
I will recommend him for a Nobel
Prize!

DR, SUBRAMANIAM SWAMY:
The Financer Minister said: If any
economist devises any method for
controlling black-money, he would
recommend him for a Nobel Prize.

ot sy iy fag gfoare : gardy qref
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DR. SUBRAMANIAM SWAMY:

Sir, there are already available well-

known methods for eliminating

black money from the Indian
Indian economy. But the point is
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that these are not being implemented
by the Government because the Gov-
ernment is not in a position to get
rid of black money for obvious rea-
sons. Therefore, Sir, I will say this
that what the Finance Minister has-
to say is: ‘If any Finance Minister
of India is there who removes black
money from India, he should be re-
commended for a Nobel Prize’ and
not the Economist, because these
Economists have already pronounced
many solutiong but youy are not in a
position to implement these for ob-
vious reasons.

AN HON,
Ratna.

MEMBER: Bharat

DR. SUBRAMANIAM SWAMY: So
long as Janata Government does not
come to power, it will remain there
and you can enjoy it; but the day
we come to power we will abolish
it; you can be sure about it
Sir, the hon, Ministe; sayg that this
is a tightening law to ensure {hat
evasion does not take place, Lawg can
be tightened, but the question is whe-
ther there is a will power to imple-
ment those laws. That is the key
question. Now, the Public Accounts
Committee has come out with itg 51st
Report on Income-tax on wealth tax.
The Estimateg Committee is current-
ly examining that question, I am a
Member of that Committee and I am
not obliged to say what has been re-
ported in thig Committee, Ope can
say that the real problem with our
income-tax lawg or whatever laws in
regarq to the amendments to the in-
come-tax laws that he is thinking of
is the lack of will to apply thege laws
uniformly. If somebody is politically
inconvenient, it can be applied again-
st him and if one iy politically not
inconvenient, then it will not be ap-
plied against him and for that the
Income-tax Officers are allowed free
hand to jmplement the laws by their
own interpretations. There are nu-
merous examples, I wil give my
own personal example of what hap-
pened during the Emergency Sir, I
sun1 a pooy man but I married a rich
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MR. CHAIRMAN: You are lucky.

DR. SUBRAMANIAM SWAMY: So,
what happened was this. Just to
tighten the income-tax laws, 1 will
tell you what wag done during tihe
Emergency, The then Government
decided that all the property that my
wife had could not be shown in her
name only. Half of that would be
shown agminst my name. They dec-
reeg that half of my wife's proper-
ity belonged to me. Suddenly I be-
came rich and as a consequence my
tax hability has gone up, So, this
way the law has been applied.

I will give another example, This
1s about the refund order I will not
give the name of the person who got
the refund order from the Income-tax
department. The refung order was
dated 30th April 1981 and 1t was
counter-signed on 1st June 1981 and
it had reached the person concerncd
on 3lst July 1981, When 1t was de-
posited in the bank, they said “sorry,
we are returning herewith the refund
cheque because the date for the pre-
sentat on of the cheque had already
expired”’, Numerous examples we
have come across. Therefore, what
1s necessary today i1s not tightening
of laws but reforming of the laws,
sumplification of the laws so that the
harassment to the people is not there
and the people will smilingly pay the
tax. I would say that the Fmance
Minister should come out and say
what he is going to do in reforming
the tax laws, The Choksi Committee
report has made a number of recom-
mendations. I want to know what
is he going to do in terms of sinpli-
fication of the tax laws so that black
money can go out of the economy?
Then only the people can pay taxes
happily, but not umder the present
aystem» of blackmailing or coercjon
you.

E

it aw

wT T awafi off,
% W ¥ fag wioe @
Hfaem PR AT %1 e
| 34 8 & am dfaww *
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wper gk faw W off dm, am
zoy WX wx ¥ wfew swar gy
g & ser v awrm faar sto
Afwa & ox wm wgar Swgar g
AT WAl FSER TEST ), AT
@ TS g W wNT mwEr qifu-
ferer o & &1 WoEr  awwar
faer awdy & 1| WAX mMEET  TOET
Aeqa & oWt T WaTX ¥ %aA
I S AT | wygT 7A P wImT
AT FTH WA WE & OAAWT |
™| a4 H 1972 %, agfa mmay =i
ragoaw oY frer Wt ¥ aw oY &7 ad
F FE 971 TAAW Ewy gaT & AT
20-0 ¥ FAT {9 wHA IR A
ar f& oY g ar s wdtg d€r
s @ vn fowr W & 5w
wafe ag St & 10 st A 0
16.00 hrs.

g wgr frgm ot 51 WA
FT &9, TaF faurs AN
FE | 1972 F ug w@ & WU
1981 &, faw wav off awd veer
dar ag wawmra f¥ 1972 ¥ FWT
1981 fwedt wdfe weddz &

Y FAT FT
TEX @19 fF 1972 } gAY N WA
afw fear g1, SaR Tt O
# g vyt o% €T gU R
T3 99 a9 gl 91,99 989 I
Fraagy & wmar g, fr oo s
N wrde S A<y Ay @ &
W wiw adaw S § T
1 8 ® amar [PF  ug TR
g @ F——aw ¥ '@ w5 wd,
em w i A Ay W IR
¥ wre gy § fvpwra o oy
arw afsr  Aff T awar | gEHeT
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& o fedow s &1, & ate wgd

Efrdy R @ gRrh fn wh

g, o i we YT § ag W 4R

a7 & @i Qi §, & geerd AT
% 9T WY 9% gy & sy &

ere is an ynholly allidance between
the dishonest, and corrupt people, po-
liticians and unscrupulous officers.

fawr et off, ag wsxwa o
A ® wa¥ A Fr | ¥ uw w7
T ferdwy gmar g ¥fwa ad
AN ¥ gAar § Wi AR RN
gy fam e o A am gy w<
aga qir R § 1 ww ¥am AW
™ oA Ay gW § e & med
I WE FT [YAT FH ®<  feT,
] wgw & fr AG ag am fwe
9T @M | FANW T T 7€ gAwi
At #@, . am A, wWfE SawY
A #wraar  moer faaw @, Afea
a frgw & & & et swan g
g | WA MW TE RN AT
T @ amrswy ¥ Frar-ga A an
FWT-EHA A AwET q'r g@r
ar @y E W W AOT IT I
F@ wiy §, Afea wux zar & o
wWr & ,3IuT aF q@ar M Wr !
Fr z¢ za  F gar § s AT
FA ¥ Trex § sewr w@r adwo
T AN wwm H A& wer wr
AW TEEERR TR W OF BN
& wivede ¥oT wr oS
W ¥ gw awr  dar ®TgA TER
nw@i g e gal fow wewrd ¥
aramr § f& s frar w5l o &
ag ww fwar | 7 ag FEAT WTEAT
ife nwwmqvmﬁ
i} agf wT X §

Ay wewri ¥ o fw aow
R arfeed §§ W ﬁa—*ﬁmm:t

SRAVANA 28 1003 (SAKA)

3| wd w@rw Awra fear ar-
R 4g e & dw@ ¥ gw
& _¥m o @ w@ § ¥wa qm
ardfy 23 ¥ ¥ @ Wiz
adar g, Sfwa  gua wwdr wedh
FANATE INF w7 FE A
HF J w A FETEREY | IEE
are gawaT fear war, fra 7 fagr—
WG ATE A A, .,

avgfa off, TF ww) s W=
& adt frar &, ar® sHr Far &
Th 4@ A1 AT ITAT-HW 4T &7 agh
& ;| smaar o

WA ATT GTET-G7eT T&HT  qrgde”
&1 e 1 § & feure wwmar § o wiwd
G & fr g nem w1 FadA
0. 64 TTHE AT & THFT 294 A §
T 0. 64TgAUN K Wiy AT e ¥ ?
T &Y S qET TG HIATS § R AT
g 2T ¥ TA FEOATSI ¥ 50 ULET
amAt ¥ Ffast ff qw aff S & o

T WUA TF QRO wygAe A
= awrdT & ) AT W9 A 39 ® AT H
e fer segamin g & fa AN
% o a1 Iy L 7 fed W
WAL A fgatar A AT WHSE Y A
T ? W UE AT H I
;M fed T wT Tar § qad FE
i A€ A St | ug TR AN T
agyHz  wfw o

" %A ¥ WHET AR g Wi
wralt At & o ot F wrk § ot
st ¥ wrar A & 1 forad fy g gt
Srgd wTeew § off fir age v Wi £ o
o7 qx v o g feetie-fedrr <Y o
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[ g w=x ®w)

aa % aAM FY A7 2 qra wAArE
wot Arfad & aead v § W WY
AT TroreqT ¥ QF e J Sd qandy
W 3T F 7T A oA A S Al
ArIaft faadt $ANE | @ N FhFT
¥ aft faar wgan + A& vt FrEwe
Erit dY 9q # A geL FA qa g ?
A IR § fe oo & feax fawa,
Tdeafes w1 g9 F wr g uigwrd
g | 97 ¥ g¥adT 3O =l w=vw
Aoy 1@ aR ®
A qw gaAme g e Tt 1 v
&T faar strg | 1ot Y wEma
Farx N fag oy § 2@ wifee
T R

R AEE e Manr = &
1T F1 Far@T § | @ wet afr ol
gt & oy | 9@ F dwer dv afe A
woEr =T IF AT BRI AT ¥
T | w7 1@ o wine 3w $3 79
grft 7 aatfn oft dwr # eqraee
A &Y 1 avar § W1 ReqraeE A1 fEar
o ¥ wqr I ) wafad  Hr adwa
fear 3 fe g st wfwz 4 s
¥R 9z Wredl # N Haa J w¥a
aw )

SHRI R, VENKATARAMAN: You
talk on the Bill,

SHRI MOOL: CHAND DAGA: I am
talking on the Bill. Why do you get
incensed?

SHRI R. VENKATARAMAN: Be-
cause yoy are not talking on the Bill,

SHRI 'MOOL CHAND DAGA: Cer-
tli'n'.ly not,

. m&wmﬂﬁm
dey o qur ok F fow g Wy
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qR WY wrews 7 wgr fear wng st
vt deq wr wifer deg ax far g

zau adww Aw ag ¥ fe wreik
TFe & Y qg Nfawra § fe wg § o
5 G Y qare ety | & wrgan § G w¢
AT FAT Fr—graFe A TTaw T
F1 @A =rfgg 1

=N v feg (2fer): anakr
wgvaw, ga fadt ooty ¥ g F wow
arg faa-sd Agiy F 7 goaT TEhT
f a1 § €@ TF & Tror T o e
AT GG | F q@vn wgen € oo
g9 FI ST YL WE AT KT AG AEY
§afwadr S ¥ m  Ta & &l
F AEr B STFA F ) T WM A
F gRe ¥ AN SAwAA F gAC WY
QT oI |

awmfe w@Ra, § g4 am N
afl At g, e qeee W @
arer A SAAY At & R g X
&owﬂrm&mﬁﬁ-ﬂﬁﬂf&-
fd 921 & w@r & wOW w@r §
fe  wraey Afadt ¥ 30 B
T A AT FrewEw qer G <@
1 8 47 & I w& v

awrqfe off, sAw-wdl . AT
& ¥ fog o fww 25w wEEHe
faa =g &\ T WA W& AT
FTC-TE—Fa AFTL AL A, < AT
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¥ W @, SAA WA aaa fawar
¥ I ¥q 380 FAT TAAqY AN
g |

& Sear wgar f fr vt w
TR ¥ gru dar @ aft @
w fazaggvm & wwm § o N
FTHAr g ? gaFr €Ay 25 BT
&t vf § zafrg qR @ § =
T daia wfaeag weaw [t &
T w & FAAT wrQEn, wWitw g
Hor agw T )

WEq F oang ot qOA OsF
FEAIE A oY, T W ;AT W

fsra awg asr aed g9 § wrs,
34 qag fagar #7 gufr 50 A«
oY, ¥fFa w9 a8 TFFL 1500 IAT
g 7 g mawmr  fuwdarc
F 2?7 98 sEFAdl 9T WU W@

FEI A ARy

FrA-AEE T wgr 9 % s,
7, dq-;frg FREA, T oA
TAF O Tifgg ST 4P WL AvEwg
W g, Afer AT AwEwd FH
Tt FY gofafrdt & g % frcn
w faqr wic 3@ gae § i a0

2

#m& iwwi\
NG | wida 'ITﬁﬂ?IW :rm
= afyd wear ¥ W aR

¥t wrwr gelidww ol @:
AEw WY dofer go graf Fwelr o §

—....u
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wrod Aigra gA (wAwAR) ¢
o€ arr ¥ QU ga 9 qw w4
aft qarg ?

w ey fag : arf e #
BHT HIHT 4T TEN €T | AT WTIH
TmAaTzdl F1 BT X € Y\ maw Y
gz 1§, #A7 3§ AW Hag
a¥% ? FAF 9gaqr I q€ | [T AT
Tt § W wy A At v fod
aprdd M e JdEr X Arely <ol
® AW TS AL A@W | qdre,
A9, T A H7F AN F AW,
Fga Asfr ¥ @@

sy ¥ & zo faw @ gl
fadra at 4t wear g AfFa 25 FAR
Y @ & arX ¥ A o are fae
TRTE D Aifag | 7@ T alar & awe
100 sfwa, 90 wfwa ar 8o wfawa
o9 Aoy ¥ A N A AT g ¥
s ag draga fraw § A A
gawar § f& ad ol 9% T@ 7 miw
agl argh

el ziawe F qk § Sfar
At WA § 5 20 wfawa far a@r
¥ qra &y ¥ aitw 2 T F wfew
AT AT G ) T4 A AR R A arw gar
2 | zafae ¥ fadzd & f ¥ dr
T AT FE TN Ar@ THC FT A9,
F4if% ¥a AT A% TR A ¥ A
AN § |

%1 WY 3 AT § 9947 $97 A7
FATE L

SHRIMATI GEETA MUKHERJEE
(Panskura): The hon. Finanre Minis-
ter while moving the Bill has sought
our cooperation. I would not gradge
it simply because the hon. Finance
Minister though not a young girl is
very much In need of cosmetics, Why
should I grudge for this small closme-
tic? For that I support the Bill.
Why I am saying cosmetic? I am



871 Income Tax

[Shrimati Geeta Mukherjee]

saying this seeing the fate of the dri-
gnal Act of which the present Bill is
an actually extension to some other
patticular categories. I have no time
to go intp the details of it. That is
undersstood.

The impression that he wants to
give in this Bill ig that he wants to
take out black money from under-
valued transactions. Everybody
knows that black money, a g part
of it is really sunk in the real proper-
ty transactions, under-valuation and
all that. These particular two catego-
ries, that is cooperatives and company
flats were not specifically mentioned
in the earlier Bill. But generally, the
real property wag within the purview
of the Income Tax Amendment Act.
But what happened to 1972 Act? What
was the result? How was it imple-
mented?

Now I would like to quote from the
answer to g question which was given
by the predecessor of the present
Fimance Minister during the time of
last tenure of Mrs. Gandhi when she
wag the Prime Minister. That was
not during Janata rule. This is dated
25th February, 1975. The name of the
member is Shri XKalyan Roy. The
question put by the member is Lke
this: “How many of such under-valued
urban properties have been taken
over by Government in those places
and value of these properties?’ I
cannot read all the things. I hope
Mr, Venkataraman easily remembers
that there was some raid on the real
properties in Delhi, Bombay, Calcutta
and so on. In connection with these
raids, this answer explains what is the
procedure. It says, “From 1st Decem-
ber, 1972 to 31st January, 1975. 68225
intimations were received from regis-
tering authorities in Calcutta, Howrah,
Asango] area, New Delhj and Bombay.”
From where did they get 68225 intima-
tions? Thay got them from various
souyces, Then it further says, “Upto
3ist January, 1975, 2230 show cause
notices under section 269D of the In-
come-tax, Act, 1961 were issuyed by the
Competent Authority in those very
places.” The original figure of intima-
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tion 1 68235. The muitber o6f show
cause 2280 cases, “out of the 2230
cases in which the acquisition pro-
ceeaings were initlated the pro-
ceedings were droped in 4028 cases.
Orders of acquisition under section
269F {6) of the Income-tax Act) were
passed in 18 cases.”” Then it further
says, “The action for taking possession
of the properties can be imitiated only
after the order of acquisition bccomes
final.” And the last sentence js, “None
of the properties has yet vested in
Government under the provisions of
Income-tax Act” Why I said this is
cosmetic is now clear.

For this 68,000 complaints have al:
ready come. And from 1972 to 1975
in the aegis of Mrs, Gandhi’s Govern-
ment last time there was no take
over of even one such property. That
is why, I said—since Mr. Venkatraman
is very much in need of cosmetics—
everybody knows that it will not be
implemented, I 3o not grudge and !
support jt. Mr. Daga then said that it
is due to collusion between the officers
and the monied men. I say, “Nov.
Officers understand the political will
of the Government. They know very
well that this Government do nof
mtend to get out the black money,
and that i{s why this result, and I am
sure that in the present Bill, unless the
whole set up changes—of which I o
not see any semblance of a possibility
—I am sure this will not be effective.

st fren@ wree s (Wmarer) ¢
awrafa adia, Ra dd ot § <aww
évn miedWzr faw 1981 Tw faar @
gawr §aavn £ @ATE, Wi fadan won
wrgdr § = avt #f wda sawd
¥ % ndfr Al fawer o1 @ § R
TR ¥ 7gi forma Y 1 A6 foreman
Tl & et § forgl ¥ o ot &
ferstres formruny ¥ 1 F ag fadfas wour
wget § e far Wt o aga w8
ad® 9 ag T § v @ W A sbn
Y famlt  dlc Wl ate o ol
wiraz 3 fawrdly o arfe vamr & wnr
war @ fawd | mag faddr aw ¥
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aWT ¥ sar feur ? <78 ¥ Qar Wit
fimar fmc ate & e # e ol s
daT WA TN N BT 4T AT F WR
gaEwa ¥T ¥ T4 AWl A W aA

w4 ¥ far Ax aa ST el &

¥ AT 7a w1 ¥R Q@ T AW
7w 38 W £ A fAfrga o 0% 2 s
w ot gRR faw Het oft fasraar
argy § ag 7Y Faser a/@wr 1 W ga¥
syreraT faQdr ga ¥ ST w1 gra
qg w1ga § 5 54 W H ¥7a7 PA ITET
aar zz arvw qart ¥ wRn 9 W
3% ¥ faear fyaar @ # ag qasA
@' | 3h THIC ¥} wWATGY IF A ¥ WIEA

g1

@ afr ag & e gm0 X o
Yo75 & ¢mady sk Y fom H
MF H{n(eod, THANWE, NG H
a= ¥ fear av &4 adr s@T 9=
FITET AR FWE, TOLE A newIrs
A& FOUTHAFT X 31 wa F) By far
AT A9® g &1 ® wiew At § wE
34 fa AT oA gu wHT W wIET
* Sarer qgAl | a9t grera Tl & 4=T
A AR mror AN HeA A A ftw and
¥ w8 T awiw afcaTt @ E ) F
T AT fHm 4T AR wifET AT E |
WA fn e A€ ane ¥ o+
Nears fa § wbe et firs. 0% @
h#anwmrm?rgmzﬁﬁ
JATHE TR ﬁﬁ%ﬁf& m‘tatrz 1
W W e AW W A &
TIHTLT YraT § 99 ¥ wwTRE a0 @
T agda af W Wk dgfea
0% ¥ awmw wacawi o fanEr ¥
PR @ T A g TR A
WAz ATy fawi N ¥ wa faw

P W@ gy aga ware fear § @
A o) o R 3 i T o) o
YA Wi weEe O 99 # dw
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B & wiv daa o w7 § | Wit
T A URGA T AT I wATTA B
A-TY FE AT aw 1€ § T A W
foa @t a1 @R awfd s
Tgar § WX FAT @A E fr vaw
FRg & WY A 39 awe Sorkd )
& JerETw & AT ox faden wAr sweAr
g adw? ogd # A gwiR ooy
9T Y A1 § I 9 fead anr Faedw
A ot g, A INF IR frrar &A@
frar srar wfear 3o Al s o o
arfi § faasr it 253 &1 o quer
X @F 5T gAW K€ WA adr far
war § 1wt wwef g, awasr € ar
AYYT &) T T R ¥ T G
o sl @\ 39 & Sfd ¥ wirer 0a
drgATE1 TH A A F W mr
o faa & wrmara wwar wifgdy  faas
ga®i  TIHT WT §F |

A0 fadzn ag W & 5 a3ad
ITEHETT A1 F Wiz vy &, 78 ary,
& am,  ofifeufor &, ga arg,
TIO 4 AT o< aw &Y, a3 & ¥®
THTC #Y ey wT G 2 fr FwT D
Gyt faar wat § w1T % mfFe & ag
RUAT GTRTA F97 § 1| 98 X g 0% &
e ot fedt e A FE sugEar
#Y oy wifed | &% & 9@ ¥ gwawy
Zvn fawm g o8 w1 ¥ Fedr wwre
#1 w08 sauTa At fFar mat &, wofrd
T NF ¥ wAedr & f s
gk far off @d a@ FTTETRRT Lok
arTA X7 % Arfde A §, IWT &
g W ¥ §, Iaw fra oxwe R
aw faur s

# auy ﬂ‘fmmﬂqmam
TUTAT GHST E | AFT 2 WIEAT Qe
oY T e qrar mmmm!
St Wiz ordy ¥ W ¥ o wok ¥y
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[ freard arw e
s 9a o wmrag ¥ wner @ qar M
goren fag & waww Ean feadde #
fireran #Y fr ag wrdr S e
FAT § W WIAT FAT  ASHT~HAT
ad% 8 @ @ 1 ag 8 1979 B
ara & wq f% waar o 1 wraa 9r
st g Y Saar & A AIAT 41 |
33 & faars o9 garadsn fearddc
# fasmgFiws § 9a F Faswa AT
#e fay ua, ¥fer 8 1979 3 ¥ *<
ard 198197 IFIF Fax Haurgan ?
W ¥ ar ¥ aww 9 ferdde W
ATAT 7T @, g¥ T 30 I CFAA
oy &, FIATZ @Y AraT W FH Y BrEAA
fafater wrga wr W fadga  fwar
fs ag EATTIS ¥ FIH FTA@TE,
fafezn I ®1 I FAT §, 7MA TFa
FT HTH Tl § AT WY 5§ R T &9
Fear &, afws 19 AR ¥ 3o ad gar |
ag €93 TAVS FT &FY g HWAT
fiaas # dar gur, agf 9T ST
#w gg waT |AFA &y fawm ¥
afgsifal #; AT oF T FEAH
& g€ | 37 SFTC A ALY W F
fawrr & 97 @& § 1

¥R a@® ¥ T WY xS 7
am ¥ amgy @ Inarg & faw s
¥ gaew ¥5n feqrdde & s 3w
TREG F 72T FT G §, T1 I10Y 7 9%
sutA fear srar wifgdy

w7 ¥ ¥ 7a fam =1 wma Fa@r

g

st wwam gy (fwafew ) .
ety w@m, A fee wdy ot 7

o fra ¥ fmar &, Sawr SR @
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I qga wesr Wi e vy Ko
i 0% ¥ ooy findy o Sam gy
F o ¥ forer agt 3w g ¥ aw S
I gew @ warn s §, Whew
% amfg faer oy oft & fraga wvear
argar § fv wad agdr WY wRe-aw Wy
ey & f92, 99 a2 fadaw sor
& fax oY fadqw o= aw 57 §,
T o WY THATYT WA WY AW A F,
T [ Y SASS Ao @, AT 99X
IR gFAr oy & 7

wft g e T 9w
=Y T ¢ N OF AT AL HOE o1 A
i afe o= A wre A9gT AT EHAdT
fraft T 1 ag a@ I aga adr 2

A agar ot wF qr =W At o
ww § gemifae At ot ¥ 33 fad q
w9 Fo 7 foa daas F w4
SIS F WE &, TAH AT AEDAST IIH
gra woft &, g8+t wrew agy & fr ag
S FO WUA FF &, FIH FI7 WL
FTATHEE B!

& stroar gOET g feamar g,
HATT: WX €Y 1980 Ff A ALy
# o frar g Wl 9@ @qa wf fre
¥ ST qEw Wi (43 F | 7 eArr-
faw & v ota SaT-qew A% &Y, &
TINTFRITAT HY IaFr  wrw faear
1y | F4T Jf AT ¥ 78 9T A
#1 Frfaw # fe It 3o It g
TARA-Yer ww Toar «v, w@r gaw
amw Jowiamsl w1 faar, e adf
faar o a1 @l & oy @ 0@, @
@ A WA H{E FC WA @ W
IEN T TF O eAA faar | WK
Iir T aww wf savw gy faar,
Nt AR g ¥ Fr ew fawr & wraw &
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¢ o} WrEUT WHT WYY ¥, g IINY
waify arcy wr SqT@ WO |

weft wgma & wy fanr fo ufe
fody vifw o wewe a faofr & wfix
sqTiereor 1, d Swwr mmbm S@a
i€ STy Wi Sy wahwe faur sty
oifyg | o wew g 8 soTe-
qrfemreti 3 At aearfemere & diwraeff
da % qft ¥ ger fmifw s g
g § R g i w4 i -
e & fgame & falefy | fReer sig @
AT & fafe Eft &, @ sy Fower
udr &7 3%+ quif sy & 0 W wwe
ak ¥ Fr€ Irdargr a0 wfww
T§ el A wf
) weft AE R Ft uY WY wrerw ger Fo
fotr o WAT & &Y, W%, g Ut @9
AT 4T o AT &7 foout, 9 « T@T
qT+ I FTCT, 4T HAT AN AT K, Fra(
T Frerrer wc £ g | w9 Hht TR
¥ 77 St o wifww  fe & e
fow s o< s #7 wE ? wTEME,
TR T THE B g W< Ta
TN WY & Hiwrw #H v A IRy
g oy g w1 e Wl wgeEw T
AR & ( SUFEAT FaT fa Tefie & wniferar 48y
rfirr #frerr, wrrpe deg el w9 a¢

ER U STy ? Ry wg WH TG |

ST Ay e & forg A awed, Ry
fra, =refrr, @ A9 wfim 9w Ty
B WY H Ao are v swh & ?
AT S Y w7 wfa &% o aw avgl
1% et g g fu Rt
T ot vk &, vadr wff v wqfr
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SHRI R. VENKATARAMAN: Mr.
Chairman, my task has been rendered
very light because the bulk of the dis-
cussion related tp matterg outside the
scope of the Bill. This is not a debate
either on price policy or on black-
muvney. We are really going to have
a full dress debate on prices and we
wif]l have the fullest opportunity of
dis russing all the matters which have
heen raiseq here.

PROF. MADHU DANDAVATE
(Rajapur): At that time they will
wpeak on thig Bill.

SHRI R. VENKATARAMAN: Sir,
Jn an earlier gccasion ip this House
I mentioned the dubious methods
adopted by some people in buying
property and paying a lot of money
under the table and increasing the
circulation of black money, and at
that time I pointed gut that we have
Chapter XXA of the Income-Tax Act
and it does not cover the cases of
transfer of flats which are owned by
cooperative sodieties or companies
where 0t the property is transferred,
hut only the shares are transferred.
At that time I promised that I would
lh:cing i:h: legislation to cover the

ung and all the Opposition
Membery supported me. Ipt'i:ooucht,
how when this Bill came, they might
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say, ‘Yes, this i3 what you have done
in pursuance of the promise you gave
to the House.! But I wag rather sur-
prised to See that many Members have
criticised this Bill also. It is, of
course, g part of democracy that every
opportunity shoulg be use to beat the
Government, But rather, in critics-
ing the Government it would be
healthy if you support those measures
which are good and then only criticise
those in which we are not either com-~
ing up to the mark or which in your
opinion we are going wrong. There-
fore, in this measure I do
not  think  there can be any
difference  of opinion that the
Bill seeks to cover a lacung which

now exists in the case of transfer of

flats and transfer of properties which

are held by Cooperative Societies and

companies and I am quite sure that

everybody accepts the principle of the

Bill. But in the course of the debate

a number of things have been said

and it would not be fair for me to

sit down without answering the few

poinis which have been raised.

The main point raisey was that ot
Mrs. Geela, Mukberjée. SWle said, I
am in need of some cosmetics, For
one thing I cannol use cosmetics; I
don’t use cosmetics.. (Interruptions)
I see here, perhaps you don't have
eyes to see.

DR. SUBRAMANIAM SWAMY: She
does not need cosmetics, you need
casmetics.

SHRI R. VENKATARAMAN: If we
have a transportation of sex, probably
Swamy would be right. If there is a
transportation of sex, you will be
right; until then you will be wrong.

DR. SUBRAMANIAM SWAMY: It is
very unparliamentary.

MR. CHAIRMAN: I say, no.

SHRI R. VENKATARAMAN: It is
true that in the acministration of
Chapter XXA of the Income-Tax Act,
we have come acrosg Innumerable
difficulties and I want to take the
House into confidence in this matter.
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Mrs. Geeta Mukherjee mentioned that
more than 60,000 complaints are re-
ceived. It is true. What we find is,
a number of people who have grouses
against each other go on writing say-
ing that this property has been trans-
ferred at a lower valuation. Therefore
the Government cannot act om the
basis of some disgruntled complainants.
It must act only on evidence,

The law prescribes that the authority
has to be satisfied that there is an
under-valuation and the authority can-
not be satisfied that there is an under-
valuation umnless it is done by some
authority. We have got a cell. The
cell goes into the valuation and, after
the cell makes the valuation, then
action is taken. I have got a number
of figures for the whole period. The
number of acquisition proceedings in-
itiatec in the last three years is 11,561.
Actually, the total number of notices
that could be issued after all the legal
formalities about the valuation by the
cell, eic. could be done, the total num-
ber of orders issued, that is, the ac-
quisition orders passed upto 30th June,
1981 is 442. Out of 172 orders the
number of cases of appeals filed in the
High Court is 93 The number of cases
of appeals before the Income-tax Ap-
pellete Tribunals 1s 162 and appeals
pending in the High Courts 1s 51 and
so on.

Nobody will, thereiore, yield the pro-
perty easily. The moment we take
action under this Section, they go from
court to court and they try io thwart
the proceedings. One way in which I
thought we could get over this pro-
blem is that the Government should
have the right to acquire any property
by paying 20 per cent extra on the
sale deed consideration irrespective of
whether the valuation is under-valued
or not. I do not know what the law-
yers would say to this proposition. I
do not find my hon. friend the Law
Minister, Shri Shiv Shankar, near me.
They would immediately say that it is
a draconian power which the Govern-
ment has taken and it may not even
be sustained. Even this law, I am
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hoping, will have its effect because the
threat of a Government acquisition
would put some people on guard
against taking this kind of action.

I really concede that in the matter
of actually carrying out acquisitions of
property, the results have not been as
gooG as we wanted or expected. But
that is not because of a iack of will
on our part but of the rule of law
which we have observed, that is, the
proceedings which are open to any
person whose property is sought to be
acquired. It cannot acquired merely
because we have some impatience with
regard to implementing a social legis-
lation.

Having said this, I would deal with.
a few other points. Somebod; said
about the Special Bonds Scheme. This
is a thing they go on saying repeatedly
1 have always said—we have collected
Rs. 387 crores—that this is the biggest
amount ever collected under any volun-
tary disclosure scheme. 1f we have
not collected Rs. 1000 crorcs, there are
reasons for 1t. I do not want to go
into themn again and again. But the fact
that in spile ot the matter being pcnd-
ing in the Supreme Court Rs. 400 ¢1 res
could b subseribed, this itself shows
that the Special Bonds Scheme had an
appeal and it had a very useful tunc-
tion to discharge. In fuct, I would
like to draw the attention of the House
to what Just re Fazl Ali gsked 3 the
Supreme Court itself. He asked the
Attorney-General whether in spite of
the case being heard hy the Supieme
Court and pending before the Supreme
Court, Rs. 400 crores were subscribed.
The Attorney-General answecied in the
affirmative. Even the Supreme Court
was surprised that in spite of the
matter being pending before the
Supreme Court, Rs. 400 crores worth
of BonGs had been subcribed. There-
fore, I wanted the members opposite
to give up the slogan, again and again,
repeating that it has failed.

The second point which I would like
to deal with is the poinf which has
been raised by many people that it
is the ruling party which is pampering
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now. We were alsq ttB‘ulkug ri:
before. Buf’ you were iﬁ the ruiing
party lagt year- So~ you must have
also pampered in your ‘showing. You
must™ have pampered black-money.

DR. SUBRAMANIAM SWAMY: You
plead guilty.

SHRI R. VENKATARAMAN: Your
party people are running State
Administration in several parts. You
are also guilty of pampering this
black-money. When you throw stones,
after all, people living in glass houses,
should not throw stones.

DR. SUBRAMANIAM SWAMY:
People living in broken glass houses,
can threw stones.

SHRI A. NEELALOHITHADASAN
NADAP (Trivundrum): You are not
feeling the allegation made by some-
body. Yeur Party is pampering black-
money.

MR. CHAIRMAN: You leave it here.

SHRI R. VENKATARAMAN: I was
only saying that you are admitting. I
am not admitting. In your statement
when you say that the ruling party
pampers the black-money, you are
admitting You are making a charge
against me, <You are admitting it
alreacy Therefore, please haye some
logic and understand things. So this
1s not a correct solution.

DR SUBRAMANIAM SWAMY: You
are a hypocrite. Are you not?

SHRI R. VENKATARAMAN: It
Deople are even worse, why should
they be hypocrites? The real point
about this is that this phenomenon is
Nhot only in India but in all the coun-
tries. It has now spread to UK. It
has spread to USA and all the coun-
tries and I sajd this kind of thing
has spread to all the market econo-
Mmies and, therefore, I said that a
Derson who is able to find a solution
to this would reserve Noble Prize. Mr.
Swamy said that as a solution. 1 hope
Some day he will be able to implement
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it. It not in this life, in the next
life. -

Some remarks are made about e~
incarnation. That is why I said.

DR. SUBRAMANIAM SWAMY: But
Shankaracharya cannot enter your
body.

SHRI R. VENKATARAMAN: It
would be my ruin if he gid it.

Some mention was made about the
Choksi Committee report. The Choksi
Committee Report 1s now under exami-
nation by the Economic Administration
Reforms Commission. They are look-
ing into all the recommendations. But
I can express my view on this matfer.
I did not accept Choksi Committee re-
commendations when I was sitting on
the opposite side. 1In the Direct Taxes
Enquiry Committee of which I was a
Member representing the Opposition,
I said that Choksi Committee’'s re-
commendations should not be accept-
ed. They are weighted in favour of
the tax-payer than in favour of the
people. I hold that view I do not
change views when I change place.
But I will certainly see to it that the
good and fair recommendations—there
are a few recommendations—there
are a feyw gooa recommendations—
those which relate to the streamlining
of administration, doing away  with
unecessary procedures, shortening ot
these tedious circumlocutory assess-
ments, then, these things.

I will accept it. But in many things
which go against the social philosophy,
it will not be possible for us to accept.
When we come to it, we will deal with
it in greater detail.

Now the last point which I will deal
with is that the excise duty concessions
have not been passed on. Well, T my-
self mentioned it when 1 gave the excise
duty concessions. I expected it to be
passed on. But it has not been passed
on. That is how, last year I did not
give even g single excise duty conces-
sion. This will be a warning to the
mercantile community that, if the ex-
cise concessions are not passed on to
the public, they cannot expect any
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excise concessions from the Govern-
ment, and we have made tWis clear by
our action: in the first Budget we gave
a number of concessions and we found
that they had not been passed on; so,
in the second Budget, we did not give
any such concession. In order to pro-
mote exports in order to promote some
industries, we will give those conces-
sions related to production and exports
but not the general kind of concessions
which will not be passed on to the con-
sumers.

So far as this Bill is concerned, I
again want to repeat that the House
cheered me when I said that 1 would
bring a Bill like this, and now they
must cheer me for having brought this
BillL

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I would like to seek one
clarification. This provision is wel-
come, especially your intention to plug
the lacunae and loopholes You have
amended the definition of the word
‘transfer’ by including the leases for
more than twelve years and the tran~
sactions on the coctrine of part per-
formance under section 53 of the
Transfer of Property Act. But the
point is that the intelligent advocates
may give the advice that the parties
might enter into a transaction of
possessory mortgage with a contract
that the redemption period should be
30 or 40 years so that it would not
be a clog on the equity of redemption
and properties of Rs. 1 lakh may be
so mortgaged for Rs. 20,000. In view
of this, there is no complete plugging
of the loopholes. I would request
you to see whether this is necessary
because your purpose will
not be served and the parties will
enter into possessory mortgage tran-
sanction§ for 5 period of 30 or 40
years—adding to it the statutory
period of 30 years, it will be 60 or
70 years. And nobody will be there
to redeem. If there is an agreement
not to redeem, there woulq be a
straight transfer—because the limi-
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tation period would go and the mort-
gagee would get the title to the pro-
perty for a lesser amount. Your in-
tention will not be served. Don’t you
think that this should also be
plugged?

SHRI R. VENKATARAMAN: We
have thought over this matter. But
we are bringing g comprehensive
legislation in respect of the whole
of the income-tax laws, Not only
possessory mortgages, but there are
other cases also. If we iry to tinker
with the whole thing in one attempt
here, it may lead to comphications.
This js a simply attempt here to bring
in trgnsfer of flats owned through
the medium of cooperative societies
and companies, anq along with that,
we just make one or two amend=-
ments which cover the obvious cases
of transfer by lease for twelve years
and alsgq part performance because
we have come across such cases. A
comprehensive legislation is on the
anvil. We are considering the whole
law chapter by chapter; we are
looking into this. Not only this,
there are other matters also which
we are looking into. We shall take
care of it in the comprehensive le-
gislation.

MR. CHAIRMAN: Mr, Daga, do
you want to withdraw your amend-
ment?

W aR A% AN : S| B qEAT
fasr wat o 7 7T fir 7@ 9% #%-
fra farer AT <7 & &Y 7 -3y <
g1

MR. CHAIRMAN: I think, wisdom

has dawned on Mr, Daga and that
is why he is withdrawing.

Amendment No. 5 was, by leave,
withdrawn

MR. CHAIRMAN: I shall now put
the motion for consideration to the
vote of the House. The question is:
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“That the Bill further to amend
the Income.tax Act, 1961, be taken
into consideration.”

The motion was adopted.

MR, CHAIRMAN: Now, we take
up clause-by-clause consideration.

Clause 2—(Amendment of Section
269A.)

MR. CHAIRMAN: There are Gov-
ernment amendments to Clause 2.

SHRI R. VENKATARAMAN: Sir,

I move my amendments. I beg to
move:

Page 2, line 32,—
for “shall be determined”

substitute

“shall be deemed to be the dis-
counted value of such considera-

tion, as on the date of such transfer,
determined.” (1)

DR. SUBRAMANIAM SWAMY:
What js the rate of interest?

SHRI R. VENKATARAMAN: Eight
per cent.

I have also another amendment to
the same clause. I beg to move:

Page 3- Hne 50_
Jor “shall be determined”

substitute—

“shall be deemed to be the dis-
counted value of such consideration,

as on the date of such transfer, de-
termined.” (2)

17.00 hrs.

I have already complained, when I
moved the Bill, the purpose of this am-
endment. When a person sells a pro-
perty in instalments and says that the
consideration js payable over 5 period
of ten years, then the present value
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has got to be ascertained. Now, in order
to ascertain the present value, we have
the consideration which is mentioned
there and give a discounted value at 8,
per cent so that we come to know whe-
ther the consideration mentioned in it
is adequate or not adequate. Thig is a
clarificatory amendment and no subs-
tantial thing, is involved. ,

DR. SUBRAMANIAM SWAMY: 8
per cent is tog little.

SHRI MOOL CHAND DAGA. Sir, I
have an amendment to clause 2.

I had to move:

Page 3,—

after line 31 insert—

“Provided that if in the opinion of
the competent authority, suffi-
cient evidence is not available as
to the price the immovable property
would fetch on sale in the open mar-
ket or as to premium the transfer
would fetch in the open market or as
to consideration in the form of mo-
ney the transfer would fetch as re-
ferred to in clauses (d) (i), (ii) and
(iii), it shall announce a public auc~
tion of the immovable property or
the right as the case may be and shall
invite the bids on such public auc-
tion. and it shall, with the prior ap-

proval of the Commissioner of
Income-tax, iranfer the property to
the highest bidder where the price
b'd exceeds the apparent considera-
tion by not less than 25 per cent:

Provideq further that all taxes,
interest, penalties chargeable or im~
possible on the transferor in conse-
quence of such sale and due from the
transferor shall be recovered from
the sale consideration received on
such sale and the balance, if any,
shall be paid to the transferor.” (3)

I have suggested this amendment that
the property should be put to auction.
It the Minister accepts it it is well
and good.
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DR. SUBRAMANIAM SWAMY:
The amendment should be put to aue-
tion!

SHRI R. VENKATARAMAN: I am
unable to accept the amendment. Ac-
tually it puts the cart before the horse.
The position is: first the Depart-
ment has to ascertain whether it is
undervalued and then give notice. You
cannot put the property to auction even
pefore it is assessed as—undervalued
and you cannot put it to auct’on in or-
der to find whether it is undervalued
or not. I cannot accept the amendment.

DR. SUBRAMANIAM SWAMY:
What is the status of his amendment?

MR. CHAIRMAN: Now the question
is:

Page 2, line 32,—
For “shall be determined”
Substitute
“shall be deemed to be the dis-
counted value of such considera-

tion, as on the date of such trans-
fer, determined” (1)

Page 3, line 5—

for “shall be determined”
Substitute

“shall be deemed to be discoun~

ted value of such consideration, ag
on the date of such transfer, deter-
mined” (2)

Thet motion was adopted.

MR. CHAIRMAN: Now, Mr. Daga,
has the wisdom dawned on you to
withdraw?

SHRI MOOL CHAND DAGA: Sir,
I withdraw.

MR. CHAIRMAN: Is it the pleasure
of the House that the amendment

moved by Shri Mool Chand Daga be
withdrawn?
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Amendment No. 3 was, by leave, with-
drawn.

MR, CHAIRMAN: The question is:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.
Clause 3 to 9 were added to the Bill.

Clause 10—(Ipsertion of new section
276AA.)

SHRI MOOL CHAND DAGA: Sir, I
beg to move:

Page 7,—
after 1 ne 27, insert—

“Provided further that trans-
feror and tranferee shall be liable
for punishment with rigorous im-
prisonment for a term which may
extend to seven years and which
shall not be less than six months
in any case where the difference
between apparent consideration
and fa'r market value is found to
be twenty-five per cent or
more.”’(4)

This is a very relevant amendment and
I hope the Min'ster will aceept it. I say
it should be rigorous imprisonment.

SHRI R VENKATARAMAN: Sir, I
am unable to accept the amendment.
In fact, hard work will break no hone.
The court will decide the severity of
the punishment taking into considera-
tion all the facts. We have prescribed
the punishment for a two years. It
will be enough.

MR. CHAIRMAN: Have you been
enlightened hy the hon. Minister'’s
speech? Dp you withdraw your amend-
ment?

SHRI MOOL CHAND DAGA: Yes,
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MR, CHAIRMAN: Ha: the bon.
Member the 1léuvé of the House to
withdraw his amendment?

SOME MEMBERS: Yes.

Amendnient No, 4 was, by leave, with-
drawn.

MR. CHAIRMAN: The question is:

“That Clause 10 stand part of the
BilL"”

The motion was adopted.
Clause 10 was added to the Bill.

Clause 1, the Enacting Formula and the
Title.

MR. CHAIRMAN : Since there are no
amendments, I shall put Clause 1, the
Enacting Formula and the Title toge-
ther. The queslion is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill”.

The motion was adopted.
Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI R. VENKATARAMAN: Sir, I
beg to move:

“That
passed”,

the Bill, as amended, be

MR. CHAIRMAN: The question is:

“That the Bill,
Passed”,

as amended, be

The motion was adopted.

SHRI R. VENKATARAMAN : Thank
You very much,

Clause 1, the Entating and the Titles.

ESSENTIAL COMMODITIES
CIAL PROVISIONS) BILL,
PREVENTION OF BLA £T-
ING AND MAINTENANCE OF sUP-
PLIES OF ESSENTIAL COMMODI-
TIES (AMENDMENT) BILL.

(SPE-

MR. CHAIRMAN: Now we take
up the next item.

RAO BIRENDRA SINGH:
move both the Bills.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH): 1
beg to move® that the Bill to make
certain special provisions by way of
amendments tp the Essential Commo~
dities Act, 1955, for a temporary period
for dealing more effectively with
persons indulging in hoarding and
black markeling of, and profiteering in,
essential commodities and with the evil
of vicious inflat'onary prices and for
matter connected therewith or inci-
dental thereto, as passed by Raijya
Sabha, be taken into consideration.

I beg to mave that the Bill to amend
the Prevention of Blackmarketing and
Maintenance of Supplies or Essential
Commeodities Act, 1980, as passed by
Rajya Sabha, be taken into considera-
tion.

You

Sir, as you know, this is in line with
Government’'s policy that this measure
has been decided upon and these Bills
have been awaited by the people for a
long time. There is already a demand
from al] sections and that has been
voiced 'n this House that the Govern-
ment should take stringent measures to
check inflation and to contro] the price.
?oth these Bills have, more or less,

een undanimously passed by jiya
Sabha. There is a wide suppotth?oin
all sections of the House. 1 hope that
this House glso would give the Govern-
ment its support so that this evil of
rise in prices, run away prices, can be
effectively dealt with,

*The original speech was delivered in Tamil, -
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Sir, the first Bill that I moved is a
temporary measure for five years. It
aims at giving certain powers to the
Collector for confiscation of goods.
Earier, under the existing Act, these
goods could not be confiscated for
distribution. They had to be auct’oned
and the people who were accused could
also again bid for them and could take
them in auction and again indulge
blackmarketing. Now, the purpose of
this provis'on is that the supply of
essential commodities should be aug-

mented by conflscation of such com-
mod ties.

The State Government is being em-
powered to hear appeals in this con-
nection. The judicial authority that
was earlier nominated by the State
Government is being replaced by the
State Government itself. The other im-
portant provision is about mak'ng the
offence non-bailable. At the same time
Special (‘ourts are sought to be set-

up to try all cases under the Essential
Commodities Act.

oY AT TAT ;oA )

Ty dyeex Vg @ s o, waa ad
T 1 71T ag WY awa & @ A war
gy ?

|Aia wgag : Sy, A w3
am sfex |

SHRI MOOL CHAND DAGA (Pali):
Non-bailable ‘s too harsh.

RAO BIRENDRA SINGH: The of-
fence will be non-bailable. The Special
Couris will be able to give bail if they
find there :s case or bail. The accused
can approached the high Court and it
is not difficult for anybody to approach
High Court for bail, So, there is nothing
harsh abovt it.

AUGUST 18, 1881
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Sir, the other Bill seeks to bring
about a little change in the composition
of the Advisory Boards under the Act.
Instead of there being a judicial officer
necessarily on the Advisory Board it
will be a Board set-up by the State
Government. The Board will consist
of three persons. One of them will be
a person who will have the same

qualifications as a judge of the High
Court should have.

I hope these non-controversial mea-
sures would not take time and it will
show the m'nd of the peovle as ref-
lected in this House if we get full and
unanimous support io enact and also
to enforce these measures, We are
hopeful and we assure this House that
with these provisions accepted by the
House we shall be able to deal more
effectively with the hoarders, black-

marketeers and certainly will be able
to check rising prices.

MR. CHAIRMAN: Motions moved:

(i) ‘that the Bill to make certain
special provisions by way of amend-
ments to the Essential Commodities
Act, 1955, far a temporary period for
dealing more effectively with persons
indulging in hoarding and black-
marketing of and profiteering in, es-
sential commodities and with the evil
of vicious inflationary prices and for
matters connected therewith or inci-
dential thereto, as passed by Rajya
Sabha, be taken into consideration.

(1) ‘that the Bill to amend the Pre-
vention of  Blackmarketing and
Maintenance of Supplies of Essential
Commodities Act, 1980, as passed by
Rajya Sabha, be taken into consi-
derat on.?

There are
which I forgot.

certain amendments
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PROF. MADHU DANDAVATE (Raja-
pur): [ beg to move:

“That the Bill to make certain
special provisions by way of amend-
ments to the Esseniial Commodities
Act, 1955, for a temporary period
for dealing more effectively with per-
sons indulging in hoarding and black-
marketing of and profiteering in,
essential commodities and with the
evil of vicious inflationary prices
ana for matters connected therewith
or incidental thereto, be referred to
a Select Commmittee consisting of 12
members, namely:—Shri Satish
Agarwal, Shri G. M. Banatwalla,
Shri Chitta Basu, Shri Somnath
Chatterjee, Shri Mool Chand Daga,
Shri George Fernandes, Shri Krishna
Kumar Goyal, Shri Harikesh Baha-
dur, Shrimati Geeta Mukherjee, Rao
Birendra Singh, Dr. Subramaniam
Swamy, and Prof. Madhu Dandavale,
with instructions to report by the
first day of the first week of the next
next session.” (1)

SHRI MOOL CHAND DAGA (Pali):
beg to move:

-

“That the Bill to make special
provisions by way of amendments to
the Essential Commodities Act, 1955
for a temporary period for dealing
more effectively with persons in-
dulging in hoarding and black-
marketing of, and profiteering in,
essential commogities and with the
evil of vicious inflationary prices
and for matter connected therewith
or incidental thereto, be referred to
a Select Committee consisting of 11
members, namely:—Shri R. L.
Bhatia, Shri Bhikhu Ram Jain, Shri
A. Neelalohithadasan Nadar, Shri
Bapusaheb Parulekar, Shri R. N.
Rakesh, Rao Birendra Singh, Shri
Chiranji Lal] Sharma, Shri Dharam
Dass Shastri, Shri Ramavatar Shastri
Shri D. P, Yadav, and Shri Mool
Chand Daga, with instructions to re-
port by the 1st December, 1981,”(2).

of Blackmarketing and
of Essential Commodities
(Amendmeny) Bill

SHRI BAPUSAHEB PARULEKAR

(Ratnagiri): I beg to move:

“That the Bill to make certain
special provisions by way of amend-
ments to the Essential Commodities
Act, 1955, flor a temporary period for
dealing more effectively with persons
indulging in hoarding and black-.
marketing of, and profiteering in,
essential commodities and with the
evil of vicious inflationary prices axd
for matters connected therewith or
incidenta] thereto, be referred to a
Select Committee consisting of 13
members, namely:—Shri Xavier
Arakal, Shri Chitta Basu, Shri Mool
Chand Daga, Shrimati Pramila
Dandavate, Shri XKrishna KXumar
Goyal, Shri Harikesh Bahadur, Shri
R. K. Mhalgi, Smt. Geeta Mukherjee,
Shri Ram Vilas Paswan, Rao Biren-
dra Singh, Shri Madhavrao Scindia,

Shri Ramavatar Shastri, and Shri

Bapusahep, Parulekar, wit instruc-
tions to report by the last day of the
first week of the next session.” (3).

SHRI KRISHNA KUMAR GOYAL:

(Kota): I beg to move:

(i) “That the Biil to make certain
special provisions by way of amend-
ments to the Essential Commodities
Act, 1955, for a temporary period
for dealing more effectively with
persons indulging in hoarding and
blackmarketing of, and profiteering
in, essential commodities and with
the evil of vicious inflationary prices
and for matters connected therewith
or incidenta]l thereto, be referred to
a Select Committee consisting of 13
members, namely: Shri Satisy, Agar-
wal, Shri G. M. Banatwalla, Shri
Chitta Basu, Shri Somnath Chatterjee
Shri Chaturbhuj, Shri Mool Chand
Daga, Prof. Madhu Dandavate, Shri-
mati Pramila Dandavate, Shri Hari-
kesh Bahadur, Rao Birendra Singh,
Shri N. K. Shejwalkar, Shri Phool
Chand Verma, and, Shri Krishna
Kumar Goyal, with instructions to re-
port by the first day o! the next
session.
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(ii) That the Bill to amend the
Prevention of Blackmarketing anc
Maintenance of Supplies of Essential
Commodities Act, 1980, be referred
to a Select Committee consisting of
13 members, namely:—Shri Satish
Agarwal, Shri G. M. Banatwalla, Shri
Chand Daga, Prof. Madhu Dandvate,
jee, Shri Chaturbhuj, Shri Mool
Chand Daga, Prof. Madhu Dandavate,
Shrimati Pramila Dandavate, Shri
Harikesh Bahadur, Rao Birendra
Singh, Shri N. K. Shejwalkar, Shri
Phool Chand Verma, and Shri
Krishna Kumar Goyal, with instruc-
tions to report by-the first day of
next session.”(1)

SHRI T. R. SHAMANNA (Bangalore
South): I have also given my amend-
ment.

MR. CHAIRMAN: Order please.
These amendments are coming up at
the stage of consideration of the Bill.
So far as clause-by-clause is connected,
they' will come up when the Clauses
are taken up. Now, Snri~Balanandan.

SHR1 E. BALANANDAN (Mukunda-
puram): Sir, I was listening very
carefully to the speech made by the
hon. Minister of Agriculture. He saic
that this Essential Commodities (Speci-
al Provisions) Bill was passed by the
Rajya Sabha almost unanimously.

RAO BIRENDRA SINGH: One or
two persons were presenting about the
demand of the trading community,
their interests etc. I hope you are not
one of them.

SHRI E. BALANANDAN: With re-
gard to the basic objectives of the Bill,
nobody would have any objection. I
am not going to oppose the objectives
of the Bill. This Bill has been brought
forward to replace the existing Act
which has been there right from 1955
onwards. We have not been told what
has been the result of the enforcement
of that Act. That, they have not told
us. But now this Bii] is being brought

AUGUST 19, 1981
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forward and it is intended to curb
hoarding, blackmarketing and profiteer-
ing. If this is the real objective, any-
body here shoulé support it and no-
body should have any objection to it. -
But what has been our experience for
the last so many years? Sir, I now
remember what Pandit Nehru said

. after the Bengal Famine. He said

“These blackmarketeers stiould be hang-
ed at the next lemp-post. That is what
he said but afterwards what happened,
we do not know. There is no dearth
of blackmarketeers in the country.
Everybody will agree with me on this
point. Quite a few of them have been
awarded Titles like Padmga Vibushan
and so on.

17.18 hrs.

[Shri Chintarmanj Panigrahi in the
Chair.]

Such kinds of big titles have been
awarded to quite a few of them. I
don’t want to go into details because I
do not have much time. I only wish
to bring two or three points to the
notice of the honourable House.

This Bil] is being piloted by the Food
Minister. Last time, when we had dis-
cussion on the Budget, from the
Treasury Benches we were told that
we were having surplus foodgrains; not
only surplus, but we are actually going
to export our foodgrains to some neewy
nations outside, and - so on. That is
what they told us and we were happy
to hear such kinds of statements. But
suddenly why this change has come
about? Why are you resorting to im-
port of wheat from America just now?
What is the reason? How has this hap-
pened?. Why has this happened? May
I know the reason for this. We had
good harvest this time also. Govern-
ment naturally expected a very big pro-
curement. Special teams were sent to
Haryana and Punjab. Prime Minister

. personally went to Haryana and Punjab

to boost these procurement operations.
But what happened? Government fixed
Rs. 130 per quintal. Some of these
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traders and blackmarketeers steppec
in and they offered a little more money.
Then what happened? The market sur-
plus wheat went into the hands of
these hoarders. They could hoard these
wheat stocks and sit tight over them.
What has the Government done? The
Minister was telling us yesterday that
they have done something very big or
very great, that is, importing wheat
from America. We are importing 15.5
lakhs tonnes of wheat. At what price?
At Rs. 1,964. That comes to about
Rs. 200 per quintal. The poor Indian
farmer was offered only Rs. 130. Had
you offered him Rs. 150, I am sure, you
would have got all the wheat stocks
which have gone into the hands of
blackmarketeers and there would have
been no need to go to America for
importing wheat.

Sir, we are in difficulties with regard
to Foreign Exchange and Balance of
payments position. We have to pay
293 million dollars for that. That
means these blackmarketeers and hoar-
ders are allowed tg continue their
malpractices. On account of this the
common people ane again squeezed be-
cause 293 million dollars have to be
paid by our people. For paying this
amount of money, we have to export
more and earn foreign exchange which
would be paid against this amount.
Now, who are being penalised? The
common people are being penalised?
The hoarcers and the blackmarketeers
go scot-free.

Another point which I want to make
is with regard to the measures to be
taken to unearth black money. Last
time the hon. Finance Minister told us
that he was going to get thousands of
crores of rupees by way of bearer bond
scheme. But these cheats have given
only to the tune of about Rs. 385.6
crores. Now, how will you earth the
huge black money? The black-
marketeers and the hoarders who are
running paralle]l economy can come to
the Government after 5 few years and
offer their money in a gdifferent form.
The Government can say “All right,

of Blackmarketing and
of Essential Commodities
(Amendment) Bill

your money is good and we will take
your money and give you interest
also.” This way ther money becomes
white and becomes legal. Therefore, 1
would suggest that the Government
should bring forward harsh measures
to punish these people. But the his-
tory says that the Government cannot
be serious in taking punitive measures.

There is a news item in ‘Tribune’.
The heading of the news item is
“Alleged pick pocket in Orissa Cabinet”,

MR. CHAIRMAN: How does it come
in here? We are discussing Essential
Commodifies.

SHRI E. BALANANDAN: I am only
pointing out this to find out what is
the approach behing this. I am sorry
this news ifem is inconvenient to those
Members sitting on that side. So, my
point is if you want to pursue a policy
against the blackmarketeers gnd hoar-
ders, you have to adopt a different
policy, not the policy hitherto followed.
Therefore, I would request you to
change the present policy and adopt a
new but practical policy so that these
blackmarketeers and the hoarders
could be punished.

Now, Section 12(11)(f) refers to
punishment only for two years. I
would request the hon. Minister to
make it five years. You have said in
your speech that some punishment is
there in the original Bill. Already
cases of these people are getting drag-
geG and even if they get punishment,
they will be continuing their trade
unabatedly. Therefore, I suggest that
the period of two years imprisonment
should be enhanced to five years, I
hope you will accept my suggestion.

With these suggestions, I generally
support the approach of the Govern-
ment in this Bill.

A qfg =7z F7 (F159%) : Harafy
7T 78 1 0 foaw amifeds qra-
S faet $7 waw 7 wegw faay wan &
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ft afy a°x wa(area3) : garafa
wET, ag A L& foad et qifa-
ot faer €y Waa 7 weaa forar 1a’ §
T1 QAT AT § | IE H) AATGI -
qrafedg g AT WA @qrw fAney
AT ST (A6 A AT e ¥R
ISAT WET & qg W g5 gw oI
aft 9w 0 q AT =wgat
g fe 93 aw gacd wadtha® g1 ad
gy, wa aw gard NiEfewa faw A
Y a7 aF A TAW VRRART Af
R T frdt ara ¥ fag N fead
& aw1 mfafaee aar T afes 97 oF
IAF 918 AT TANAT Towr «dY i
AT 9 AT (474 AANAQ 7AW av®
R Gurq FLF TI ICATI AW T
A LAV 3 aF A AT + &Y faw
a%Ar & 1 I4AT axg A sARWEINAI,
wmaag M IS ¥ fawg arear
q81 F2A I5M wIT

33 uffmnm sarteda g aq
19553 57T WIE | 94 &¥4 A AFTATH
a®, afk s AR wTeq AT A A
FFT e agy 9 F95 ¥ oA qET FY
afaw faiat a%1 & 1 TA¥ 9 ag Wfasi
§ fo oroa wiad ¥ v awd g@w
fear strar AT IaF forg Aad FiEa
g 72 aga € arawF § FAE o
faar ¥a% 1 fewniaa giar avma Adt
g yar | arst WY afg arawrd griae
Y sre &1 Ay g fr a3a ar as
3 qfferas $12a & fedvsr 48 §1 arg
&1 dEr gery ¥ ST FVEA A gar
¥FA AaET §

A Arg F T g4 dwa we
# Joreq WF F A ¥ 37f¥ w1 @
rat, ag #Y ag1 wwer wifawq faar
mar § | ¥R S F I ¥ ;Wi w5
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QUY vEd JwT AwT FE ¥ wfawwa
®@ Fr N mfasta @ @r g I
R Y agoag w1 ww &
N FIF TTen §1 AT sredy feediorer &Y
TQ GFFeM ¥ WY wrdardr & € &
AW Q¥ ST FALT ATHQ 9T IGF[ ATA-
FAXT IATAT 94T § 1 AT agl ax gar
w1 A famr wqr, ¥ aww ¥ 7@ wrat
7g 11&E #1 gA@T FE W A A G
TAY Y A & ATIAAAT UTRTR FATHT
AEAWTF 47| T HIT 99 F § AfF
ATA-FATT WIH* § AT RET ¥ FAT ¥
o @ ¥ grEFI ¥ I gAY §
e 38 ¥y Ar7-Fa g1 & wfEe
AT g 1 Srfasid Tar a7 g wg fasg«
N g

wta &1 ga¥ ST ag SifEe <@
mar g f& rYHaa ohrma g, wF
ot ¥ uifirge %1 W@AT g | na
RIRZS ¥ Fasf Hrga & faar 9TY, 38
FB AgY § 1 ag 3 AT 34 FACF AR
a9 ¥ @ & M eardr faavor wonsr M
1 HTAT ATEA & TR I F¥ Q@7 LAY
gy arfer #aifs faar o= 7o fadr o
ge A Fara draf arawx 21 zafac
7z s wfawra faw v § ag fuegw
éw g, IWET ¥ AMF § WYL T AT
g A O FErg |

g a1a § ¢7 fua & awmey & ag
FEAT FRal § | T1F Gawa 9 ¥ @
Ivi frar mar § 1 23 S5t {O oww A
agy w1 wr & & #@y faar qar ) aff
and yra g w1 & orFqn #fy anfy o
o ag F&T wrar Afgd ar fa sds ad
fua a3 € FAFT YSA #F oM
ag feafa za® 7 qomrd A€ 1 N
T ¥ S 9ge sifasa oy, ag dw
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ay | fadi o =iy w1 wlw FQ®,
FaR AAfima T T WART A
Far-z@ grreg ¥ oAt AT ¥
feTdz =T gwarfiaa dar sfgy
wF a7 ga ¥ agT & facrndY ©a sy
wfad ¥ ag fadza & f g% =N
sifaan foar mur & a¥ %@ am =Y
¥@AT ¥ga w0 § | UF a@ ag A
wgt wrgar § 5 wad dedigm M
o arrfwar s oo §, faasy aw § &%
10 @A F¥ gFARTR=y & v N ard
E & wof 3ax & afaT & 1 oA
gedide By foat stm gawr Difelwa
gfee 3 a fomr ma, wAfRs 0T 3
A faar s | A wm WA ¥ gEE-
Fzn Mo fad v & A A @ Egar
w1 wFafifadva el § aur 3wy
Fyuar wre serfoafeady ov sree a®
far arfgd 1 gar ogt sWEdEr @,
TARAY ¥ ndfiwa %1 ag =T w@ar §
f& &g 92T Ta-9maT Ay AW A €A
;) F A 3 v a7, gafedr -
wdy §  nAsma wT ol g3-9man
=Y #¢ frq FT A=arqzar £ o

AW AT TEAHEA & fad wrer=ra
@ § &1 TA araeg ¥ et gramemm
I Tfed aor 3% A9 AR grEEE
& fiw oezy P owau@d S0 gawy
dremar, sqwa W e ofNEtEdr #Y
gf2 & Ay wrata w1 47 ga qar
QrAYAR S T a0 [+7=3 w3 g fam Y
ardxar fag gelr 1 g7 el F W@ F
gy B d1 andy Fam ¢

W TR TAEL R (T) : AwT-
afa agiee, A1y St faw @A & ang
A g1 frat wor & & guar gifew w @
anda #ear g | g sUd anda vQ@
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T A wad gy dhr iy 9 A ad faar
% oAtz 3ar § fn adora oftfeafaa¥
¥ 3 up aga neor fam agtaxad §
q aamat ¢ 5 2ad sd's awfeq ady
Eifen 4T F g2 OF HTE ITar ST AHAT |

gt a% fadw ae w1 g@w 1A
ANnY F1 T Ig § A58 IM T WY
T qm faQg #T aur Qg s &1
gag afgard @ § 1ar ag }f Aaf am
W Af 31 1980 % 9 gurd Wafim
QATHTT T IAST AT 1 FAN 7T 7TF fe
st gifen 9T #:7 7 ¥ oy @
gras ¥ uar fae <@T, waT anwt o’
BT 38 Fas Adreftora ¥ 93 gu anwm
| sqe AEdad wr IF & oy ¥
AZA & W A F Y AT T |
oF WX A wWiw Fay § T dgars
wi @At wfge, difea aff 2w
aifgy, =x wfen & @4 =fgg
Wi< gl @ ST W ¥ad W wey
AT THF 9 H I wHE Fy
g & <fenr @4 =fege, &% wig-
fer e =ifge 1. (evgam)....
TH WWEE EHY w1 U8 AT eyr
QAT A FT A Siddl o TOOMf
M, 94 1 HEEEH 7 ad Iy
g g & sitg sy Wy €\ st
s wTEy § far ww ¥ gifew divdw
urefen € 1 ufg sier Tar 9w §
@ e &t & qEag adt FG
g & w@&n€ sumt &\ gurd Ay
& gurdr siafaa wewid o dwr g,
gra oft & dm & & s«nd
HIFTH @ A Wi gife a &1, &
wEfer o g W %8 & fdq asw
¥ weg FEH A WO MY T F
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fag oY o wiwEdz @t o 0 ufz
g & faer W osidar & wfa 9@
¥ W Sidad @ VR WM 9@
f oty wrwfey o, & g qE
faw fuliw & foog & fudig =
AN & qATT W G Fi F IS
Y1 g weare wrly oefufied m
o fod difen & fgos o «
fys sefar grFfen & fadrs €8 W<t
agdt F—Fiw WA wgh ¥ A
ag wrgdi & 5 gong wrEw i
@ Ffaid mw fegewn wd@ &
(sawe). . ..

N TEANT wERY  (TEAr)
W Tt @ § o gw fmir @
g7

st W waew N o fEies
T ORE T AT §E WY H AT
£ 1 1942 wr Ay¥z ar, & thigr
¢ u owr ?

st UHTRETT WY ;0 s SurEr
o AfWT \ 99 A% WY wEw ¥
ST H A& qur o=@ |

If he says that he will get it back
from me. I am a freedom fighter.
1 was in the jail. He was nowhere
near there,

s AW TWET N : WW  THLH
NT W ¥ F W9 W oA W& W
WE A F 1042 ¥ o T W,
58 /1 @ g vy wiiwy, sl
e W gifer # Sweaed 2
% fog & € st &0 A Aradr
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o fie gat @ge AW Ta¥ § Ffd.....
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%1 @ ¥ fug § € wnt #i S
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g oW oae ww drfa

ot Trw weq oW g g
0 W€ Aeus WE Wividl § ug
wa sz whaare & 1§ ghcsis
g &1 W€ FuEr G ST AT
g1 meh o, ww fidar A
ag Afed

sft TrATEETT W)
sy

 wEY, W

St UM €T A | F UG wEnT
st § fo wefdes  podiiEw
w& & fog s & aig e TF
are § N wfewrd 438 § § w
Fr qEF T T T & AT wewe §,
Wi W F AU T, o &io wWio
g s dwe W oo wfewedt ¥, for
¥ g9 Y WY A I Y s Arew
¥ wlr W o Wy § B owg



409 Essential Commodities SRAVANA, 28, 1803 (EAKA) (Specizl Provisions 410

Bill, apd Preventisn
Muaintewance of Supplies

ofew & g, #f sk sw wyalew
a{, qRH Al q® wd QX A/
T owa & %8 wwEdi § Aamw
BE ¥ g § A aw FA E
wAF A AMEs wEa F TR §
fo % dies § wqdse ® dre
§ & & sdw wwfen wre difew
qg @ E, W gA w@ owae il
T Jo §, A Tdamw ¥ <« wgl
A3 W A weAe A 7
qT H gedtr I Aqay § wilw
& qg wadt § T A q SAqdi Fr
AT FHT A@A & Afwd AdaT HI
TACE FC F AT Fr IRA
AR A F G gAHS H S
FI YA FAT AZAT

d §9 9T AR T4 AGdT §
T fowr & yadw # | ag w0 difew
g, s wiFlen §, A} wiowr A=
gY, TR WU WA F, A WA
foar &, wa% @1 qafgad §, a
TN W Fah¢ e wff w7 g7 oF
®OF AT A9 TR § wa grfwa W
= gefer ¥ faars § widT
#&F &1 g8 | orq ¥ widw & g
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*SHRI C. PALANIAPPAN (Salem):
Mr. Chairman, on behalf of my party,
the Dravida Munnefra Kazhagam, I
rise to say a few words on the Essen-
tial Commodities (Special Provisions)
Bill and on the Prevention of Biack-
marketing and Maintenance of Sup-
plies of Essential Commodities (Amend-
ment) Bill which are presently under
discussion. These two Bills have been
brought at the most appropriate time
and I commend their acceptance fo the
House. I would not be wrong it I
demand that the hoarders and black-
marketeers of essential commaodities
should be hanged to death. They are
anti-social in the sense that they are
holding the society to ransom by their
avaries. They are anti-national in the
sense that if the society is decimated
then the nation is destroyed. Naturally
the punishment of hanging to death is
Dot unjust in the case of anti-national

*The original Speech was deliveredin Tamil
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and anti-social elements. Though these
Bills do not g0 to the extent of award-
ing capital punishment, these people
are poisonous snakes in our society and
they deserve that punishment,

Soniehow or other amass wealth and
with that one can cesiroy his bitter
foe; wealth s much more sharp than
the sharpest sword—this was said by
Valluvar. Blackmarketeers have taken
this maxim to their heart and they are
using this sharp sword to destroy the
society. It is not that the essential
commodities are scarce; they are avail-
able in abundance. But there is defi-
ciency in the scheme of implementing
the distribufion of essential commodi-
ties. I can say from my personal ex-
perience that the Tamil Nadu Civil
Supphes Corporation has become the
centre of all corrupt practices. The
Kerosene drums are sold openly in the
blackmarket. The common people
are to buy kerosene at exorbitant
prices, in the open market. Sugar and
Maida are not available in fair price
shops, while they are in plenty in open
market shops. Wheat is not available
to the common people in Tamil Nadu.
When we ask here, we are tolc that
the Central Government has supplied
adequate quantities of wheat to Tamil
Nadu. On this when we confront the
Tamil Nadu Government, we are told
that the wheat has not been supplied
by the Central Government. In the
name of nursing homes, for which
there 1s priority, the affluent traders
corner the cement and then thny sell
it in the black market. In the name
of theatres, cement permits are taken
and then cement is sold in the black
market. The Commissioner of 373
Panchayat Unions in Tamil Nadu are
empawered to issue cement permitg to
the common people who need the
cement for house-building purposes
The commn on people cannot get even 2
or 3 bag: of cement. The affluent
sections gppropriate al} the cement.
We do n(t produce pulses in Tamil
Nafiu. The businessmen import pulses
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from Northern States and sell them
at fancy prices to the people on the
ground that the transportation charges
have gone up like anything.

I demand that the Central Govern-
ment should order the putting of
price tags on all the essential com-
modities. 'We should not allow the
vested interests to disrupt the na-
tion’s economy. It is very mnecessary
to formulate an all-India  Distribu-
tion Scheme for the essential com-
modities, and it should be implemen-
ted forthwith. The M.Ps and the
M.L.As of ithe coneerned areas, along
with the prominent public m2n should
be constituted into a permanent stan-
ding committee for supervising the
implemeniation of this  distribution
scheme. There are some State Govern-
ments which do not take effective steps
to implement the Central Schemes,
For example, it is normal with the
Tamil Nadu Government to stift the
blame on the Central Government for
all its failures in implementing sche-
mes meant for public good.

The cooking gas is being sold at
different prices in metropolitan cities
like Bombay, Calcuita, Delhi and
Madras. In Bombay it is Rs 41 and
in Madras it is 43 In Mabarashtra
the per capita income is 2-1|2 times
higher than tha: of Madras Tamil
Nadu’s per capita income is very much
low. It must be ensured thst the
cooking gas is sold at uniform prices
throughout the country. In fix‘ng the
prices of cement and sizel, it should
be taken on all-India level and
there must ps uniform prices every
Wwhere. The Government of Kersla is
demanding vhe repeul of the policy of
importing edible 0ils on snane fallaci-
ous arguments

The Kerala Government is arguing
that the import of coconut oil has
brought down the price per ton Rs.
5,600. In other word the coconut
oil gshould be sold at Rs. 5.60 per Kg.
It is being sold at Rs. 22 per Kg. The
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argument of Kerala Government does
not hold water. Perhaps the Kerala
Government is also keen to make
huge profits in the sale of coconut
oil. In Malaya the palm oil is avail-
able for Rs. 3 or Rs. 4 per Kg. What-
ever may te the overheads, including
the profits of the S.T.C, it can be
sold at Rs. 5 per Kg., if the Govern-
ment imports palm oil. When the
coconut oil is being sold at Rs. 22
per Kg. and when the groundnut oil
is being sold at Rs. 14 per Kg, the
Government should import substan-
tial quantities of palm oil and
come to the rescue of common peo-
ple.

The Ennore and Tuticorin Thermal
Stations are not on steam for want
of coal, The IAS Officer of Tuticorin
Port, who is known to our Finance
Minister, gave the contract work to
a Bombay contractor. Larson and
Tubro have completed the Super
Thermal Station and it is ready for
the past one year, without generating
power. It is being sajd that for
personal benefits the public works
have been made the scape-goats and
the people are suffering for want of
their essential basic needs. The woes
of Tamil Nadu in so far as electricity
requirement is concerned are due to
the delay in the starting of Tuticorin
Thermal Station. The coal to be sup-
plied to this place is being diverted
for industrial purposes, as if indust-
ries would grow without electricity.
Sometimes the paucity of wagons is
quoted as the cause for the delay in
the supply of coal, Somehow, if the
primary inputs like coal are not sup-
plied on time, the economic growth
comes to a standstill, which conse-
quently adversely affects the day-to-
day living of the people.

With these words I conclude my
speech.

SHRI B. K, NAIR (Quilon): Sir,
it is my pleasant duty to give whole-
hearted support to the two Bills_be-
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fore the House. This reform in the
sphere of distribution and production
—mainly distribution—has been long-
awaited, When I was listening to the
speech of Mr. Balanandan, it appear-
eq as if g total change has come about
in the outlook of the opposition par-
ties, He is not an ordinary MP. He
is an important representative of a
party which is running the Govern-
ments in the two States of West Ben-
gal and Kerala. When Parliament was
considering two earlier Bills for pre-
vention of blackmarketing and hoard-
ing and for punishing the economic
offenders, you will remember the
entire opposilion walked out under
the leadership of the Marxist Party.
The Chief Ministers of Kerala and
‘West Bengal came out with statements
that these draconian laws will not
apply to the people of Kerala and
West Bengal. Their argument was on
the basis of fundamental rights. They
believe that blackmarketeers and boar-
ders are respectable citizens and en-
titled to protection under the funda-
mental law of the land, much more
than the ordinary law-abiding citi-
zens of the country for whom they
have no sympathy. They felt that the
fundamental rights of blackmarketeers
and hoarders to carry on their nefari-
ous trade was much more important
than protecting the citizens from the
activities of blackmarketeers and
hoarders, Now some change has come
about in the stand of the Marxist
Party running the Governments in
those two States. I hope it is earnest-
ly meant.

MR. CHAIRMAN: Mr. Balanandan
gave general support to the twdé Bills.

SHRI B. K. NAIR: I only hope that
it is whole-hearted support and not
half-hearfed because I do not know
what their Government's are going to
do when it comes to implementation.
The Chief Minister of West Bengal
and Kerala may come out saying
that these are anti-people Bills be-
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cause in their eyes only blackmarke-
teers and hoarders are the real peo-
ple. Let me live in hope.

Having these well-meaning Bills on
the statute-book will not suffice. It
is not a question of not having enough
weapons in our armoury and that
these anti-social activities are going
on. Government is even now fully
armed to proceed against them. But
in implementation, we have not been
as earnest as we should have been.
With these two Bills on the statute-
book, I will still wait to see how they
are being implemented and  how
many blackmarketeers and hoarders
are sent to jail. If you are earnest
and if you put behind the bars a
dozen blackmarketeers in Bombay,
Calcutta, Madras and Delhi and half
a dozen of them in other small towns,
blackmarketing will be reduced to
some extent. But we have to be ear-
nest. Complaints have been made
that the bureaucrats are very much
in the game. I am sorry to say that
they are. In whatever laws we make,
loopholes are found by the lawyers
and in the matter of implementation,
the bureaucrats are playing into the
hands of anti-social elements. Bureau-
cracy also has to take the responsi-
bility to see that these new Acts are
implemented in a proper manner

- Looking to the entire system prevail-

o

ing in the country a degree of short-
age cannot be avoided. Unless there
is an adequate production in the field,
industry and on all fronts and unless
all people are prepared to put their
shoulders to the wheel, shortages are
bound to be there. If 3 man draws
wages for 8hours and does work only
for three hours, that means he is
adding to inflation in his own way
whether he is a small workman or a
high official. What about transport?
They are trying to put obstacles in
the way of transport system by re-
sorting to strikes and all that., They
do it because they feel that they
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have the right to strike. @ The obli-
gation on all of us is to produce and
not to exercise the right to strike. In
a public undertaking in eastern India
people work only for three hours a
day. And even the smallest worker
there is getting Rs. 3000 per month. Our
friends here will argue in favour of
their right to strike. We all must
realise our duty and responsibility to
the nation and the society and must
work for that. So the Government
machinery, the bureaucracy, the pro-
ducer, the traders all have to join to
curb blackmarketing and inflation.
Without the cooperation of everybody
we will not be able to do anything.
We are living in a dreamland if we
feel that by passing a harsh measure
alone the situation will improve. It
will not cut much ice. So let all of

us cooperate in this respect.

With these words, I whole-hearted-
ly support this measure.

sy fesia Tag wiwar (amEmn) ¢
qurafe #wgEw, S " St ¥ SAr-
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FrAESHA A Fr ey gAiR IW
& ;eaT W AT W o fad g
W ¥ FO GAMS TEAT 90 B AAT T
fSaar memifeat e @w WX gQ
g fie ot SadY W@ @ =& St
# Aqedi wgea A qorE n g Fo
Igiw ug faa @gi @ |

o A e ¥ . .

MR. CHAIRMAN: The hon. Mem-
ber will continue tomorrow.
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17,59 hrs.

BUSINESS OF THE HOUSE

MR. CHAIRMAN: There is an an-
nouncement. I have to inform the
House that the following motion has

been admitted—

Prof, Madhu Dandavate

Shri Satyanarayan Jatiya

“That this House recommends
that urgent steps be taken to effect
electoral reforms so as to improve
upon the present electoral proces-

SRAVANA 28, 1008 (SAKA)
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ges and make them free from any
drawbacks and shortcomings.”

The motion will be taken up for
discussion on Thursday, 20 August,
1981 at 4 pm.

The House now stand adjourned

til 11 Ofclock tomorrow.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 20, 1981/Sravana 29, 1003
(Saka).
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